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LOK SABHA DEBATES 

LOKSABHA 

Monday, March 1,1993, Phalguna 10, 
1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[ MR. SPEAKER in the Chairj 

ORAL ANSWERS TO QUESTIONS 

[Eng/ish) 

MR. SPEAKER: Question Number 81: 

Sllri Manikrao Hodlya Gavit- not present 

Shri Chitta Basu - not present 

Q. No. 82: Shrimati Pratibha 
Devisingh PaW - not preeent 

~>ilri SriLnta Jena - not present. 

Q No. 83: Shri Mrutyulijaya Nayak· nol 
presn! 

( Inti>rruption5) 

8"10 1 r-i.A.\~ NA!K: I would like to know 
v .. b~":Wt tl;c n:·,'). Members have i:1formed 
you rt0:';_~ theil .:.bwnce. (lnt .. vruptionsj 

~h;11 ~tmSH XUMAR: H..".Ve they in-
l<)rrriCd YiJ'.; ;:, ~ rmng lha~ t;ey wii': not be 
;;:)ft'( ~~ ~'9!o;;':f"i I .etN'~"",,,~ 

ORAL ANSWERS T QUESTIONS 

Power Tariff Fann Sector 

·84. SHRI KESHRI LAL: 
SHRI JANARDAN MISRA: 

Will the Minister of POWER be pI&aSed 
to state: 

(a) whether the Union Govemmenthave 
recently advised the State Governments to 
review the ratE's of power for agricultural 
sector; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the reaction of the State 
Govemmentrs thereto? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYANAIDU): (a) to (c). With a view 
to improving the financial condition of State 
Electricity Boards, it was resolved by the 
State Ministers Conference in their meeting 
held on 6.9.1991 that State Electricity Boards 
should fundon on sound commercial prin-
ciples by actvocating a minimum agricultural 
tariff. The sub<'...equent Conference of Salate 
Power Minis1ers held on 4.4. 1992 passed a 
resclutic.n adopting the minimum agricul-
iuralu,.ri'~ as 50 paise per unit. kThis dicision 
was a\so included in theAction Plan adopted 
by the C"'"terence of Stale kPower Minis-
ters held on the 8th and 9th January. 1993. 
SomG J.;Stat.:-s have already implemented 
th,. decISion. 
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SHRIJANARDAN MISRA; Mr. Speak8r, 
Sir, there is power shortage in rural areas, 
palticulafty in Uttar Pradesh where fannetI 
do not gel power for even 8 hours in a day. 
lump sum annount was reing chargte til 
now. Aecenttythere was aplUpOAllotct.g:. 
ing a ~ agricullunlllIIriff SO pei818 
per .nt. But now, I is being raised aD 80 
paise. The farmers ant already facing ham 
ship. Now the increase in tariff will fulther . 
incraasetheir~ So, inviewoflhis, 
does the govemment PfOPC)Ie te continue 
the &alter system of lumpsum charges. 
~ of iUCl9_ng the rates of electricity 
for the fanners in rural areas? Bisides is 
there is any Pft'I'08I to hand over suctl 
eIec*icity boards. which are running in Iosss 
to the pri'(ate sector? 

[EftgtshJ '. 

SHRI P .V. RAHGAYVA NMOU: ..-. 
Speaker, Sir, the proposed increase is !jO 
paise and not 80 paise as has ben men-
tioned by the han. "nber. ". has aIleady 
been submitted by me in my _" !his 
increase. is the minimum tariff su;ggesIe:d 
to ..... 1he etectricity baords commercially 
viable. It is a consensus decision taken_" all 
the state Electricity Ministers and it is tor 
each Slale to implement it. or find some 
other ways to make their eiectricity boaIds 
ec:anomicaIty or commercially viable. 

As regards the second part of the .... 
tion, whether there is any proposal to hanO-
O¥er ht etectricity boards to pdvaIge sec-
'Pr, in \/lew of the facI ·th8t electricity boIIds 
... !WI in losses. I would Ike to iRtDmIthrt 
han. Mamber that there is no su;m jJfQpIIAf 
under .. COIIdidenition at the ("~_It 
at Ihe 1nOmeOl. 

[T,. .'IIion} 

SHRIJANARDANMISAA: Mr. Speakw, 
Sir, I had asked whether the scheme wolUd 
be itRpleme1Ited for Uttar Pradesh os 'M:lI, 
but the han. Mirister gavbe no repy in !hila 
18(J111d. My second supplementary is tilat in 
view f1A trnpnXt.tt1ive rates of ~ 

whether the Government will consider to 
mduce the tarlt further? " so, the time by 
which it woutd be done and if not, the 
reasons themfor? 

SHRI P. V. RANGAYVA NAiDU: Mr. 
SpeMer, Sir, as I have already mentioned, 
I II ....... Slate SthaAlI'" ... 4Iddt 
whether to ~ this minimum tarlft or to 
reduce it further . The jGcNernmoru of India 
has no!hing to say in this mailer. 

SHRI VIJAY NAVAL PATIl: Mr . 
Speaker, Sir. presentty ther is so mu;ch of 
increase in the theft oat electricity all over 
the country. Even in States like Maharashtr2 
where people are suposed to be more dis· 
~ined. in nnI areas and even in the 
villages. direct supIy is taken and iot of ttlafts 
are~pIace. 

I would like to know from the Minister 
whether they cue going to advise the State 
Electricity Boards to adopt stringent mea-
sures for cootroIing the thefts and also to 
gibve harsh punishment to those people 
indulging in such adS. 

SHRI P. V. RANGAYVA NAIDU: Mr. 
Speaker, Sir. it is Nell known that the T&D 
losses, that is. Transmission and DistrbJtiion 
losses in this country which include theft and 
other commercial and technical losses on 
an average comes to around 23 per cent. In 
so:ne States it is tligher and irl'Jcm8 States 
it is less. 

In the recertl Power Ministers· ';enfer-
once while flOaiising ttl .. Actio'! ~iIll. we 
have~>esmdthat the s.-ate 1~rntTl('nts 
s; 'OlJki !ake affective sl~ t!> i8{:n::e t":?S& 
losses, at 1ea.-;t5 by cn~ pee :Mt '" "' ; !y ye .. r .. 
in the Eighth FI'0/8 Ye;,.r f'ldn. 8 .... h F '!l", 
GovemnlE'ftt has also b.h.:fi ;,-::\I~J 10 
strengaheo tt'.oir V.giIa;nc$ CI~~\ oilCi5I.1.·,;; :.Inc! 
bring tt-.~ ~ to book.. 

SHRl SC..o)..l~Dt-1~it':'SWARA ~.AO 

V ADDE: ~,4of;t 01 ~ t \i,;h : "'i~!1.1 eiec'i)O-
ily connoc'.ion! peIIU\ k' ".,. '&.;11".ti'!;. :1',:1 
Covernmer.!faln~~· ;,r;"'ly ;~, 3!'.~~' 
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per hectare through major and medium be reviewd again in !the interest of the 
irrigaion pro;ects. to provide irrigation facili- tanners. 
ties. In this particular instance. the fannets 
on their own are sinking boIeweIIs t:K dug 
weIs and they are taking electrical connec- MR. SPEAKER: Mr. Minister, you can 
lions. If you fix 50 paise per unit. • will rjtve the same reply, if you like. 

SHRIP.V.RANGAYYANAIDU:ltisfor 
IhesmteGoYemments to re3view it. if they 
..... to. 

become unremunerative for the agriculture. 
In view of this fact, by increasing the plant 
load fadGr. in .8ddIion to reduction the 
tnlnsil ' .. ' . .... the Slate Electricity 
Boards can func:Iion property. I would JI(e to 
knowwhetherth8GlMtmmentwil reviewls 
decision and take a decision not to.-..ce [ Translation) 
it by more than 20 paise per unit. 

StiRI P. V. ftAHGAYVA NAIDU: Mr. 
Spl ••. Sir. I may inform the hon. Member 
INlnosuch decisan has been taken by the 
aow.mment. 

SHRI SOBHANADREESWARA RAe 
VADOE: You are putting presure on the 
Slate Governments. 

SHRI P.V. RANGAYV ANAIDU: No. we 
are only advising them. 

SHRI P.C. CHACKO: Mr. Speaker, Sir, 
unfoutunately, is an impression is being 
created that because of low agricultural 
tariff. the EJectricity Boards are wortcing at a 
loss. Almost aI the Electricity Boards in this 
country are in the red. That may be due to 
various other reasona. The present rate of 
50 paise per unit is more than the acturaI 
cost of production, of power. As the han. 
Minister has said. it is the State Govern-
ments which are charging this high rate. But 
the Power Ministers' Conference has 
disCllSed this issue. It is very unfair. At least, 
the smaI and marginal farmers should not 
be charged more than 20 paise per unit. 

So. will the Government of India direct 
.. Power Ministers and the State Govem-
IIW1II& to rac:onsider this issue? 

MR. SPEAKER: The question has .. 
Medy been repIIad to more than 00Cf). 

SHRI P.C. CHACKO: This decisiion 
_ lilian by the 9IIe Govemments but 
....... wasdi8I:uMd .tthe Centre. It can 

SHRI RAJVEER SINGH: Mr. Speaker. 
Sir. when an electricity conectionis provided 
10 the farmers, it is a sort of one sided 
agreement. On the one hand, the Govern-
ment proposes to increase the electricity 
tariff while on the other hand, the farmers fo 
not even get minimum electricity fOf which 
they pay the minimum charge. I would like to 
know from the hon. Minister through you 
whether this agree ment will be make bilat-
eral and from when this propoeed rate of 50 
paise per unit is going to be implemented in 
Uttar Pradesh? 

MR. SPEAKER: The reply has already 
beengiYen. 

( Inlerrupfions) 

SHRI RAJVEER SINGH: There is 
president's Rule in Uttar Pradesh and the 
hon. Minister is looking after the wor1< there. 
At present there is no Government and the 
Centre is looking after the administration. 

(English) 

MR. SPEAKER: Will there be a regular 
supIy of electricity to the farmers; that is the 
first part of the question. 

SHRI P.V. RANGAYVA NAIDU: The 
eIec_tricIty is supplied regularl,!; but the 
number of hours of supply for each State is 
different. I can give the figures to the hoo. 
Member. 

[ Translation] 

SHRI RAJVEER SiNGH: I mean to say 
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thatthe hon. Ministershould assure whether 
uninterrupted electricity supply can be pro-
videdfor24 hours a day or not. Why are you 
raising the electricity tariff? 

(English) 

SHRI P. V. RANGAYYA NAIDU: In UP 
the supply is 14 hours per day. That is the 
informaion received by us from the U.P. 
Government 

( Translation] 

SHRI RAJVEER SINGH: These figures 
are totally wrong. (Interruptions) Mr. 
Speaker, Sir. my question was not replied . 

(English) 

SHRI ANIL BASU: Kindly allo.'/ more 
suplementaries on this. This is very impor-
tant one. 

SHRI SOBHANADREESWARA RAO 
VADDE: There should be a half an hour 
discussion on this Sir. (Interruptions) 

MR. SPEAKER: Question No.a5 , Prof. 
Malini Bhatacharaya. 

Doordarshan Commercial and Pro-
gramming Policy 

·85. SHR !MATI MAL..iNI 
BHATTACHARAYA 

SHRI BASUDEB ACHARIA 

Will the Minister of INFORMATlor ~ ;\ND 
BROADCASTING be pleased to state' 

(a) whether the Government are 105in9 
revenue due to inabilily to revamp 
Doordarshan commercial and programme 
policy; 

(b) if so, the details thereof; 

(G) whether there are any plans to 
revamp Doordarshan commercial and 
programme policy; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) No, Sir. 

(b) Does not arise. 

(c) and (d). While ther is no proposal to 
revamp the comercial policy of Doordarshal"l 
a revised fixed point chart providing for 
additional slots for intertainment programmes 
has alreadey been adopted by Doordarshan 
from 1st January, 1993. 

SHRIMATI MALIN I BHA n ACHARYA: 
MY question relates to these additional slots 
which have been provided for entertainment 
programmes. Ever since Doordarshan 
started facing competitionfrom foreign tele-
vision network like CNN and Star TV, the 
fear of lOSing revenue, because advertisers 
might be attaracted more by these foreign 
networds. has been in the Government's 
mind. Therefore the Government appointed 
the Mahalik Committee which submitted its 
recommendaions. Some of the main recom-
mendations of the Mahalik Committee were , 
enhancement of entertainment slots and 
liberalisaion of advertising policy. The rec-
ommendations have not been fully imple-
mented so far. But even befdore the 
implementaion of the recommentaions, it 
seems that hte Government has taken it for 
granted that advertisers cannot be attracted 
without there being programmes which lead 
towards gross consumerism. We find that 
Doordarshan is sliding in its programmes 
towards this gross consumerism and mind-
less imitaion of the West like Pop-show, 
FashIOn-show and Designer clothes 
programmes which have nothing to do with 
the reality of our life. 

My question is, what steps are the 
Government taking to ensure a proper use 
of revenue to enhance the quality of 
programmes and to ensure that the intelli-
gence and the cultural values of the large 
majoriy of our people are not abused. 

SHRI K.P. SINGH DEO: The question 
refers to the Mahalik Committeee primarily. 
The Mahalik Committee. as has been pointed 
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out rightly, was to enhance the revenue 01 
Doordarshan. The hon. member also men-
tioned one or two things of the Mahalik 
Committee. 

It is a fact that Mahalik Committee 
which was an interdepartmental committee 
was set up as a result of a lot of duscussions. 
Points were made out that we were facing 
competition from foreign cable and foreign 
satellite network and how should we meet 
the eventuality. 

Therefore, the Mahalik Committee, 
apart from earning more revenue for 
Doordarshan, it has to keep the commercial 
aspect also in mind. But, at the same time, 
the coutural aspect and the main ethos, that 
is to educate, inform and to entertain which 
has ben the role of the Doordarshan has 
been rept in mind and it is being strictly 
adhered to. Sometime earlier, it has been 
decided, according to the code of advertise-
ment, that only ten per cent would be com-
mer.::ial : but it was reduced to five per cent . 
Actually we are showing only 21/2 per cent 
of the time. instead of five per cent on 
commercials . So, I am not able to accept the 
pOints made out by the hon. Member. 

SHRIMATI MALINI BHATTA-
CHARA Y A: My second supplementary is 
this. I do not entirely acceptthe hon. Minister's 
answer because while it is tru;e that less 
than five per cne t of total broadcasting time 
is being u:sed for commercials, it is prime 
time which is being taken u;p by these 
commercial advertisements much more than 
what is necessary. 

So, my second supplementary ques-
tion relates again to the improvement of the 
quality of programmes. My I know whether 
the Govemment is consideing the need for 
autonomy in Doordarshan -by autonomy I 
mean, democratic control without which the 
programmes cannot be improved? So, in 
that connection, I am asking the hon. Minis-
ter as to why there is delay in the implemen-
tation of the Prasar Bharati Act. 

SHRI K.P . SINGH DEO: Sir, the hon. 
Member has asked about the prime time, 

the question of quality, autonomy as well as 
the Prasar Bharati Act. I will come to them 
one by one. 

The figures will indicate them. The com-
mercial programmes having been used in 
prime time and the quality of programmes 
will be bome out by facts . Our revenue has 
increased in the last two years. In fact, right 
from 1976, when it was started, it has been 
a gradual increase in revenue. I would like to 
go back to the last two years because upto 
1991-92, there used to budgetary suport 
from the Govemment to the tune of 80 per 
cent; and 20 per cent frp , tje Dpprdarsjaml 
Ot was revered in 1990-91. Now the 
budg1etary suport from the Govemment is 
only 20 per cent and the rest of it, that is 80 
per cent is coming from the Doordarshan. 

In 1990-91, we had the first competition 
with CNN, Star and other satellite networks: 
and we earned a revenue of Rs. 252.85 
crores. In spite of the competioton from the 
satellite and the cable sources, that is CNN, 
star and others: and in spite of the reduced 
budgetary support, our revenue has gone 
up, in 1991-92, to Rs 300.61 crores: and in 
1992-93, to Rs. 350 crores approximately. 

The recommendation of the Mahalik 
Committee has been introduced only from 
the 1st January 1993. In two months' time, 
all these questions as to whether the quality 
is improved or no! have come. Had the 
quality not ben improved, I do not think that 
the revenue would have improved. In spite 
of the budgetary support having been re-
duced, still we h ave maintained to compete 
with the satellite and the cable netwerk: and 
we have maintained our reevenue eamigns 
too . 

As far as the autonmy and Prasar Bharall 
Act are concerned, I think my distingushed 
predecesor has answered that we have to 
have a dialogue with the Oposition Leaders. 
with the various organisaions before we can 
finalise it. There are also various shades of 
opinion. Some are for Prasar Bharti and 
some are not for Prasar Bharti. So, the 
consultation is n·xessa:-y before I can gibe 
a commitmenl. 
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SHRI ANNA JOSHI: Sir, regan:ling the 
credibiltiy of the programmes and quafrty of 
the Doordarshan,l would like to ask the hen. 
Minister, through you, whether he hasscome 
across a item that an the news given by AIR 
and DO from 24 th to 26th February tagIW. 
ing BJP rally, were misleadingl and false. 
What is the comment of sthe Minister on 
that? 

SHRJ K.P. SINGH DEC: Sir. I have not 
seen hit newsitem. 

SHRI ANNA JOSHI: The han. Minister 
can tjNe the answer after reading it. (/nter-
AIpfions) 

MR. SPEAKER: HypotheticaIquestiions 
are not allowed. 

SHRI HANNAN MOl L»t: Sir, the 
MahaIik Cammlaee sugested four hour ad-
ditional enleftainment programme. but Gov-
emmenlhasaeen able to inaaaselanty by 
one how. an.. lie main atnJII'8I*of the 
Department is sthat any additional 
peOQlalMWtis notpoasilletJecauseeftIhM . 
age cI sbIIIt. 

I WGUId like to know whether he wants 
to impt'O¥& the quality to show more 
plUQ1is .... 1£ ~ any ........ to in· 
crease Ihe staff and satso to imporve the;r 
quality? What __ have Deft lilian to 
m m_ tt.staff? HlMwouId ~aMnIcI 
be8ertdal tDenabIe DoonIarshan lace 1he 
cO"apetiIian a better ..-,? 

MR.. SPEAKER: Y-oucan sit doMtAOW. 
Ate you going to inClI_e the stat to m-
prow the quality of the lUDganmes? 

SHRI K.P. SINGH OEO: Mo8Icertainty 
we wuId like to irnprcNe the quaIiIy 01 our 
staft. We would like to improve theirtrMliAg 
and professionalism. There is no doIjat 
aIaouI it It is a continouous process. We .. 
aIao trying to move UPSC to clear iL As Y"Ib 
know. we camot appoint staff without going 
to the UPSC. TherefOfe, it does take its own 
time buuIe there are 0Iher priority lams. 
We are trying to expedite it 

SHRI RAM KAPSE: Hon. Speaker, Sir. 
the Minister has even some figures how 
Doordarshan is not having any loss of rev-
enue.1 would like to ask him as to what was 
the reason for revised fixed point mart 
providing for additional slots. for entertain-
ment programmes when we went not n:ur-
ring any loss of 1!8V8I1Ue. 

Especialy I would ... 1MII* ..... the 
pen:entage of he cultural P,,,. AWpro-
duced by TV vis a vis films. 

I would like to know the peR:entage 
befOfe the 1 st of January and after the 1 st of 
January as far as the TV production is 
concerned and the films pIOduced flam 
outside are concerned. 

I would again like toaskyou wheblrlhe 
best fils are to be shown after 12 p.m. -12 a. 
m. actually. Darya' film clkamaI Amr01Ii_ 
shown after 11.55. Why was it so? Is Ihe 
MinisIry against good cultural programIR8&? 
I would like to know about that. 

[ TTcIIlSIation] 

SHRI NlTlSH KUMAR: The han. Minis-
ter was not free befOfe 12 o'clock. We had 
a tIk on telephone ..... (/ntenuplions) 

SHRI K.P. SINGH DEO: Sir, theMahalik 
Committee was set up it was an interdepart-
mental committee to study the sIruCtUre of 
commercial advertisements tariff and to 
make drecommendation with regard to 
increasing Ooordarshan's commen:iaI rev-
enues by all means, inctuding suitable 
cahnges in the programme foumaL 

That was the guidingtpfiilcipleand_ a 
result. aon the 1 stJanuary 1993, theMahaik 
Commillee recomendaIions c8me into ~ 
eraIion.1 gave a detailed answer; in part I d 
th answer to Prof. MaIini Bhatlacharaya on 
thebudgetatysupportandhowrevenue .. 
incrsed. But at the same time, the MahaIik 
Committee was set ..., to go no the entint 
thing of competition as wei as to incIease 
the ~. TheraIore. the major racom-
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mendations of he Mahalik CommIttee have effectNe mon iloring. I am myself not .... 
been accepted, as far as entertainment and fled with it. 
couture are concerned. As far as 
pen:ellgates of ctJftufaI fiImes and other [TflIItsIaIJOO) 
films are concerned, I wit check up and 
fumish the information. 

Regarding why Kamal Amrohi film was 
shown at 12 AM, I shan enquire into it and lei 
him know. 

( Translationj 

SHRI RAM VILAS PASWAN: I had 
raised this question three-four times ear1ier 
also OUt no reply was given. I has once 
raised this question, before the Hon. Millis-
ter who is new. Today, I would hke to raise 
it again. is it a tact tht in the Televisi<ln 
programmes on fNatil"Jllal learders. like 
Pandit Jawallar ~01 NOOnJ and La! Bahadur 
Shastri factS are presented in a ditorted 
way. For example the recently talacaste 
serial on Shri Lal Bahadur Shastri showed 
his mother as singing a song on the bank of 
a reive when he was reported missions. 
Similarly, in a film on Rajiv Gandhi opposi-
tion leaders were abused and were called 
traitores. You should broad base the struc-
ture. After all they are great men. The 
Minister said that the programmes ware 
produced by privat producers b ut I would 
like to know if there is any monitoring com-
mittee to see that the r",>pUtation of the 
Doordarshan is not tranishad by the 
programmes OOlf'll Shown by it? Who are 
the persons 00 UtE! ccmittae? Has the Gov· 
ernment invb'Stigated the matter and if so, 
what actl'Jf'I has .b6en taken in this regard? 
There were so lTlQIly short oolT"rnings in the 
f j,ns or: Lal Banadudr Shastri and Raiill 
Ganddhi mat n~ could ;>iWse these 
fi!~l1S . 

3i1R, K. P. S:NGr; [:£0 ; Too h .HI. 
tt.errt-!)I 1$ "MY f'~. he o1id brinG it f:) OUf . 
:l,)-tioe tha\ .l_h{; :;; ,,>lection '1m. monit(l:ing of 
rl~i'lS ~" Y) .:<K :-~try I aqree 
v, ··:il t~ ",'Wl(:-..I1'8L'kJ :~n::. .... r. Via , tf6 trying 
;0 l.)'"~ '''0 '; ~ ('n\itc ~'ii<" to imptlTV,~, anJ 
maf'.e l't1Vi:", ek. • ..;-:i.'\., tic.~:;:,(l! , ;,c more 

SHRI ARVIND TRIVEDI: Mr. Speaker, 
Sir. 10% of the tola! time is allotted for 
adverisements but in tact advertisemnts are 
telecast for just 2.5% of the aIoCted lime 
when people get bored with QIlIy 2.5% time, 
the plight of the Pelple can well be inagined 
of all the ten percent lime is IItiti6ed I would 
like to know if Govemmetd had given some 
advertisemnts arid programmes to the pri-
vate chanels for telecast and if so, the 
expenditure being incuned on it. Has Gov-
emment given some programmes on na-
tional unity and integrity such as 'Hum Ek 
Hain' to the Zee TV, and other private 
channels? Can we not show there 
programmes on Doordarshan? 

{English] 

SHRI K.P. SINGH OEO: What is the 
question, Sir? 

MR. SPEAKER: How much is the 
Govemment spending on advertising on 
unity and national integration and things Hke 
that? 

SHR! K.P. SiNGH OEO: lwin have to 
collect the information and give it to him. 

MA. SPEAKER: Shri Ratilal Kalidas 
Verma - absent 

Shri Chandresh Patel - absent 

Shri Mumtaz Ansari absent 

Shri Rajesh Kumar absent 

SM Vijay Kumar Veda'.- • absent 

Shn Haradllan Roy absent 

S'1ri Indrajit Gupta absent 

Shri Vi'as M:rttemwar absen1 

SHR! RAM NAIK: Thp.y have taken itfO{ 
grant . .)(j ~at we wi!1 nc~ allow the Question 
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Hour to continue. That is why, they are 
absent. We have disappointed them. 

Foreign tnvistment in Power Sector 

• 90. SHRI ARJUN CHARAN SETHI: 
DR. DEBI PROSAD PAL: 

Will the Ministerof POWER be pleased 
to state: 

(a) whether the Government have 
granted permission to some foreign compa-

nies for investment in the power sector 
during the last year: 

(b) if so, the particulares of such com-
panies; and 

(c) the total amount of investment likely 
to be made in these projecs? 

THE MINISTER OF STATE IN THE 
MINISTRY Of POWER (SHRI P. v. 
RANGAYYA NAIDU): (a} Yes, Sir. 
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SHRI ARJUN CHARAN SETHI: Mr. nate with regard to geaing permissionofr . 
Speaker. Sir, eartier the hon. Minister has coal linkages, railway facilities and so on. 
slated on the floor of the House that about WiIh theresuIt. the foreign c:ompanies are 
24 proposals for foreign investment in India backing out. In Anc:Ilra Pradesh for example 
are under the CORSideration d the Govern- in VIS8khapaInam Thermal Station and 0Iher 
ment. May I know tram the Hon. Minister stations. they have backed out,. Does the 
whether it is a 'act that out of 2:4 such hon. Minster know that there are a lot of 
propoals for foreign investment in power . dificulties with regard to coordination be-
sedor. only three have been accepted and tween Railways, Coal Minstry and Energy 
the leSt of the companies which have aplied Ministry? Will he try to remove these hurdles 
for investment in India in the private sector to attract forei!J\ investors? This is my first 
have been rejected? question. 

SHRI P.V. RANGAYVA NAIDU: Mr. 
Speaker Sir, in fact threr are 41 offers 
incIding those from Indian companies. Most 
of these offers are under active consider-
alien of the Gcwemment at various lev els. 
So far, no proposal is rejected by the Gov-
ernment. 

SHRI ARJUN CHARAN SETHI: Weare 
facing acute power shonIge in the State of 
Orissa. So, in this context. I would like to 
knowwhether those foreign compnies which 
have applied for ivesbnent in Orissa will be 
&lowed to do so or whether those offers will 
beexpediliooslyconddanldsothatthepower 
position d the State can be improved. 

SHRI P. V. RANGAYVANAIDU: There 
are two proposals for setting up plants in the 
jState of Orissa. One is Dubsri, Orissa and 
thedher is Ib Valet. TPS. Orissa. There is 
one more and in ai, there are thiee propos-
als. AU these proposals are under consider-
ation of Government of Indai and we will 
definitely take into consideration the need 
foraugmenting powersuply in Orissa. More-
over. these projects have also to be studied 
and accepted by Govemment of Orissa and 
as and when proposals are received in the 
Centre from state Authorities. they wiR be 
examined and on themerits of the case, and 
decisions will be taken. 

SHRI K.P. REOOAIAH YAOAV: Sir. 
prqJOSaIs 'or til construction of thennal 
stations or gas-based staticJns have been 
received one and a half years back. As per 
infonnaion, the fore9l companies are back-
ing out becallS8 the concerned Ministeries 
or the Power Boards are unable to coordi-

Secondly, after one and ahalf years of 
experience, the foreign investors are not 
coming forward to establish 42 thermal sta-
tions in India. This is very clear. Now. these 
Boards are just waiting thai they wi! come 
and establish the plants. '" 

MR. SPEAKER: Please come to the 
question. 

SHRI K.P. REDDAIAH Y ADAV: In view 
d &the acute Power crisis, will the hon. 
MiniIIIer expeditioIlSly look at I1e matter d 
clNrin9toreign investors' deppIications and 
..... 1he Elec:tricityBoardstodothework 
on ..... ewn with regard to the remaining 
staIIioM? . 

SHRI P.V. RANGAYVA kAlDU: Mr. 
~.t!; so far no one has~ out. 
, may . the hon. Member that aI the 
pro;ects ale I.I"Ider consderaIion. So far as 
VlS8khapaInam is concemed, it is not cor-
rect to say that they have becked out. 
Recently, I discused sthis projeb with at the 
concerned· officials and coal linkage and 
other atpeCt$ have also been cIeaIed. very 
soon a pcwar purchase agreement is to be 
expededtDbeS9*fbytheAnclvapnidesh 
EIeclric:iIy Baord and MIs mision energy. 

I do agree with the hon. Member that 
there .. .arne problems withregard tacoal 
and so Oft. We are sorting that out with the 
concerned Ministry and I hope there wiD be 
no problem in the future. 

THE MINISTER OF POWER (SHRI 
N.K.P. SAlVE): Sir, if I may supplement, it 
isa vaeryimportant question. Ever since the 
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Private Sector has ben opened to private 
emraepreneurs by an amendmnent of law, 
we have been receiving applications from 
them. Interest is being shown by the private 
entrepreneurs in the power sector. There is 
noI only the poblem of caollinkage but there 
arae other problems also. I would like to 
asure the House through you that since we 
warn to augment the power generation and 
we want to augment the installed capcity, we 
will doourlevel best. I would liek to dispel the 
apprehensionof the han. Member and say 
that .. would not go all out. We will go more 
than 50 per cent and meet them haH way 
house to ensure that the power sector be-
comes attractive for the private entrepre-
neurs as well. 

SHAI AAJESH CHENITHALA: thE' 
fonner Soviet Union agreed to invest in the 
superthemal power station at Kayamkulam 
TMt agreement does not exist any more 
because of the political crisis in the former 
Soviet Union. I would like to know from the 
hon. Minister whethe rany other foreing 
cOtll'Ttry has agreed to invest on Kayamkulam 
Super Thermal Power project. 

SHAI P. V. AANGAYYA NAIDU: Sir, it 
is a fact that the former Soviet Union is no 
longer interested in this project. We have 
pased this to the OECF recently; that is the 
Japanese Overseas Economic Coopera-
tion Fund, and to the World Bank. Discus-
sions are in progress. We hope that this 
project will take off soon. 

[ Translation) 

SHAI VlAENDRA SINGH: Mr. Speaker 
Sir, the hon. Minister has stateD in his 
answer that Government had granted per-
mission at some foreign compnies for in-
vestment in the power sector during thelast 
year. We want to move tOWMrl~ se!f· 
suficiency and indigenoious pr )dction. We 
want to base our new and mr lem ·system 
on seH - suficeecy ant indigei "ous prOduc-
tion. We want to base DU - new ana modem 
system on self-sufficie lCJ' and indigeneous 
technology. I would likE; 'v ;';;',v." :~.:;-;-. ~;;: 
hon. Minister why such agreements are 
signed, and who is resposible for rac!hing 

such agrrements in the power sector? Why 
do we sign agreements to import technology 
and machinery when all these things are 
easily availabale in the country? We are 
construction projects like Aigand Thermal 
Power Project and BSTP with our own tech-
nology. 

MR. SPEAKEA: All right. His question 
is why agreements are being signed with 
foreign companies? Why foreign c0mpa-
nies are being invited to this counby? 

SHRI VIAENDRASINGH: Mr. Speaker, 
Sir my question is not as to wtIy agreements 
are signed with foreign companies. I would 
only like to know why in the agreements all 
machinery which is eassily availble in the 
country isa allowed to be imported from 
fOAlign countries? 

IEngIisIrJ 

SHAI p.v. RANGAYVANAIDU: From 
the point of view of getting foRrign ~ 
we have opened the Power Sector for "._ 
vate investment. It is not 8 question of 
importing anything from outside. We only 
attract capital from outside to start the power 
generation project so that we can augment 
our power generation. 

[ Translation) 

SHAI VlAENORA SINGH: Mr. SpBer, 
Sir, I have reaised a very specific quaslon. 
Why an that machinery which is easily 
available in the country and which iI Manty 
rimes orhundnld .... ~iII ... caan-
tr_ is allowed to be imported? 

[Engfish) 

SHRI P.V.RANGA YY A NAlDU: I need 

SHRI ~HANDRA SHEKHAR: Mr. 
*aker, ~ ,r, he has raised a question on 
policy ma ter. He says that they invite for-
eign capiLlI. I want to know whether they 
"::':: ~ak.,n care that these foreign invest-
ments are made with the condition that 
wherewrindigf3nous machinceryis mable, 
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they will>uty it from the indigenous .maket 
and they will not import it. It is not a fact that 
they are not importing it, they are importing 
it from outside. What is the reason behind it? . 

SHRI N.K.P. SALVE: It is a very valid 
question. Once we are open to the private 
sector, we cannot ive them untrameled au-
thority to import whatever they want to. But 
some quntum of import is unavoidable. Im-
plicit in the very scheme, itself, self 
suficiencvy does not mean that we produce 
everything here. Self-sufficiency means, we 
have to be independent of any other country 
for out own needs and towards that, we are 
working. (Interruptions) 

I Translation] 

I have answered this query since he has 
raised the question of self sufficienty. In 
reply to the question raised by Shri Chandra 
Shekhar suppllementing the question of the 
hon. Member, I would like to submit that it is 
provided in out policy that indigeneous ma-
chinery should be used to the extent pos-
sible. But to some extent import is also 
essential ..... (Interruptions) 

[English) 

SHRI ANIL BASU: Sir,l wantto bring to 
the notice of the House a very interesting 
feature in the power sector of out country. 
Sir, the Government is claiming that they will 
attain seIf-sufficienty in the power sector, 
but today, in the foreign mardets, the manu-
factures in thepower sector are facing a 
crisis. There is a total recession in the 
international electrical industry. They want 
to sell their equipments. The Government is 
jubilant here. But we know that the World 
Bank would finance necssary loans to the 
power sector of our country so that equip-
ments from the international manufacturer 
can be inported here. 

Shortly, our very important officers of 
the power industry are going to visit Wash-
ington. They are going to arrive at a deal for 
a 800 k.v. transmision line. This 
transmisionline would not be ne8dec:I for this 
country for another 20 years because that 

much load would not be there. I the t<isanpur-
moga Sector, they are going in for a deal of 
800 k.v. line. I want to categorically know 
from the hOIl., Minister whether it is a fact 
that dozens of officers of the power c0rpo-
ration are going abroad for a deal of 800 k. v. 
line with the foreign countries .. 

SHRI N.K.P. SALV~ Sir, power indus-
try is very highly capital intensive industry. It 
is unavoidable taking help, aid and assis-
tance from the foreign financial instituions. 
When we do so, we have to safeguard the 
interests of the India industry to the best of 
our ability. But as I said, certain degree of 
import components is unavoidable. 

As to the contentons raised by the hon. 
Member that we are borrowing money for 
something which is futile is a matter with 
which I am uable to agree. (Interruptions) 

SHRI ANIL BASU: Sir, I asked a spe-
cific question. I said that 800 k.v. line would 
not be needed for our country for the coming 
20 years and they are going in for a deal. Let 
the hon. Minister deny it. 

SHRI ANNA JOSHI: Are you negotia-
tion it? 

SHRI NIRMAL KANTI CHATTERJEE: 
Why do you want to hide it? 

[ Translation) 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, if the hon. Minister is not prepared to 
reply, please postpone this question. It is a 
very important issue and it seems that the 
hon. Minister is not prepared for it. He has 
asked some specific questions. 

MR. SPEAKER: Please take your seul. 
It is not your question. 

IEglish] 

SHRI ANIL BASU: There will be no load 
in the powersector. They are wasting nation's 
money. 

(Interruptions) 
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MR. SPEAKER: If you can reply now, 
you can do so or else you can givee ot later 
on. 

SHRI N.K.P. SALVE: To the extent 
relevant, I want to answer the question. 

MR. SPEAKER: Otherwise, you can 
send the reply. 

(Interruptions) 

SHRI N.K.P.SALVE: As far as other 
part is concemed, I need a notice. 

The World Bank itself requires 
inemational competitive bidding proceddure. 
And BHEL is one of the bidders and it is 
getting necessary orders. The issue which 
the hon.Member must understand is what is 
maximum. Important is augmenting capac-
ity, augmenting generation I:ithout which 
Delhi itself.. .. (Interruptions) We are entitled 
to form our opinon on that. (Interruptions) I 
am on a question of policy. On a question of 
policy, I want to submit that it is our policy to 
augment capcity and generation; and if for 
that purposes, we have to borrow money, 
we will borrow money. We will have equity 
from foreign companies If they are going to 
bring equity; and in that connection, we want 
to confine to imported components to mini-
mum. 

[ Translation] 

SHRI RABI RAY: Mr. Speaker, Sir, I 
was taken aback when in reply to the ques-

. lion put by Chandra Shekhar ji, Shri Salve 
gave the definioon of the policy of self 
releance and placed it before the House 
The question before me is whether we should 
follow the ideas of Gandhiji and Jawaharlal 
Nehru or the difinition geven by Shri Salve 
on self relance. I would like to tel: the hon . 
Minister that there are two public sector 
undertakings in India which manufacture 
heavy machinery. They are BHEL and Heavy 
Engineering Corporation, Ranchi. 

[EngliSh) 

They are being starved of orders. 

'Not recorded. 

[ Trans/ation] 

In view of Government's anxiety to 
allow foreign investment, WIll the hon. Min-
ister assure the august House that the items 
of machinaery which are manufactured by 
these two undertakings or whichthey can 
maufacture, will not be imported. 

We are proud ofthese two organisations! 
undertakings, the BHEL and the Heavy 
Engineering Corporation. They are in a mis-
erable condition and have no orders or are 
not getting orders. Will the hon. Ministergive 
a guarantee that his Ministry will purchase 
the machinery required for the Ministry from 
these two organisations and will not imports 
particulartly from the USA? 

SMRI N.K.P. SALVE: Mr. Speaker, Sir, 
the policy of self re leance could be disc used 
on some other dr.y. Whiie replying so the 
question just put' Iy Shri Ralei jRay, I would 
liket to submit tr 1t it is the responsibility of 
the Central Electricity authority to exercise 
supervision and monitor the parts or the 
machiery to be imported .. . (lnterruptions) 

SHRI RABI RAY; Mr. Speaker, Sir, 
kindly see what I have asked and what he 
has r€plled? Sir, my point was very clear that 
machinerty manufactured in these two 
organisaions will not be imported. I would 
like to have this assurance from the han. 
Minister ...... ( Interruptions) 

[English] 

MR. SPEAKER: Now, this is not going 
on record. Please sit down. 

(Interruc;.tions) • 

[ Translation] 

MR. SPEAKER: My request is thatifthe 
question is serious then kindly listen to it 
seriously. 

(Interruptions) • 

SHRI N. K. P. SALVE: Mr. Speaker, Sir, 
there could be a difference of opinion, but we 
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have no intention to hurt anybody's feefmgs. 

The Government are ptacing sufficient 
orders with the two public undertakings 
mentioned by him. As far as BHEL is con-
cerned .... (Interruptions) 

SHRI RAJENDRA AGNIHOTRI: Mr. 
Speaker. Sir. the hon. Minister has to give 
an assurance to this effect in Ihe 
House ..... (Interruptions) 

MR. NKP. SALVE: Mr. Speaker. Sir. 
BHEL has sufficient orders tlII1993-~. The 
very basis 01 his QUestion. fhat it had no 
orders, is wrong. 

[English] 

BHEL has SUi1icleflf (.'lf00r$ till 1993-tM. 
Further orders are depEmol?nl on pror'.IJMg 
adequate funds for cap.¥:ity genftratKlrl. 
Programme. both for prc;:.:uremenl ~C.';Tl 
abroad and within the countey. is dependinl 
on the av;labi!ty of funds. 

[ Translationl 

Wh~'l (his is the position the very ~is 
of his qucstion was wrong, 

[English) 

MR. SPEAKER: I wiI <dow Half-an-
Hour discussion on this 

[ Translation) 

SHRI RAB! RAY: llyoualow. therewiil 
definitely be a Haf ·an-Hour discussion on 
it ... (lnterruptions) 

(~nglishJ 

• MR. SPEAKER: Arc JOU USing the 
capacity in this? 

[Translation) 

SHRI RABI RAY: What I wanted 10 say 
is that the BHEL and H.E.C. both need 
orders They, have capacity to meet the 
demands. My question was that ~ they 

are capable 10 supIy, then orders must be 
placed with them and no import ~ be 
made. It has not been replied. 

SHRI N.K.P. SAlVF.: I have given the 
reply. So far as BHEL i5 conc:emed it has 
sufficienl orders upto 1 ~ and as far as 
H.E.C. is concerned I will give reply to him in 
this regard. 

SHRI RABI RAY: Rtst priottiy wiD be 
given to them. The hon. Minislar cannot say 
no 10 this ... .. (/ntenuplHJn3) 

[English] 

MR. SPEAKER: MyWlaY. I wtl IiIoII 
half-an-hourdiscussion if the Mc!Ira.s .... 
No ootMr qu9$~G ~. Yas ....... Ram 
.~ 

SFH"l1 ;;';A.M NA~~: Mr. ,S;~ Sir. 
~ ar>.l 0«1 \hr~ proieds.ncb ... given 
here.oneclthemislI4Dabho1in~ 
ThA tJUSt "J tt~ ~ i$ m. ntOO aQR!S. 

I lIrBf'jt ~~ krww h-{M11 0'IIit MnAIr . .., 
this .4kIdrid1y i'lII ~lt tu r;,.. ~_~ 
Whatishdate~;l\"9I'~1IWId 
start? Md whether t'4 pmfi\s will IN· ... in 
India orlhey wi1I bt; R!.p$iated and wNilae 
the ooodiIioos of mpnlIIiraIion d the profits? 

MR. SPEAKER: If you haW lie infor-
matiQngi\leitt.o:rhim. ·~youcanMnd 
it in writing. 

SHRI N.K.P. SALVE: I do not have the 
irIfonnation. I wiI give him It in wirting. 

....... ~in~ 

"'12. SHRI MANORANJAN BHAKTA: 
SHRI ANAND RATNA MAURY A:. 

Will the Mini&1er of EXTERNAL AF-
FAIRS be pleased to stale: 

(8' whether Pakistan has asIf8d .. 
Govetnrnef't to reduce the SIatf 8bengIh d 
Indian Consulate in Karachi: 

(b) if so. ~ daIaIs thereof .. lie 
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(c;) the reaction of the Gowmment in 
the matter; and 

(d) the steps being taken by the Gov-
ernment to overcvome the hardships. in 
issuing vises due to the raduction in staff 
strength? 

tHE MINISTEfi OF EXPERNAL ;t.F-
FAlr!S (SHRI DINESH SINGH): (a) Md (oL 
On 29 . ~2.92 Pakistan ~ 1U ~ its 
declSiotl 00 fu/) l)asi& of a uniatenIIlntetpro·· 
taUCln (If the Code M C~lOduct on the rrea;~ 
~nt ;;.f I)E\pIotna~ f'&rS<.iMe1 
t.ha~ '!he strength of thu t'tlnSlJiate, d India 
811Q:I" aklstan at Bombay and.Karacttl~ 
be ' .,.pt lJt a l'nl'Uimum of 20 personooI. 

;e) GawmrtWfil ~.~ to G~"il­
meh! Qt fJakistan ~,hat its unilaterOli ~ 
was r>';~ in (XIOS, ... ~ with the spirt of the; 
c!.lde d <> Mud, 8lldw;l$lherlor~ 
abltt. &It on !he iMite'lOO 01 Pakistani au· 
U'~)t'it~ hi !lumber of staff of CGJ. Kat8r;:hi 
wet1; ~r¥.I t~, 2Q. Conespcrungty, Pakistan 
Vi,,~$ ask,ef to mduce the strength of their 
Paklstaoi ~.aff $(1 that there is parity in the 
S':itf st!'\".gth of the Indian and Pakistani 
');;:J!o;rmtic Missions ineach oCher's COLU1f1y. 
Th~ h;·:s.been d~n6. 

:d) The reduced strength of staff in the 
C~"'!Sti!l'!a GElneral of India in Karachi would 
.~~ the oxpedItionus procesion Gl visa 
t\lIr:JJest.~ of Pakistani national to vistit Itlida 
.lni'l will reduce people to people contact 
~iwOO.1 india and Pakistan. 

SHRI MANORANJAN BHAKTA: Mr. 
Sp&$k~f, Sir. it apptJars from the reply given 
by the hvn. Minister that Pakistan Govern· 
ment. h$ taken u,is unilateraJ interpretation 
of Ih", CcxV~ of Counduct on the treatment ,'I 
.. fjpIcmatice Consular per sonnet only after 
1)ttj d December. 1992. . 

Sir. !Mia Is .. }'$ twy1ng to have bettef 
neiqI1OOu~ re~ Men f-aIdstan and all 
etf,, '!..~ ~i:.ve bti~ll't'.ade in It. dlrtlCtion.· 

I would Iiice to know fn:Im tM han. 

Minister. whethertheGovemmenthastaken 
if as a bilateral issue and discussed at the 
Foreign SectretaIy·1evelor the Prime Minis· 
ter level ortheEldemal Affairs' Minislerlevel 
so that it oouId be sorted out amicably. This 
is my first submis9ion. 

SHRI DINESH SINGH: Sir, thE1 staff in 
!he two missions has already been~. 
There is noIhing to sort out in that c:onnec-
tioo. 

SHRI MANORJlNJAr .. BHAKTA: No 
;~dy, the M'cnister has replied that after !his 
reduction in staff in Karachi there would be 
a OOtlous eIfoct ~ V'lo isS4Je of .~ and 
;;.iher mission activities !here at KaIac:tij. " 
&~ \:s $0, I is a fIC case to be !aiIen up, 
bt-r.ause WMtely 900d neigr.p.~ reIa-
oot'l wiI! ~ ( ifl the better p(-op8e to 
~~. 

t.1A. SPEAKER: You are making_aug-
~ YQU h.aYe to ask a q'JeSoc.t. 

SHRI MANORANJAN BHJ\.K TA: I am 
not euggerating. Oftly due to the meA:Y of 
!fay 17Aeagues, as 1OI'r.e ol!hem ata absent. 
iMll go! the ~ teyiay. 

tdR. SPEAKER: iJo you r.ol W6tIl to ask 
.~1 

:;lm, MANORANJrttlN ~~Aj':T A. .11iIO.ikf 
~ 110 blorIw Qther tm Cove~ is 
f~ Sl.IifousIy that She ~ff ~ is 
~"'ting the work and lao, .,.~ .. to 
fMtore it, ibe Government would "'$10 lake 
~ I.e matter bilaterally ill 019 SAAAC 
~. 

tiiHRI OINESH SINGH: 5«, .. haYe 
IiIIken it up bilaterally to convey to hk-it N 
·.MicuIties thai wiR be there when t!Mi .--
~ ataft is reduced. But at pr88Iff P:atci-
::_ 's policy is to prwent people to ~ 
~dIICt. not to encourage it. 

SiR! RAMKAPSE: There was,Mieby 
.-, one more request made be .. PaD-
~.~ Itwasabutthe~ 
~ .i&rl!,~g House in Bombay. Has .Iit G6;r. 
_ 1'htW ~red about that $\.I." ". 
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what is the decision and why? 

SHRI DINESH SINGH: We have al-
ready informed this House that the Govern-
ment has not acceded to the request of 
Pakistan Government to lease theJinnah 
House to them. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Press. reports indicate that there 
has been some deteriotration in the rela-
tions between Pakistan and India. What has 
been the reaction of the Government of 
India to the invitation of the Pakistan Gov-
ernment to the hon. Home Minister and is it 
a fact that the Pakistan Prime Minister worte 
a letter to the Prime Minister of India that 
they should descuss matters without any 
pre-conditions? It is being reported by Paki-
stan Press that it was the Government of 
India which put conditions for re-starting the 
negotiations. This should be cleared so that 
an atmosphere is created that it is India but 
the other side which is creating difficulties 
for mutual negotiations. 

SHRI DlNESH SINGH: I should like to 
thank the hon. Member for given me this 
oportunity to clear the position. I should like 
to say quite categorically that we have no 
pre-conditions for any discussion with Paki-
stan. What was suggested to them was that 
if thel would like to have a bilateral talk with 
us, then they should try to create a climate 
in which a bilateral discussion would be 
more meaningful. But there is no pre condi-
tion as suc". 

Regarding the invitation to the Home 
Minister, we have been informed by the 
Pakistan High Commisoner that there is an 
inviation to the Home Minister. It is under his 

.consideration. 

SHRI SYED SHAHABUDDIN: The Gov-
ernments of India and Pakistan have now 
reduced their staff in the consular Missions 
in their respective jurisdication. Now the 
hon. Minister has focused on the difficulties 
faced by the Pakistan national in gatting 
visas to come to India. Well, that is very 
gracious of him. But I think it is more essen-
tial for the hon. Minister to focus on the 

dificulties of Indian nationals in getting visas 
from the reduced Pakistani Mission in Delhi. 
At a time when roughly a thousand visas 
.... ere being issued every day, now there is a 
long qusue and people are getting visa in 
driblits. Surely, it is the duty of the Govern-
ment of India to pursue these difficulties of 
the Indian "ationals with the Government of 
Pakistan and on that basis to reopen the 
question that the st, ength of the Consular 
Missions must be maintained at a level that 
the aplications for visas by Indian nationals 
in Delhi are proposed e.xpeditiously by the 
Pakistani Mission. 

SHRI DINESH SINGH: Of course, Sir, 
that is what we conveyed to them. But :115 
not a question only of the streangth of the 
Misions in India and Pakistan. Pakistan is 

. diliberately trying to create difficulties tor 
Indian nationals to get visa to go to pakistan. 
A number of issues have been raised by 
them and conditions placed on Indian citi-
zens was king to get visa to go to Pakistan. 
They are all towards the same objective of 
discouaging people to people contact. 

MR. SPEAKER: Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Visit of Pussian President 

*81 . SHRI MANIKR.A.O HODL Y A 
GAVIT: 

SHRI CHITTA BASU: 

Will the MinistAr of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the President of Russia 
visited. India recently; 

(b) if so, the details of the issues that 
figured in his talks with lnidan Iearders and 
the outcome of the talks; 

(c) whether the issue of Kashmir also 
figured In these-talks; 

Cd) if so. the outcome th8l8Of; and 
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(e) the broad details of the bilateral 
agreementltreaty signed and the areas iden-
tified for bilateral cooperation in various 
fields? 

THE MINISTER OF EXPERNAL AF-
FAIRS (SHRI KINESH SINGH): (a) Yes Sir. 
The President of Russia paid an official visit 
to India from 27th 29th January 1993. 

(b) During the visit several issues of 
mutual concem were disucsed. There was 
abroad convergence of views between the 
two countries on important matters of mu-
tual interest. 

(c) Yes Sir. 

(d) President Yeltsin has stated his 
views in the Press Conference in New Delhi 
on 29th January 1993. stated that India 
must keep its integrity. Must stay united and 
undivided. He added that Russia intended to 
suport India in its position on Kashmir. 

(e) The following agreements were 
signed:-

(i) Treadty of Friendship and C0op-
eration; 

(ii) Agreement on Rupee Rouble Ex-
change Rate; 

(iii) Agreement on Defence Coopera-
tion; 

(iv) Protocol on Indo-Russian Consul-
tations; 

(v) Agreement on Cultural Coopera-
tion; 

(vi) Agreement on Information. 

(vii) Agreement on Combating Illicit 
Traf!ic in Narcotics; 

(viii) Agreement between Ministry of 
Home Affairs and RUSSian Minis-
try of Security; 

(ix) Memorandum of Science & Tech-
nology; and 

(x) Exchange of Letters or: Trade Mat-
ters. 

Pilots Strike 

82. SHRIMATI PRATIBHA DEVI 
SINGH PATIL: 

SHRI SRIKANTA JENA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the strike of the Indian 
Airlines pilots has been called off; 

(b) if so, the main demand accepted by 
the Govemment; 

(c) the duration of the strike and the 
extent of loss suffered by the Indian Airlines, 
tourism and hotel Industry; 

(d) the percentage of pilots who took 
part in the strike and the total expenditure 
incurred for obtaining foreign planes and its 
pilots during the strike; 

(e) whether the services of Indian Air 
Force pilots were also requisitioned during 
the strike; if so, the details thereof; 

(f) the effective steps proposed to be 
taken to prevent the recurrence of such 
strikes in future; 

(g) whether all the flights operation 
before the sticke have been resored; and 

(h) if no, the time by which these are 
likely to be restored? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD): (a) and (b). The strike was called off 
unconditionally on 24.1 .1993. 

(c) Cash loss inCurred by Indian Airlines 
during the 46 day strike is estimated to be 
Rs. 46.60 coress. lt is difficult to estimate the 
extent of loss sustanied by the hotel and 
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touism industry on account of the strike.· 

(d) 87% of the pilots of Indian Air1ines 
took part in the strike. In<Ian Air1ines in-
curred an expenditure of Rs.4.90 crores in 
leasing seven TU-l54 aircraft alongwith 
crew. 

(e) Seven Air Force Pilots were 0b-
tained, but none of them operated any com-
mercial flight of Indian Air lines as they 
needed to undergo refresher training. 

(I) Bilateral talks are held by the man-
agement to resIove various isues raised by 
the employees. Unresolved issues, are re-
ferred to the prescribed arbitration, when-
ever necessary. 

(g) & (h). Capacity upto 89% are re-
stored in the schedule effective from today. 

[ Translation] 

Promotion of Domestic Tourism 

83.SHRIMRUTYUNJAYANAYAK:WiH 
the MinisterofCIVILAVIA TIPN AND TOUR-
ISM be pleased to state; 

(a> the action takenlproposed to be 
taken by the ITDC to promote the domestic 
tourism; and 

(b) the steps taken to imporve the con-
. difton and services of the ITDC hotets? 

THE MINISTER OF CIVIL 
AVIATJONAND TOURISM9SHRIGHULAM 
NABI AZAO): (a) and (b). With a view to 
promoting domestic tourism in the country, 
ITDC has taken the following steps: 

1. Setting up of Ashok Yatri Niwas at 
NewOelhi. 

2. Setting up of joint venture hotels in 
collaboration with State. Govemmetsl 
State Tourism Development Corporations at 
Guwahati, Ranchi, Purl, Pondicherry, Bhopal 
and hanagar. 

3. Offering 0( consultancy services to 

entrepreniours who are interested in setting 
up new hotet projec1s. 

4. Special tour packages including LTC 
package for emptoyess. student package to 
dlferent segments of domestic tourists. 

In INlY 1991,1TDC has set up a Tour-
ism Task Force for promotion of domestic 
tourism at selected places, organisation of 
camps in d"erent parts of the country 
incoIaboraion with STate Govemmets and 
local authorities.. 

The steps taken by the ITOe to improve 
the conditions and services of the hotels 
include imparting of training for improving 
and updating skiDsIknowiedge ofstaff wor1<-
ing . in the hpteIs, renovaion, of hotels, 
upgradation and modemisation of the prod-
uct, marketing and reselVaion tie-ups with 
foreign travel agencies, participation in travel 
fora, greater thrust on advertising, strict 
control owr expenditure, special package 
tours for promoting doestic tourism, incen-
tives through discounts. 

[English) 

V"asH of .Prime Minister of U.K. 

·86 .. SHR1 RATILAL VARMA: 
SHRI CHANDAESH PATEl: 

Will the Minister of EXPERNAL AF-
FAIRS be pleased to state: 

(a) whelherthe Prime Minister of of fUK 
visited Flndia recently; 

(b) if so, the bilaterral and multilataerai 
issues that figured in his talks with Indian 
learders and the outcome thereof; 

(c) whether any bilateral agreement 
andprotocaol have been signed to strengthen 
futher the economic. trade and cultural rela-
tions between the two countries; and 

(d) if so, the details thereof and thtl 
follow up action taken.1:>eing taken theteon? 
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THE MINISTER OF EXPERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes, Sir. 

(b) The main isues discussed included 
all aspects of bilateral relaions; develop-
ments in Europe and in South Asia; the post 
Cold War wortd Order; and multilateral ec0-
nomic issues. Talks with the British PM 
have opened up prospects for a mutualy 
beneficial Indo-British partnership in various 
fields. 

(c) Yes, Sir. 

(d) A revised Double Taxation Avoid-
ance Agreement betwen India and the UM. 
was signed during the visit . AcvioA is being 
taken by both sides for the early 
emplementation of the Agreement. 

1 Ttanslation] 

Tourist Spots in Bihar and Uttar 
Pradesh 

·87. SHRI MUMTAZ ANSARI : 
SHRI RAJESH KUMAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether a number of places is Bihar 
and Uttar Pradesh have potential to attract 
tourists from abroad, especially from the 
South East and Far Eastem countries; and 

(b) if so, the steps taken or proposed to 
be taken for the development of these tour-
Ist spots? 

THE MINISTEROF CIVIL AlJ l.t,TION 
AND TOURISM (SHRt GHULAM NABi 
AZAD) : (a) Yes. Sir . 

(b) The Department of Tourism have 
secured a loan from the Overseas Eco-
nomic Cooperation Fund of Japan tor a total 
project cost of As. 220.43 crores with a view 
to developing infrastructure on the identified 
Budhist cirvcuit in the States of Bihar and 
U. P. Bisides this the Department of Tourism 
have earmarked an amount of Rs. 154.41 

lakhs for the State of Bihar and Rs. 138.05 
lakhs for the State of U. P. for development 
of tourism infrastructure during the year 
1992-93. In addition the Department is also 
providing financial assistance to the States 
of Bihar and U.P. towards printing of public-
ity material and celebration of identified fairs 
and festivals. 

RUIIII Electrification 

88. SHRI VIJAY KUMAR YADAV: 
SHRI HARADHAN ROY: 

Will the Minister of POWER be pleased 
to state: 

(a) the number of villages electrified in 
each State during 1991·92 and upto De-
cember, 1992; 

(b) the financial assistance provided to 
each State for this purpose during the above 
period; 

(c) whether the Govemment have for-
mulated any time bound scheme for the 
electnficaion of all the villages in the country; 
and 

(d) if so,the details thereof? 

THE MINISTER OF POWER (SHRI 
N.K.P. SALVE): (a) and (b). The details of 
the viUages electrified in each State during 
1991·92 and 1992-93 (upto December, 
1992) as reported by the concemed State 
Electricity Boards, and the financial assis-
tance provided to them by the Rural Electri· 
flCation Corporation (REC) during the above 
years are given in the Statement. 

(C) and (d). The 8th Five Year Plan 
envisages electrification of 50, 000 villages, 
including electrification of 10, 000 villages in 
the remote areas through nCrt-conl'entional 
energy resources. Electrification of the re-
maining villages including those located in 
the remote areas which will require substan· 
tial investment. would be taken up in subse· 
quent plans. 
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(~ 

postponement of SAAAC Summit 

*89. SHRIINDRAJIT GUPTA: 
. SHRI VILAS MUITEMWAR: 

Will th8 Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) .whether theSeventh SAARC Sum-
mit scheduled to be held in Bangladesh was 
postponed indefinitely; 

(b) it so. the details thereof and the 
reasons therefor; and 

(ct the time by which the Summit is 
expected to be held? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b). 
No. Sir. when this Summit was postponed 
on January 9.1993. it was understood that 
fresh dates for tho Summit woutd be sallied 
throu~ diplomatic chann.els. 

In terms of the SAARC Charter. au the 
Heads of StateIGovemment of member 
States are required to be personally present 
at Summit Meetings. If any HOSIG cannot 
attend. the Summit cannot take place. In the 
tense pofitical situation in and around India 
created by the Ayodhya incidents and ac-
tions amounting to interference in our inter-
nal affairs on the part of some member 
states. PM felt that the climatate was not 
propitious for a meningful dialogue at the 
Summit at Dhaka durl on January 13-14. 
1993 and to seed instead. its postponement 
to a more suitable date. to be settled through 
diplomatic cnannels. 

(c) New dates in April. 93 are in the 
process of being decided through diplo-
matic channels and are expected to be 
announced soon. 

[ Translation) 

Crash Landing of TU-154 Plane 

·91 . SHRI RAJENDRA KUMAR 
SHARMA: 

SHRI PRAKASH V. PATIL 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a} the causes of the TU-l54 plane 
crash landing recently at Delhi: 

(b) the details of the estimated lOss, the 
number of passengers injured and the 
amount of compensation paid to 'the pas-
sengers: 

(c) the outcome of the inquiry and tM 
action !aken against tt'~. i? fOl.JOd g:..Iilty; 

(d) whether a simifaf a·;cid:lOl occurred 
recently near Hyderabad; 

(e) whether the Indian Airlines pr0-
poses to terminate its agreement with 
Uzbekistan and Buigarian Airways; and 

(f) if so. the details tNlreof? 

THE MINISTER OF C!Vll AVIATION 
AND TOURISM (SHRI GHUlAM NAB I 
AZAO): (a) and Ccl. The accident is under 
investigation by a Court of Inquiry appointed 
uncler Rule 75 of the Aircraft Rules 1937. 
The Counrt is expected to give its findings by 
30th April. 1993. 

(b) Indian Airlines will not have to bear 
damages for the loss of the aircraft since it 
is the responsibilty of the lessor to insure the 
aircraft. Compensation payable by Indian 
Airlines to passengers for lOss of baggage 
and medicai expenses will · also be 
reimburesend by the Insurence Company. 
Most of the passsengers escaped ungurt; 3 
passengers suffered fractures; one suf-
fered severe injury in the fingers and 8 
passengers sustained other injuries. Of a 
total of 1 S2 passengers ( including 4 infants) 
on board. Indian Airlines have received claims 
from 122 passengers. The totral amount so 
.far disbursed by Indian airlines to 85 pas-
sengers in Rs. 10.90 Iakhs. 
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(d) No. Sir. 

(e) and (f). The lease arrangements 
have already been terminated by indian 
Airlines. 

[English) 

Flood Control in Gujarat 

'93. SHRI KASHIRAM RANA: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

\a) whether any scheme received from 
the Government of Gujarat for flood control 
with foreign assistance is pending with the 
Union Government for approval; 

(b) if so, the details thereof and action 
taken thereon; and 

(c) whether there is any demand for 
sanction of flood control scheme of Narmada 
Tapti, Sethi rivers ikn Gujarat under foreig~ 
aid scheme? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

Minor Irrigation Sources During Eighth 
Plan 

'94. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of WATER 
RESOURES be pleased to state: 

(a) the total land under Minor Irrigation 
at the end of March, 1992 Statewise; 

(b) the irrigation potential as per latest 
surveys; 

(c) the details of targests fixed to create 
additional irrigation potential under Minor 
irrigation during the Eighth Plan period 
Statewise; and 

(d) the amount allocaated during the 
plan period; Statewise? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF 
PARLIMENTARY AFFAIRS(SHRI VIDYA 
CHARAN SHUKLA): (a) A statement is at-
tached. 

(b) A. Minor Irrigation DCensus with 
reference to year 1986-87 has been con-
ducted in all the States except Rajasthan. 
The final figures of potential created in Minor 
Irrigation are yet to be firmed up by States. 

(c) and (d). A Statement is attached. 
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Temporary Visa Officers of Pakistan 

*95. SHRI C.P. MUDALAGIRIYAPPA: 
Willthe Minister of EXTERNAL AFFIRS be 
pleased to state: 

(a) whether temporary visa offices of 
Pakistan are functioning in the country; 

(b) if so, the details thereof; 

(c) whetherthe Government have taken 
any decision on Pakistan's request onJinnah 
House; and . 

(d) if so, the details thereof? 

THE MINISTER OF STATE EXTER-
NAL AFFAIRS (SHRI DINESH SINGH): (a) 
and (b). On 10 January 1993, Pakistan was 
informed that henceforth Pakistan will not 
be allowed to function from any Temporary 
Visa Offices in places outside of Delhi and 
Bombay and that it should instead handle its 
visa work through its high Commission in 
New Delhi and its Consulate General in 
Bombay. 

(c) and (d). Government have con-
veyed to Pakistan that it will not be able to 
accede to the latter's request to make avail-
able the property at Mount Pleasant Road, 
Malabar Hill, Bombay. 

Power Distribution 

94. SHRI R. SURENDER REDDY: 
SHRI DHARMABHIKSHAM: 

Will the Minister of POWER b epleased 
to state: 

(a) whether the Government of Andhra 
preadesh has requested the Union Govern-
ment for the distribution of power from the 
central power units among the States based 
on their need and population; 

(b) if so, the details thereof? 

(c) the action taken by the Union Gov-
ernment in this regard; and 

(d) the time by which the pending projects 
of the State are likely to be cleared? 

THE MINISTER OF POWER (SHRI 
N.K.P. SALVE): (a) and (b). A request has 
been received from the Government of 
Andhra Pradesh not with reference to power 
supply to States generally but for revising 
the allocation of power to the State of Andhra 
Pradesh from Ramagundam super Thermal 
Power Station on the basis of their State's 
share in Neyveli - " Mine Cut- Stage -II in 
view of the growth and change in the pattern 
of energy consumption in the State. 

(c) The norms adopted in the furmula 
for allocation of power in case of both the 
Projects are indentical and revision of the 
share of power on the baSis of charges in the 
quantum of Central assistance and the quan-
tum and pattern of energy consumption . 
taking place, is not under consideration. 

(d) The time - frame by which the 
pending Projects of the States would be 
cleared would depend upon various factors 
like comprehensiveness of the Project Re-
port, sanction of necessary linkages, grant 
of various clearances including Statutory 
clearances like Enironmental Clearance and 
Forest Clearance, fund availability, etc. 

Arrival of Tourists 

97. SHRI RAMKRISHNA 
KUSMARIA: 

SHRI RAM SINGH KASHWAN: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the total number of foreign tourists 
arrived and foreign exchange earned thereby 
during each of the last three years; 

(b) whether the current tourist season 
has suffered on account of disturbed condi-
tions in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
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AZAO): (a) The statistics of foreign tourst 
arrivals and the estimated foreign exchage 

eameing trom them ..... _ lilt..., 
years were as gM!D beIlDr. 

Year TouristArrivals EsIIiii all rI 

1990 'j7,07,158 

1991 16,77,508 

1992 i8.67,651 

(b) Yes, Sir. 
/' 

(c) The tourist arrivals in the country 
declined by 14.7 percent In December 1992 
and 15.2 percent in January 1993 .. QOm-
pared to the Same montha of the ~ 
years. 

Subamarekha Multipurpose project 
• 

*98 SHRI SUBASH CHANDRA 
NAYAK: 

SHRI GOPI NATH GAJAPATHI: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

br!9J nr:!i@Ol~age_P&fMiUu. 
(R&. CmiBSI 

(a) the I'Utb!Ir <it ~ ~ 1m lie 
displacadin West ~ 0raazr.dBl._ 
by the StianaoeIdJe -...,...._. pII!lJja::t 

{c) the 91. lise fA1IDii W ~ m 
far? 

THE M1NiSTE'P ,Of' WATEH IJIE-
SQURCES .um W MSi1IY OF 
PARLIMENTARY AfFAIRS ~SIHR! 

VIDYACHARAN S:~1C.J¢ .~. ~tj. A 
statement ls ~ 
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Criteria for Fixing Airfares 

*99. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of CIVIL 
AVIATION AND TOURiSM be pleased to 
state: 

(a) the criteria leid down for tixing do-
mestic airfares; 

(b) whe~her the criteria followed by the 
Inidan Airlines is different from that ot pri-
vat(> airl;nes; 

(c) i1 so, the details thereof; and 

(d) the reasons therefore? 

THE MINISTER OF CiVil AVIAT!ON 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (d). An airlines operator fixes 
its tariff after taking into account its cost 
structure and what the traffic can bear. In the 
case of Indian Airlines. socio-economic fac-
tors have also b~n one of the parameters 
for fixing fares, particularly from linking less 
accessiable areas. Fares of Indian Airlines 
are also subject to approval of the Govern-
ment ~nder Section 7(2) (i) of the Air Corpo-
rations Act 1953. 

In so tar as Air Taxi Services are 
concermed, an earlier stipulation that air 
taxi operators should not charge fares lower 
than those of Indian Airlines and Vayudoot 
on prorated basis was removed in pursuance 
of the sUI:> moto statement made in the Lok 
Sabha by Shri Arit Mohrned Khan the then 
Minister for Energy and Civil Aviation on 
11th April, 1990. 

World Bank Aid for Narmada Project 

*100. SHRI SHARAVAN KUMAR 
PATEL: Will the Ministor of WATER RE-
SOURCES be pleased to state: 

(a) whether the World Bank aid for 
Barmada Dam projuecdt has since been 
released. 

(b) 11 so, the details the.-eof; and 

(c) the.progress made in implementa-
tion of the project and in resettlement of the 
oustees? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
ViDYACHARI'", SHUKLA): (a) The World 
Bank assita ~ " e for Sardar Sarovar 
(Narmada) P!(;iect is being continuously 
released. 

(b) and (c). Presently the IBRD loan 
assistance of US$ 200 millionfor theSardar 
Sarover Dam and Power jProject is in opera-
tion. Details of credit Iloan assistances are 
given in the attached Statement I and II. 

Details of Creditlloan a~ssistance to 
Sardar Sarovar Project. 

In may. 1985 agreements were signed 
with the World Bank for IDA credit assis-
tance of SDR 99.7 million and IBRD loan 
assistance of US$ 200 million for the Sardar 
Sarovar Dam and Power Project and IDA 
credit assitance of SDR 149.5 million for the 
canal system of the Sardar Sarovar Project. 
Against the total loan I credit amount of US$ 
532.2 million, the project has already utilised 
US$330. 020 million. leaving an undisbursed 
balance of US $ 202. 180 million by Decem-
ber, 1992. 
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Inclusion of Kalyen Under MTNL 

825. SHRI GOVINDRAO NIKAM: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is a demand to in-
clude Kalyan and Dombivali cities under 
Bombay Mahanagar Telephone Nigam; 

(b) if so, the details thereof; and 

(c) the decision taken by the Govem-
ment in this regard? 

THE MINISTER OF STATE FOR COM-
MUNICATIONS (SHRI SUKH RAM): (a) 
Yes, Sir. 

(b) Representations have been received 
from various segments of the Society (Trade 
and Industry, Political Organisations etc.) to 
include Kalyan and Dombivali cities under 
the working of MTNL Bombay. 

(c) After consideration of the demand it 
has not been found feasible to incIu;de the 
cities of Kalyan and Dombivali in the existing 
area of Bombay Telephone System. 

[English] 

Indian Ambassaddr's residence in 
Geneva 

826. SHRI SANAT KUMAR MANDAL: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government are in a fix 
over the residence of Indian Ambassador in 
Geneva as reported in the Indian Express 
dated January 21, 1993; 

(b) if so, the facts thereof; and 

(c) the steps taken /proposed to be 
taken by the Government in the matter? 

. THE MINISTER OF EXTERNAl AF-
FAIRS (SHRI DINESH SINGH): (8) to (c). 

Govemment acquired a property at 6 Rue 
de Pregny in Geneva costing Swiss Francs 
6.3 million equivalent to Indian rupees 6.19 
crores in august 1989, intended to be used 
for relocating from rented premises the per-
manent Mission of Endia in Geneva. At the 
time of acquiring this property, Govemment 
has taken into consideration the location 
other Diplomatic Offices representing the 
UN, ILO, WHO, ITU, WIPO, the Red Cross 
and Missions of the USA, the then USSR 
and kuwait and expected that necessary 
permission for using this property as Diplo-
matic Mission would be forthcoming. 

The Government have approached the 
local geneva Cantor. authorities and the 
Swiss Federal Government is Berne at vari-
ous levels, but have not received the neces-
sary permission for use of the property as 
offfice premises. The alternative option of 
occupying the property fo the residence of 
the Permanment Representative of India to 
the UN Offices in Geneva was considered 
but it was found that this would require 
extensive modification and renovation which 
would have involved heavy expenditure. In 
view of this, the option of selling the property 
is under Govemment's consideration. 

Working of passport Offices 

827. SHRI S.B. THORAT: Will the Min-
ister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) whetherthe Govemment have taken 
fresh steps to streamline the working of 
Passport Offices in the country and to im-
prove their efficiency; 

(b) if so, the details thereof; 

(c) whether NRls have represented to 
the Government regarding renewal! 
refalidation of passport procedure; and 

(d) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE iN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.l. BHATIA): (a) Yes, Sir. 
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(b) These include simpleficationof pro-
cedures for issue of Passports; sale of 
appIocation forms through post offices and 
icrease in and stablisation of supply of Pass· 
port booklets. Govemmt'nt have also initio 
ated a review of staffing and infrestructure in 
vroer to improve wor1Ong conditions and 
facilities in the Passport Offices. 

(c) and (d). The Govemment is aware 
of the recent reaction of some NRls with 
regard to Passport renewal procedures. 
This reaction was due to a misunderstand· 
ing of Govemmenl's instructions which have 
since been clarified. 

Violation of Indian Telegraph Act, 1885 

828. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of COMMUNI· 
CAnoNS be pleased to state: 

(a) whether the private individuals and 
parties are receiving TV programmes from 
Star TV, CNN and otherforeign T.V. networds 
in voilation 01 the Indian Telegraph Act. 
1885; 

(b) W so. the action Govemment pro-
pose to take in this regard; and 

(c) the details thereof? 

THE MINISTER Of STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (e). The Govemment is 
aWaffl of the use of Dish Antennae·'TVROs. 
by general public. for reception of foreign TV 
programmes from Star TV. CNN etc. An 
related issues are, therefore, under active 
consideration of the Government. 

[Translation] 

Shortage of Telephone Equipments in 
Godo wns of Madhya Pradesh 

829. SHRJ SHIVRAJ SINGH 
CHAUHAN: Will the Minister of COMMUNI· 
CATIONS be pieiiSed 10 state: 

(.;:) whether the telephone equiprnents 
an·j ' ,:I~Cf items have been found short in 

various godowns of telecommunications in 
Madhya Pradesh; 

(b) if so, the details thereof; 

(c) whether some persons have been ' 
sheld guilty for this shortage; and 

(d) jf so, the action taken or proposed to 
be taken against such persons? 

THE MINISTER OF ST 1\ TE FOR COM· 
MUNICATIONS (SHRI SUKH RAM): (a) 
Yes, Sir. 

(b) (i) Shortage of 200 Push Button 
Telephone instruments was detected in Circle 
Telecom Stores Depot. Bhopal. 

(ii) Shorage of 200 telephone instru-
ments and 200 Telegraph brackets was 
noticed in Narsinghpur Sub Division. 

(iii) Shortage of Copper binders was 
found at Jagdalpur in Durg Secondary 
Swithching Area (SSA). 

(c) For case (i) SP. CBI. Jabalpur has 
registered the case and is doing th~ inves-
tigations . 

For case (ii) F.I.R. has been lodged to 
Police at Narsinghpur Police Station. Inves· 
tigation is in progress and 

For case (iii) Responsibiltiy has been 
fixed on SOOT and Stores Lineman of 
Telecom Department. 

(d) For ease (iii) where responibiltiy has 
been fixed Departmental Disciplinary action 
has been initiaHed against the delinquent 
officials. 

Flood Affected Area Uttar Pradesh 

830. SHRI RAJVEER SINGH: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(al the total area in Uttar Pradesh which 
has been d&cIared as flood affaected area 
and its annual average in miJrlOn hectares; 
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(b) the schemes formulated by the 
Government .10 cantroIlIood fUk:re; and 

(c) the detalsand the 8Itimated 8xpen-
d!Iure to ba incumtd thereon? 

THE MINISTER OF STATE IN n~E 
MINISTRY Of URBAN OEVElOPMENT 
ANO MiNISTRY OF WATEFI RESOU~CES 
(SHRt P K. THUNGON): (a) The Rashriya 
Bam AyoQ has identified 7.34 million 
hae'~U," AI ftood PI'.lfIe 8f88 in Uttar 
Pradesh. The;werage area that gets annu-
~ affede1.from floods is 2.33 minion hect· 
~~ 

(i.)~ 21,.;1 (el ~ plan d. 
flOOd mdTla~um: in ~,I' Pradesn has 
own ft)re~red.. Ii; VIl! Fivo Veal !Jlar. OVt:f 
:00 ~o$l':Oo".b"g ~ R\,. 70 crores 
are ~ for construdJon of marg;nai 
embankmElflts.. dr.ainagt: cilannelss. !uw'" 
protection and an&erosiort tNorir.s 

Telephone Exchanges in Medhubani 
\nd Darbhaga. 8iMr 

831 . STiRi BHOGENDRAJHA: Will tt,e 
Minister of COMMU N,CA noNS be please 
10 state: 

(a) whether there is a need 10 sel up a 
telephone exchange in Kaluaho, block 
Khajauli, district Madhubani in Bigar as il wiH 
serve a number of blocks being licated in 
their midst; 

(b) if so,the time by which the 512 line 
IL T exchange and six channel micro tower 
are proposed to be installled; 

(c) whether there is any proposal to link 
Bisfi block. Distrticl Madhubani with Benipati! 
circle headquarter and the dislrict head· 
quarter Madhubani with telephone services; 

(1) jf so . Ihe lime by which Ihe work wli l 
be completed . 

(e) the details of new teleppphone 
cxcannge proposed 10 be installed in 1993 
J ~l M:ldhubani and Dalbhar:~a districts; and 

(f) the time bJ which the STD service will 
be made fauil free from Jainagar? 

THE MINISTEP OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No such place named as 
'Kaluaho exists. However, an electronic 
exchange has already been set up al a place 
called Kaluahi. 

(b)~i)512 Pll T exchange is not justified 
at this station but the existing electronic 
exchange at Kaluahi is planned to be ex-
panded during i 993-94. 

(ii) A Six channel UHF syslem is also 
planned to be installed during 1995-96. 

(c) No, Sir. However. 01'18 PeO is work-
ing at Bisif from Madhubani 

(d) Does not arise. 

(e) Delails are as under. 

Madtlubani District 

: Gandhwar. ii Rahika, iii Khimar, iv 
Saharghat v Basaith Chanpura, 'Ii Padma vii 
Bisti. 

Darbhanga District 

i Baghant, ii L~hta , iii Ujan, iv Tatuwar. 
F STD service from Jainagar is presently 
wo,tung salisfaelori: 

[Eng/ish) . 

Decanalisation of Import and Export 
FromNFDC 

832. SHRI HARISH NARAYAN 
PR.i\BHU ZANTYE: Will the Minister of IN· 
FORMAT!ON AND BROADCASTING be 
pleased to ;,,' . Ie: 

(a) whether the National Film Develop-
ment Corporation is starved of funds since 
the decanalisation of Import and Export: 

(b) if so, the justification for 
decanalisation; 
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(c) the measures taken! proposed to be 
taken to ensure that NFDC is provided with 
adequatE! resources to discharge the func-
tibns entrusted to it; 

(d) whether the performance of NFDC 
has been reviewed; aM 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) No, Sir. 

(b) Does not arise. 

(c) National Film Development Corpo-
ration is provided with adsequate resourcesd 
as per their requirement. 

(d) and (e). Performance of National 
Film Development Corporation is reviewed 
from time to time. 

[English] 

Posts and Telegraph Offices in 
Gujarat 

833. SHRI N.J. RATHAWA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the details of targets fixed for open-
ing of post and telegraph offices in Gujarat 
specially in Chhota Udaipur region during 
the Seventh FIVe Year Plan; 

(b) whether these targets have been 
achieved; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether any targets have been fisxed 
for the Eighth Five Year Plan in the above 
region; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
-MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM):(a) (Post OfficelS) 

170 Extra Departmental Branch Post 
Offices and 14 Departmental Sub Post Of-
fices were targeted to be opened during 
Seventh Five Year Plan in Gujarat and out of 
170 Extra Departmental Branceh Post Of-

.tices 26 Extra Departmenta! Branch Post 
OffICes were targetted for Chhota Udaipur 
region were targetted for Chhota Udaipur 
region. 

TELEGHAPH OFFICES: 12 
Departmenta Telegraph Offices were 
targetted to be opened during (he Seventh 
Five Year Plan in Gujara!. There was no 
special proposal to open separate 'ele· 
graph Office at C:hhota Udaipur. One T ele-
printer Circuit has been provided between 
Chotta Udaiur and Baroda. 

(b) Yes, Sir. 

(c) POS T OFFICES: The details of post 
offices opened during Seventh Five Year 
Plan in Chhota Udaipur region is given in the 
Statement below. 

TELEGRAPH OFFICES: The names of 
the telegraph ofhces opened during the 
Seventh Five Year Plan are given in the 
Annex. 

(d) Does not arise. 

(e) and (f). POSTOFFICES:1t is planned 
to open 3000 Extra Departmental Brean ch 
Post Offices and 500 Departmental Sub 
Post Offices during Eighth Five Year PI~n in 
the country as a whole.Out of which, 25 
Extra Departmental Branch Post Offices 
and 5 Deparatmenta! Sub Post Offices have 
been allotted to Gujarat Circle for Annual 
Plan 1992-93. The state -wise targets are 
fixed annually. 

TELEGRAPH OFFICES: It is planned 
to provide STD/FAX PCOs in all the 46 Sub 
Divisional Headquarters by the end of the 
Eighth Five Year Plan. 
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STATEMENT 

POST OFFICES 

Departmental Sub Post Offices, Extra 
Departmental Branch Offices opened dur-
ing 7th Five Year Plan in Olhota Udaipur 
Region. 

1. Bhumabhavaba 

2. Dugargam • 

3. Raisaingpura 

4.Sikhkda 

5. Moragana 

6. Palsanda 

7. Bedia 

8. Dandi 

9. Dhamasia 

10. Motagkoda 

11. Kharmaba 

12. Khapalia 

13. Kaliapura 

14. Muldhar 

15. Mota Vanta 

16. Navalja 

17. Sodhalia 

18. Umathi 

19.Vanbh 

20. Manta 

21. Veguma 

22. Uparda 

23. Haripura (V) 

24. Dholi Siman 

25. Bitada 

26. Gadit 

TELEGRAPH OFFICES OPENED 
DURING 7TH FIVE YEAR PLAN 

1. Bhaktinagar (Rajkot) 

2. Bilimora 

3. Dahod 

4 . Ellora Park (Ba~oda) 

5. Himatnagar 

6. Navsari 

7. Nanpura (Surat) 

8. Palanpur 

9. Surendranagar 

10. Vapi 

11. Valsad 

12. Vasna (Ahmedabad) 

Obra Dam in Bihar 

834. SHRI LALIT ORAON: Will the 
Minister of POWER be pleased to refer to 
the reply to parts (a) & (b) of USQ. No. 4543 
on December 21, 1992 and state: 

(a) whether the Government have col-
lected the information from the Government 
of Bihar in regard to setting up of Obra Dam 
on Bihand river in Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINiSTER OF STATE FOR 
POWER (SHRI P.V. RANGAVYA NAIDU): 
(a) to (c). Since no free catchment area of 
Obra Dam is situated in Bihar, the consent 
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of the Govemment of Bihar was not required 
for the construction of Obra Dam. 

Losses in IA, AI and Vayudoot 

835. MAJ. GEN. (RETD) SHUWAN 
CHANDRA KHANDURI : Wi. the Minister of 
CIVIL AVIA noN AND TOURISM beplea.'I8d 
to state: 

(a) the details of steps taken or pro-
posed to be taken to reduce the losses in the 
Air India. Indian Airlines and Vayudoot; and 

(b) the time by which it is likely to be 
done? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NASAl 
AZAO): (a) and (b). Only Indian Airlines 
and Vayudoot are incurring losses. To re-
duce the losses. the following steps are 
betng taken by Indian Airlines 

(i) EffOftS are being made Ie, achieve 
increase in productivity: 

[Ii) Better fleet utilisation: 

(iii) Economy measure Ie cut down 
wasteful expenditure; and 

(iv) Rouee rationalisation. 

In the case of Vayudoot. the following 
steps are being taken 

(i) RaIionaIisationof Routes and fares; 

(it) Strict Economy measures to cut 
down wasteful expenditure; 

(iii) RedapkJyment of excess man-

(a) the percentage of construction work 
completed $0 far at the T ehri Dam proiect; 

(b) whether Russia has offered financ-
ing package for the project; and 

(c) if 50, the details in this regard? 

THE MINISTER OF STATE FOR 
POWER (SHRI p,v. RANGAYVA NAJOU): 
(a) The fOllowing is the sIaIus of wortcs; 

Infrastructure worb compIetod. 

All four Nos. divefsion tunnels 11 
M. cia each completed. 

Excavation of aI Four Head Race 
TunneIs8.5M. cia each completed 
and lining wens nearing comple-
tion. 

Approach adils to under ground 
Power House cavern completed. 

Rivercivertedthotough Righi Bank 
Diversion Tumeis. 

Worf( on foundation vf main dam 
completed. 

(b) and (c). consortitn of suppliers of 
Power Plant equipment and Serves led by 
Hydropro;ect Institute, Mo scow have fub-
mitted a pro~osal for turn-key suppty. man-
agement. design, erection and commission-
ing of equipment. The financing proposed 
b:,' the Consortium is on convnercial tenns 
and covers about 85"10 of the cost of equip-
ment and services. 

[English) 

power; and Strength of Pilots in IncIan Airlines 

(iv) Reduction in maintenance cost of 837 . SHRI RAMACHANDnA 
HS 748 aircraft. GHANGARE: Will the Minister of CIVIL 

AVIA nON TOURISM be pleased to state: 
Tebri Dam Pro;ect 

836. Sl-'RI SURENDRA PAL PATHAK: 
Will the Minister of POWER be pleased to 
state: 

(a) the total number of Indian Airtines 
pilots at present; 

(b) whether the present strength of 
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pilots is sufficient for regular normal ser· 
vices of the Airlines; and 

(c) if so. the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAO): (a) to (c). At present there are 508 
pilots in Indian Airlines. out of which 63 are 
executive pilots. The present strength of 
pilots is adequate for regular normal ser· 
vices of Indian Airlines. 

Saare 

838. DR. SUDHIR RAY: Will the Minis· 
ter of EXTERNAL AFFAIRS be pleased to 
state the role proposed to be played by India 
to strengthe" further the SAARC? 

THE MIN!STER OF EXTERNAL AF· 
FAIRS (SHRI DINESH C:-fNGH): India is 
committed to SAARC as an instrument ot 
regional cooperation aimed at promoting 
the welfare of the people of South ASia and 
t· as accordingly always shared its ex[pretties 
and knowledge with the other Member States 
through unreserved participation in SAARC 
activ;····s. Our financial contributions. calcu-
lalec I approximately 32% of the common 
costs of the Association have also always 
been promptly paid·up when due. 

Lately. "has been ourvipwthat SAARC 
should enter more substantive areas of core 
economic cooperation and in doing so. make 
itself more meaningful to the lives of the 
people of South Asia. While some initial 
steps in this direction have already been 
taken incommutationwilhthe mcmberStliltes 
of the Association. it is hoped that this 
process wiD get strenghened in the future. 

UflUtihed Aerodromes in West Bengal 

839. SHRtJtTENDRANATHDAS: Will 
the Minister of CIVIL AVIATION AND TOUR· 
ISM be p ·eased to state: 

(a) whether serodromes at ambari at 
Falkata and Pangain in Jalpaiguri in West 
Bengal have remained unused for a long 
time; 

(b) whether thef8 is any proposal to 
reopen these airdromes; 

(c) if so. when and the details thereof; 
and 

(d) if not. the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAO): (a) Yes. Sir. 

(b) No. Sir. 

(e) Does not arise. 

(d) The airports belong 10 private par· 
ties. There is no proposal from 8IIYoperator 
for developing these airports. 

Air SIIIIion .. a..iIy 

840. SHRI SANTOSH KUMAR 
GANGWA: Win the Minister ~ INFORMA· 
TION AND BROADCASTING be pleased to 
state: 

(a) the details of the progtess made to 
set up F.M.lAIR station at i::iareily in unar 
Piadesh; and 

(b) by when it is likely to become func· 
tional? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTlNG(SHRIK.P.SlNGHDEO): 
(a) and (b). The instaIation work ~ the 
Scheme relalin!J to Iae setting up 01 a local 
radio station at BaIeIy wilt! 2x3 RW FM 
transmitter. MuIti-purpose Sbdos.oo Staff 
O;~arters has already been coimcc 'ala cJ. The 
radio station at BaI8iIy will be commis· 
sioned in the near future. 

Issue of eonw .............. 
841. SHRI RAM NAlK: Willhe Minister 

of COMMUNICA TIONS be pleased to state: 

(a) whether there is a poticydecision of 
the Ministry that a commemorative stamps 
on a lJersonlity is genera!y issued on his 
1 Oth/25thl5OthJl DOth death anniversary or 
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birth centenary; 
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(b) if so, when this decision become 
effective; 

(c) whether any exception were made 
to the above decision, so far; and 

(d) if so, the details and the reasons 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM); (a) A provision to that effect 
exists in the Guidelines laid down by the 
Department. 

(b) This was followed upto September 
1989 anc revived in May 1992. 

(c) and (d) . Commemorative/Special 
postage stamps have also been issued on 
occasions other than specified anniversa-
riesib irtn centenary i.e. after considering all 
the relevant factors . 

General Sales Agents 

842. DR. A.K. PATEL: 
DR . LAXMINARAYAN 

PANDEYA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether General Sales Agents ap-
pointed by the Air India while discharging its 
duties committed certain irregularities; 

(b) whether the Committee on Public 
Undertakings have made adverse remarks 
on the procedure adopted by the Air India for 
appointing as well as the performance of 
General Sales Agents; 

(c) if so, the details thereof; 

(d) whether the Committee had recom-
mended a thorough investigation in to the 
matter: and 

(e)'if so, the findings of the i,lVestigating 
agency and the celion taken thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD); (a) to (e) . The information is being 
collected and wi" be laid on the Table of the 
House. 

Leasing of Indian Airtines Aircraft to 
Private Companies 

843. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI SHANKERSINGH 
VAGHELA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) Whether t!le Indian Commercia! Pi-
lots Association has complained that the 
most expensive aircraft have been leased 
by the Indian Airtines to certain private com-
panies without calling of any competitive 
bids; and 

(b) if so, the terms and cO!'lditions of the 
leasing of the aircraft and the reasons there-
for? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b). No aircraft have been 
leased by Indian Airlines to private compa-
nies. 

Nuclear Capability of Pakistan 

844. SHRI RAM SINGH 
KASHWAN: 

SHRt RAJENDRA KUMAR 
SHARMA: 

DR . D .VENKATESWARA 
RAO: 

SHRt SHRAVAN KUMAR 
PATEL: 

SHRtMATI KRISHN-ENDRA 
KAUR: 

SHRI GURUDAS KAMAT: 
SHRI MRUTYUNJAYA 

NAYAK: 
SHRI CHANDRHAJEET 

YADAV: 
SHRI NITISH KUMAR: 
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DR. MAHADEEPAK SINGH (c) whether officers of the telephone 
SHAKY A: Department had also been responsI)Ie for 

the delay . in publication of the directories; 
WI. the Minister of EXTERNAL AF- and 

FAIRS be pleased to state: 

(a) whether Pakistan has acquired 
nuclear capability as reported in the 
Hindustan Times dated January 30,1993, 

(b) if so, the reaction of the Govemment 
thereto, 

(c) whether there Government are 
aware of the recent reports regarding 
Pakistan's possession of nuclear weapons 
and its delivering capacity of these weap-
ons; and 

(d) if so, the reaction of the Govemment 
thereto? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to (d). 
Government have seen media reports- lat-
est including latest reports to this effect. 
Government are aware of Pakistan's pursuit 
of a clandestine and weapons oriented 
nuclear programme and its implication for 
India's and regional security and stability 
have been conveyed to all concerned. 

Government constantly monitor all de-
velopment having a bearing on India's secu-
rity and take all necessary measures to 
safeguard it. 

[ Translation) 

Delay in Tenders for Telephone 
Directories 

845. SHRI MAHESH KANODIA: Will the 
MinisterofCOMMUNICATION3 be pleased 
to state: 

(a) whether publication of telephone di-
rectories in Gujarat have been delayed by 
the printers and contactors in Gujarat; 

(b) if so, the action taken against the 
::oncemed Printers and contractors so far; 

(d) if not, the reasons for delay and the 
time by which these directories will be made 
available to the subscribers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMl)NICATlONS (SHRI 
SUKH RAM): (a) to (d). The information is 
being collected and win be laid on the Table 
of the House. 

Theft of Telephone Equipment'. 

846. SHRI KHELAN RAMJANGDE: Will 
the Minister of COMMUNICATIONS be 
pleased to state; 

(a) whether any cases of theft of the 
telephone equ )ments have come to notice 
during the las three years; 

(b) if so, the division-wise details thereof; 
and 

(c) the action taken against t~ emvtoy-
eeslofficers found quality in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to tc). Information is being 
collected and will be laid on the Table of the 
House. 

[English] 

Mahananda Basin 

847. SHRI SYED SHAHABUODIN: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the progress made towards finalislion 
of the comprehensive plan for the manage-
ment of water resources in the Mahananda 
basin; 

(b) whether any schemes which form 
part of the plan have been undertaken for 
implementation so far; 
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(c) whether the State Government has 
asked for any financial assistance'lor urgent 
fIoodcontroi and erosion control schemes in 
the Mahananda basin; and 

(d) if so, the reaction of the Union Gov-
emment thereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
THE MINISTER OF STATE IN THE MINIS-
TRY OFWATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). The comprehen-
sive plan for .Mahananda basin, earlier pre-
pared in 19n, has been updated in 1987. 
This provides for short term and long term 
measuresflQOdrnanagement. Two schemes 
have been undertaken for implementation 
so far. 

(c) and (d). The State Government has 
not asked the Central Govemment for fund-
ing any urgent scheme of flood manage-
ment. 

Indian Fishermen Drifted in Sri Lanka 

848. SHRI J . CHOKKA RAO: Will the 
MinisterofEXTERNALAFFAIRSbepleased 
to state: 

(a) whether fisherman belonging to 
Andhra Pradesh were got adrift in the rough 
seas and surfaced at Trincomalee in Sir 
Lanka recently; and 

(b) if so, the steps taken by the Govern-
ment to bring them back to the country? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b) . 
Yes, Sir. Five fishermen belonging to Andhra 
Pradesh, who were adrift rough seaons, 
were rescued by Sri Lankan fishermen of 
Trincomalee on 13th November. 1992. Our 
High Commission in Colombo took promote 
steps to ensure the welfare of these fisher-
men and for their repatriation to India on 
1 ~th December. 1992. 

, Air ftigld on ~ Sedor 

849. SHRI KOOIKKUNIL SURESH: Will 
the Minister of CIVIL AVIATION ANO TOUR-
ISM be pleased to state: 

(a) whether the Government of Keraia 
has requested for the reintroduction of air 
service on cochin-Goa-DeJhj route; 

(b) if so. the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Yes, Sir. 

(b) and (c) . Indian Airines has already 
restored the services on Cochin -Goa- Delhi 
sector. 

[Translation} 

Supply 01 Directorta 

850. SHRI ARJUN SINGH YADAV: 
SHRI HARI KEWAL PRASAD: 

WiHthe MinisterofCOMMUNICATIONS 
be pleased to state: 

(a) whether the telephone directories in 
Uttar Pradesh t>.aV(i been delayed due to the 
disposal of tenders and supply of Directories 
by the contractors who had been given this 
job; 

(b) if so, the action taken by the Govem-
ment against the said contractors during the 
last ttlree years; and 

(c) the reasons for delay in the disposal 
of tenders in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Sir. the telephone directo-
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ries in aome Secondary Swilching Areas in 
UllarPrldelhCirdehavebeendefayeddue 
to COlitlacto(S taull. There has been no 
case 01 defay due to disposal of tenders. 

(b) FoIowing action has been Iaken 
against .. CClfItraCtOrs;-

(i) Securily forfeited in 4 cases. 

(il cowt Case filed in one case. 

(iii) invoicing ~ penally c:Ias8ed initi-
ated in 2 cases. 

(iv) Tender canceled in one case. 

tv) AnaI .notiCes setVed in 3 cases. 

(c) Does not arise in view of Ca> above. 

851. SHAI HAql KEWAlPRASAD:WiI 
the Minister of WATER RESOURCES be 
pleased '0 state : 

(a} ...melhe,!he UrllOn Government her.;e 
ro>MWSC the on · going irrigation projects in 
Uttar P-adt~; 

(t!) If .... ~'e ItI& shortcomings tom re-
garding Itlese pro;ects In the State and the 
efforts made to' improvement in this regard; 
and 

(c) if n<04 reasons therefore? 

THE MiN!STER OF STATE IN THE 
t.!lINiSTBY OF U ~.,BAN DEVELOPMENT 
. .\ND WATER BE SOURCES (SHRt P.K 
THUNGON): (a', !0 (c). Irrigation p'oject are 
planned. formulated. executed ana iunded 
by h.' Statt~ Govemment out of their pi.Jn 
llSOIirce.s ty ac ,~win;; intp.r-se priority, 
Howeve,-. Cer.tre mon~ r-eleded Major 
imgatio~ I r. .~ 'r.~ oi .~a r p~ B:k."Sh nameli, 
Model' ··'V:.'t·, .. '·; ':11 ;>i::.ar G ;' ilC, a Cl'lnal. 
i.-~,<; '3an'JG C ... ,I1 ;>.', t.1:~t~m G,:i; ~:,}:t ':;:.'1' 

naI. Sarda Sahayak and Saryu Nahar 
Prioyojana. Shortcomings such as in-settIc. 
ment of land acuristition cases. non-avail-
ability of continuos power suppty to the 
project. non settlement of contractual prob. 
Iems. inadequacy of funds noticed during 
monitoring of these projects have been c0n-
veyed to State GoIIemment for taking reme-
cIaI measures. 

Doord8nIhen COV .... ln BItw 

852. SHRI CHHEDI PASWAN: 
SHRI RAM LAKHAN SINGH 
YADAV: 

Wil1heMinislerofINFORMA TION AND 
BROADCASTING be pleased to state: 

(a) the names of !he places in Bihar not 
covered by Ooordarshan network; 

(b) whether the Govemment have re-
ceived any representation to increase the 
TV converge in Bihar; and 

(c) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMA nON AND 
BROADCASTING (SHRI K.P. SINGHDEO): 
(a) An districts in Bihar are wholly or partially 
COIIered. 

~) Yes, Sir. 

(c) Eight low power TV transmitters 
under implementation and two high power 
OTV transmitters are envisaged. 

(English) 

8ilaterallssues with Bangladesh 

853, DR. KRUPASINDHU BHOt: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whettler some bilateral issues are 
rendir'~ fc:~ teme~t with BaOlJladesh: 
;!n:j 
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STATEMENT (b) if so, the details of the ~s; and 
the steps taken! proposed to be taken forthe 
eariier settlement of these issues? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b). 
Yes, Sir. The bilateral issues pending tor 
settlement with Bangladesh Include equi-
table sharing of waters of the major common 
rivers, repatation of Chakma refugees to 
Bangladesh, illegal immigration from 
Bangladesh, implementation of the Indu-
Bangladesh land Boundary Agreement, 
1974 etc. 

Government remain committed to main-
tenance of frinely relations with Bangladesh 
and have been engaged in a dialogue with 
the Govemment of Bangladesh to devise 
mutually acceptable solutions to all out-
standing bilateral issues. We intend to con-
tinue our dialogue with the Govemment of 
Bangladesh and are hopeful that, given 
goodwi.ll and concerted efforts by both sides, 
we will be able to reach a satisfactory settle-
ment of these issues. 

[ Translation] 

Te..,hone Exchanges in Ranchi 

854. SHRI RAM T AHAl 
CHOUDHARY: 
SHRI LALl BABU RAI : 

Will the MinisterofCOMMUNICATIONS 
be pleased to state: 

(a) the number of telephone exchanges 
at present in Ranchi and Chapra regions, 
Bihar with location thereof; and 

(b) the capacity of each of these ex-
changes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATiONS (SHRI 
SUKH RAM): (a) and (b). There are 25 
telephone exchanges in Ranchi region and 
14 exchanges in Chapra region with loca-
tions and capacity as given in the statement 
below. 

Ust Of Telephone Exchanges in 
Ranchi and Chspra regions wffh locations 

and capacity. 

Ranchl 

Name of Exchange Capacity 

1. Ranchi Electronic 9000l 

2. Ranchi X-Bar 9000l 

3. Dhurwa 17001 

4. Bandra 881 

5. Bundu 88l 

6. Brombay 88l 

7. Cucmla 200l 

8. Ghaghra 88l 

9. Kanke 160 L 

10. Kolebira 88l 

11 . Khunit 160 L 

12. Kurruh 88l 

13. Lohardagga 20(.1 L 

14. Mesra 160 L 

15. Murgi 88l 

16. Ormanjhi 88l 

17. Simdega S8l 

18. Sisai eel 

19. ttki 88l 

20. Tatisliwai 160 L 

21. Nagri 88l 

22 Ma!!'skiganj S8 L 
.. -~------
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Name of Exchange 

23. Kelari 

24. Rai 

25. Chano 

Chapra 

Name of Exchange 

1. Bania Pur(E) 

2. Chapra (E) 

88l 

88l 

88l 

Capcity 

88l 

1400 l 

(b) if 80, the reasons therefor; 

(c) the numberther80f and the amount 
involved therein; and 

(d) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYVANAIDU): (a) to (d). Normally, a 
permanent electriCity connection is provided 
~ .JESU on completion of the prescri:led 
fonnalitles and after recovery of dues in 
respect of temporary connection. DESU 
can take action if any specific case of irregu-
larity in such matters is brought to its notice. 

3. Dariapur (E) 56 l Irrigation projects of Kerala 

4. Dighwara (E) 88l 856.SHRITHAYllJOHNANJAlOSE: 
Will the Minister of WATER RESOURCES 

5. Ekma (E) 88 l be pleased to state: 

6. Garkha 88l 

7. Jalalpur 88l 

8. Mashrak 88l 

9. Parsa 88l 

10. Sonepur 160 

12. Nayagaon 88l 

13. Taraiya 88l 

14. Marhaura 88l 

[English] 

Electric Connections to Temporary 
Consumers 

855. SHRI MADAN LAl KHURANA: 
Will the Minister of POWER be pleased to 
state: 

(a) whether the Delhi Electric Supply 
Undertaking has given permanent connec-
tions to temporary consumers without first 
realising its dues from them; 

(a) whetherthe Union Govemment have 
received any proposal from Kerala for the 
extension of community irrigation project 
ymich is being implemented with Dutch as-
sistance to more district; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) No, Sir. 

(b) and (c). Does not arise. 

Power Requirement in Delhi 

857. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of POWER be pleased to 
state: 

(a) the total MW of power generation 
and its requirement annually in Delhi at 
present; 

(b) the steps taken to meet the 
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demand; and 

(c) the prospect of power generation in 
Delhi during the Eighth Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V . 
RANGAYYANAIDU): (a) to (c). The present 
annual maximum demand in Delhi is around 
1550 MW. The requirements are met from 
DESU's own generation of about 400 MW, 
supplies from Badarpur Thermal power Sta-
lion to the extent of about 450 MW, hare 01 
about 450 MW in the Central generating 
station in the Northem Region and balance 
is supplied from the Northem Grid. The 
power generation in Delhi during the 8th 
plan is expected to further increase by in-
staRation If 3x34. 05 MW Waste Heat Re-
C(Nery units at he existing Gas Turing 01 
OESU and impairments in the plant Load 
Factor of the Existing stations Setting up 
6001900 MW Combined Cycle Gas-based 
power station at Bawana is also envisaged, 
subject to the availability of gas and financial 
resources. 

Per MW Power Generation Cost 

558. SHRI GUMAN MAL LOOHA: Will 
the Minister of POWER be pleased to state: 
the estimated per MW power generation 
cost for rated capacity of new thermal plants 
and at point of use, alongwith the cost of 
network required for transmission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P V 
RANGA YYA NAIDU):The cost per unit for 
coal based thermal power units depends 
interalia upon the size and location of the 
generating-station, source and quality of 
coal and the number of operating hours in a 
yea'r. Similarly, the ::ost per unit for gas 
based power plants is linked to the type and 
size of plants . gas price and the operating 
hours of the plants. In respect of recently 
approved coal firpd c.d1C'mes in the public 
sector. CEA has €-;l, rl1;)ted the capital cost 
per MW to be bNween Rs. 2 7 crores and 
RS.2.9 crores and the cost of energy sent 
out as betwe, n n', 1 47 ,,"d Rs. 1.62 per 
KWH. 

2. As regards the expendilure on the 
network required for transmission, the capi-
tal cost would depend upon the Ioc:aIion 01 
the generating-stat, quantum and dis-
tance 01 transmission. While in same cases, 
the existing transmission system might be 
adequate for evasion 01 power from new 
units, in other cases extensive new trdnS-
mission arrangements might be required. 

IIigrdon 01 E.D. Emt*IJe-
859 PROF. PREM DHUMAL: WI! the 

Ministerol COMMUNICAnoNS be pleased 
to state: 

(a) the total number 01 E.D. EmpIo')'ees 
who went forced to migrate from the ~ 
mir Vale! because of the terrorisls activi-
ties; and 

(b) whether .. these persons are stII 
treaew.. .. E.D. employees and are being 
paid..... ....aaries; 

(c, , .0, the details thereof: and 

(d) • not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) 180 (one hundred and 
eighty only) . 

(b) to (d). Excepting those who have 
proceeded on supermanuation the remain-
ing persons are still trated as ED Agents. 
However. wages are being paid to only 
those ED Agents who are actually working. 
Such to the ED Agents as have been or· 
dered to be re deployed in Jammu and have 
not reported for duty or in whose cases 
redeployment orders are yet to be issued or 
who have applied for voluntary retirement or 
are involved in fraud cases etc. are not paid 
wages. as. under the existing orders. there 
is no provision for payment of wages in such 
cases. 

Environment Problems due to 
Narmada Dam 

860. SHRI SHRAVAN KUMAR PATEL 
Will the Minister of WATER RESOURCES 
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be pleased to safer to the' reply given to 
Unsesed Question No. 4612 on December 
21 . 1992 ,and state: 

(a) whether environmental degradation 
and inundation of forestilands have been 

.. caused on account of the Narmada Darn; 

(b) if so, the details in this regard and 

(c) the measures adopted or proposed 
to be adopted by the Govemment in this 
regard? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS. 
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). So far no submer-
gence has taken place on account 01 the 
construction 01 the Sardar Sarovar Darn 

(c) To take care of the environmental 
impact 01 the Project, the party States are 
implemention environmental safeguard 
me~res pari-passu WIth the construction 
of the Project as laid-down by the Ministry of 
environment -end forecast. Govemment of 
India. 

( Translation) 

Power Projects in Bihar 

861. SHRI RAMDEW RAM: Will the 
Minister of POWER be pleased 10 slale: 

(a) the names of the power projects 
under construction in Palamu division of 
Bihar; 

(b) the time by which Ihese projects are 
likely to be completed: and· the estimated 
cost thereof; 

(c) the details of the proposals for power 
generation sent by Ihe Government of Bihar 
to the Union Government: 

(d) the projects out of them. which have 
since been approved: and 

Ie) the prOjrcts which have been in-

eluded in the Eighth Five Year Plan? 

THE MINISTER OF STATE FOR 
POWER (SHRI P.V. RANGAYYA NAIDU): 
(a) and (b). In the Palamu District of Bihar. 
North Koel Hydro Electric Project (2x12 
MW) is under execution. The project was 
sanctioned on 10.3. 84 at an estimated cost 
of Rs. 21 .94 cror8S. The Project authorities 
have indicated the latest estimated cost of 
the project as As. 34.88 crores. The gener-
ating units are scheduled for commissioning 
during 1994-95. 

(e) and (d). The following proposals for 
clearance 01 power projects have been re-
ceived by the Government of India from 
Bihar State Electricity Board! Govemment 
of Bihar: 

1. Muzaffarpur TPS extn. 2x2SO MW 

2. Nabinagar (earus) TPS 2x500 MW 

3. Chandil TPS Sf. I 2x500 MW 

4 . Patna Gas Turbines 
2xSO GT MW + 2x30 ST MW 

5. Barauni Gas Turbines 2xSO GT MW 
+ 2x30 ST MW 

6. Patna TPS 2x61.S MW 

7 . Patratu TPS Extn. Sf.V 2x210 MW 

8. Chandil TPS 2x210 MW 

The following two projects are under 
c . ; :',.1I31Ion in the Central Electricity Au-
Ir,(.'"I,· for according techno-Economic clear-
ance. 

,. Muzaffarpur (T) Stage-II 

2. Chandil (T) (2x250 MW) 

The follOWIng proposals have been re-
turned to Govt. of Bihar for submitting re-
vised Detailed Project Reports; 

1. Sankh SI::19,, ·II 3xl00 + 2x8 MW 
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2. Kadhwan KPP 6x75 MW 

MARCH 1, 1993 
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3. Kanhar PSS 3xloo MW 

(c) the tullowing power projects have 
been included in the 8th Five Year Plan for 
commissioning: 

1. Eastern Gandak Canal 
(15 M W) (H) 

2. Sone WLC (6.60 MW) (H) 

3. Sone ELC (3.30 MW) (H) 

4. North Koel (24 MW) (H) 

5. Chandil (8 MW) (H) 

6. T enug~at Units 1 &2 
(420 MW) (T) 

7. Chandil (2x250 MW) (T) 

8. 9okaro '9' (2x21 0 MW) (T) 

9. Kahalgaon 
(3x210 MW) (T) 

Reduction in Allocation for .Irrigation 
Projects 

862. SHRIMATI SUMITRA MAHAJAN: 
Will the Minrster of WATER RESOURCES 
be pleased to state: 

(a) whether the amount allocated for 
irrigation projects has been' conhnuously 
reduced during the last few yeas: 

(b) if so, the reasons therefor; and 

(c) whether irritation projection are 
advesry affected due to it 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN UEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 
THUNGON): (a) No. Sir. 

(b) and (c). Do not arise. 

Export of Missiles Ited Pakistan by 
China 

863. SHRI CHANDAJEET 
YADAV: 
DR. D. VENKATESWARA 
RAO: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the newsitem re-
garding 'China's export of missiles to Paki-
stan' as appeared in 'Indian Express' dated 
October 10, 1992; 

(b) whether the Govemment have 
examined this newsitem; and 

(c) if so, the details thereof and the 
steps taken/proposed to be taken by the 
Government in the matters? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b). 
Yes, Sir. 

(c) Government have noted the statement 
of the spokesmen of the Chinese Foreign 
Ministry that these newspaper reports were 
"groundless". Government have in their dis-
cussions with the Chinese Government, 
emphasised that the supply of sophisticated 
arms and missiles to Pakistan beyond its 
legitimate requirements of defense, posses 
a threat to India's security and in not conduc-
tive to the maintenance of peace and stabil-
ity in South Asia Government have addi-
tionally stressed the need for the avoidance 
of actions that may negate mutual confi-
dence understanding between India and 
China. 

! Translation] 

Irrigation Projects 

864. KUMARI VIMLA VERMA: Will the 
Minister of WATER RESOURCES be 
pleased to state: 
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(a) the names of such medium and 
major irrigating projects in the country which 
are yet to be completed eve after obtaining 
clearance long back; and 

(b) the action taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 

THUNGON): (a) A statement giving the list 
of ongoing approved projects is attached. 

(b) To ensure accrual of benefits from 
invest, the strategy adopted in the VIII Five 
Year Plan is to attached top most priority to 
completion of ongoing projects which have 
made significant progress in implementa-
tion. Also. it has been decided by the Plan-
ning Commission to rigorously follow the 
earmarking of outlaws tor different irngation 
projects in the States . 
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PHALGUNA 10. 1914 (SAKA) 

(TtanSlalion) 

Priv8lisalion of power in 
Cities 

865. SHRI PRAFUL PATEL: 
SHRI KOOIKKUNILSURESH: 

Will the Minister of POWER be pleased 
to slate: 

(a) whether the task force set up by the 
Gowmment in August 1992 to Exan*le the 
priatisabon of power sector in Delhi has 
submttted iIs report; 

(lJ) if so. the recommendations thereof 
and the reaction of the Gowmment thereto; 

(e) whether there is any proposal to 
privatise power distribution in OCher cities 
also; 

(d) if so, the details thereof; and 

(e) the lime by which it is likely to be 
done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAVYA NAlOU): (a) Yes, Sir. 

(b) The Task Force has recommended 
the intl'lldaction of private sector in power 
generation, transmission and disbtJution in 
Delhi, axcll;ding NOMe and Cantonment 
a~eas. The Task Force has also rec0m-
mended that only the secondary transmis-
sion and distribution system should be 
handed over to private sector and proposals 
for this purpose may be invited through 
c'lmPEltitr.(> budding. on the basis of speci-
fied parameters, Regarding generation, it 
has be9n recommended that . only future 
generatil'l9 facilities may be enb'UIIted 10 the 
Private sector. Govemment has net taken a 
final decision in the matter so far. 

(c) and (d). Ministry 01 Power has net 
received ~ny such proposal. . 

(e~ Does not arise in VleN of replies to 
par1s (.a) to (d) 01 the queslion. 

AdwerIiMrMI ... to Smell 
NewspIIpers 

867. SHRI GEORGE FERNANDES: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have re-
vised its policy of releasing advertisemenls 
for smaI newspapers of district level in the 
country; 

(b) if so, the salient features of the new 
policy; 

(c) whether the Govemment have re-
ceived representation from small newspa-
pers in regard to issuing advertisements; 
and 

(d) if so, the steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE OF MINIS-
TRY OF INFORMATION AND BROAD-
CASTING (SHRI K.P. SINGH DEO): (a) and 
(b). Government advertisement are issued 
to all categories of newspapers, i.e. smaI, 
rnedit.m and big, keeping in view publicity 
raquirementsand budgetaryprovisions. This 
policy has net been changed with regard to 
any category of newspapers whether from. 
the Oistric:ts or elsewhere. However, pursu-
ant to acceptance of the recommendations 
of the CommItee set up by the .Govemment 
in 1987 by the Committee of Sectetaries, 
the minimum circulation criterion required 
for ernpaneknent of newspapers wiIh DA VP 
was revised from 1000 paid ccpies to 2000 
paid ccpies with effect from July, 1992 

(e) and (d). Representations from smaI 
newspapers for issue of advertisemenIs are 
a continuing feature and they are dealt with 
suitably on individual merits. 
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[English] 

Pak's Assistance to Subversive 
Elements in Kashmir 

868. DR. D. VENKATESWARA RAO: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government have 
brought the attention of various countries 
including China to the assistance provided 
by Pakistan to the subversive elements in 
Jammu and Kashmir and Punjab; 

(b) if so, the response of these coun~ 
tries thereto; 

(c) whether any of these countries have 
taken up the matter with Pakistan; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes, Sir. 

(b) There is a general relaisation of the 
fact that terrorists in Jammu & Kashmir and 
Punjab receive support from sources in 
Pakistan. There is also widespread endorse-
ment of the Simla Agreement and that differ-
ences between India and Pakistan should 
be resolved bilaterally and peacefully. 

(c) and (d). Several countries have 
exPressed concem to Pakistan regarding 
the reports of the support that terrorists 
receive in that country. The US Government 
is reported to have made repeated demar-
cates to Pakistan with the implied that that 
unless Pakistan took steps to prevent sup-

port to terrorism directed against India, it 
could run the risk of being named as a State 
sponsor of terrorism under IS Laws. 

Invitation to General of Pak Army 

869. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether there was any response 
from Pakistan in regard to the invitation 
extended to Pak Chief of Army Staff to visit 
India; and 

(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a} and (b) . 
Pakistan had, in principle, accepted our 

. invitation to its former Chief of Army Staff. 
late general Asif Nawaz Janjua, to visit India. 
However before the timing of the visit could 
be determined, the Pak COASpassed away 
on 8 January. 1993. 

Assistance to Foreign Countries 

870. SHRI K.H. MUNIYAPPA: Will the 
Ministerof EXTERNALAFF AIRS t-..epieased 
to state the assistance provided by I he 
Government to foreign countries including 
Somalia where the people are suffering 
from mass starvation during tha last one 
year, country-wise and item-w!5a 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): A statement is 
laid on the Table of the House. 
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PoiRr ProIecI br ... inglhe_oIthe places foraetling up the· 

871 . SHRf N. DENNIS: M the MinIsII8r 
01 POWER be pleased to state: 

(a) whether. the Non Resident Incians 
have eIIeted to set up power projects in the 
counby; and 

(b) • so. the details in this reg&Id incIud-

S.No. Name 01 NRI (Company) 

1. G.V.K. Industries (USA) 

2.S.T. Power Systems (USA) 

&..-.on of Former a..arm.. of 
UnIon c.tJide 

872.DR. LAXMINARAYAN PANDEYA: 
W.theMinisterofEXTERNALAFFAIRSbe 
pleased to state: the progress made in 
respect of BhopaJ Court order seeking ex-
tradition of the former Chairman and other 
ofIiciaI of Union Carbide Cofporation (UCC)? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): The matter is under exami-
nation. 

India'. Role in APEC 

873. SHRI PAWAN KUMAR BANSAL: 
WiD the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether a meeting of the Asia Pa-
cific Economic Cooperation (APEC) was 
held recently; 

(b) if so, the decision taken therein; and 

(c) the measures proposed and adopted 
by the GeM. to enhance India's role in APEC 
and to increase intra-region trade amongst 
the SAARC countries? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes. Sir. 
The Fourth Ministerial Meetino of the Asia 

pIOjecIs? . 

TNEMlNlSTER OF STATE IN THE MIN-
ISTRYOFPOWER (SHRI P.V. RANGAVYA 
NAlDU): (a) and (b). Yes, Sir. The following 
NRIs have gillen finn offers to set up power 
proieds in the private sector in the places 
indicated against each: 

NameIPIace 01 Project 
& Capacity . 

Jegwnpunda GBPP (172 MW). 
A.P. NLC Zero Unit 
Ugnite-based TPS 
(210 MW), Tamil Nadu. 

Pacific Economic Cooperation (APEC) was 
held in Bangkok, September 10-1" 1992: 

(b) The meeting decided, inter alia, to 
set up a Committee to examine the issue of 
futul8participation of non-members in APEC. 
This Committee would report to the next 
APEC MInisterial Meeting scheduled to be 
held in the United States later this vear. 

(c) Government maintains an active 
interest in the activities of the Asia Pacific 
Economic Corporation (APEC).while India's 
membership in APEC is not visualised at 
present. the Govemment is adively en-
gaged in seeking avenues to improve its 
trade and economic relations with this re-
gion. These dfforts are progressing both on 
a bilateral plane and through appropriate 
multilateral fora. (The institution of a Sedoral 
Dialogue with the ASEAN is an example of 
this latter course.) 

4n regard to SAARC region, India has 
supported the institution hoped, will contrib-
ute to a substantial increase in trade and 
economic cooperation. 

Deportation of Indians by UAE 

874. SHRI V. SREENIVASA 
PRASAD: 

SHRI BAPU HARI CHURE: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 
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(a) whether UAE detained forty Indians 
for nearly fifty days and deported them back 
to India as reported in the Hindustan Times 
dated February 3, 1993; 

(b) if SO, the facts and the details thereof; 
and 

(c) the reaction of the Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L BHATTA): (a) Yes, Sir. 

(b) The 40 Indians who were working at 
AHJurami, an Omani town bordering UAE, 
had crossed over to Al-Ain, which is a few 
kilometers away on the UAE side. It is 
understood that no visa is required for such 
a movement. In the wake of tragic happen-
ings at Aycdlya, several violent incidents 
took place in AI-Ain. As a result the UAE 
authorities had arrested a large number of 
people who did not have proper travel docu-
ments and visas in AI-Ain area.The 40 per-
sons were among those arrested by the 

. UAE authorities in Al-Ain. The 40 arrested 
IncIans pleededfor repatriation to AI-Puraimi 
on the ground that they nad valid travel 
documents and permission to stay in Oman. 
It is understood thcn some discussions on 
thesubjecttookplacebetweenthelmmigra-
tion authorities of UAE and Oman. Consid-
embIe efforts were also made by our Mis-
sions in Abu Dhabi and Muscat to facilitate 
return of there detainees to Oman. In the 
prevailing situation, Oman; aLdhorit;es were, 
however, not agreeable to allow re-entry to 
the 40 detainees. The UAE authorities there-
fore decided to repatriate aU the 40 persons 
to India. The insistence of 40 detainees to 
return to Oman caused some delay in the 
issue of temporary travel documents and 
their final repatriation to India. The detain- . 
ees finally arrived in India towards the end of 
January 1993. 

(c) The Government has taken up the 
matter through diplomatic channels and our 
in Mission in Muscat is in constant touch with 
Omani Government as well as the sponsors 
to work cut a viable solution for their return 
to Oman. It is new understood that due to 

our Mission's efforts, ,the sponsors have so 
far agreed to take back three of the forty 
Indian nationals. 

[ Translation) 

Irrigation Facilities in DhoIpur and 
Bharatpur 

875. SHRI GANGA RAM KOLl: Willthe 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government have fixed 
any time-limit to ensure implementation of 
the proposed Chambal lift-scheme to pro-
vide irrigation faCilities in Dholpur-Bharatpur 
area of Rajasthan; and 

(b) if so, the details thereof and the 
estimated cost of the said scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K. 
THUNGON): (a) and (b). Since Chamballift 
scheme comprises a cluster of minor irriga-
tion works, the State Government was ad-
vised to take up this scheme under minor 
irrigation sectOf which do not require ap-
proval of Central Government for imple-
mentation. 

[English) 

Air services to Rourkela from Calcutta 
and Ranchi 

879. KUMAR I FRIDA TOPNO: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether there is any proposal to 
resume air services to Rourkela from 
Calcutta and Ranchi; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c). Commercial and opera-



169 Written Answers PHALGUNA 10, 1914 (BAKA) Written Answers 170 

tional constraints do not pennit resumption 
of Vayudoot services to Rourkela from 
Calcutta and Ranchi at present. 

Gas Based Power Projects in Andhra 
Pradesh 

877. SHRI B.N. REDDY: Will the Min-
ister of POWER be pleased to state: 

(a) whether the Govemment of Andhra 
Pradesh had requested in September 1992 
to the Union Government to establish five 
gas based power projects on the basis of 
availability of gas in the Godavari basin; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Gov-
ernment in this regard? 

THE MINISTER OF STATE FOR 
POWER (SHRI P.V. RANGAYYA NAIDU): 
(a) and (b). The following proposals for 
setting-up gas-based power Projects in 
Andhra Pradesh have been received by the 
Government of India:-

(1) Second 300 MW Project at 
Vijeswaram, 

(2) Combined Cycle Gas Based Ther-
mal project (CCGT) of 198 MW at kakonda, 

(3) 300 MW Project Vemagiri. 

(4) 375 MW Project at Amalapuram. 

(5) CCGT Project of 172 MW at 
Jegurupadu; and 

(6) 100 MWJegurupadu Stage II Project , 

(c) Out 'of these, Jegurupadu CCGT 
(172 MW) has received' in principle' clear-
ance of the Central Electricity Authority (CEA) 
and the Kakinada Project is under examina-
tion in the CEA. The remaining Projects are 

not being considered for implementation for 
want of gas linkage. 

[ Translation] 

Rainfal in Haryana 

878. SHRI JANGBIR SINGH: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether due to secanty rainfal dur-
ing monsoon, the water level has gone down 
in different parts of the country, specially in 
Haryana; 

(b) if so, the steps being taken to solve 
this problem; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 
THUNGON): (a) Yes, Sir. Fall in groundwa-
ter levels has been observed in localised 
pockets in the country including Haryana 
State. 

(b) Decline in groundwater level is due 
to erratic rainfall during the past few years 
and over-exploitation of the resource. De-
cline in groundwater level can be arrested by 
augmenting the resource by artificial re-
charge. A Central Sector Scheme has been 
sanctioned by the Government for conduct-
ing experimental studies in this regard in 
selected places of the country. 

(c) Does not arise. 

[English] 

Payment to Railways 

879. SHRI AMAn ROY?AADHAN~ Will 
the Minister of POWEr.( be pl£"3sed to Slate: 

(a) the outstanding amount of Railways 
against the National Thermal Power Corpo-
ration and each State Electricity BOl1"d as on 
December 31 , .1992; 
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(b) the date since when 1hese amounIs 
are pending. and the reasons therefoI, and 

(c) the time by which they are likely to be 
paid? 

THE MINISTER OF STATE FOR 
POWER (SHRI P.V. RANGAYVA NAlOU): 
(a) to (c). The outstancing amount d Rail-
ways against the National ThennaI power 
Corporation (NTPC) and the State Electric-
ity Boards as on 31.12.1992 is As.633. 18 
crores. This amount has accmIUIated from 
the year 1982-83. The reasons for accumu-
lation d these outstancing amount include 
disputed amount regarding transfer d coal 
through the NTPC's rakes and disourte on 
demunage for coal. The outstanding can be 
totally cleared after these disputes are re-
solved. 

Upper Indrevati Pow. Project 

880. SHRI SRIBALLAV PANAIGRAHI: 
Will the Minister d POWER be pleased to 
state: 

(a) the number d persons displaced 
due to acquirement of land for Upper 
Indravali Multipurpose project in Orissa and; 
the number of trebles out of them; 

(b) the number of persons rehabilitated 
so far and the amount eanna~ for this 
purpose and spent so far; 

(c) whether the amount earmarked for 
this purpose has been diverted for other 
purposes; 

(d) if so, the details thereof and the 
reasons therefor; and 

(e) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAlDU): (a) 5260 families have 
been displaced due to acquirement of land 
for Upper Indravati Multipurpose Project in 
Orissa; the number of tribal families .eut of 
them are 2197. 

(b) 5239 faciIes have been paid reha-
bilitation assistance so far. As, 44 crores 
have been earmarked for this purpOse and 
assistance of As. 1825 crores has been 
paid upto 15.9.1992. 

(c) and (d). The GeM. d Inc:Ia is not 
awae about the diversion of amount ear-
marked for this purpose by the GeM. of 
Orissa. 

(e) The Govt. of Orissa has set up the 
Resetllement & Rehabilitation Unit (RRU) 
as an independent organisation with full 
administrative and financial autonomy. Be-
sides, the State Govt. has constituted a 
project Level Steering Committee compris-
ing (i) Collector Nawarangpur; (iI) Collector, 
Kalahandhi, (iii) Director, Aggregateand(iv) 
the Relief and Rehabiitation Office, with the 
CoHector, Nawamagpur as its Chairman for 
speeding up the R & R wens. 
[Translation) 

Communication Facilities in IndwtriIII 
A ..... in Uttar Pradesh 

881 SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Communications facilities 
have been provided in olSnutri areas of Uttar 
Pradesh; 

(b) if so, the details thereof; and 

(c) the details of industrial areas pro-
posed to be provided such facilities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. The facilities 
have been provided wherever minimum re-
quired demand has been placed. 

(b) 99 industrial areas have been iden-
tified by Uttar Pradesh State Industrial De-
velopment corporation out of which 93 {de-
tails as given in attached statement are 
having communication facilities. 
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(c) Communication facIities in the six 22. Surajpur Sile-i 
remanng indus1riaI areas (detals as given 
in attached statement-II are proposed to be 23. Surajpur Site-ii 
provided during the Eighth FIVe Year Plan 
period (1992-97) 24. Surajpur Site Site iii 

STATEMENT.. 25. Surajpur Site-iv 

List d Industrial Amas in U.P. having 26. Surajpur Site-v (Kasna) 
- Telephone Exchanges 

1 . Panki Site-i (Kanpur) 

2. Panila Site-ii 9Kanpur) 

3. Panki Site-III 

4. Panki Site-iv (Kanpur) 

5. Rania Site- (KP DEHAT) .(Kanpur) 

6. Rania Site-II (KP DEHAn 

7. Unnao Site-i 

8. Unnao Site-ii 

9. Unnao Site-iii 

10. Jainpur (KP DEHAn 

11 Amasui (Lucknow) 

12. Sarojininagar (Licknow) 

13. Chinhat (LuicknOw) 

14. Site- i Bulannd 

15. Site-Ii BSR-Lon- Raod 

16. Site-iii (BSR Loni Rd. Shehar Raod 

27. Sikandrabad 

28. Khurja 

29 Parsikhera (Bareily) 

30. Babrala (Bandaun) 

31 Gajraula 

32. Shimtal (Nainital) 

33. Mohan (Nainital) 

34. AIigarh 

35. P~ibhit 

36. Khatima (Nainital) 

37. Kashipur (Nainital) 

38. BHowaiia (Nainital) 

39. Bazpur Site-i (Nainital) 

40. Bazpur Site-ii 

41. Satharia (Jaunpur) 

42. Basti 

(GZB) 43. Khaliabad 

17 S.S.G.T. Road (GZB) 44. Gorakhpur 

18. SECTOR-i Kavinagar (GZS) 45. Deoria 

19. SECTOR-22 Meerut Road (GZB) 46. S.G. Complex (Meeruti) 

20. Sahibabad- Site-iv 47. Jagdishpur (Suhanpur) 

21 . Loni Industrial Estate 48. Utelwa (Jagdishpur) 
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49. Tikariya (Gariganj) 

50. Tiloi (Raibareilly) 

51 . Jamo (Raibareilly) 

52. Musafirkhana (Sultanpur 

53. Suklbazar (Sultanpur) 

54. Jais (Raibareilly) 

55. Mahrahganj (Raibareilly) 

56. Deeh (Raibareilly) 

57. Ghazipur 

58. Bahraich 

59. Malwan (Fatehpur) 

60. Pratapgrah 

61. Sitapur IA 

62. Sandila (Hardoi) , 

63. Bhirundi I.A. (Banda) 

64. Oral (Jalaun) 

65. Bijauli (Jhansi) 

66. Lakhimpur Kheri 

67. Faizabad Site-i 

68. Faizabad Site-i: 

69. Lakhimpur Kheri 

70. Bara Sumerpur (Hamirpur) 

71 . Bargarh (Banda) 
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72. Dibiapur (Etawah) 

73. UBSIDC Complex (near Dibiapuri) 

74. Bhogaon (Mainpuri) 

75. Kosi (Mathura) 

76. Mathura Site-A 

77. Mathura Site-B 

78. Selaqui (Dehradun) 

79. Begrajpur (Muzaffamagar) 

30. Jashoddharpur (Kotdwar) 

81 . Balbhadrapur (Kotdwar) 

82. Muni Ki Reti (Rishikesh) 

83. Bhadrabad (Hardwar) 

84. Roorkeela 

85. Mani (Allahabad) 

86. HardwarSite-iii 

87. Gonda (Mankapur) 

88. Raibereilly Site-i 

89. Ramnagar (Vanansi) 

90. Foundry Nagar (Agra) 

91. Feorzabad 

92. Partapur (meerut) 

93. Raibareilly Site-ii 

List of Industrial Areas in u.P. without Telephone Exchanges 

1. 

2 . 

Pattilkalan (Rampur 

Peepalsana (Nainital) 

64 MILT (1994-95) 

64 MILT 
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3. Trisundi (Sultanpur) 

4. Kauhar (Sultanpur) 

5. Banthara (Shahjahanpur) 

6. Shakipur (Pithoragarh) 

[English} 

Food Processing Industries in 
Maharashtra 

882. SHRI ANNA JOSHI: Will the Min-
isterof FOOD PROCESSING INDUSTRIES 
be pleased to state: 

(a) whether the Govern",~nt of 
Maharashtra has sought the assistance of 
the Union Govemment for the setting up of 
food processing industries in the State dur-
ing 1991-92 and 1992-93; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) and 
(b). The Ministry of Food Processing Indus-
tries has extended assistance to the tune of 
Rs. 57.1 lakhs during 1991 -92 to MIs. 
Mahagrapes for their project being set up in 
Maharasi-:!ra. 

Increaso in Tarrif for Telecom Lines 

883 SHRIMATI OIL KUMAR I 
BHANDARl: 

SHRIBABU HARI CHAURE: 
SHRI PARASRAM 

BHARDWAJ: 

WI\! the Minister of COMMUNICA-
TIONS be pleased to state: 

64 MILT (1994-95) 

64 MILT (1993-94) 

128 C-DOT (1994-95) 

128 COOT (1993-94) 

(a) whether tariff for leased telecome 
lines has been increased from Novem~, 
1992; 

(b) if so, the details and the reasons 
thereof; 

(c) whether such enhancement will af-
fect subscribers of non-commercial '1ature; 

(d) whether the Government propose 
to take steps to exempt non-commercial 
subscribers irom these tariff; and 

(e) if so, the details thereof and if not, 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) The revisions in the tariffs of various 
leased telecom. lines are given in the at-
tached statement. These revisions were 
carried out as part of the rationalisation of 
the tariffs for leased services. 

(c) No, Sir. These servies are mainly 
utilised by Commercial Subscribers. For 
Press, normal concession of 66213% as 
existing will continues. 

(d) and (e). Does not arise in view of (c) 
above. 
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Conversion of Telephone Exchange in 
. Assam 

884 SHRI PROBIN DEKA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of manual telephone 
exchange in Assam at present. district-
wise; 

(b) the time by which all these ex-

Wnlten AnsMeIs 188 

set up new electronic exchanges in the 
State; and 

(d) if so. the details with locations 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Nil 

(b) Does not arise 

changes are likely 10 be converted into (c) Yes. Sir. 
electronics; 

(d) Details with locations are given is 
(c) whether the Govemmentproposeto the attached statement 

STATEMENT 

Nell'" electronic telephone exchanges opened with effecl from 1.4.92 to 31 .1.93 to 
31 .1.93 in Assam State 

District 

Cachar 

Oibrugam 

Dhubri 

Kamrup 

Sibsagar 

Sonitpur 

Tinsukhia 

Name of exchange 

Ra;abazar 

Gheramara 

Dhubri 

Noonmeti 
Khatri 
Rangia 

Mura;har 
Rupahi 

Sibsagar 

ItakheIa 
povoicharali 
Gogamukh 

Jaipur 
Dufiajan 

New electronic exchange planned to be opened by March. 1993 
~---
. Oibrugarh Oibrugam 
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Tax on Tourist IndusIry 

885. PROF Rn A VERMA: WsIIlhe Min-
[>;Ier o~ CIVIL AVIATION AND TOURIST be 
plM Sed to stale: 

(a) ~'hethar t:-'e Union Govemment 
have $SUed any directives to the SUte 
Gc\'emments to reconsider the ProPosal 
regarding imposition of heavy tax on t~ 
industry; and 

(b) If so. the details thereof and the 
reaction of State Govemmems thereon? 

THE MINISTER FOR CMlAVIATION 
AND TOURtSM (SHRI ,. i ;lilAM NABI 
AZAO): (8) and (b). State" i as on tourism 
Industry are within the p4JIVl6W of the State 
Governments. However, rationalisation of 
such taxes !:las been taken up wiCh the State 
Govemments from time to time. The need 
for review of State taxes on touriSm industry 
was also emphasised at the recent Stale 
Tourism Ministers Conference held in New 
Delhi in January this year whefe Stale Gov-

51. No. 

1. 

2. BhIai 

3. 

In ad<ition. the NTPC has bid for the 
Bawana ProjeCt of the Delhi Bec::tric ~ 
Undertaking (OESU) in f8IPOI_toDEStf. 
invitation seeJalg proposals fOr the .... 
mentation of this project In the prNaIe 1eC-
tor. The extent of investment by NTPe ill 
these projects has not been final •• d. It is . 
envisagedthal the partq>atiooofthe NTPC 
in equity would be on a minorfIy basis. 

Telegraph .Offtces In UIIar ......... · 

887. SHRI CHETAN P.S. CHAUHAN: 
Win the Minister of COMMUNICATIONs be 
pleased to state: 

emments Were advised to initiate steps for 
reviewing and ralionaJising the existing tax 
structure in the interest of the development 
of tourism. 

fEng:ishJ 

Joint $ect('·r P()W.3r Projf)c:ts by NlPC 

88E SHRI 4NBAP)\SU ERA: Will the 
Minister of POWER be pleased to state: 

(8) wtl€ttlerme National TnelTnal Power 
Corporation has been allowed to go ahead 
with setting up of joint sector power projects; 
and 

(b) if so. the places and the estimated 
amount of investment proposed 10 be made 
by 1hv NTPC for these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAVYA NAIDU): (a) and (b). The 
projects proposed 10 be taken up in the joint 
sector by the National Thermal Power Cor-
poration (NTPC) are:-

Uppada, East Godavari District, 
AndtU8 Pradesh. 

Yamunanagar. Halyana. 

<a) I\e total number of telegraph offices 
openedduring t 991-92 and 1992-93 in UItar 
Pradaah. cisIrict-wise; and 

(b) the number of telegraph offices and 
telephone exchanges proposed to be sec IJJ;l 
In Uttar Pradesh during 1993-941 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM) (a) Only one Departmental 
Telegraph Office was opened at at Ayodhya 
in cistric:t Faizabad during 1991-92. During 
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1992-93 no independent Telegraph Office follo¥A: 
was opened. 

(b) It is proposed to open three Tale-
graph Offices and 34 Telephone Exchanges 
in Uttar Pradesh during 1993-94. 

Promotion of Pii in GujDfl'It 

888. SHRI HARIN PATHAK: Will the 
Ministerof COMMUNICA TlONS be pleased 
to state: 

(a) the Slaps taken during the last three 
years for promoting Postal Life Insurance 
scheme in Gujarat; 

(b) the total collection under this scheme 
during 1991-92 and 1992-93, (till Decem-
ber, 1992) district-wise against the target; 

(c) whether any target has been fixed 
for 1993-94; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The following steps were 
taken: 

(i) Meetings and drives were organised 
through Development Officers and Field 
OffICers 

(ii) Publicity was made through hoard-
ing, neon sign boar:ds and advertisements in 
newspapers. 

(iii) Publicity was also made through 
personal contact and distribution of souve-
nir items to prospective insurance. 

(iv) Ptl. Clients' Meets were organised. 

(v) PLI service counter was established 
in Circle Office for effective after sale ser-
vice. 

(vi) Expenditure on publicity was as 

1990-91 As. 1,81,717 

'1991-92 As. 1 ,79.578 

1992-93 As. 34,400 
(upiO Dec9mber, 1992) 

(b) The PLI business registered for 
1991-92 in Gujarat Circle YIaS Rs. 115.68 
crores. The PLI business registered upto 
December, !992(Year~992-93)isRs.66.20 
crores. lhe scheme is conducted by the 
Circle Office through Circle field staff and 
not District-wise. 

(c) and (:_;'. The target for the year 
1992-93 is Rs. 127 crores. Target for the 
year 1993-94 has not been fixed yet. 

[ Translation] 

Construction of Projeets by IAAI in 
Libya 

889. DR. CHINTA MOHAN: 
SHRI NITISH KUMAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the International Airports 
Authority of India had taken up three projects 
for construction in Libya; 

(b) if so, the details thereof including the 
total cost of these projects; 

(c) whether the IMI has suffered losses 
while implementing these projects; and 

(~) if so, the details and reasons thereof? , 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAO): (a) to (c). International Airports Au-
thority of India (IAAI) had undertaken three 
construction projects in Ubya , the details of 
which are the following: 
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Name of Projects Total cost Loss suffered upto March, 92 

1. New Ghat 92.16 5.30 

2. Brall Phase I 35.54 3.37 

3. Brak Phase II 65.74 17.66 
--_._---------------------

(d) Inordinate delay on the part of the 
client in acceptance of the works and 
making payrnems; that too, partly in the 
form of crude oil instead of hard currency, 
are among the reasons for the losses sus-
tained by 1M!. 

[English) 

Saarc Common Market 

890. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether the Govemment have taken 
any initiative in starting a SAARC Economic 
Common Mat1(et; and 

(b) if so, the progress made so far? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH) : (a) No Sir. 
The SAARC countries are, however, in the 
process of negotiating a SAARC Preferen-
tial Trading Arrangement (SAPT A,) as a first 
step towards higher levels of trade and 
economic coopera!ioo in the region. 

(b) A draft framework Agreement on 
SAPT A has bvoor. drawn up through official 
level negotiations In 1992, in which In<Ia's 
role as well as fhat of five other SAARC 
Member· Slates was fully supportive. Paki-

stan, however, contim\9us to have some 
reservations on-the Agreement. SAPTA is 
expected tobe signed at the Ministerial level 
during the 7th SAARC Summit, provided 
Pakistan finds it possible to give up its 
reservations in time. 

[ Translation) 

Funds Utilised by Bihar 

891. SHRI TEJ NARAYAN SINGH: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the funds allocated to Bihar 
for different irrigation projects by the Union 
Government are fully utilised; 

(b) if not, the details of unutilised funds. 
for the last three years; and 

(c) the reasons given by the Govern-
ment of Bihar in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). Details of the 
allocation made Iorvarious irrigation projects 
and expenditure incurred thereon during 
last three years is as follows; 
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Cc) With reference to revised aIocaIion, 
futl expenditure has been achieved except 
for the year 1990-91 for which difference is 
marginal. 

Misuse of S.T.D. Fecility in Delhi 

892. SHRI AVTAR SINGH BHADANA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: . 

(a) whether STD. lock facility in tele-
phone exchanges in Delhi is being misused; 

(b) if so, the details thereof and the 
number of such cases noticed in Jogbagh 
and RaPath telephone exchanges; and 

(c) the steps taken by the Govemment 
to check such incidents in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI • 
SUKH RAM): (a) No, Sir. 

(b) Does not arise in view of (a). 

(c) Not applicable in view of (a). 

Central Soil and Materials Research 
Station and Central Water and Power 

Research Station 

893. SHRI SURYA NARAYAN SINGH: 
Wdl the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether there is a proposal to grant 
autonomy to the Central Soil and Materials 
Research Station, New Delhi and the Cen-
tral Water and Power Research Station 
Pune; 

(b) if so, the reasons therefor; 

(C) whether the employees 01 these 
institutions will continue to get the same 
benefits as admissible to other Central Gov· 
emment employees; 

Cd) whether the said institutions have 
been declared as scientific and technology 
organisations and whether the administra-

live and financial powers have been del-
egated to them; and 

(e) the reaction of the employees of 
these organisations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI PK 
THUNGON): (a) Yes, Sir. 

(b) The proposal has been made in view 
of the fact that utility and effibacy 01 both 
these institutions will sharply increase as 
autonomous institutions. 

(c) For.these matters, Ministry of Urban 
Development, Ministry of Health, Ministry of 
Finance and Ministry of Personal, Public 
Grievances and Pensions, are being con-
sulted. 

(d) Yes, Sir. Both these organisations 
have been declared as Science & Technol-
ogy organisations and consequently certain 
financial powers have been delegated to 
them. 

(e) Representations have been received 
trom the employees of these two 
organisations against the proposal of con-
version of these organisations into autono-
mous societies. 

[Engiish) 

IncfI8ll POWs in Pak Jails 

894. SHRIMATI VASUNDHARA RAJE: 
Will thE! Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether a large number of Indian 
prisoners of war (POWs) are still languish-
ing in Pakistan jails; 

(b) if so, the number thereof: and 

(c) the steps takeniproposed to be taken 
by the Govemment for their earty release? 
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THE MINISTER OF EXTERNAL AF- of the Ministry of Water Resoun:es held on 
FAIRS (SHRI DINESH SINGH): (a) and (b). 23.10.92 and 3.2.93 respectively. A meet-
According to information available, 54 miss- ing of the Secretaries to State Governments 
ing defence personnel are believed to be in incharge of Command Area Development 
Pakistani jails. Programme was also convened on 22.1.93 

(c) Govemment have repeatedly taken 
up with the Government of Pakistan the 
question of their repatriation to India. The . 
Government of Pakistan, however, main-
tains that there are no Indian defence per-
sonnel in its custody. We are continuing to 
press Pakistan on this issue. 

Conference of State Irrigation Minis-
ters 

895. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether a Conference of State Irri-
gation Ministers was held recently; 

(b) if so, the details of the salient points 
discussed and the decisions arrived at; 

(c) whether the Union/State Govern-
ments have initiated any action to imple-
ment the decisions, so far; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON) (a) Yes, Sir. 

(b) The salient points discussed in the 
Conference and the recommendations of 
the Conference thereon are given in the 
enclosed Statement 

(c) and (d). Yes, Sir. The recommenda-
tions 01 the Conference have been sent on 
2nd November, 1992 to the State Govern-
mentsJUnion Territories and the concerned 
departments of the Union Government for 
taking appropriate actions. The recommen-
dations regardiflg Irrigation Management 
Policy and National Rehabilitation and Re-
settlement Policy have been discussed in 
Ihe meetings of the Consultative Committee 

to discuss, inter-alia, the expeditious imple-
mentation of the recommendations regard-
ing Command Area Development 
Programme. 

STATEMENT 

Recommendations made in the Tenth 
National Conference of Water Resources 

and Irrigation MinistelS of States and 
Union Territories held on 21st September, 

1992. 

Item No.1 : Funding of Irrigation Projects 

i) In view of resource crunch, it is im-
perative that thin spreading of funds 
is avoided and projects in advanced 
stage of construction allocated full 
requirement of funds to ensure their 
completion in the Eighth Plan period; 

ii) State Governments shaI formulate 
and vigorously pursue comprehen-
sive action plans for completion of 
identified projects yearwise. during 
Eighth Plan and allocate required 
funds for each. 

iii) State Governments shall closely 
monitor progress of ~ projects. 
carry out comprehensive quarterly 
reviews and keep ewe. MaWR and 
Planning Commission informed. 

iv) State Governments may consider 
increasing Plan alocation to irriga-
tion sector in order tc. take up ex~ 
tremely needed new projects to cor-
rect regional imbalance. To augment 
resources they may consider charg-
ing beneficiaries of estabIahed irri-
gated areas. 

Item No.2: Provision 01 W*, Sup-
ply from Irrigation Projects. 

i) In conformity wiIh the NaIionaI WaIer 
Policy, irrigation and muIIIpurpoee 
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pro;ects ought to include drinking wa-
ter component to meet the needs of 
human beings and animals. 

ii) For such purposeful project formula-
tion State Governments shall set up 
a multi disciplinary unit comprising 
exPerts from Urban and Rural Water 
Supply Departments. State Govern-
ments shall also ensure proper coor-
dination in respect of planning, fund-
ing and execution so that works con-
nected with drinking water compo-
nent of projects proceed pari-passu 
with other components. 

Item No.3: Environmental Prepara-
tion for Water Resources Projects 

Every State fhall set up: 

i) an environmental multi-disciplinary 
unit comprising experts from disci-
plines like water resources engineer-
ing, agronomy, forestry, fishery, s0-
ciology, archaeology, health, welfare 
etc., under the charge of the c0n-
cerned Secretary, to assist project 
authorities in formulation and imple-
mentation of water resources projects 
incorporating environmental con-
cerns; 

ii) an Environmental Data Bank Cell for 
coilectiorl, storage and retrieval of 
environmental data; and 

iii) a State level environmental monitor-
ing mechanism to oversee impIe-
mentation of environmental safe. 
guards laid down by Ministry of Envi-
ronment and Forests. 

Item No.4: RehBbiIitaIJon MeasuI8S 
for Water Resources Projects 

i) Draft National Policy on resettlement 
and rehabilitation shall be recast af-/ .' 
ter considering comments from 
States and placed before the Na-
tional Water Rescuta Council for 
approval. 

• ii) Keeping in view the principles enun-
ciated in the Draft National Policy, 
each State shall draw up its own 
detailed policy on resettlement and 
rehabilitation. 

iii) In respect of inter State Projects 
where submergence is limited to only 
one State, Resettlement and Reha-
bilitation Policy of that State shall 
normally become applicable. Where 
submergence is in more than one 
State, a uniform agreed policy spe-
cific to that project shall be evolved by 
party States. 

Item No.5: Command Area Develop-
ment Progtafr!m8S 

i) The Command Area Development 
Programme shall be recognised as 
Command Area Management 
Programme (CAMP) to make it multi-
disciplinary and to realise effective 
implementation. 

ii) The contrql of entire irrigation net-
work and \mplementation of Com-
mandAree Management Programme 
(CAMP) shaD be placed under a single 
agency at the project level to ensure 
reliability of irrigation water supply. 

iii) The distribution of irrigation water 
beyond the Minor through farmer's 
organisation shall be encouraged to 
improve water utHisatioIt and main1&-
nanceol infrastructure al micro-leYel. 

Item No.6: R8habi1itation of Minor 
Irrigation Tanks 

i) Concemec:I States shall ~ priority 
to rehabilitation/modernisation of 
existing tanks, If cost effective, on the 
basis of likelihood of quick rest0ra-
tion of already developed irrigallon 
potential. 

Ii) They shall prepare consolidated 
project reports for such wortcs and 
pose them for eldemal aulstance, 
where necessary. 
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iii)The Govemmentof India shaUron-
sider funding of such works from JAY 
provisions. 

Item NO.7: Water Shed Programmes 

The ongoing centrally sponsored 
scheme of Soil Conservation and 
integrated Watershed Management 
in river vahey catchments shall con-
tinue. Cost of catchment area treat-
ment need not be charged to the river 
valley projects because such treat-
ment is needed primarily to prevent 
land degradation and sustain its pro-
ductive capacity. The States shall 
take up similar schemes in 
catchements of selected minor irri-
gation tanks where catchsmens may 
be vulnerable. 

Item NO.8: Ground Water Recharge 
Programmes 

i) As ground water development in 
some areas of theCOU'ltly hascaused 
decline of ground water levels con-
cemed States shall take steps to 
augment ground water recharge. 

ii) The State Governments shall c0n-
sider recharge schemes in specific 
hydrogeological situations for which 
recharge technologies have been 
evolved. Central Government shall 
through a centrally sponsored 
scheme. assist the States to initiate 
such wens during the VIII Plan. 

ii) Central Ground Water Board may 
expedite exploratory and operational 
pro;ects to evolve and test ec0nom-
ics of appropriate tech IOIogies in such 
hydrogeologic situations where tech-
nologies are yet to be evolved. 

"em No.9: FLOOD MANAGEMENT 

i) In vieW of increasing press&n of 

population and developmental activi-
ties on flood plains. top priority shall 
be given to measures for flood proof-
ing of civic amenities so that the 
adverse effect of floods on daily life of 
inhabitants is minimised. 

i) Habitation and developmental w<ns 
in flood plains without regulatory 
mechanism leads to inc1'ease in flood 
damages. Pending enactment of Ieg-
islation on flood plain zoning. the 
State Govemments shall take up 
suitable administrative measures for 
regulation of such wort<s in flood 
plains. 

iii) There is need to extend flood fore-
casting netwcn to all flood-prone 
basins while modernising existing 
netwcn. 

iv) Preparation of flood risk maps shall 
be taken up on priority basis for cre-
ating public awamness and to ensure 
public participation in ftocxt manage-
ment. 

"em No. 10: IRRIGA TlONMANAGE-
MENTPOUCY 

i) The Conference broadly agrees with 
the thrust of the policy on proper 
management 01 irrigation systems 
for the· optimal use 01 water and the 
guidelines regarding operaIion and 
maintenance. conjunctiYe use, drain-
age, farmers' participation, mainte-
nance grants, water rates, training, 
etc., because iI wiD help saving water 
whie increasing productiviIy. App1i-
cation 01 prcNen techilOIogies like 
sprinkler. drip eE_, which also car.y 
substantial incentives are rec0m-
mended for ~1C8. 

i) The Conference recommetlds that 
the policy be finalised at an eaI1y date 
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under the auspicies of the National 
Water Resources Council. 

Automatic: Telephone Exchanges in 
Gujarat 

896. SHRl HARISINH CHAVDA: Will 
the Mir:ister of COMMUNICATIONS be 
pleased to state: 

(a) the number of a~omarie telephone 
exchanges func!i~ning at present in GUjara!, 
district-wise; 

(b) the ca~city 01 these te;(phon~ 
exchanges. district-wise; 

(c) ... mther the Government proposed 
to set up i7,o!-g !'.uch telephone eXChanges ,n 
the rem,'_,ning ~:s;tricts dlJrillQ 1992-93 and 
1993-94; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRi 
SUKH RAM): (a) and (b). Details are given 
in the attached statement-I, 

(c) and (d). Yes, Sir. 

during 1992-93 

(i) Replacement of 47 manual ex-
changes io automatic exchanges. 

(ii) Installation of 15 I'ew automatic 
eXChanges. 

during 1993-94 

(i) Replacement of remaining 12 manual 
exchanges to automatic exchanges 

(ii) Installation of 40 new automatic 
,,"xchanges. (Details are givcn in statement-
ill • 

(e) Does not arise. 
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llelwnpllli Projec:t in Andhra PnIdesh (a) the number c:A Gram Panchayats in 

897. SHRI DATIATRAYA BANDARU: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the Ichampalli project in Andhra 
Pradesh is proposed to be taken under the 
Central Sector; and 

(b) if so. the details Ihereof? 

THE UlNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MlNISTER OF STATE OM THE MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON) (a) No. Sir. 

(b) Does not arise. 

Import of Telephone Equipments 

898. SHA! ANll BASU: 
SHAlMA Tl SUSEElAGOPALAN: 
SHRI A.1OY MUKHO-PADHYAY: 
SHRI TAAIT BARAN TOPDAR: 
SHAI RUPCHANO PAL: 

Wili the Minister of COMMUNICA-
TIONS be pleased to stale: 

(a) WOeCh6r the Government propose 
to import lelephor.e exchange equipments 
to meet incleasing demand in the country; 
and 

(b) if so. the details thereof and the 
'types of equipments for exchanges to be 
importvd? 

THE LflN;STER OF STATE OF THE 
MiNISTRv OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No. Sir. 

(bj Question does not arise in view of 
a~swef to (8) above. 

89P. SHAfSUP.YAN~YANYADAV: 
Wil the Ministerof COMMUNICATIONS be 
{:.i~':las'll-:f t-;\ state: 

Bihar where telephone facilities have been 
provided during 1990-91. 1991-92 and 1992-
93; 

(b) the number of Gram Panchayats 
without such facility at present; and 

(c) the time by which this facility is likely 
to be provided to remaining villages? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRl 
SUKH RAM): (a) 35.1005 and626 (upto 31-
01-1993) respectively. 

(b) 6823 as on 31.01-1993. 

(c) 31st Match. 1995. 

[English) 

900. SHRI HARIBHAI PATEL: 
SHRI N.J. RATHVA: 

Win the Minister of POWER be pleased 
to state: 

(a) the number of villages electrified in 
Gujarat during the Seventh FIVe Year Plan 
particularty in Chhora Udaipur region and 
the number of Scheduled Caste and Sched-
uled Tribe colonies efectriIed during this 
period; 

(b) the amount earmarked for the pur-
pose duringthe Seventh Plan and the 8I'I'IOlR 
given to GujaraI til dale; 

(c)whethertheGovemment~to 
expand the Rt.nI EIedrification scheme to 
I'I'IOfe areas; 

(d) if so. the target fixed for such ewpan-
sion in Gu;arat during the E"lghth FIVe Year 
Ptan period 31'ld the amount likely 10 be 
sper.t for this purpose; 
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(Rs. in Lakhs) (e) the average rural electrification in 
Gujarat as compared to the national level; 
and 

(f) the step taken by the Govemment to 
bring the average at par with riationallevel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGA YY A NAIDU): (a) Gujarat Electricity 
Soard (GEB) has reported electrification of 
2034 villages during 7th FIVe Year Plan in 
Gujarat State out of which 170 villages were 
electrified in Chhota Udaipur TaJuk. During 
7th Plan GEB has reported electrification of 
2983 Scheduled Caste !ocalities in Gujarat 
State, of which 30 Scheduled Caste locali-
ties were form Chhota Udaipur Taluka. 

(b) The amount earmarked for this pur-
. pose during 7th Plan and amount released 
to GEB under R~C programme is as under.-

Allocation DisbutSement 

12026 13487 

In addition to above Rs. 1654 lakhs 
Were allocated and utlIIsed under State Plan. 

(c) to (f). Gujarat has already achieved 
cent per cent level Of village electrifICation in 
the state except for 222 village as on 31 .3.92 
which are declared as not feasible for elec-
trification. However, funds would be pro-
vided to the State for energisation of 
pumpsets a.,d load intensification works. 
The state-wise targets however, are de-
cided on year to year basis during the 
Annual Plan discussions, keeping in view 
the overall availability of financial resources 
and other necessary inputs for rural electri-
fICation programme. 

During the current and next financial 
year the financial and physical allocation for 
Gujarat are as under:-

Year Amount Village pumpsets 
energisation (Rs. in Crores) electrification 

1992-93 22.40 

1993-94 25.40 

In addition to the above, RS.7 crores 
and As. 10 crores have been provided for 
system Improvement work in rural area of 
Gujarat during the year 1992-93 and ·1993-
94 respectively. 

...... of V ... by IIIaIeysia 

901. SHRI HARI KISHORE SINGH: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether MalaysIa introduced a new 
legislation in Ngafd to issue of visas to 
Incians: 

(b) • 110, the details thefeof and the 

15500 

17000 

reasons therefor; 

(c) WhethertheGovemment have taken 
up this matter with that country: and 

(d) if so, the outcome thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DlNESH SINGH): <a) Yea, Sir. 

(b) The new legislation makes it man-
datory for visa appaIicantI from India ( u 
wei as from PaIdIIan, Bangladesh and Sri 
Lanka) to 'A)lytwomonlhl in advance, with 
a local spone.« paying Me&aysian doIars 
750 as guarMIee that the applicant .. 
t8lum befcn the expify of visa. 
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(c) Yes, Sir. 
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(d) There have been recent indications 
that the Malaysian Govemment would re-
view the visa regulationS. 

Wortd Bank Assistance to Keraia 

902. PROF. K.V. THOMAS: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the World Bank has given 
any assistance for water project to Kerala; 

(b) if so, the details thereof; 

(c) whether any request for assistance 
is pending with the World Bank for Urban 
development in Kerala; and 

(d) if so, the details thereof and the time 
by which the said assistance is likely to be 
made available to Kerala? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). Yes, Sir. The world 
Bank had provided financial assistance of 
USS 8.30 milflon to Kerala for KaJlada Irriga-
tion and Tree Crop Development Project. 
This project has since ctos8d in 1989. Be-
sides, Kerala is also a participant in the 
World Bank assisted National Water Man-
agement Project. 

(c) and (d). Information is being col-
lected and will be laid on the table of the 
House. 

Funding of Pro;ects by REC In Gujarat 

903. SHRI SOMJIBHAI DAMOR: Will 
the Minister of POWER be pleased to state: 

(a) the names of projects under the 
various schemes of electrification In Gujarat, 
for which funds had been sanctioned by the 
Rural Electrification Corporation during 1991-
92; 

(b) the amount released for each such 
project so far; and 

(c) the district-wise names of projects 
sent by the Gujarat State Electricity Board to 
R.E.C. for approval during 1992-93 aJong 
with the latest position in each case? 

THE MINISTER OF STATE FOR 
POWER (SHRI P.V . . RANGAVYA NAIDU) 
(a) and (b). During the year 1991-92, a sum 
of Rs. 2256 lakhs was sanctioned by Rural 
Electrification Corporation (REC) while · a 
sum of Rs. 2254 Iakhs was released for 
various rural electrification schemeS in 
Gujarat as per details given below:-

(Rs. in Ia/chs) 

Funds Funds 
sanction6d Released 

1. Normal Programme 860 859 

2. Special Project 496 496 
Agriculture (SPA) 

3. System Improvement 
Schemes (SI) 900 899 

2256 2254 

(c) Gujarat Electricity Board submitted 
53 projects for energisation of pumpsets 
under SPA and 7 projects under SI 
Programme., All the above SPA projects 
have been sanctioned which 4 SI projects 
have also been sanctioned. The district-
wise break-up of SPA and SI schemes are 
given in statements I and II respectively. 
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Project Undertaken by IAAIIn 
Maldives 

Treaty of Friendship and Cooperation 
with Ru .. 1a 

904. SHRI NAWAL KISHORE RAI: 905. SHRIKTHULASIAHVANDAYAR: 
SHRI H.D. DEVEGOWDA: Will the Minister of EXTERNAL AFFAIRS be 

pleased to state: 
Will the Minister of CIVIL AVIATION 

AND TOURISM be pleased to state: 

(a) whether the Intemational Airports 
Authority of India had accepted an offer to 
construct a project in Maldives; 

(b) if so, the details thereof; 

(c)whethertheIMlhassufferedloeses 
while implementing the projects; 

(d) if so, the details thereof; 

(e) whether the reasons of loss have 
been ascertained; and 

(f) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b). The HululeAirport Proje_ct 
was awarded to International Airports Au-
thority of India (IMI) for a total value of As. 
10.32 crores in April, 1978 and it was com-
pletoo in November, 1981 at a cost of As, 
13.69 crores. 

(c) and (d). Lose of As. 3.57 cnns'_ 
suffefttd by IMIIn till ptqIct 

(a) whether the Treaty of Friendship 
and Cooperation was signed with Russia 
during the recent visit of Russian President 
to India; and 

(b) if so, the salient features thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes, Sir. 

(b) The Treaty speas out of the prin-
ciples which are to govern bilateral relations 
such as respect for independence, sover-
eignty, territorial integrity, non-interference 
in each other's internal affairs; affirms re-
spect for each other's foreign policy prin-
ciples and identifies principal areas of coop-
eration such as trade, econofTIic scientific,· 
technological, cutture, environment, educa-
tion, information social weHare, health, com-
bating crime, particularly terrorism etc. 

T.V. Transmltter8lTransponders in 
Orissa 

906. DR. KARTIKESWAR PATRA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

. " - (a) the number of T.V. transmittersl 
(.)TtWtoliu b .... _ _ .;0& itr .: " ttansponders functioning in Orissa, I\t 

' (1)JIJ", ........ , . I .r-·--
COI7M:&I- _ . ' ......... ,.. In 
_ecwIIon _. , ..... Ill: ... 

(2) AdcIIoMt ....... Incuted In 
providing a jetty tar oINoadblg maIeI1iIII 
andequipmentwNctt_ortgInaIIy inIeIlded 
to be born by'" elenl. 

(3) ~ in payment by the cIieIC. 

(f) Ooea ..at arise. 

pnI .. ~ 

(b)whelherlheabovetransmitlerscover 
the ... population In the State; and 

(c)' not, the steps taken or propo&ed to 
be taIc8n to c:overcent percent population in 
the Stale? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROAOCASTING(SHRIK.P.SlNGHOEO): 
(a) and (b). Twenty'" TV tnlllImltets at 
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present. cover approximately n% popuIa- [En¢i$hl 
tion of the State. 

(c) On completion of the TV transmitter 
projects presently under implementation! 
envisaged to be set up in Orissa, it is ex-
pected that about 84.7'>;0 population will be 
covered by TV services. 

[TranslatiOn] 

Postal and Telephone Services in 
Orissa 

~;)7. SHAI GOVINDA CHANDRA 
WNOA: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) v.'hether postal and telephone ser-
vic~s in Keonjhar MayurganJ and Sundargarh 
district of Orissa are satisfactory: 

(b) if not. the reasons therefor: 

(c) the steps taken to improve the above 
seIVic;es? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) Does not arise. 

(C) T he following steps have been taken 
to further improve postal and telephone 
services in the Districts: 

Postal Services: 

Transmission and delivery of mails is 
under constant monitoring. 

Telephone SeMces: 

(i) The WOI'k at replacement of electro-
mechanaicalnchangesby eIedroIlic 
exchanges has been undertaken. 

(iI) New STD routes are provided. 

(iii) Gram Panchayat Public Tete-
phones are provided. 

Ag ........... willa,..... in Radio.nd 
T.V. F'1eId 

908. SHRIMATIKRtSHNENDRAKAUR 
(DEEPA): Will the Minister 01 INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether any agreement has been 
signed with Russia in the fiefd of exchange 
of Radio and Television and other informa-
tion; 

(b) if so, the details thereof; 

(e) whether the present agre ... ment is 
differ!;)nt trom the earlier one; and 

(d) if so, the details of variation therein? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI K.P. SINGH DEO): 
(a) Yes, Sir. 

(b) The agreement inter-alia contains 
the following important provisions: 

i) encouraging co-operation between 
the news agencies, and the ir.stitutes 
for joumalism and mass COmnlUnlCa-
tion of the two COWltr.es. 

ii) exchange 0: experts in the fieed of 
intoramtion and information related 
tectvlology; 

Ii) to ~ facilites for accre<Med cor-
respondents in accordance wiCh the 
national legislations of the two c0un-
tries. 

iv) dissemination d infocmation bu1le-
tins and adler ptIbi.:::atioan by cipio-
matie, consular andolherotflCial mis-
sio.'1S. 

v) exoloring the prospet1S of holding 
seminars, workshops and 
colloquiums in the fiekj of P1forma. 
tion. 
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vi) encouraging Ihe continuation ~ co- Board. 
operation between radio-television 
organisations. [TlallSlatiOnJ 

vii) exchange ~ personnel and material 
on campaign planning. printing. de-
signing and mounting of exhibitions 
with special emphasis on social 
themes. 

(c) Yes. Sir. 

(d) The basis of present agreement is 
that the eartier agreement was with erst-
while USSR. There are slight modifications! 
alteration in the formulation of items. 

Flood Contort in llaharashlra 

909. SHRI SUOHIR SAWANT: Wilthe 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether any survey has been car-
ried out by the Union Government to evalu-
ate the measures to be taken to control 
floods as also harness water resources in 
Maharashtra; 

(b) if so. the details thereof; and 

(c) the steps being takne by the Gov-
ernment to harness water flowing into the 
sea in the State asalsoto increase the under 
water table by artificial recharge? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON):(a) and (b). Survey to evaluate 
the measunts to be taken to controIlIoods 
as also to harness water resources in 
MaharashIra has not been done by the 
Union Govemment. 

(c) So far 14 major and 157 mec:Ium 
projeds have been cornpIete<;t upIO March 
1992 creating a tocaI irrigation poCesltial ~ 2 
million hedares. Schemes for ar1ificiaI re-
charge ~ ground water are also envisaged 
to be carried out by Central GrOUfId Water 

910. SHRI CHINMAYANAND 
SWAMI: 

DR. P.R. GANGWAR: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the district-wise location in U.P. 
where elOOtronic exchanges have been set 
up so far and proposed for new electronic 
Exchanges. existing separately; 

(b) the district-wise location 01 tele-
phone exchanges aproposed to be con-
verted into electronics: and 

(c) the time by which all the exchanges 
are likely to be converted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS {SHRI 
SUKH RAM): (a) The information is given in 
statments I and II . 

(b) The inlonnation given in statement-
III 

(c) All the non electronic exchanges 
excepting 10 MAX-I exchanges and 8 
CROSS during BAR excanges are planned 
to be converted'to electronic exchanges the 
8th Plan. 

STATEIIEHT .. 

District list of Electronic &changes 

1. Name_o' District AD (Allahabad) 

AO-CTX (Allahabad CTX) 
AO-EIOB (Alahabad E-1OB) 
Ad-M.M Fortganj (Allahabad .... M. 
Fortganj) 
AD-T.P. Nagar (Allahabad) 
Bharwari 
ChoofpuJ 
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District list of Electronic Exchanges Mursan 
Sasni 

Handia Sikandrabad . 
Jhusi Vljaygarh 
Karchhana Karimpur 
Lalgopa1gang 
Manauri • 4. Name of District AMD AJmora 
Mau Aima 
Meia Almora 
Naini Artola 
Nawabganj Bageshwar 
Fhaphamau Baijnath 
Phulpur Chikyason 
Shandergarh Dwarahat 
Shasoan Ganai 
Sirsa Jainti 
Soraon Kapligair 
Sirathu Kasardevi 
Manjhanpur Kaugani 
Bara Kogi 
Ajhurua Ranikhet 

Tarikhet 
2. Name of District AG (Agra) BhanoIi 

AO-NERA ,5. Name of District AZM Azamgam 
AG-RLU (Agra - RLU) 
Etmadpur Arnbari 
Fatehabad Azamgarh 
Fatehapur Sikri Blariaganj 
Jagner Jeanpur 
Kheragarh Kotisa 
Kudol LaJganj 
Bukata Mubarakpur 
Shamsabad Phulpur 
Sikandra Rani Ki Sarai 
Agra Saraimir 
Kirauli Mubartcpur-II 
8o<Ia Phariha 
Mallupur Chandpatti 

Sanjarpur· 
3. Name of District ALG (AJigam) Kapatanganj 

Aligarh-B 6. Name of District BRK Barabanki 
Atrauli 
Chahana Dewaaharif 
Gonda BorhsaI 
Harduaganj Fatehpur 
Hathras In. HiIidergarih 
Iguas Masall 
JaIai Neoca 
Kasimpur RamahanehI Ghat 
Khair RudaIi 
L..atpur SafdargInj 
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7. Name of District 8.10 (Bijnore) 10. Name of District BR Barreilly 

Ohampur Aonla 
Kalagarh Baheri 
Kiratpur Bareilly-B 
Nehtaur Bhojipura 
Sedhara Meerganj 

Nawaganj 
8. NamB of District BLl (Bal/is) Pitameerpur 

Ricoha 
Ballia Senthal- Bhil 
Bansdih Oevchara 
Basantpur 
Belthara Road 11. Name of District BRH Bahraich 
Bhimeura 
Chhitauhna Bhinga 
Chiteragaon Ekauna 
Garwar ...... Chilkhar Gilalla 
Lalganj Girjapuri 
Mania! JarwalRoad 
Nagra kaiserganj 
Pbephna Mihi Purwa 
Raniganj Nanpara 
Rasra Pyagpur 
Ratsar Risia 
Reoti Shivpur 
Sahatwar 
Sikandarpur 12. Name of District BSR Bu!andshahar 
Toia Siswan Rai 
Ujiar Sharuli Anoopshahar 

Aurangabad 
9. Name of District BNA (Banda) B.B. Nagar 

Belan 
Atarra Bugrasi 
Baperu Bulandshan2r·8 
Badausa Chhatari 
Banda Oanka;.r 
Banda 'B' Oebai-A 
Bsrgam Dobai-B 
Bharatkoop Gulaothi 
Bisanda Jahangirabad 
Chitrakoot Jahangirpur 
Kamasin Jargaon 
Karvi 'B' .. .. Karvi jewar 
Khurhand Kakire 
Manikpur Karanbas~, 

Mataundh Karora 
Mau-Chhibbo Kasana 
Naraini Khanpur 
Orani Khurja 
Rajapur Mekhena 
Tindwari Na,ora 
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District list of Electronic Exchanges 

P~u 
Raeupura 
Shikarpur 
Sikandrabad 
Sikandrabad-SAT J 

Siyana 
Agathatal 

13. Name of District BST (Basti) 

Harraiya 
Kaptanganj 
Khalilabad 
Maghar 
Mahso 
Munderwa 
Nagar Bazar 
Rudhauli 

14. Name of District BDA Badaun 

BaeraIa 
BiIsi 
Oataganj 
Islam Nagar 
Sahaswan 
UJlani 
WdZirganj 

15. Name of District CMChamoli 

Agustmuni 
Badrinath 
Gauohar 
Ghat 
Gopeshwar 
Guptakashi 
Joshmath 
Karanpryag 
Langasu 
Nanderyag 
~ 
Rudraprayag 
TharaIi 
GwaJdam 
Pokhari 
Nauti 
Narayan '~r, 
Gaur1<ikund 
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'16. Name ef District DN Dehradun 

Chakrata 
Dakpathar 
Dehradun-B 
DoIwaia 
Gujrara 
Koti 
LaHapur 
Nathuwala 
Raiwala 
Rajpur 
Ranipokhari 
Rishikesh 

17. Name of District Dearia 

Barhaj Bazar 
Bhatpar Rani 
Bhatani 
Pathardeva 
Cartainganj 
Gauri bazar 
Hata 
Kasia 
Padrauna 
Rudrapur 
SaJempur 
Sedrohi 
Dearia 
Ramkala 
Sonaularam 
Padrauna-II 

18. Name of District Etawa 

AJiganj 
Etah-B 
Ganjdundwara 
Jalesar 
Patiali 
Scron 
Kasganj 

19., Name of District Etawah 

Adhalda 
Ajitmal 
Bharthana 
Bidhuna 
Dibiapur 
Ekdil 
Etawah 
Jaswantnagar 
Lakhna , 
Etawah-II 
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20. Name of District Ferozsbad 

Ferozabad 
Kotla 

21. Name of District Farrulchabad 

Dhieramau 
Farrukhabad-B 
Indergarh 
Kaimganj 
Kamalagarij 
Manjhana 
Saurlkh 
Shamsabad 
Tirwa 
Farrukhabad 

22. Name of District Fatehpur 

Bindkhi 
Dhaudagra 
Fatehpur 
Ghazipur-Kasba 
Khaga 
Kishanpur 
Kora Jahanabad 
Malwan 

23. Name of District FSizsbsd 

Akbarpur 
Ayddhya 
Baskharl 
Bikapur 
Darsannagar 
Faizabad IND. AR 
Falzabad 'C' 
Failabad-B 
Gosaiganj 
Haswar 
Jalalpor 
Katetlari 
Kumarganj 
Mahc'ua 
~(lti flr1gar 

Pura 
Suhawal 
Tanda 
Faizabad 

24. Name of DistrIct Gonda 
Ooconel ganj 
Dhanepur 
Jhilahi 
Mankapur 
Maskanwa 
Nawabganj 
Tulsipur 
Belasar 
Utraula 
Wazirganj 

25. Name of the District Goralchpur 
Bansgaon 
Barhalganj 
Bhathat 
Chaurichaura 
Compeerganj 
Dihghat 
Gola Bazar 
Gorakhpur 
Hamahi 
Hata Bazar 
Kalrlram 
Nai Bazar 
Pali 
Piplganj 
Pipraidh 
Sahjanwa 
Sardar Nagar 
Sikarlganj 
Uruwa Bazar 
Mad 

26. •• Name of district GZB (Chaziabad) 
Bahadurgarh 
Chhapraula 
Chiraurl 
Dadrl 
Dhaulana 
Duhai 
Fari:d Nagar 
Garh Mukteshwar 
Ghaziabad L-871 
Ghaziabad L-873 
Hapur 
Loni 
Muradnagar-A 
Muradnagar-B 
Noida-A 
Noida-B 
Noorpur 
Pataia 
Pillch!!w ;:t 
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District list of El8ctronic Exchanges 

Rauli 
Simbholi 
Surajpur 
Tilpatta 
Vaidpura 
VIdyut Nagar 
Shakti Nagar 

27. •• Name of District GZP (G.'uizipur) 

Bhadavra 
Dildamagar 
Gahmar 
Ghazipur 
Nandganj 
Sadat 
Saidpur 
Zamania 
Mohmadabad 

28. •• Name of District (Hardwar) 

Bahadrabad 
Hardwar 
Igbalpur 
Jhaepera 
Manglaur 
Roorkee 
Lakar 

29. •• Name of District HDI (Hardoi) 

Hardoi-B 
Madhoganj 
Pehani 
Sandi 
Sandila 
Shahabad 
Sallawan 

::JO. .. Name of District HMP (Hamirpur) 

Barwa-Sumerpur 
Charkhari 
Hamirpur 
lohauli 
Ka.bari 
Kulpahar 
Kurara 
Mahobad 
Maskara 

Panwari 
Raghul 
Rath 
Banat 

31. •• Name of district JAL (JaJaun) 

Ait 
Baoni 
Jalaun 
Kalpj 
Kondh 
Kotra 
Kuthond 
Madhogam 
Orai 
OraiUPSIDC 

32. •• Name of District JI (Jhansi} 

Bijauli 
Chirgaon 
Garautha 
Gursarai 
Jtlansi 
Mauranipur 
Moth 
Poonch 
Ranipur 
Samthar 

33. .. Name of District JNP (Jaunpur) 

Gaura Badshahpur 
Kerakat 
Khetasarai 
Machhli Shahhar 
Mariahun 
Satharia 
Shahganj 
Mungrabadshahpur 

34. •• Name of District KP (Kanpur) 

KP-Benarlu-IV 
KP-Benarlu-V 
KP-Kalyanpugrlu 
KP-Kidwainagrlu 
KP-Krishnangrl 
KP-Lajpatnag E to 
KP-mali Road E 10 
KP-Ipnag-RLU-III 
KP-TAX BLOG-RLU-VI 
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35. •• Name of District KPR (Kanpur Rural) 

AJ(t1arp'.lr 
Araul 
Bidhnu 
Bilhaur 
Bithoor 
Chaubepur 
Ghatampur 
Jainpur 
Jhinjhak 
Mandhana 
Pukhrayan 
Rania 
Roora 
Narwal 
Derapur 

36 .•• Name of District LMP (LakhimplJr) 

Aliganj 
Bankayganj 
Bhira 
Dhaurahra 
Gala 
LMP Mandi Samit 
Mailarii 
Mohammadi 
Nighasan 
Sampuma Nagar 
Singhai 
Tikonta 
Behgam 
Lakhirnpur-I' 

37. •• Name of District L TP (Lalitpur) 

Bans! 
Jaj(h:;jun 
Lalitpur 
LaHpur 's' 
~~a:.l!li 

Tilibehr.~ 

:S8. •• NMtr.J 01 :-J.',fJict LW (Lucknow) 

~lj 
Bakshi-K3-Talab 
Banthra 
ChinN;., 
~inr.q 
1-4a,or.,j 
fi.e.~"".).<;· 

Kakori 
LW-Gomtinagar 
LW-Kaiserbagh 
LW-Mahanagar-B 
LW-Rajajipuram 
LW-TP-Nagar 
Malihabad 
Mali 
Mohanlalganj 
Rahimabad 
Sameshi 

39. •• Name of District MAH (Maharajganj) 

Anandnagar 
Brijmanganj 
Ghughali 
Laxmipur 
Mahrajganj 
Nautanawa 
Paniyara 
Partawal 
Purandarpur ' 
Siswabazar 

40. •• Name of District (Mau-Nath Bhawan) 

Adri 
Amila 
Dohrighat 
Ghosi 
Kopaganj 
Madhubani' 
Mau N.B. 
Mohamadabad 
Ratanpur 

41. •• Name 01 District MPI (Manipuri) 

Aryapur Khera 
Sewar 
Bhogaon 
Jasrana 
Kama: 
Mainpun-B 
Makhanpur 
Sirsaganj 
Susaganj-II Exch. 

42. •• Name of DIstrict MRD jMoradabad) 

Amroha 
Behjoi 
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District list of Electronic Exchanges Bisawar 
Chhata 

Bilari Chhoti Kara 
Dhanaura Farah 
Gajraula Gokul 
Hasanpur Govardhan 
Kunderkee Kosi Kalan 
Moradabad--B Math 
Thakurdwara Mathura 'S 

Mathura 'A 
43. •• Name of District MRZ (Mirzapur) Raya 

Refunary. 
Dhunar Sadabad 
Kachhawa Sadabad'B 
Kailhat Shergarh 
Mariban Sonkha 
Ahraura Vrindaban 'A 
Ghorawal Vnnoaban 'B 
Naralhpur 
Madhupur 46 .•• Name of Di~trict MZN. (Muzaffar 

Nagar) 
44. •• Name of District MT (Meerut) 

Babri 
Agarwalmandi Baghra 
Aminagar Sarai Beghrajpur 
Baraut Ramraj 
Behsooma Budhana 
Binauli Charithawai 
Chhaprauli hasanpur LC'hari 

Boundry Road Jansathmai 
Leputhwa Jhinjhana 
Daurala Kairana. 
Doghat Khandhla 
Hastinapur Khatauli 
Inoholi Miranpur 
Jani Morana 
Kharkhonda Muzaffar Nagar-B 
Khekra Purkaji 
Kishanpur Bral Shahpur 
Kithore Shamli 
Lawar Sisauli 
Madhsa Thana Bhawan 
MT-C-DOT UNN 
MT·E-10B Chapoar 
Parikshitgarh Khatauli-ll 
Rataul Basira 
Sakauti 
Sardhana 47. .. Name of District NT (NslnltaJ) 
Sisauli 
Phalawda Bazpur 

Bhimtal 
45. .. Name of District MTR (Mathur a) Bhowali 

Gadarpur 
Baldev Garampani 
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Garinebi 
Haldi 
Haldwani 
Jaspur 
Jeolikot 
Kaladhungi 
Kashipur-A 
Kashipur-B 
Kafima 
Kidhha 
Kundeswari 
Lalkuan 
Lambachaur 
Motahaldu 
Mukteshwar 
Nainital-A 
Nainital- B 
Pant Nagar 
Peeru Madara 
Pratappur 
Ram Nagar 
RaniBagh 
Rudhrapur 
Sitarganj 
Tanakpur 
Padampuri 

PHALGUNA 10, 1914 (SAKA) 

JhulaQhat 
Lohaghat 
Munsyari 
Pithoragarh 
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50. •• Name of District PLB (Pilibhit) 

Bisalpur 
Hardaspur 
l\1ajhola 
Pura'npur 

51 . •• Name of District (PTB) (Pratapgarh) 

Antoo 
Kala Kankar 
Kohdour 
Kunda 
Lalganj (A) 
Babaganj 
Patti 
Pratapgar i 
Oewanga Ii 
Ranigani 
Sangrar. ,gam 

52. Name ol Distgrict ABL (.t=/aibareli) 
48. •• Name of District PAO (Pauri) 

Bubakhal 
Dogadda 
Kotdwar 
Lansdown 
Naugaon Khal 
Pabu 
Puri-A 
Pauri-B 
Satpuli 
Srinagar-A 
Srinagar-B 
Thalison 
Dhumakat 
Madhi 
Kot 
Kanskhet 

49 .•• Name of District PIT (Pithoragarh) 

Askiote 
Champawat 
Oharchula 
Okihat 
GangoIilat 

Bachhrawan 
Dalmau 
Deeh ' 
Furshatganj 
Jais 
Katghar 
lalganj 
maharajga~j 

Raibareli 
Salon 
Samrauta 
Tiloi 
Unchahar 

53. •• Name of District AMP (Rampur) 

Bilaspur 
Swar 

54 . •• Name of District SHN (Saharanpur) 

Ambehta 
Beharigarh 
Beh2i 
Chilkana 



263 Written AnsWfmi MARCH 1, 1993 Written AnswetS264 

District Jist of Electronic Exchar...,6S 

Oeoband 
Gagalhari 
Gangoh 
NagaI 
Nakur 
Nanauta 
Rampur manihari 
Saharanpur-C 
Sarsawa 
Talheri Ourg 
Trtron 
Muzafferabad 
Chhutmalpur 

55. - Name of District (Siddharth Nagar) 

Bansi 
Oumariganj 
Itwabazar 
Tetribazar (SIOO) 
Shonratgarh 

56. Name of District SUN (Shahjahan PU) 

AIahgaoj 
Banda 
Gutalv.a 
J8Ja1abad 
KhUCiaiQanj 
khutai· . 
p0W8y8n. 
Sh8hjahanpur-B 
TUh8r '. 

57. •• Name of District (Sonebhadra) 

Chopan 
Churk 
Dalla 
Du<Ili 
~ri 
Rihandnagar 
Robertsganj 
Robertsganj-II 
Pipri-ll 

~.' .. Name 01 District STP (Sitapur) 

Biswan 
Hargaon 

Karauna 
Khairabad 
Laharpllr 
Mahmoodabad 
MahoU 
Mishrikh 
Neemsar 
Paintepur 
Sidhault 
Kamlapur 
Silupur-II 

59. •• Name of District SUL (Sultanpur) 

Amethi 
BaralJS<I 
Ohanpatganj 
Oostpur 
Gauriganj 
Jagdishpur 
Jagdishpur (I.A.) 
Jamo 
Kadipur 
Koeripur 
Kureehar 
Kurwar 
lamehau 
Musafirkhana 
Ramganj 
Raniganj 
Samari 
Shukul Bazar 
Sultanpur 
Surapur 
Kadipur-II Exch., 
Prithviganj 

60 . .. Name of District TEH (Tehri) 

Chamba 
Oeopryag 
Kemptyfall 
Neinbagh 
Narendranagar 
NewTehri 
Tehri 
Bhagiraihpuram 
GaunaU 
Anjanisani 
Jakhnidar 
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61. ... Name of District UNO (Unnao) STATEMENT ·11 

Achalganj List of New Exchanges proposed to be 
Bhangarmau opened during 93-94. 
Bhagwantnagar 
Bichhia S.No. Name 01 'lJ,strict Name01Station 
Bighapur 1. Agra Jaingora Nawabganj 
Purwa 2. A1igarh Baragarh Safipur Loda Hasanganj Sanganpur 
Ugu 
Sumerpur 3. A1mora Putaldevi 
Shoramau 

4. Bareilly Paras Khera 
62. •• Name of District UTI( (Uttar Kashi) Mehrgaon 

Chhol 
Barkot 5. Barabanki Nathua Khan Bhatwari 
Dunda Kotwa Sadar 

Maneri 6. Basti Bhanpur 
Naugaon 
Uttarkashi 7. Faizabad Newada 

63. .. Name of District VS (Varanasi) 8. Hardoi Nagetha 

Ashnaw 9. Jaunpur ltauri bazar 
Babatpur Sidduquipur 
baburi 10. Muzaffar Nagar Garhi Pukhta 
Barahuli 
Chahania 

Chyausana 

Chakia 
Betalghat 

Chandauli 11. Nainital Lalpur 
Gyanpur 
Harhua 12. Pauri Srikot 
Jagatpur 

13. Pithoragarh Vin Kamalpur 
Kotawa 
Mahrajganj 

14. Raebai'eli Trisundi 

Persipur 15. Saharanpur Phundpuri 
Rajatalas 
Ram Nagar City 16. Sitapur Mahe 
Saidraja SaraiMaiai 
Suriyanwa 17. Suhanpur Katra Thatra 
Umaraha 

Pondebaba 
Dhamaur 

VS-Donia-RLU Bishanganj 
VS-Biseserganj Gosaiganj 
VS-Ourbakund Ramaganj 
VS-Mahmoorganj 
VS-Sheopur 18. Mathura Pattauni 
Khamaria Khursandee 
Koirauna 

19. Mirzapur Sindhora KotwaRaj 
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List of Exchanges likley to be converted into electronic during Feb. and March, t 993. 

S. No. Name of District 

1. Barabanki 

2. Bijnore 

3. Bulandshahar 

4. Basti 

5. Farrukhabad 

6. Gonda 

7. Hardwar 

8, Moradabad 

9. Rampur 

(English) 

MajorlMedh.im Irrigation projects 
Under Execution 

911. SHRI H.D. DEVEGOWDA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of Major and Medium 
irrigation projects which are under execu-
tion State-wise; 

(b) the expenditure incurred so far in 
these projects; 

(c) the amount required to complete 
these projects; and 

(d) the total area comes under irrigation 

Name of Station Type of equipments 

Barabanki 1 KRLU 

Nazibabad 1000L C-DOT 

Bulandshahar 2KRL" 

Bast; 2048 PILT 

Kannauj 1000L C-DOT 

Gonda 2048 P ILT 

Jwalapur 1 KRLU 

Chandausi 1400L C-DOT 

Rampur 3KPRX 

thereby? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) A Statement giving the 
number of State-wise on-going irrigation 
projects is enclosed. ' 

(b) to (d), Accoridng to assessment 
made during 1992, based on the tentative 
figures upto March, 1992, an expenditure of 
As. 25, 110 crores has already been in-
curred upto 3192 and approximately Rs, 
38,620 crores is required to complete these 
projects. These projects envisage to create 
additional irrigation potential of 15.2 million 
hectares. 
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International Rim festival of India 

912. SHRI GURUDAS KAMAT: 
SHRI SANAT KUMAR 

MANDAL: 
SHRI GOVINDRAO. NlKAM: 
DR. SUDHIR RAY: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the 24th International Film 
Festiva! of India held recently in New Delhi 
suffered from amny administrative snags; 

(b) if so, the reasons for various pitfalls; 

(c) the total expenditure incurred on the 
Film Festival, break-up wise of the amount 
spent on (i) foreign delegates; (ii) Indian 
guests; (iii) publicity and (iv) sundry items; 
and 

(d) the total revenue earned from the 
various film shows? • 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) No, Sir. 

(b) Does not arise. 

(c) The Government sanctioned bud-
get of Rs. 106.50 lakhs for organising 24th 
Intgemational Film Festival of India. The 
item-wise breakup is broadly as follows: 

(i) Foreign delegates :Rs.41 .16IacS 

(ii) Indian guests :Rs. 7.86 lacs • 

(iii) Publicity :Rs. 13.00Iacs 

.(iv) ·Sundry items : Rs. 44.48 lacs 

(All other items including trahsport, rent 
of theatres, freight, insurance etc.) 

(d) Total revenue earned from sale of 
tickets from vcJious film snows was Rs. 
19,52,740/- . 

Optical Fibre Facility In Karata 

913. SHRIP.C. THOMAS: Will the Min-
ister of COMMUNICATIONS be pleased to 
state: 

(a) whether the government propose to 
start optical fiber facility for telephone lines 
in Kerala, especially in areas where distur-
bances due to trees are more; 

(b) if so, the steps taken in Kottayam 
and Emakulam in this regard; and 

(c) whether ~ottayam-Madurai are likely 
to be :connected with Ettumanoor, Pala, 
Erumely and Peermade? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) There is no proposal to use 
optical 1!bre facility for local telephone lines. 
However, optical fibre media is used in long 
distance network and for junction lines be-
tween' ~Iephone exchanges, 

(b) For junction lines following optical 
fibre Urik have been planned to be commis-
siOned dUring 8th Five Year Plan in Kottayam 
and E.makulam divisions. 

Kottayam Divison 
(i) . Kottayam - Chingawanam 

(ii) Kottayam - Vaikom 

(iii) Ch~nganacherry - AIleppey 

(iv) palai - Kuravil~lngad 

(v) 

(i) 
Kalady 

Palai - Erattupettah 

Emakulam DiviSion 
Ernakulam Alwaye - Angamally -

(ii) Alwaye - Parur 

(iii) Munnar - Adimaly 

(iv) Munnar - Marayur 

(v) Peeramade - Kumily. 
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.(c) There are proposals to connect 
Kottayam with Madurai partly on microwave 
medium in the section Kottayam to Kumily 
covering Peermade and partly on optical 
fibre cable in the section Kumily to Madurai 
during the 8th Plan period. However, there 
are also two proposals in this region for 
providing (a) between Kottayam and 
Erattupetta covering Ettumanoor, and Pala 
and (b) between Peermade and Kumily 
during 8th Five Year Plan. Erumely is, how-
ever, not included in the schemes. 

Deportation of Illegal Immigrants 

914. SHRI PARAS RAM BHARDWAJ: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Govemment have taken 
up with Bangladesh the issue of deportation 
of mil!ions of illegal Bengladeshi immigrants 
in Indial and 

(b) if so, the details thereof and the 
progress made on the issue? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH)~(a) and (b). 
We have taken up the question of illegal 
immigrants from Bangladesh in India with 
the Govemment of Bangladesh on~veral 
occasions in the past. We have conveyed 
our concern, to the Government of 
Bengladesh over the sderiousness and 
magnitude of the problems created in some 
states of India. We have also emPhasised 
the need for their cooperation and a mean-

. ingful dialogue to Pesoive this issue. During 
. the visit of Shri R.L. Bhatia, Minister of State 

for Extemal Affairs, to Dhaka in Decembere 
199Z, it was agreed that official-level discus-
sions on the subject would take place in 
Dhaka. 

[ Translation} 

Vayudoot Service from Ratnagiri 
Airport 

915. DR. GUNAWANT RAMBHAU 
SARODE: Will the Minister of CIVIL AVIA-
TION & TOURISM be pleased to state: 

(a) whetherVayudoot service has been 
withdrawn from Ratnagiri with effect' from 
july 1991; 

(b) if so, the reasons therefor; 

(c) whether there is any proposal to 
reintroduce the service from Ratnagiri; and 

(d) if so, the time by which this service 
is likely to be reintroduced? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD): (a) to (d). Vayudoot operations to 
Ralnagiri were discontinued in September, 
1989 due to operational constraints. 
Vayudoot has no immediate plans to restore 
operations to Ratnagiri. 

Joint Women Mountaineer party 

916. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of CIVil 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether a joint Woman Mountain-
eer party of India and Nepal is likley to scale 
Mount Everest in March, 1993; 

(b) if so, th~ details of the participants; 
and . 

(c) whether any women from Bihar is 
participating in it? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (b). Yes , Sir. The India-
Nepalese women's Everest Expedition team 
1993 consists of 17 Indian members and 7 
Nepalese members. 

(c) No Sir. 

[Englk-h] 

Visit of Prime Mimster of Spain 

917. SHR!MATI BIBHU KUMARI 
DEVI: 

SHRi ~;iRUTYUNJA YA 
NAY;'.'( : 
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SHRI KESRI LAL: 
SHRI INDRAJIT GUPTA: 
SHRI CHANDRESH PATEL: 

Will the MiniSter of EXTERNAL AF-
FAIRS be Pleased to state: 

(a) whether the Prime Minister of Spain 
visited India recently; 

(b) if so, the purpose of the visit; and 

(c) the subjects discussed during the 
visit and the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) The purpose of the visit was to 
receiprocate the visit of tonner PM Shri Rajiv 
Gandhi to Spain in 1988 and PM's transit 
visit to Spain in June 1992. 

(c) Subjects discussed during the visit 
included all aspects of bilateral relations and 
regional and intemational issues of mutual 
interest such as the European Community, 
South Asia and economic refonns. It was 
agreed to strengthen bilateral trade and 
investment, and meetings were held be-
tween Indian business circles and the visit-
ing delegation. Prospects of cooperation in 
the fields of tourism and science and tech-
nology were discussed, and Agreements 
were signed on avoidance of double taxa-
tion, cultrual exchange and cooperation in 
combating terrorism, drug-trafficking and 
organised crime. 

Operation of Private Airtines 

918. SHRI HANNAN MOLLAH: 
SHRI RUPCHAND PAL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of flights of private 
airlines operating before the strike of the 
pilots route-wise ; and 

(b) the details of increase in their num-

ber during the strike, route-wise? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAO): (8) and (b). Prior to the strike by 
pilots of Indian Ailfines, during November, 
1992, 760 flights were operated by air taxi 
operators, carrying 52,013 passengers. 
During the strike period (from 10.12.92 to 
24.1.93), 1879 such flights were operated 
carying 1 ,63,541 passengers, Route-wise 
details are being collected and will be laid on 
the table of the House. 

Funds to T.V. Serials Producers 

919. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: WlIi the MiniSter of INFOR-
MA TlON AND BROADCASTING be pleased 
to state: 

(a) the funds provided by the Govem-
ment to the producers to make serials dur-
ing the last three years; 

(b) whether all those serials have been 
telecast for which funds have been provided 
by the Govemment; 

(c) if not, the reasons therefor; 

(d) the loss suffered by the Govern-
ment as a result thereof; and 

(e) the action being taken by the Gov-
ernment in this regard. 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) An amount ofRs.21.71 crores was sanc-
tioned by Doordarshan to outside producers 
during the last three years for the production 
of commissioned programmes including 
serials. 

(b) No, Sir. 

(c) Some have already been telecast, 
the telecast of others would depend upon 
Doordarshan's overall programme require-
ments from time to time. 
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(d) and (e). Programmes are commis-
sioned by Doordarshan to meet its 
ptogramme objectives, which are to be ra-
viewed periodically. 

Power Projectsw in Rajasthan with 
World Bank Assistancl? 

920. SHRr GIRDHARI LA~ 

BHARGAVA~ Will the Minister of POWER 
be pleased to state: 

(a) whetehr the GovGrnment Of 
Rajasthan has submitted proposals to the 
Union Govemment to set up thermal power 
projects with the World Bank aSSistance'; 

(b) if so, the detials thereot; and 

(c) the time by which these projects wil! 
be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRi P.V . 
RANGAYYANAIDIJ): (a)to(c). Proposal for 
setting up a thermal power project of 2 x 250 
MW at Suratgam in Rajasthar which no'] 
been received from the Rajasthan State 
Electricity Board, was recommended to the 
Department of Economic Affairs, for seek-
ing World Bank assistance . The project has 
not been appraised by the Wor:d b'lmk so 
far. 

Fish Processing Unit in Gujarat 

921. DR. K.D. JESWANI: Will the Mi~­
isterof FOOD PROCESSING INDUSTRIES 
be pleased to state: 

(a) whether the Union Government pro-
pose to set up any fish processing unit in 
Gujarat with the foreign assistance; and 

(b) if so, the details of the foreign assis-
tance and the location of the units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) No, 
Sir. 

(b) Does not arise. 

Mysore Airport 

922. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) when the Mysore Airport was con-
structed; 

. (b) the total amount spent on the airport 
for different purposes during 1992-93; 

(c) the total number of aircrafts arriving 
and departing every day from this airport; 

(d) whether there is any proposal to 
hand over the above airport to any private 
party; and 

(e) if so, the details thereof? 

THE IIIlIN! 'n::R OF CiVIL AVIATION 
ANi) TOURIE ,1/ (SHRI GHULAM NABI 
AZAD;: (a) fJ sore aerodrome was taken 
over by 'he ( entral Govemment from the 
erstwhile State Government of Mysore un-
der the Federal Financial Integration Scheme 
on 1.4.1950. 

(b) The National Airports Authority has 
incurred during 1992·93 an expenditure of 
Rs. 1.5 !akhs approximately on staff sta-
tioned for maintennace of the aerodrome. 

/c) At present, no scheduled airservic:e 
operates to./from Mysore airport. 

(d) No, Sir. 

(e) Does not arise. 

[ Translation] 

Approval of Muhane and NiIejan 
Reservoir in Chatra District 

923. SHRI UPENDRA NATH VERMA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whetherthe UnionGowmmenthaYe 
sanctioned Muhane Roservoir Scheme in 
Gaya district and Nilajan ReservoirinChatra 
district in Bihar; 
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(b) if so, the time by which these are 
likely to be completed; and 

(c) if not, the position ,regarding the 
progress made thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTRY OF WATER RESOURCES 
(SHRI PK THUNGON): (a) to (c). The 
project reports on Mohane Reservoir scheme 
and Ulajan reservoir scheme after examina-
tion in Central Water Commission have 
been sent back to the State Government of 
Bihar in June. 1988 and February, 1987 
respectively for modification in accordance 
with the gruidelines of the Central Water 
Commission. These projects are not in-
cluded in the 8th Plan Proposals of the State 
Government. 

[English] 

Norms by Private Airlines 

924. SHRI RAM VILAS PASWAN: Will 
the Minister of CIVILAVIATION AND TOUR-
ISM be pleased to state: 

(a) whether proper safety norms are 
not being observed by the Airtaxi operators; 

(b) if so, the details thereof; and 

(c) the sleps proposed to be taken in 
this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOlJRISM (SHRI GHULAM NABI 
AZAD): (a) to (c). The Director General of 

Civil Aviation has constituted safety audit 
teams to monitQr implementation of the 
safety norms observed by the Air Taxi op-
erators. Appropriate action including penal 
action is taken, whenever violation of safety 
norms is observed. 

IDA Financial Assistance for 
Irrigation 

925, SHRI DHARMANNA 
MONDA YY A SADUL: 

SHRI YASHWANTRAO PATIL: 

Wil i the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the Government have 
sought financial assistance from the Inter-
national Development Association for irriga-
tion purposes in the country during the last 
three years: 

(b) if so, the details therefor; and 

(c) the total assistance provided during 
ths period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINlSTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 
THUNGUON): (a) to (c). Yes, Sir. The de-
tails of Irrigation projects for which financial 
aSSistance from International Development 
Association has been sought during the last 
three years are given in the enclosed 
statement. These projects are at various 
stages of appraicsal. 
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Utilization of Funds for Tourist Project 1991-92; and 
in Uttar Pradesh 

Written AnswelS290 

926. SHRI SHASHI PRAKASH: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether funds sanctioned for differ-
ent tourist projects in Uttar Pradesh have 
not been utilised in 1990-91 and 

Year 

1990-91 

1991-92 

Amout 
sanctioned 

397.87 

160.59 

(b) The Central Department of Tourism 
periodically reviews financial and physical 
progress of the schemes for which fI.mds 
have been sanctioned by the Central and 
any shortcoiming noticed by the centre is 
brought to the aHention of the State Govem-
ment for remedial measures. 

Indraprastha Power Station. Delhi 

927. SHRIJEEWAN SHARMA: Will the 
Minister of POWER be pleased to state: 

(a) the quantum of power generated by 
the Indraprastha power station during the 
last two years, month-wise; 

(b) whether any irregularity has been 
dc!ected In the purchase and consumption 
jot fumace oil and coal at this power station 
!during the above period: and 

(c) if so, the details thereof and the 
ire,uons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRi P.V. 
RANGAYYA NAIDU): (a) The monthwise 
quantum of power generated by the 
IndraprasthaPowerStation, DelhifromJanu-
ary, 1991 to December, 1991 and from 

I 

(b) if so, the steps proposed to be taken 
in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Funds sanctioned and released 
to Govemment of Uttar Pradesh for tourism 
projects during 1990-91 and 1991-92 are as 
follows:-

(Rs. in lakhs) 

Amout 
released 

222.25 

SO.80 

January, 1992 to December, 1992 is as 
under: 

1991 1992 
Million Units Million Units 

January 131.n9 151.063 

February 115.295 147.805 

March 158.811 141 .310 

April 122.241 102.153 

May 134.518 135.953 

June 122.041 137.398 

July 136.466 138.544 

August 97.163 128.098 

September 107.121 119.789 

October 90.952 101.725 

November 109.879 80.624 

December 117.632 107.639 

Total 1438.898 1492.101 
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(b) No, Sir. 

(c) Does not arise in view of reply to part 
(b) of the question. 
[ Translation] 

LP. Transmitter at Adirajpur in M.P. 

928. SHRI DIl.EEP SINGH BHURIA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(aj wehter the Govemment propose to 
ins1all a I:J'N power TV. relay transmitter at 
Adirajpw :n Jr,abua district of Madhya 
Pradesh; a!",d 

(b) if so, by when it is likely to be 
installed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P_ SINGH DEO): 
(a) Yes, Sir. 

(b) The transmitter .is expec:ed to oe 
commissioned during 1993-94. 

(English1 

Expansion of Coimbatore Airport 

929. DR. (SHRIMAT, ) K.S . 
SOUND.A.RAM: Will the Minister ,:)f CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether there is any proposal for 
expansion of the Coimbatore airport; 

(b) if so, the details thereot; 

(c) whetner the Govemment have re-
ceived any memorandum in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) No, Sir. 

(b) Does not "arise. 

(c) In the recent past no memorandum 

in this regard has .beep teceived. 

(~ Do;s ~ot arise. 

Direct Flight from Delhi to TrivandNm 

930. SHRi RAML 'lH CHENNITHALA: 
Will the Minister of Ci./IL AVIATION AND 
TOURISM bE: pleased to state: 

(a) whether there !s any I'roposa for me 
introduction or direG1. flight from !)elhi to 

• Tl'iVandrum; 

(b) if so. the details thereol and 

(c:) if not, the reasoos th<m~for? 

THE MINiSTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AlAn) . (a) . i.c) . Indian Airlines has 
provided same , .• ay coonection at Bombay 
for passengers travelling between Delhi and 
Trivandnlm. Commercial and operational 
conSiderations do not permit introduction of 
direct flights at present. 

Pending Irrigation Projects of 
Kamataka 

931. SH~I G. MADEGOWDA: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the detils of the irrigation projects in 
Cauvery and Krishna river basins in 
Kamataka, which have not been cleared 
and the reasons thereof; and 

(b) the time by which these are likely 
to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTRY AND STATE IN MINISTRY 
OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) While no Project in Cauvery 
Basin is under appraisal in Central Water 
Commission due to on-going Cauvery Wa-
ter Disputes two major irrigation schemes 
namely Upper Tunga and Ramthal Lift Irri-
gation in the Krishna Basin are with Central 
Water Commission. 
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~. state Government is required to 
cOfl'lPlY WIth technical observations of ap-
pralalnQagfindea on irrigation planning. cost 
and fIi'W1CIaI aspects, gate. barrage and 
calial d8sIgn aspects on Upper Tunga 
Project. Also . the State Government is 
required to comply with technical observa-
tions an ground water, foundation engineer~ 
iog and cost aspects in respect of foundation 
engineering and cost aspects in respect of 
Ramthal Project. Further, the State Gov-
ernment has also to obtain clearance from 
the MinIstry of Environment and I=orests 
from environmental angle in respect of 
Ramthal Lift Irrigation Scheme. 

(b) The clearance of the above two 
schemes depends upon how soon the State 
Government is able to comply with the 
comments of Central Appraising agencies 
and secure clEiarance from environmental 
and forest angle. 

Committee for Selection of Films 

932. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of INFORMA-
TION AND BROADCASTING be pieased to 
state: 

(a) the number of non-official and 
official members of the Central Film S<ll&c-
tion Committee; 

(b) the tenure of the members oj the 
committee; 

(c) since how Io"g each of the prese:ll 
members is in the Committee; 

(d) whether the Government propose 
to increase the number o! members of the 
committee to ensure better selection of 
films; and 

(e) if so, by when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF iNFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO;: 
(a) The film selection committee junct i0f1i::g 
at the Doordarshan Directorate consists of 
3 non-officials (draw~ from a pane! Of names 

approved by the Government) and one 
~w, . 

(b).and (c). The panel of non-officials 
draWn ,up In. October, 1991 is valid for a 
parted Of two years. 

(d) There is no such proposal at present. 

(e) Does not arise. 

Mismanagement In Power Sector 

933. SHAI R. SUR ENDER REDDY, 
Will the Minis~r of POWER be pleased to 
state: 

(a) whether attentiOn of the Govern-
ment has been drawn to the news item cap-
tioned WOrld BanI< indIcts power sector tor 
mismangement appeal'fjd In the "Economic 
TImes" dated December '1. ': 992; 

(b) whether the Government have 
examined the points raised by tile Wolid 
Ban". 

(c) if so, the aetalls thereof: and 

(d) the reaction of the Govemment 
thereto? 

THE MINISTF-R OF STATE IN THE 
MINiSTRY O~ POWER (SHRI P V 
AANG.~VYA NAIDU), (a) YtlS Sir. 

(b,IO (c. /. At tile instanCe of the Ministry . 
of Power. comment~ of the mdla office of the 
World bank reg3rding implementa!bn of 
some of the Bank assisted ;Jrojects have 
been recaived. Ti1E',i ; perception of the 
problems encountered during the project 
fonnulation at1C liTiPiemtwtallon stage have 
been noted by the Govemmant of India, 

[ TranslatlDf1] 

Expansion of Metr!' - Channel 
Programmes 

934 ··:;r-tRI GOVI~JDRAO NiKAM: Will 
the Ministdr·,)i :NFORMATION AND BROAD-
CA~Tlr~G be pleastld to state: 
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(a) whether Govelllcnent propose to 
expand the programmes of Metro Channel 
and to convert it into a separate National -
Channet: 

(b) if so, the details thereof; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION & BROAD-
CASTING (SHRI K.P. SINGH DEO): (a) 
There is, at present, no proposal to convert 
the existing Metro Channels of Doordarshan 
into a separate national channel. 

(b) Does not arise. 
, 

(c) if not, the reasons there for? 

(English] 

Review 01 Indian Telegraph Act, 1885 

935. SHRI SANAT KUMAR MANDAL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Govemment have 
since considered the various recommenda-
tions made ' by an Expert Committee to 
revi8wthe Indian Telegraph Act, 1885, par-
ticularly the continuation of the telephone 
tapping powers of the Union Govemment 
and the States; 

(b) if so, the outcome thereof; 

(c) whether the reaction of the State 
Governments has been sought in this re-
gard particularly to keep Section 5 of the Act; 
and 

(d) if so, the response of the State 
Govemment thereon? 

THE MINISTER OF STATEE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (d). Recommendations 
are under consideration. 

Schemes for Foreign Tourists 

936. SHRI S.B. THORAT: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether the Govemment have 
,launched various schemes to attract foreign 
tourists; 

(b) if so, the details thereof, scheme-
wise; and 

(c) . the estimated inflow, of foreign 
tourist and foreign exchange eamings dur-
ing the current year? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD): (a) and (b). Yes, sir. There are 
sever~1 schemes launched to attract foreign 
tourists which include the development and 
improvem~nt of tourists infrastructure, iden-
tification and promotion of new destinations, 
augmenting and improving of transport sys-
tems, promotion of fairs and festivals, pub-
licity through electronic and print meaia, 
participation in special trade fairs and pro-
ducing promotional literature such as films, 
posters and audio-visuals. 

(c) Foreign tourist arrivals between 
April 1992 and January 1993 were 15,24,830 
and estimated foreign exchange eamings 
Rs. 3,299 crores. 

Capacity of Fruit a~ Vegetable 
Processing Units 

937. SHRI PRAKASH V. PATIL: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) the.installed capacity of fruit and 
vegetable processing units in the country at 
the end of the Seventh Five Year Plan; 

(b) whether the Union Govemment 
have formulated any plan to -increase the 
fruit and vegetable processing capacity dur-
ing the Eighth Five year Plan; and ' 

(c) if so~ the details thereof and the 
amount earmarked for this purpose, year-
wise and State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES 9SHRI TARUN GOGOI): (a) to 



297 Written AnswefS PHALGUNA 10, 1914 (SAKA) Written AnswefS298 

(c) . The installdd cap~city of fruit and veg-
etable processing at the end of Seventh Five 
Year Plan {31st March, 1990) was 7.54lakh 
tones. This Ministry has formulated a 
number of Plan Schemes for implemen!a-
tion during Eighth Plan peri1d. Besides, 
Government have taken various steps lil-;e 
deregulation, providing fiscal reliefs, etc., 
for development of fruit and vogetable pio-

cessing industry and it is estimated that by 
the end of Eighth Plan, the installed capacity 
of fruit and vegetable processing industry in 
tho country will increase to 20 lakh tonnes. 
While no State-wise amount has been ear-
marked for the Plan schemes, the various 
Plan schemes formulated for fruit and veg-
etable processing sector and the funds ear-
marked for the year 1992-93 
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Telephone Advisory Committee in 
Madhya Pradesh 

938. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Telephone Advisory 
Committee has been reconstituted in 
Madhya Pradesh; 

(b) if so, the names of the members of 
this Committee; 

(c) if not, the reasons therefor; and 

(d) the time by which it is likely to be 
reconstituted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) Names of the members of Telecom 
Advisory Committee for Madhya Pradesh 
are given in the Statement below; 

(c) and (d). Does not arise. 

8. Sh. Motilal Dave, MLA, 6 Purana 
Parvarik Khand, Bhopal. 

9. Sh. Dhanik Patila, MlA, Purana Parvarik 
Khand,Bhopal. 

10. Sh. Ajai Singh, M.L.A. C·19, Shivaji 
Nagar; Bhopal. 

11. Chief Secretary, Govt. of M.P. 

12. Sh. J. L . Rathore, Free Lancer,lndore 

13. Sh. Brij Mohall Srivashtava, 101/17 
Shivaji Nagar. Bhopal. 

14. Sh. Prakash Dubey, Spl. Crores. of Nav 
Bharat Times Bhopal. . 

15. Sh. Mahesh Pandey, Spl, Crores. of 
Jansatta, Bhopal. 

16. Or. Mangalprasad, Station Road, Ourg, 
M:P 

17. Or. Mujib Rewa, Mujib Clinic, Rewa, 
M.P. 

18. Sh. Vijai Gupta, Advocate, 
Shahjanabad, M.P. 

STATEMENT 19. Sh. Jagdish neema, 0/0 Oistt. Cong. (I) 
Committe, Jhabua (M.P) 

1. Sh. Suraj Bhan Solanki, 65 South 
Avenue, N.D 20. Sh. Khurshid Anwar, Ex. president, 

Ratlam Dev. Aauth., Ratlam. 
2. Sh.MahendraKumarSingh,215,Nortth 

Avenue, N.D. 21 . Sh. Eknath Aggarwal, Harda, Distt. 
Hosangabad, M.P. 

3. Kum. Pushpa Oevi Singh, C-2-2452, 
Vasant Kunj, NO. 22. Sh. PramodMehashwari, 73TIlakpath, 

Indore. 
4. .Sh. AjitJogi, MP (RS),44Ashoka Road 

NO. 23. Sh. T.C. Jethamalani, Ind. Estate, 
Pologround, Indore 

5. Sh. Parasram Bhardwaj, 196, South 
Avenue, NO. 24. Sh. Balkavi Bairagi, Ex. M.P., Post-

Manasa, Distt. Mandsaur. 
6. Sh. Surendra Thakur, 202 South Av-

enue, NO 25. Smt. Vidyavati Chlurvedi , Ex. M.P., 
Toriya House, Chattarpur. 

7. Sh.LalitJain.6,ManakaChowkM.L.A., 
Indore 26. Sh. Keyur Bhushan, Ex. M.P. 
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27. Sh. Krishan Singh, Ex. MP Fort Datia, 
Bhind. 

28. Sh. mahendra Singh, Ex. MP, Motimahal 
Road, Gwalior. 

29. Sh.BapulaIMalyiaEx.MP,Moral(M.P.) 

30. Sh. Babulal Solanki Ex. MP, 48, 
Krishanpura, DEevas (M.P) 

31 . Dr. Pratohat Kumar Mishra, 58 MIG, 
Nehru Nagar, Bilaspur. 

32. Sh. Ajay Mushran, Ex. MP. North Civil 
Line, (M.P.) . 

33. Sh. Rameshwar Neekhra, Ex. MP, 
Gadararam Distt. Narsinghpur. 

34. Sh. K.N. Pradhan, Ex. MP, Malviya 
Nagar, Bhopal. 

35. Sh. AzizOureshi, Ex. MP, Karbala Road, 
Bhopal. 

36. Sh. Kalicharan Sakaragayam, Ex. MP, 
Khandwa (MP) 

37. Sh. P.C. Sethi, Ex. MP, Uliain (MP) 

38. Sh. Pratap Bhaa'hu Sharma Ex. MP, 
Vidisha (MP) 

39. Sh. Subhash yadav, Ex. MP ViiI. 
Borawa, distt. Khargone (MP) 

40. Sh. Chakradhari Singh, Ex. MP. , 
Surguza (MP) 

41. Ms. Ram Rani Johar, MLA, Vidhayak 
Vishram Grih, Bhopal. 

[English] 

Development of Telephone 
Exchanges 

939. SHRI HARADHAN ROY: Willthe 
MinisterofCOMMUNICATIONS be pleased 
to state: 

(a) whether indigenous research and 
development of telephone exchanges are 
not capable to meet increasing demand for 
telephones in the country; 

(b) the present position of country's 
R&D units; and 

(c) the time by which the country is 
likely to be self-sufficient in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (c). For expansion of the 
Telecom network in the country, Telephone 
Exchanges of different capacities are re-
quired. CeJ1tre for Development of 
Telematics (C-DOT), and the Research and 
Development wing of MIs. Indian Telephone 
Industries are angaged in the development 
of indegenous telephone exchanges. Indig-
enously designed telep[hone exchanges ot 
small and medium capacity are in produc-
tion/use in the country. Large capacity 
digital , telephone exchange is under devel-
opment. This is likely to be completed by the 
end of the 8th FIVe Year Plan. 

Upgradation of Indian Tourist Office 
Abroad 

940. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
CIVILAVIA TlON AND TOURISM be pleased 
to state: 

(a) whether there is any proposal to 
revive and upgrade India tourist offices in 
foreign countries; and 

(b) if so, the detCiils thereof? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b). Review of Tourist 
Offices abroad is a continuous process with 
a view to promoting tourist traffic to the 
country. Recently the tourist office at 
Singapore has been revived and upgrades 
to that of Regional Director. A new office is 
proPosed to be opened in Seoul shortly. 
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Telecom Facilities in Gujarat In Eighth 
Plarj 

941 . SHRI N.J. RATHAWA.: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Government propose 
to improve the telecommunication net-work 
in Gujarat during the Eighth Five Year Plan; 

(b) i!so, th€; district-wise details thereof; 
and 

(c) if not, the reasons th&refor? 

SI. No. Name of DistrictlSSA 

1. Amreli 

2 . Banaskanth3 (Palanpur) 

3. Bharuch 

4 . Bhavnagar 

5 . JU'18gadh 

6 . r:: ,eda 

7 . MehsanJ 

8 . Panchmachals (Godhra) 

9. RCl ji<ot 

10. Sabarkantha (Himatnagar) 
/ 

11 . Surat 

12. SiJrendranagar 

13. Baroda 

14. Kutc.;) {Shuj) 

15. Valsad 

THE MJNISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHR! 
SUKH' RAM): (a) Yes, Sir. 

(b) The information is giv'3n in attached 
Statement. 

(c) Question does not a;if,?. 

STATEMENT 

For improving Teiecomrr.dnicatic ,)s 
Network in Gujarat. ali the balance 59 
manual exchanged are proposed to be con-
verted into automatic exchange by 31.3.94. 
District-wise number of exchanges te be 
automatised are as under:-

No. of Exchanges to be automatised 

2 

2 

4 

4 

6 

3 

6 

3 

6 

4 

8 

4 

2 

4 
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In ackfltion to the above, 350 small Type 
(MAX. III) Electro mechanical exchanges 
are also planned to be converted into eIec-
tronicexchangesby31.3.94subjecttotimely 
receipt of the equipment and other stores. 

About 25 stations are proposed to be 
provided with STD facility by 31.3.93 & 50 
more stations are proposed to be provided 
with STD during 93-94. Digital Trunk Aut~ 
matic Exchanges are planned at Bhavnagar, 
Jamnagar, Bharuch during next year. It is 

. also proposed to provide STD to all the 
Taluka headquarters by March 1995. 

Expansion & modemisation plans are 
being drawn for Gujarat for providing tele-
phones to the waiting applicants progres-
sively during the 8th FIVe Year Plan, which 
envisages: 

{1) to provide telephones practicalty 
on demand in Tribal & rural areas. 

(2) Waiting period of telephone con-
nections not to exceed two years 
for large teleptlone systems. 

Hydro-Etectrtc projects In Bihar 

942. SHRI LALIT ORAON: Will the 
Minister of POWER be pleased to state the 
initial estimated cost, the time schedule for 
completion, the latest revised cost and the 
time schedule for completion aIongwith the 
total expenditure incurred so far on each of 
the 0IlQ':>ing hydl'(Hlectric projects In Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGA YY A NAIDU): The Information re-
garding the initial estimated cost, the time 
schedule for completion, the latest revised 
cost and the time schedule for completion 
aIongwith the total expenditure incurred so 
far on each of the ongoing hydro-electric 
projects in Bihar is given in Statement ba-
low. 
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NTPC's Dues Against SEBs 

943. SHRI SURENDRA PAL PATHAK: 
Will the Minister of POWER be pleased to 
state: 

(a) the amount of National Thennal 
Power Corporation outstanding against each 
State Electricity Board at present; and 

(b) the steps taken or proposed to be 
taken by the Govemment to realise the 
amount? 

THE MINISTER OF STATE IN THE 
MINSITRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) The details of 
National Thermal Power Corporation's 
outstandings against each of the State Elec-
tricity Boards as on 31 .1.1993 are fumished 
in Statement below: 

(b) The steps taken for recovery of 
dues include frequent visits and requests to 
State Electricity Boards and State Govern-
ments by Senior Executives of NTPC, 
organising meetings, recovery through Cen-
tral Appropriation, etc. 
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[EIJ9IishJ (8) the position held by India emongst 
vegetable and fruit producing ccudries dur-

NMionaI Action Plan for WeM Bengal ing the last three years. year-wise; 

944. SHRI J!TENORA NA TH DAS: Win 
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased 10 state: 

(8) whether the:e is any proposal re-
garding tourism to include some mvre areas 
of West Bengal in the National Action Plan; 

(b) if so, the details lhereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAO): (a) No, Sir. 

(b) Does not arise. 

(c) New areas would only be included 
as and when the identified circuits/destina-
tions reach the prescribed level of develop-
ment 

Fruits and Vegetables 

945. SHRI SHRAVANKUMAR PATEL: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to slate: 

Products 

Fresh fru its & 
Vegetables 

Produ.;ed 
Fruits &Juices 

1989-90 

208.05 

71.35 

Missile Technology Control 
Regime 

946. DR. A.K. PATEL: 
DR. LAXMINARAYAN 

. PANDEYA: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(b) the total field of vegetables and 
fJ\ms during the last three years, year-wise; 

(c) the percent. 'Of vegetables and 
fruits that has been proce5S8d and value-
added during the last three years, year-
wise; 

(d) the exported value of processed 
vegetables and fruits during the (ast three 
years, year-wise; and 

(e) the exported value 01 unprocessed 
fruits and \lEl't·r·'~bles during the last three 
years, year ... ')e? 

THE MINISTER '~TATE OF THE 
MINISTRY OF FOOD OCESSING IN-
DUSTRIES (SHRI T ARU GOGOI): (a) to 
(e). As per the availabie information, India 
is placed third in the production of fruits after 
Brazil and U.S.A. and second to China in the 
production of vegetables. The total produc-
tion of fruits and vegetables is estimated to 
be 70 million tonnes includidng 28 million 
tonnes of fruits, out of which about 1 % is 
processed. The export of fresh and pro-
cessed fruits and vegetables is given a~ 
under: 

(Value Rs. Crores) 
------~-- --~---------

1990-91 1991-92 

217.29 348.96 

61.98 88.37 

<a) whether USA has initiated any 
revision of the Missile Technology Control 
Regime (MTCR) to make strict guidelines to' 
combat the proliferation of ballistic missiles 
and to extend the scope of the regime as 
reported in the Hindustan times February 2, 
1993; and 

(b) if so, the details thereof and the 
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likely impact of the revised MTCR on India's I Translation) 
missile and space programmes? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DtNESH SINGH): (a) Yes, 
Sir. 

(b) USA and other members of the 
MTCR announced guidelines extending the 
scope of restrictions from "missiles capable 
of canying nuclear weapons' to "missiles 
capable of carrying any weapon of mass 
des1rudion," thus lowering the thresholds 
established earlier. Specific thresholds h0w-
ever. have not been announced under the 
revised guidelines. In May 1992, the USA 
impcsad an embargo on ISRO for a period 
of tw-~. yE-ars in respect of components and 
syste'11S for space programmes. This em-
barge is still in operation. Despite these 
restraints, the Govemment is committed to 
pursuing the space programme with a view 
to estabiishing a self-reliant base in space 
sciences and space technology. 

Applications from Pepsi Foods 
Umited 

947. SHRIMANORANJAI',IBHAKTA: 
SHRI GEORGE FERNANDES: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) whether the Government have 
received e~r application from Pepsi Foods 
Limited for sening up of food processing 
indl.lsliies during the last two years; 

(b) if so, ~'he1tK:r the Union Govern-
ment have take;) an:;' decision on these 
applic&lions; 

(c} if so, ~ delaiis thereof; and 

~d) If r; ":'t., fM> reasons for the delay? 

THE:: M!I'~ISTl:R OF STATE OF THE 
M!NISW,Y OJ· FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) 
No, Sir. 

Regional Passport Office at Ranchi 

948. SHRIRAMTAHALCHOUDHARY: 
WiUthe Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether there is any proposal to 
open more regional Passport Offices in the 
country; 

(b) "if so, the details thereof; 

> (c) whether such an office is proposed 
to be opened at Ranchi in Bihar; and 

(d) if so, the details therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) to (d). The Government 
is reviewing the network of Passport offices 
with a vieW to improving the provision of 
passport services. The review would con-
sider the need for additional passport of-
fices, their location and priority as also the 
avail~bility of necessary additional financial 
and personnel resources. 

ESt Scheme for ITDC State 

949. SHRI MUMTAZANSARI: Willthe 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether a Delhi based unit of the 
India Tourism Development Corporation has 
neither issued cards nor extended any facil-
ity to the employees despite the fact that 
they have been making recovery of E.S.I. 

" dues for the last three years; 

(b) if ~(' . 1M reasons therefor; and 

(c) tM tima by which assistance pr0-
posed to be eXfOoded to the employees? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAO): (8) to (c). ITOC has infonned that 
due to some administndive diIfIcuIlies, ESI 
authoritioscould ~ &lot code number 
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.... 1<1119 necessaty benefits to th!t em-
ployees of i1s Delhi based unit w.eJ. Janu-
lIlY. 1991 . AccorcIngIy. the empIo)l885 have 
also been issued wiIh ESI cards. ITOe has 
.... up the matter with ESI authorities to 
........ benefilseffedivefromJanutMy, 
1880. 

I~ 

....... Fee tarVlsa." ........ 

950. SHRIC.P.MUOALAGIRIYAPPA: 
.... UinisterofEXTERNALAFFAJRSbe 
pIe-.d ~ staIIt: 

(4) whether Pakistan hat decided 10 
buildbalbed-wirefence along ilsborderwlh 
India; 

(b) I s¢. the detaIs IhMoof: 

(c) whether Pakistan has dfIcided to 
cNrgI ~ fee for extending visas t<> 
Incians; ..-.d 

(~ if so, the details thereof? 

THE MINISTER OF EXTERNAl A,F.. 
FAJRS (SHAI OINESH SINGH): (a) and (b). 
Govemment have seen reporu: that PalO-
san is considering the option of fe<lCing its 
boIdf.r with INia. 

(c) and (d). Pakistan has proposed an 
~ in tha visa fees from Pak As. 15 to 

FInandIII ,..i."-=e for Deep s.. 
FI8t*Ig 

951. SHRI N. DENNIS: WIll the MIni&IF-
ter of FOOD PROCESSING INOUSTRIES 
be ~ 10 stale: 

(a> whether ttl8f8 is any proposaIlill 
extend finL"ICiaI assistance for deep sea 
~hing in the country. particutarty 10 Tarmt 
Nadu;and 

(b) if so. the details thef8of? 

THE MINSTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN--
DUSTR1ES (SHRI TAAUN GOGOI: (8) and 
(b). Ministry of Food P~ Industries 
has been providing financial assistance for 
deep sea fishing in the country under van--
ous ptan schern&o.. In !he year 1992-93, this 
Ministry is implementing various ptan 
schemes. details of which 8re given in the 
alIolted Statement, under wilich assistance 
10 the deep sea Iishing sector is being 
eJCtended.. How\<e'ler. no proposal from the 
State of T ami! Nadu has been received for 
financial assisIance so far, during the cur-
rent financial year. 
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ttiJack of Indian Airlines Plane 

952. SHRI MANIKRAO HODLYA 
GAVIT: 

SHRI BALRAJ PASSI: 
SHRI MOHAN SINGH 

(DEORIA): 
SHRI SHRAVAN KUMAR 

PATEL: 
SHRI RAJENDRA 

AGNIHOTRI : 
SHRI B. DEVARAJAN: 
SHRI RAM VILAS PASWAN: 
SHRI 'PARASRAM 

BHARDWAJ: 
SHRI PREM CHAND RAM: 
SHRI RAM CHANDRA 

GHANGARE: 
SHRI SUBRATA 

MUKHERJEE: 
DR. ASIM BALA: 

Wdl the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a). whether an Indian Airlines plane 
was recently hijacked at Lucknow; 

(b) if so, the details thereof including 
the investigations made into it; and 

(e) the action taken by the Govemm~nt 
thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAO): (a) Yes sir. 

(b) The hijacker was carrying a small 
cIod\ bag in which he had kept his lunch box. 
He entwined white thread around two 
wooden pieces tuming them in the form of 
table tennis baNs and kept them inside the 
lunch box. These baA like ob;ects were used 
later by tim to project the threat of the bomb. 

(c) The hijacker has been arrested and 
a criminal case registered against him by the 
PoIce. 

953 . SHRIMATI PRATIBHA 
DEVISINGH PATIL: Will the Minister of 
FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) whether the Govemment propose 
to formulate any national Food processing 
Policy; 

(b) if so, the salient features thereof; 
and 

(c) the time by which the policy is likely 
to be announced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) 
Yes, Sir. 

(b) and (c). The policy wit address 
issue!' relating to accelerated growth and 
development of Food Processing Industries 
with a view to augment employment 
oportunities and incomes, both in rural and 
urban areas, reduce post-harvest losses, 
establish productive linkages between in-
dustry and farmers, increase exports of 
processed f~, and generaIy suport the 
productive efforts of agricuhure and allied 
acclivities. Action has been initiated for 
formulating the policy. 

[Translation] 

Reaction in Banglede8h on Ayodhya 
Developments 

954. SHRIMRUTYUNJAYANAYAK: 
SHRI CHITTA BASU: 
SHRI KRIP CHAUHA: 
SHRI PARASRAMBHAROWAJ: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whethertheGovemmenl .. .... 
of the recent communal ...... up in 
Bangladesh resulting in IaIge 8C8I8 tIIIICk 
on mincrity eommunlies in lie .... fA 
Ayodhya developments; 
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(b) if 80, the details thereof and the 
steps taken by the Govemment in the mat-
ter; 

(c) whether the Govemmentareaware 
of the so-called long march by thousands of 
Bangladesh citizens through Indo-
Bangladesh border; 

(d) whether the Govemment have 
taken up this matter with Bangladesh; and 

(e) if so, the outcome thereof? 

THE MINiSTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes, 
Sir. 

(b) According to information available 
with us, some people were killed and a large 
number injured in violent reactions in 
Bangladesh in the wake of Ayodhya inci-
dent. A large number of houses, commer-
cial establishments, and places of worships 
belonging to the minority community were 
reportedly attacked and damaged. Com-
menting on these tragic developments, our 
Spokesman in this statement on January 
22, 1993, stated, inter alia, "The violent 
reactions in Bangladesh since December 7 
which resulted in extensive damage to and 
destruction of hundreds of temples, houses, 
commercial establishments and other prop-
erties of the people belonging to the minority 
community in that country have caused 
untold sufferings and deep Insecurity. 
Hence, the attempt to present Bangladesh 
as a model of communal hannonycannotbe 
taken seriously" 

(c) Yes, Sir. 

(d) Yes, Sir. 

(8) Having taken note d the situation 
arising out d the propo$8d Long March to 
AycdIya, the GoverMMK1t d IncIa made a 
strong demarche to the Bangladesh High 
Commissioner in DellI on January 4, 1993. 
Further, our Spokesman II8t8d thai the 
propoeed Long March_an unacc:epeabIe 
inIert8,.ace In ourintemel ..... andc:aled 
upon the GoIIemment 01 BIIIgIIdIeh to 

prevent any illegal border crossing by 
Bangladesh nationats. The Long March 
was stopped by the Government of 
Bangladesh at Dhopakhola, 5 kms west of 
Jessore and 27 kms east of Benapole on the 
Bangladesh border, 

Pakistan sponsoring Terrorism 

955. SHRI KESHRI LAL: Will the 
MinisterofEXTERNAlAFFAIRS be pleased 
to state: 

(a) whether the US and UK have taken 
any steps to put Pakistan'in the surveillance 
list with a view to declare it as a 'State 
Sponsoring Terrorism'; 

(b) whether the Govemment have 
apprised the Govemments of these coun-
tries about Pakistan's support to subversive 
and terrorist activities in Jammu and Kash-
mir and Punjab; 

(c) if so, the details thereof a"ld the 
results achieved thereon; and 

(d) the measures taken by the Govem-
ment to create international awareness in 
this regard? 

THE MINISTER OF EXTERNAl AF-
FAIRS (SHRI OINESH SINGH): (a) The US 
Government have deferred a decision to 
name Pakistan as a State sponsor of terror-
ism but would be closely monitoring the 
situation in this regard. 

The UK Government has urged Paki-
stan not to allow material support for Kash-
mir militants from within Pakistan. 

(b) to (d). Government have and will 
continue to appri8e the intemationaI c0m-
munity, IncIucIng the GoYemments 01 UK 
WId US, of the factual poaiIion raganIng 
Pakistan's voMNnentwilh tenorismdreceecl 
against 1ncIa. There is IntemaIionaI appre-
ciation tor IncIa position. 
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0e0cII.- ComInIIIIe on ......, a....I Doord:arstWI at Delli. Bombay, cabllta 
and madras is aIIaChed Sllllm.n ..... 

956. SHRI RATILAL VARMA: 
OR. RAMESH CHAND 

TOMAR: 
SHRI VIlAS WT'TEUWAR: 
SHFl. 1 I GOPI NATH 
"If~APAnt: 

SHRI RAM 8ADAN: 
SHRIMATI 8HAVNA CHI-

KHIUk 
PROF. K.V. THOMAS: 
SHRI DEVI BUX SINGH: 
SHRI GURU DAS KAMAT: 
SHRI SANAT KUMAR 

MANDAL: 
SHRI RAM SINGH 

KASHWAN: 
SHRI SAPO HARt CHAURE: 

W111heMlni.shtrofINFORMATIONANO 
BROADCASTING be pleased 10 sbQ: 

(8) IhecrUria ~1orthesel8ction 
of producers for MeIro awnt; 

(b) wheCher any time sial has been 
aIoaedto the private parties to telecasltheir 
programmes on Metro Channel of 
000rdaIshan; 

cc) if so. the details theIwGt; 

(<I) the tomI number of appic;aIiOIlS 
I'8C8MId upIO January 31.1993 ... this re-
g8Rf; 

(f} the details of1he AICOIIIm8AdIIiO. 
which have been taken noaccounl'" aIcJI.. 
ling"'? 

THE I8H1STER OF STATE OF THE 
MINISTRY OF INFORMA nON AND 
BRCWX:ASTING(SHRIKP.SlNGHOEO): 
(a) The aIaria tor alabnenl 01 time ** ... 
.. ana hour time <:huNt inIIoduced from 
2&Il.-...y, 1993 on the MeIrodalnel of 

1b) and (c). The details .. aIIaChed 
staI8m8nt II. 

(d) 350 

(e) and (f). No time sIoIB have so far 
tIfIIen ~ by lie NIT_ CommiIIee of 
In&Ia set ~ a.nIar .. Set .... notified in 
September, 1992. No 18COI'nm8I1daIior •• 
fonnaIIyadopledbylleNl TmeCommillee 
of India. have so ... been I8C8ived by lie 
~ 

STATEIENT ... 

Time skJIs wiI be aIaIIed on &st come 
IlIW8d basis.. . The basis 01 dalanninalion 
wodd be by Ihe compuI8r prinIed I8C8ipt 
idcalilg ..... anddlleol ..... siOi,oI1he 
8pIlI<:ations.. lillara st. d partie8 can apply 
tor ... sIoIs on Ihe foIoIIiIlg basia;-

i) a hIIIf-an hour lime alai per week for 
a mininun cUaIion 0113 ..... or a maxj.. 
nundlnlionol26 ...... Nolimeslolswil 
be aIoII8d for periocB ..-.ging bell lin 13 
and26 ...... 

(i) The parties can aIao apply tor two 
~ hour time aIoIs c:ombiIiId no one 
hour time __ par ........ in anrc:-. no 
pertywilba aIoaed ........ two ........ 
hour lime sIoIs. in a weeIL ... party 
~ two haf..an.ftour time. can eiIher 
COInbiilethe two no one hour on .. same 
dey 01 Ihe week or can be ... no two 
...... h8I-an llalainaweeIL ""party 
c:hoees two haI-an-hourlimehourlime slots 
tor cBeIanI days 01 the .... weeIL 

(ii) PI ..... 1Ce. Ito .... wcUd_-
.,_ 10 ..... app¥ngtor26Iime'" in 
~ to ... whollllllY tor 131me .... 
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(English] 

Film to Flight Communalism 

957. SHRI VUOY KUMAR YAOAV: 
SHRI SURYA NARAYAN 
SINGH: 

'MIthe Mnsterof INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment have 
-...... C..;II ;"'ue..td any Cfffer from film p8fSOO8lities to 
produce 5Im to fight communalism; 

Cb) If so. She details lhefeof; and 

(c) the 'f!.3dion of the Government 
f\ereto? 

THE MINISTeR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
bAOAOCASTlNG(SHRJ K.r . SINGH DEO): 
(at No. Sir. 

,(b) Mld (c). 00 nc_t arise. 

Right KJI:cMn Wing d Hotel Samrat 

958. SHRIINDRAJIT GUPTA: Will the 
Minister of CiVIl AvtATION AND TOUR· 
iSM 00 pleased to stale: 

(a) whetherftelTDC has propc;sed to 
w.i1d4='lslligltkichenwingofHaeISamrat, 
NewOelli; 

(b) whether there is any proposal to 
hand over business of the Indian Airlines to 
some other private hoteliers; and 

(c) if so. the details thereof? 

THE MINISTER OF CMl AvtATION 
AND TOURISM (SHRt GHULAM NABI 
AZAO): (a) to (c). ITDC has not yet taken 
any decision to wind upils flight IdIchen wing 
of Hotel Samral. 

PaM Otrtcea In Oriua 

959. SHRI AAJUN CHARAN SINGH 
SETHI: Will the Minister of COMMUNICA· 
TlONS be pleased to state: 

(a) the MtaI runber of post offices and 
telephone ."'changes proposed to be 
~aduaIly ~ during 1992-93 in 
Orissa; ~-wise and disbict-wise; 

(b) the criteria and guideIinM adopted 
for opening branch post-dfices in villages; 

(c) wf1eIher gram pnachayat head-
quarters are given priority in opening bnmc:h 
post offices; and 

{.sa I so. the details thereof? 

THE MINISTER OF STATE OF THE 
MlNlSTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The total number of post 
<lIicca ptopased to be opened ladualy 
opened during the yoar 1_,~ in Orissa 
Circle. categtwy win and cistrid-wise is 
~ in the ~ SIaaamenH thai of 
telephone 'i'ftctwu9O' is given SIaI8menl41 

(b) The nomlation is giYen irI the 
attached Statement.,,, 

(c) and (d). Gram Panchayat vilages 
are given priority if other conditions are 
satisfied. 

STATEMENT., 

(1) Post Offices proposed to 
be opened during the year 
1992-93 

(2) Post offices actually opened 

Departmental Extra Departmental 
subordinates (OSO) Branch Offices (£D80) 

5 40 

1 4 
(Puri) (Mayubhanja· 2. Cuttack· 

Balangir·1 ) 
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STATEMENT -II STATEMENT-II 

1) Number of telephone exchanges 
category-wise proposed to be opened dur-
ing 1992-93 are as under:-

Category No. of Exchanges 

SAX 6 

MILT 26 

C-OOT 7 

.2f(·RLU 

40 

(2) Details CIt telephone exchanges 
actually opeilOO (Out Ilf 4.,) district· wise 
dV"II¥J 1992-93 l\Cf,f as under.-

Name of District 

Balasore 

Cuttad< 

Ohenkanal 

Ganjam 

Kalahandi 

Koraput 

Mayurbhanj 

Phu1bani 

Puri 

$undhargarh 

Bolangir 

Keonjhar 

No. of Exchanges 
Opened 

2 

6 

2 

30 

Criteria} and Guidelines for Opending 
Branch Post Offices 

(i) POPULATION 

(a) In normal areas 

3000 popufaIion in a gtOl4) or ~ 
(including th~ proposed post v6lge). 

(ll) InHiJly. Tribal, Desettand/nilrc;r._.,f:,""tife 
areas: 

500 population in an irV..Nidual riIa~ 
or 1000 $!~Iatioo in '!. Qroup of~. 

(a) in nomtN ~~: 

The minimum ~ !r<'krr itJtl nuT' 
est existing post office shovld be 3 Kms. 

(b) In Hilly, frillal. ~rt and 1Ncct~­
!>ible Areas: 

The distance limit will be IhQ Dna ~ 
above except that in h~ly areas. 2he mini-
mum distance fimit can be teleaxed by the 
Directorate in case where such ~ation is 
warranted by special ciroJmslanc:es which 
sfK."Uld badeartyexpfaMd""t\iJe ~ 
a profX'Sill. 

(iii) :1ntJdpa19d Income 

fa) In normal !U8IJS; 

The minimum anticip4ted revenue 
~I,')u'd be 33 113% of cost. 

(b) In. lilly, TrIlaI.~ 
sible at88S . 

Themininun8ltlko\Adld~ ............. 
be 15 % of the cost. 
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[ Translation) 

I.1AR9H _1, 1993 

(vii) 

Written AnswemM4 

Agreement between MinistlY of 
HOme Affairs and Russian MinistlY 
of SecUrity. Bilatenll Relations with Russia 

960. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state. the steps 
takenlproposed to be taken by the Govern-
ment to strengthen further the bilateral rela-
tions with Russia? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): Bilateral 
relations with the Russian Federation were 
sought to be strengthened by the following 
means: 

(a) Establishment of diplomatic con-
tacts with the new Russian authorities; 

(b) exchange of visits; political contacts 

(c) negotiations for signing of agree-
ments on cooperation in various aspects of 
bilateral relations. 

As a result of these efforts, 10 agree-
ments were signed during the visit of the 
President of Russia, Mr. Boris Nikolaevich 
Yeltsin, to India from 27th to 29th January, 
1993. These are: 

0) Agreement on Friendship and Co-
operation. 

(ii) Agreement on Rupee- Rouble Ex-
change Rate, 

(iii) Agreement on Defence Coopera-
tion. 

(iv) Protocol on Indo-Russian Consul-
tations . 

(v) Agreement on Cultural Coopera-
tion . 

(vi) Agreement on· Information. 

(vii) Agr,gamdn! on Combating Illicit 
Traffic :n Narcotics. 

(be) 

(x) 

Memorandum en Science & Tech-
nology, and 

Exchange of Letters on Trade 
Maners. 

Further steps to strengthen ouf rela-
tions with Russia would be taken within the 
frame work of the stipulations and objec-
tives embodied in the above agreements. 

Telephone to Villages Panchayats of 
Rajasthan 

961. SHAI GANGA RAM KOLl: 
SHRI GIRDHARI LAL BHAR-
GAVA: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of village of Panchayats 
in Rajasthan provided telephone facility, 
district-wise; 

(b) the number of villages without 
telephone facility, district-wise; and 

(c) the target fixed for the year 1993? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 9SHRI 
SUKH RAM) : (a) 4443 as on 31-01-1993. 
District wise details are given in Statement-
I 

(b) Number of Panchayat Villages with-
out telephone facility as on 31-01-1993 is 
4719. The district wise details are given in 
Statement-II. 

(c) Targets are fixed financial year 
wise . For the financial year 1992-93, the 
target fixed is 1800. 
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SI. No District 

13. Dholpur 

14. Dungarpur 

15. Jaipur 

16. Jaisalmer 

17. Jalore 

18. Jhalwar 

19. Jhunjhunu 

20. Jodhpur 

21. Kota 

22. Nagaur 

23. Pali 

24. Aajsamand 

MARCfr1~'1993 Written AnsMHs348 

No. of Panchayat 
Villages 

091 

158 

220 

079 

089 

202 

065 

147 

111 

151 

080 

109 

[English) 

Irrigation Projects 

962. DR. KRUPASINDHU BHOI: 
SHRI BHUBANESHWAR 

PRASAD MEHTA: 
SHRI DATIATRAYA BAN-

DARU: 
Will the Minister of WATER RE-

SOURCES be pleased to state: 

(a) the details of major. medium and 
multipurpose projects approved by the 
Govemment during 1992-93 State-wise; . 

(b) the estimated cost of those projects; 

(c) the steps taken to implement those 
projects: and 

(d) the time by whICh these projecIs are 
h"kely to be completed? 

25. Swaina Dhopur 282 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN MINISTRY 
OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (d). A Statement giving 
the names and details of the major. ~ 
dium & multipurpose projects approved by 
the Government during 1992-93 is en-
close. One proiect namely anamaclNu 
medium project in Tamil Nadu has been 
completed. The remaining PfOiadS are 
scheduled for completion in 8th Plan as lui 
provision of the spill over cost has been 
made in the 8th Plan. 

~6 . Sikar 

27. Sirohi 

28. Srigangangar 

29. Tonk 

30. ,Udaipur 

Total 

134 

062 

334 

146 

290 

4719 
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Indo-US Relations 

963. SHRI CHinA BASU: 
SHRI GOPI NATH GAJAPATHI: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Government have 
taken/proposed to take any specific steps to 
strengthen further bilateral relations with the 
US after the assumption of office by the new 
president of that c0untry; 

(b) if so, the details thereof; and 

(c) the various spheres which are to be 
given proper stress to strengthen the bilat-
eral relations with that country? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b). 
Government attach very high priority to the 
continued improvement in Indo-US rela-
tions, contacts have. been established with 
the new US Administration. Government 
propose to enhance interaction with the new 
US Administration in order to further 
strengthen bilateral ties, particularly in ar-
eas of mutual interest. 

(c) Indo-US relations are multi-dimen-
sional. While our ongoing dialogue with the 
US covers a large number of sectors, Gov-
ernment attach particular importance to the 
realisation of the potential which exists in 

economic Technological and commercial 
spheres. 

NABARD'S Assistance to REC 

964. SHRI SOBHANADRESWARA 
RAOVADDE: 

SHRI RAMKRISHNA 
KUSMARIA: 

SHRIMATI BHAVNA 
CHIKHLlA: 

Will the Minister of POWER be pleased 
to state: 

(a) the amount sought by the Rural 
Electrification Corporation from NABARD 
for its various projects in each State during 
each of the last three years, till date; 

(b) the details of such projects; ad 

(c) the amount allocated and released 
for each project so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYVA NAIDU): (a) to (c). After 
assessing the scheme-wise requirement of 
funds and availability of resources, NABARD 
makes a State-wise allocation of funds for 
pumpset energisation under the Special 
Project Agriculture Scheme of the Rural 
Electrification Corporation. The State-wise 
allocations and disbursements made by 
NABARD in each of the preceding three 
years is indicated in the Statement. 
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Financial Assistance For 
Orissa 

965. KUMARI FRIDA TOPNO: 
SHRI HARIBHAT PATEL: 
SHRI SHIVRAJ SINGH 
CHAUHAN: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the Govemment have 
received any proposal from Orissa, Gujarat 
and Madhya Pradesh for financial assis-
tance for minor, medium and major irrigation 
projects; 

(b) the steps taken by the Govemment 
for implementing the projects; 

(c) if not, the reasons therefor; and 

(d) the financial assistance provided for 
the implementation of each of the projects 
during 1990-91 and 1991092? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) No, Sir. 

(b) to (d). Do not arise. 

[ Translation) 

Expansion of Telephone Exchanges in 
Madhya Pradesh 

966. SHRI RAM KRISHNA KUS-
MARIA: 

SHRIMATI BHAVNA CHI-
KHILlA: 

Will the Minister of COMMUNICATIONS 
be pleased 10 state: 

(a) the number of the telephone ex-
changes in Gujarat and Madhya Pradesh 
expanded and modemised by the end of 
1992, district-wise; 

(b) the names of the district in Madhya 
Pradesh where the new telephone ex-
changes are proposed to be set up dur-
ing1992-93; and 

(c) the details of telephone exchanges 
the capacity of which is likely to increased? 

THE MINISTER OF STATE FOR COM-
MUNICATIONS (SHRI SUKH RAM); (a) 
Number of exchanges expanded and 
modemised: Gujarat-566, Madhya Pradesh-
330 (Details in Statement-I). 

(b) Number of Districts in MP where 
new exchanges are planned during 1992-
93-41. (Details in Statement-II). 

(c) Number of telephone exchanges in 
MP/ Districtwise where capacit'! is likely to 
be increased-166 (Details in Statement-III) 

STATEMENT -I 

Number of Telephone Exchanges in Gujarat and Madhya Pradesh Expanded and 
Modemised by the end of 1992, District wise; 

51. No. Name of the District 

1.+ 1 Ahmedabad 
(including 
Gandhinagar) 

GUJARAT 

No. of exchanges expanded & modemised 

39 
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SI. No. Name of the District No. of exchanges expanded & modemised 

2. Baroda 34 

3. Rajkot 46 

4. Surat 28 

5. Bhavnagar 34 

6 . Bhuj 20 

7.+1 . Bulsar 21 
(including Oangs) 

8 . Jamnagar 19 

9. Jungarh 26 

10. Amreli 19 

11 . Mehsana 55 

12. Kheda (nadiad) 54 

13. Sabarkantha 55 
(Himatnagar) 

14. Banaskantha 49 
(Plalanpur) 

15. Surendranagar 16 

16. Bharuch 29 

17. Panchmahals 22 
(Godhra) 

17+2=19 Total 566. 

MADHYA PRADESH 

SI. No. Name of the District No. of exchanges expanded & modemised 

1. Balaghat 3 

2. Bastar 6 

3. Betul 4 

4. Bhindi 3 
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Sf. No. Name of the Dis1rict No. of exchanges expanded & modemised 

5. Bilaspur 13 

6. Chhatarpur 9 

7. Chhindwara 22 

8. Damoh 7 

9. Datia 2 

10. Dewas 13 

11 . Dhar 15 

12. Durg 5 

13. Guna " 
14. Gwalioe 6 

15. Hoshangabad " 
16. Indore 4 

17. Jabalpur 10 

18. Jhabua 3 

19. Khandwa 11 

20. Khargone 13 

21. MandIa 6 

22. Mandsaur 10 

23. Morena 10 

24. - Narisinghpur 14 

25. Panna 1 

26. Raigarh 7 

27. Raipur 19 

28. Raison 2 

29. Raialh 4 

30. Raiflandgaon 7 
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St. No. Name of the District 

31. Ratlam 

32. Rewa 

33. Sagar 

34. Sarguja 

35. Satna 

36. Sehore 

37. Seoni 

38. Shahdol 

39. Shajapur 

40. Shivpuri 

41. Sidhi 

42. Tikamgarh 

43. Ujjain 

44. Vldisha 

45. Bhopal 

Total 

STATEMENT -II 

Nmaes of Districts in Madhya Pradesh 
where new TelephonExchanges are 

proposed to be set up during 1992-93. 

51. No. Name of Districts 

1. Balghat 

2. Bastar 

3. Betul 

4. Bhirld 

5. Bhopal 

No. of exchanges expanded & modernised 

6 

11 

16 

6 

2 

6 

8 

2 

9 

4 

2 

4 

11 

6 

2 

330 

51. No. Name of Districts 

6. Bilaspur 

7. Chhatarpur 

S. Chhindwara 

9. Damoh 

10. Datia 

11 . Dewas 

12. Dhar 

13. Ourg 
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SI. No. Name of Districts SI. No. N<:.me of Districts 
14. Guna 40. Ujjain 

15. Gwalior 41 . Vidisha 

16. Hoshangabad STATEMENT-III 

17 . Indore Details of Telephone Exchanges the 
Capacity of which is likely to be increa . '" ( 

18. Jabalpur during 1992-93. 

19 Jhabua SI. No. Name of No. of Exchangp.! 
Districts planned for 

20. K.r.andwa expansion 

2, , K~la rgone 1. Balghat 

22 . Mandla 2. Bastar 3 

23. Mandsanr 3. Betual 2 

24. Morena 4 . Bhind 2 

25. Narsinghpur 5. Bhopal 

26. Raigam 6. Billaspur 8 

27. Raipur 7. Chhatarpur 2 

28. Raisen 8. Chhindwara 4 

29. Raigarh 9. Damoh 

30. Rajnandagon 10. Datia 4 

31 . Ratlam 11. Dhar 6 

32. Sarguja 
12. Durg 2 

33. Sehore 
13. Guna 3 

34. Seoni 
14. Gwalior 2 

15. Hoshangabad 7 
35. Shahdol 

16. Indore 8 
36. Shajapur 

17. Jabalpur 2 
37. Shivpuri 

18. Jhabua 3 
38. Sidhi 

19. Khandwa '2 
39. Tikamgarh 

-_ - --
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SI. No. Name of 
Districts 

20. Khargone 

21 . Mandla 

22. Mandsauf 

23. Morena 

24. Narsinghapur 

25. Rajgarh 

26. Raipur 

27. Rajsen 

28. Rajgarh 

29. Rajnandagon 

30. Riltlan 

31. Rewa 

32. S"gar 

33. Sarguja 

34. Satna 

35. SehOre 

36. Seoni 

37, Shahdol 

38. Sajapur 

39. 3hrv;.:;uri 

40. Tikmgarh 

41. Ujjain 

No. of Exchanges 
planned for 
expansion 

10 

2 

16 

10 

6 

8 

10 

4 

3 

3 

5 

2 

2 

3 

5 

2 

4 

42. Vid~ha 2 

'-" "'- - '_' .~-." ----_.-._---

[English] 

Arrival of Tourists 

967. SHRI SUBASH CHANDRA 
NAYAK: Will the Minister of CIVIL AVtA-
TIONANDTOURISTSM be pleased to state: 

(a) whether the target set 101 the arrival 
of foreign tourists in 1992-93 has not been 
achieved; 

(b) if so, the reasons therefore: 

(c) the number of foreign tourists ar-
rived till the end of 1992; 

(d) the strategies proposed to be a dopted 
to increase the flow of tourists; and 

(e) the details thereof? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD): (a) and (b). A growth target of 10 
percent 'in tourist arrivals was expected 
during 1992-93 and there was a continuous 
upsurge in tourist traffic till November 1992. 
However, the tragic happenings in Ayodhya 
and its aftermath alongwith the strike in 
Indian Air lines imposed a severe set-back 
to tourism. The overall increase in tourist 
arrivals during the financial year IS , !here-
fore, expected to be lower than the target. 

(c) The number of foreign tourists who _ 
visitedthecountryduring 1992 was 1867651. 

(d) and (e). The strategies proposed for 
increasing the flow of tourists to the country 
include effective publicity and reassurance 
campaigns in the overseas markets, im-
provement of infrastructural facilities, inten-
sive development of specific circuits and 
special tourism areas and diversification of 
tourism facilities. 

Development of Sindhudurg _ • 
Tourist Spot In Mahareshtra 

968. PROF. ASHOK ANANDRAO 
DESHMUKH: Win the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 
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(a) whether any aerial survey of 
Sindhudurg, Maharashtra was conducted 
with a view of develop it as a tourist spot; and 

{b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAO): (to) and (b) . No, Sir, However, 
Sindhudurg has been declared as a special 
tourism area on the basis of a proposal 
receivod from the State Government. 

A~~ by Employees of 
DoordanhaniAIR 

969. DR. SUDHI~ RAY: 
SHRI SOMJIBHAI DAM OR: 
SHAI PRAFUL PATEL: 

Will the Minister of INFORMATION 
AND SHOAOCASTlNG be pleased to state: 

(a} whether the Doordarshan and the 
AIR employees ~ been agitating for bet-
ler tenns and COI'IIitions; 

(b) if so, the details of their demands; 
and 

(c) ... 08 reaction of the GoYemment 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BAOADCASTING(St-fRIK.P.SINGHDEO): 
(a) and (b). Different associations of profes-
sional groups of employees working in All 
Incia Radio and Doordarshan have been 
representing from time to time grievances 
relating to their service conditions. The 
heads of the electronic media as wen as the 
ofticers of the Ministry have been in con-
stanl ciaIogIle with the representatives of 
the dIIetant ~ees associations on 
their grievances and demands. 

(c) It is not possible always to meet al/ 
the demands. While some demands in the 
past have been satisfactorily met, there are 
some demands such as revision of pay-
scales, etc., which it ~ not been possible 
to meet so far. However, as of now, no 
association is engaged in any agitation. 

[ Translation] 

Post Offices In Uttar PrMesh 

970. SHAI AAJVEER SINGH: 
DR. LAL BAHADUR RAWAL: 
SHAI RAJENDR AGNIHOTRI : 
SHRI CHETAN P S. 
CHAUTHAN: 

Will the Minister of COMMUNICA· 
TIOI'JS be pleased to stale; 

(a) the number of villages without post 
offices/sub post Jffices proposad to be 
opened xyz opened out of them particularly 
in Aligarh, BareiUy and Badaun am:! Badaun 
di$trict during 1991-92 and 1992-93; and 

(c) the time by which the remaining 
villages are likely to be provided with this 
facility? 

. THE MINI~,TER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHAI 
SUKH RAM): (a) The number oi villages 
without Post Office:} in U.P. is 90285, 
Districtwis.e information is not readily avail· 
able. 

(b) The dismctwise and category wise 
details of post offices sanctioned during 
1991-92 and 92-93 are given in Statement-
I and II respectively. The runber of post 
offices sanctioned during theso two years in 
districts Aligarh, Bareifty ar.d Badaun is a 
under: 

Year Aligartl 8arei1ly 

91-92 6 7 6 

6 
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Against the target of 500 Extra Departmen- tioned against the target of 75 Extra Depart-
tal Branch Post Offices and 10 Departmen- mental Brach Post Offices and 10 Depart-
tal Sub Post Offices in U.P., 489 Extra mental Sub Post Offices in U.P. 
Departmental Post Offices were sanctions 
during Annual Plan 1991-92. Against An-
nual Plan 1992-93, n Extra Departmental 
Branch Post Offices and 5 Departmental 
Sub Post Offices have, so far, been sane-

(c) No time frame can be given as the 
post offices are opened subject to fulfilment 
of prescribed norms and availability of funds 
and targets fixed in this regard. 
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Assistance to up For Surface Water 

971 . SHRI RAJENDRA AGINIHOTRI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Govemment are consid· 
ering to provide funds for the development 
of surface water storage structure in 
Bundelkhand, a Small Irrigation project in 
Jhansis circle, Uttar Pradesh aided by Dutch 
~ovemment during 1993·94; 

(b) if so, the amount allocated by the 
Govemmer:t so far; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI PK 
THUNGON): (a) to (c). Theproposalforthe 
Development of Surface Water Storage 
Structures in Bundelkhand. Uttar Pradesh. 
is in the pipeline for the Dutch Assistance . 
The Joint Indo-Dutcch Mission fielded in 
September. 1992 to pre·apprise the project 
found to proposai of the State Government 
insufficient. The Mission has recommended 
reformulation of the Project. 

[English] 

Development of Tourist Spots Sin 
Maharashtra 

972 . SHRI ANNA JOSHI : Will the 
Minister of CIVIL AVIATION AND TOUR· 
ISM oe pleased to state: 

(a) whether the Union Govemment have 
received any proposal from the Govern· 
ment of Maharashtra lor the development of 
new tourist spots during 1991·92; and 

(b) if so, the details thereof and the 
allocations proposed to be made for this 
purpose during 1992·93? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b). The Central Depart· 

ment of Tourism had received 8 proposal 
from the Govemment of Maharashtra for 
development of following new tourist spots 
during 1991-92:-

1. Latur 

2. Sindkhedraja 

3. Maner 

4 . Sillod 

5. Amboli 

6. Malshej Ghat 

7. Kateraj 

8. Ridhhapur 

All these proposals amounting to 
Rs.1 .03 lakhs have been sanctioned. 

Pak Anti-India Campaign in Germany 

973. DR.D.VENKATESHWARARAO: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government are aware 
of the recent reports regarding Pakistan 
launching of anti·lndia campaign in Ger-
many; 

(b) whether the Government have 
exam:ned these reports; and 

(c) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF EXTERNAL AF· 
FAIRS (SHRI DINESH SINGH): (a) and (b) . 
Government have seen reports to this ef-
fect. 

(c) Government have and will continue 
to appnse Germany of India's position on 
various issues. There is generally 
acknowledgement of the rationale of India's 
views, including at the highest political levels 
in Germany. 
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Eastern Reqion as Tourist 
Centre 

974 BASUDEB ACHARIA: 
SHRI ZAINAL ABEDIN: 
SHRI ANIL BASU: 
SHRI UDDHAB BARMAN: 
SHRI TARIT BARAN TOPDAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is any proposal to 
promote Eastern Regio!l as a major tourist 
spot; and 

(b) if so, the details thereof? 

rHE f,,1INISTER OF CIVIL AVIATION 
MID TC~JRISM (SHRI GHULAM NABI 
AZAD ,': (3) and (b). The Departmem of 
;ouriS,Tl acti·/ely pronl:-tes tou,ism 1.0 India 
as a whole, including the E?stern region. 
fhe promotional activities undertaken in-
ch,ce printing of put)licity material. produc-
iion of films and at:':lio ·visuals and 
'Jrganisa t'on of fair ; and f8slivaIS;i1 associa-
tion with the State Goverr;;nen!s. Wide 
publicl;Y ::~ also givdn through kJC3i and 
GVt',seas tourist offict!s. . ""8 Ce'1tral De-
paI1:1l(;r' ·)f rcv 'ism 2 'SO " ,ter-Ids financial 
a:::SI~~, ]r~ ~· ( to u~J9rr; f;' ! I~ ;ri;) i~ !f"ifrastruc· 

p)~. t:. ; Ufe Ins!:rar.~'e 3.chen.e in 
Assan' 

:';7':J. ·SHf:{1 ?R08IN DEI\f~ . Will the 
MHlIS[';}f cf CCMMIJi'lICA H)i'iS be plec:ssd 
to stale : 

(aj the steps tc;~en during 8ach 01 the 
last three years luI' prolT'oting Postal ute 
insurance s"heme in Assam; and 

(0) th~: urge: fixed for 1992-93 and the 
achievernt!n!s made so !i:lr" 

THE MINiSTER 0F STATE OF THE 
MINISTR,( OF COMMUNICATIONS (SHRI 
SUKH nAM;. (a) ThG ~c!iowing steps were 
l'lker, dtJr:r'q the last three years forpromot-
in] ~~e ~') ~ '=.(;hem..: in A~s;.!rn . 

YEAR 1990-91 

(i) Publicity through hoardings. neon-sign 
boards and advertisements in newspa-
pers. 

(ii) Personal contact programmes, meet-
ings and drivers were organised through 
field staff. 

YEAR 1991-92 

Publicity was made through advertise-
ments in local newspapers and two souve-
nirs. Revised bonus rates were given wide 
publicity. 

(1i.1 Publicity was made througrl distribution 
of handouts. calendars, plastic covers 
and souvenir items to pros;.: ective 
insurants. 

(Iii) Functions 'Nere organIsed 10 ceieorate 
Pi... i- Day durir.·;j the Naiiona! Postal 
Week and on {he occasion of award of 
Silver Certificates to field officers. 

YEAR 1992-93 

(I) Publicity was organised through hoard-
ings and banners in Handlocrn Expo 
Exhibition (December 1992-Jaruary 
1993 held at Guwahati) 

(ii) :)uDlici!y was made through dist1ibution 
0: caiendars . 

(0) Target for the year 1992-93 ior 
Assarr, Circle is Rs . 20 crores. Achievement 
upto January 19 ~ 93 is Rs. 13.01 crores 

[ Translation] 

Allocation of Funds for Tourism in 
Bihar 

976 . PROF. RITA VERMA 
SHRI RAM LAKHAN SINGH 
YADAV: 
SHRI LAL BABU RAI: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be plp,ased to state: 



399 Wn1Ien AnneIS MARCH 1. 1993 WnIIIn,...,.4OO 

(a) the de1aIIa of the amount aIIocaI8d mentanduliledbytheSlllltGcMima,1IntsI 
bylhelklionGowtmmentandactualyulili8ed Union Tenloriesduring" .... two,..... 
by the Stale for development of tourism encIoeed. 
cUing each of the last two years. State-
wise; 

(b) whether the Central assistance 
provided to the States for this purpose has 
not been fuIy utilised in some States: 

(e) if so. the reasons therefor and the 
Ktiort taken thereon; 

(d) 1M names of present centrally 
sponsored ICUism projects in Bihar and the 
amounC incumMf thereon during the above 
".nod; 

(e\ whether the Union Govemment 
propose to develop some more tourist spots 
in the State wi!h foreign assistance; and 

(f) if so. the details thereof? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD). (a) Statement -I showing the 
amount aIocated by the Central Govern-

(b) and (e). 1he CeraI 0epaItment of 
Tourism periodIcIIy bc*Is meeting with the 
Stale Tourism OIficersto ...... and NView 
physicaIandtinancialPft98Sloltheprojec:ll 
sauctioned under central "is'allce and 
any short-coming noticed ... pc*1IedOUlto 
the State COIIIIC8II'I8d tor ntmeeIII mea-
sures. 

(d) SIatemenI n and m showilg the 
status of the pra;ectI SMCIioIIed cUing 
1990-91 and 1991-92 .... 1CIosed. 

<e) and (f). A Buddhist Cin:uI in Bihar 
and UItar Pradesh • being _eloped with 
Japanese assistance. The estin'.aeed CIOiOI 
of the project is As. 22O.43Ci0t'8S and a soft 
tenn loan from Japan amounling to Yen 
9.244 bilion has been agreed upon. T"9 
NatiOnal Park SeMce. U.s.A Has lRfer-
taken the preparation fA conc:epI plan for 
develOpment of heritage ales along the 
Buddhis! circuit in Bihar. A draft plan for 
Bodhgaya. NaIanda. RajgirandVaishalhas 
been submitted to the Government of Bihar. 
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Financial Assistance to Subarnarekha 
Project 

9n. SHRI CHHEDI PASWAN: Will Ihe 
Minister of WATER RESOURCES will be 
pleased 10 stale: 

(a) whelherlhe Union Govemment have 
stopped the financial assistance to 
Subamarekha Project in Orissa in view of 
interstate dispute between Orissa and Bihar; 

(b) if so, the reasons therefor; 

(c) the details of dispute regarding this 
project between the two States; and 

(d) the steps taken by the Government 
to resolve this dispute so that the Central 
assistance is provided for this project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES( SHRI 
P.K. THUNGON): (a) No. Sir. The Planning 
Commission has allocated an outlay of Rs. 
795.00 crores for the project during the 8th 
Five Year Plan. An outlay of Rs. 80.00 

crores was recommended by the working 
group for the project during 1992-93. 

(b) to (d) Do not arise. 

[English) 

Current Affairs Programmes on 
Doordarshan 

978. SHRI HARIN PATHAK: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the number of proposals of current 
affairs programmes received by various 
Doordarshan Kendras during 1992; and 

(b) the details of programmes selected 
for telecast by each Kendra? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) & (b): While none of the Doordarshan 
Kendras received any proposal, the 
Doordarshan Directorate received 223 pro-
posals out of which 27 were selected. De-
tails are annexed. 
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979. Di-t CHlNTA MOHNt: 
OR MA!iADEEPAK SINGH 

SHAKYA:. 
SHRI DATTATRAYA 

BANDARU: 
SHRI GURUDAS KAMA,T: 

Will the Minister of COUMlJNIC\-
TJQNS tot pleased 10 slate: 

{a) whether the repot1 d tf'Ie AIhfeya 
Commitee has since been CGnIidefed by 
the GoYorntnefj; 

(b) if so, tle detaIs the.' • :"'.mcflMtirM 
by which I is Iikefy to be Imf i ,emed; and 

(e) I not. the reasons rteabe? 

THE MINISTER OF STATE OF THE MINIS-
my OF COMMUNICATlONS(SHfISUKH 
RAM): (a) to (c). The Alhreya commiaee 
Hepoft is under consideration of the Gcw-
emmenl. 

980. SHRI RAJNATH SONKAR 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (StiRl GHULAM NASI 
AZAO); (a) and (b) : The safety and security 
measures at airports are adeqoaIe. The 
State Police; .... airport auIhoriIies 
ends the clledOf* General of eM Avir 
tion are the main agencies responsible tor 
enfOlC8ll'l8f'lt_ f:A these measures. 

(c): No major probfems have come to 
notice in this tegalii. . 

(d) and (<t) The expenditure oo-ani • 
hijacking anangenlOOlS has been ClClIlIIn8fr-
surate with the S"'..Jety mquiremools. 

Shortage of passport forms 

981 . SHAt RAMASHRAY PR~ 
SINGH: ~ the Minister of External AIairs 
be pleased to state: 

(a) whether1he Government are aware 
of the shortage at application forms in Re-
gional Passport Office. Patna; and 

(b) I so, It\.:) ~eps tc.ken by the 
GovemmenI in this regard? . 

THE MINISTER OF STATE IN THE 
MINISTRY Of EXTERNAl AFFAIRS ( 
SHRI R.L_ aHATA) : (a) · No .• Sir. 

(b) does not arise. 

SHASTRI: wII the Minister cI CIYL AVIJr I Transtaliont 
noN AND TOURISM be pleased to sIIIIe: 

(a) whether passengers saIety and Su .... nsion of Vayudoot 
security is a main problem at the airports; Services 

(b) if so, ttte names cI r"encieS en- 982. DRlAXMINARAYANPANOEYA: 
trusted with this responsi)iIiIy; Will the Minister of CIVIL AVIATION & 

TUURISM be pteased to st .. te : 
(e) whelherthere is COIiiplele COOfdina.. 

lion among these agencies; (a) whether Vayudoot has suspend6d 
is operation on several routes: 

(d) whether there is heavy increase in 
the expenditure on anti hijacking arrange- (b) if so. the details thereof; and 
ments over the years; and 

(c) the reasons therefore .-route!-
(e) if not, the reasons therefor? wise? 
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THE MINISTER OF CIVil AVIATION 
AltO TOURISM (SHRI GHULAM NAB I 
AZAO): (a) to (c) : DUe to commercial and 
operational reasons Vayudoot has, during 
1992-93. suspended operations to Banga-
lore. Aurangabad, Nasik. Goa. Ahmedabad, 
Bhavnagar, Sural, Baroda . Gttwattati . 
Jorhat. Lilabri, Silchar. Kailashahar. Kanput. 
Panlnagar. Jaisalmer. Jodhpur. Jamnagar 
and Indor. 

Boeing Service 10 Jabaipur. 

963. KUMARI VIMl.A VERMA. Wlilihe 
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(8) whether the Government propose 
to link Jabalpur ( Madhya Pradesh ) with 
Boeing service: 

(b) if so. the details thereof: and 

(c) it not. the reasons therefor? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHUi..AM NABI 
AZAD) (a) No. Sir 

(b) Does not arise. 

(c) The airfield at Jabalpur is not suit-
able for operation of Boeing services. 

[Engllshl 

Major and Medium Irrigations Projects 
of Gujarat 

964. SHRI HARISINH CHAVDA: will 
the Minister of WATER RESOURCES be 
pleased 10 stale; 

(a) the details of maJOr. medium irriga· 
tion projects currently in operation in Gujarat; 

(b) the details of projects approved 
during the current year: 

(c) the details of lhe World Bank aided 
projects and total Central assistance likely 
to be made available to bring EIghth Plan 
period: and 

(d) the special measures taken to 
complete those projects to avoid further 
cost and time over run and expected irriga-
tion potenliallikely to be added by the end of 
Eighth Plan In Gujara:? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF ST A,. E IN THE MINIS-
TRY OF WA TE R RESOURCES (SHRI P .K. 
THUNGON): (a) There are 5 Multi- purpose 
( including Sardar Sarovar prOJect ). 6 major 
irrigation and 70 medium irrigation on-going 
projects in Gujarat. 

(b) During the current year Urban 
Irrigation Project has been given investment 
clearanco by the Planing Commission. The 
estimated c, . 101 the Project is Rs. 12.48 
crores benefitting 2 .198 hectares . 
Mulo.tashwar Irrigation Project estimated to 
cost Rs. 19.37 crores and benefitting 6100 
hectares has been considered and found 
acceptable by the Advisory Committee in 
April. 1992 

(C) Underthe World Bank Aided Gujarat 
Medium Irrigation-II project credit No 1496 
-IN. 34 projects have been included for 
assistance. The Agreement was signed in 
June. 1984 for providing credit assistance 01 
SDR 164.3 million. Also Sardar Sarovar 
Dam and Power Project is receiving credit 
<tss;stance of SDR 99.7 million and a loan 
assistance of US $ 200 millions which was 
signed in May. 1985. Also IDA credit assis-
tance of SDR 149.5 million is available for 
the water delivery and drainage system of 
Sardar Sarovar Project. The Eighth five 
Year Plan oullay for Gujarat is As. 3426 
crores for major and medium irrigation. 

(d) To ensure accrual of benefits from 
investment. thestrategy adopted in the Eighth 
Five Year Plan is to attach top most priority 
to completion of on-gOing projects which 
have made significant progress in imple-
mentation. Also it has been decided of out,. b different irrigation benefits in the 
end Ot etghth Plan in Gujaral is 1.55 lakh 
hectare$. 
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Indian Students in Uzbek~ 

985. PROF. K.V. THOMAS: 
SHRI PALA K.M. MATHEW: 
SHRI ~~ODIKKUNIL 

SURESH: 

WilltheMinsterofEXTERNALAFFAIAi 
be pleased to state: 

(a) whether Indian students who have 
been studying in Uzbekistan are facing de-
portation; 

(b) if so, the details thereof: 

(c) whetherthe Government have lakerf 
propose to take any sleps to render all 
possible assistance to these students; 

(d) if so, the details thereof; 

(e) whether the Government propose 
to assist them to pay the fees levied by that 
Govemment; 

(f) if so, the details thereof, and 

(g) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL 
AFFAIRS(SHRI DINESH SINGH): (a) to (d). 
210 Indian students pursuing various courses 
of study in Uzbekistan were asked by the 
Government of Uzbekistan to pay tuition 
fees ranging from $ 1500 to $ 3000 per year. 
They were also told that failure to pay these 
fees by 20 February 1993 would lead to their 
deportation . 

Our Ambassador in Tashkent took up 
this matter at high levels in the Government 
of Uzbekistan who have now agreed to scale 
down the fees originally prescribed and to 
extend the deadline for its payment to the 
end of the current academic year (June 
1993), 

(e) No, sir 

(f) Does not arise. 

(g) these students had not been span-

sorad by the Government of India and had 
gone to Uzbekistan to pursue their studies 
on their own .or under sponsorship offered 
by various a private organisations. h is 
therefore, hoped that, by the end cit the 
current academic year, these students or 
their sponsors would find it possible to 
arrange for the payment of the reduced 
scale of fees which are yet to be annot.nl8d 
by the Government of Uzbekistan. 

Martime Border with Pakistan 

986. SHRI SOMJIBHAI DAMOR: WJI 
the Minister of External Affairs be pleased. 
state: . 

(a) Whether the Government haW 
held/propose to hold any talks with Pakistan 
regarding demarcation of mariime b0und-
ary between the two countries in K1.IIeb 
district of Gujarat; 

(b) if so, the details thereof; 

(c) the number of Indian fishermen 1ft 
Pakistani jails and the steps taken! PIO" 
posed to be taken by the Govemment far 
their early release; 

(d) whether the Government have ... 
up Coast Guard stations in various martirne 
States of the country to provide security " 
the fishermen; and 

(e) if so, the aetails thereof', 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b" 
five rounds of discussions have been held 
with Pakistan to demarcate the boundary in 
the Sir Creek area. 

(c) Government have been reports to 
the effect that 20 Indian fishermen are under 
detention in Pakistani jails. Government 
have taken up with Government of Pakistani 
the matter of release of fishermen under 
detention. 

(d) and (e). Coast Guard have one 
district headquarters in each of the maritime 
States except Goa. In certain vital areas 
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such _ GujanIf and TamI,.,.., two ec.r 
Guard.,..". 8181oca18d, Acteqr .. num-
ber d shipe end aiR:raft .. pnMdId to the 
sIations.ln adcItion, COMIa..rd ..... and 
aIraaft INIinIain regular sun; 1.lnce In the 
.... and advi8e Inclan ......... apeqIIn 
cIoee to the national marDne boundary to 
remain wei within 1nc:Jan waIcMns. 

eon.tructIon of HOIIIa ....... v ..... 
NIwIIys in 0rMa 

987. OA.KARTIKESWARPATRA. Wit 
IheMinislerdCMLAVlATIONAHlTOUR-
ISM be pJeaed to state: 

(a) \he details of hoIeIs, maeeIs, yatri 
niwas and wayside amer.ities c:onstructedI 
provided wIIh Ihe financial assistance 0I1he 
Union Government in Orissa during Ihe last 
three years; 

(b) whether the Union Gowmmetll 

1. Wayside ameniIies at JamsoIa 

2 . Wayside amenities at Chan:hhak 

3. Wayside faciMies .. Bargadh 

4. Wayside faciIiIies .. Girisota 

5. Yatri Niwas at aanq,ur 

(b) Yes, Sir. 

(c) end (d). The following proiecIs tor 

Wayside facilities at Ratnagiri 

2. Wayside amenities at Pip!; 

., Wayside amemllc:: .It Sakhi Gopal 

Y[llri N,was at Pur, 

..... ....,."ptapOUIIorCGllllndon 
d mont hoIaII, Ylilri .... and wayside 
..... 1iIies in the sa... cbing 19812 -93 ; 

(c) Iso, the deIaIII thenMJf; location-
"';and 

THE MINISTER OF CMl. AVIA-
TIONAHl1QURISM(SHRIGKJlAMNABI 
AZAO): (a): The Central GovemmenI ex-
tends finarlCial assistar.ce to &ale Gowem-
mamsforc:onstilution 01 rnoeeIs, yatriniwa8es 
and wayside amenities. 

The foIowing yatri niwases and way-
side amalities have been constructed in 
Orissa cbing the last three years, with 
tinanciaI assistance from the CetnI Gov-
ernraeN.. 

6.4' 

8.78 

6.41 

8.17 

44.85 

constJUction 01 wayside amenities and Yatri 
Niwases have been appfOII8d for financial 
i1 fl'aNCe during 1992-93. 

EsIimaIecI cost 01 ptoj«:I 
(Rs. in IaIch8) 

5.00 

10.00 

13.53 

44.85 
-_ . . _._-_ ----
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Ashes of • Freedom Fighter 

988. SHRI GEORGE FERNANDES: 
Will the Minsiterof EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether a freedom fighter Shyamji 
Krishna Verma and his wife died in Paris and 
their ashes a re still waiting to be brought 
back to India; 

(b) if so. the reasons therefor; 

(c) whether there have been demands 
forbringing the ashes back to the country.and 

(d) if so. the response of the Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS(SHRI 
R. L BHATIA): (a) Yes. Sir 

(b) As per the wishes of the wife of Shri 
Shyamji Krishna Verma who died in 1930 • 
his ashes have been preserved in the 
Columbarium in the Municipality of Geneva 
IiII the year 2038. 

(c) Yes. Sir. 

(d) Following a request by 
Shyamji Krishna Verma 
Samiti. Bombay. Govemment of India is in 
touch with the concerned Swiss authorities 

and the Govt. of Gujarat to wad< out the 
formalities required to be completed to bring 
the ashes back to India. 

Electrification of Hilly A .... in un. 
Pradesh 

989. MAJ. GEN. (RETD.) BhUWAN 
CHANDRA KHANDURI: Will the Minister of 
POWER be pleased to state; 

(a) whether the Government provide 
any special grant for electrification of hIIy 
areas of Uttar Pradesh; 

(b) if so, the details thereof; 

(c) the amount given for the cistricts of 
Pauri and ChamoIi during each of the last 
three years: and 

(d) the percentage of electrified __ in 
each district there? 

THE MINISTER OF STATE FOR 
POWER.(SHRI P.V. RANGA YYA NAlOU} : 
(a) to (c). No special grants have been 
provided for electrification of hilly aJeaS of 
Uttar Pradesh. 

(d) The percentage of eledlilad vi-
lages in the hilly districts of Uttar Pradesh 
are given in Annexure. 

STATEMENT 

Percentage of villages electrified in the hilly districts of Uttar PI7Idesh as on 31st Man::h • 
1992. 

SI.No District Pwr»ntage 01 
WJages eIedrified. 

2 3 

1. Nainital 99.8 

2 . Almora n.9 

3. Pithoragarh 62.8 

4 . Dehradun 95.8 



427 Written AnswelS MARCH " 1993 Written Answ81S428 

51. No District 

2 

5. Utta,-1(ashi 

6. Chamoli 

7. Pauri (Garhwal) 

8. Tehri (Garhwal 

Telephone and Post ofiice Facillities in 
Orissa Villages 

990. SHRI GOVINDA CHANDRA 
MUNDA: Will tI',e! Minister of COMMUNICA-
TIONS be pleased to state: 

(a) district wise number of gram 
panchayats in Orissa having telephone and 
post office facilities: 

(b) the time-limit fixed for providing post 
office and telephone facilities in each gram 
panchayat: 

(c) the number of gram panchayats 
post offices having telegraph services and 
the scheme to extend the same; and 

(d) the district-wise details of 
programmes for providing the speed post 
services in the cities in that State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS(SHRI 
SUKH RAM):(a) (1) Number of Gram 
Panchayats with telephone facility as on 
31.1.1993 is 3002 (District-wise details are 
given in Annexure -1) 

Percentage of 
vii/ages electrified. 

3 

89.8 

72.9 

58.9 

66.9 

(11) Number of "Gram 
Panchayats with Post Office facilities as on 
31 ' . 1. 93 is 4134 (District-wise details are 
given in Annexure-11) 

(b) (1) All the Gram Panchayats 
have been planned to be provided with 
telephone facility by 31. 3.95 subject to avail-
ability of resources. 

( 11) It is oro posed to open post 
offices in each Gram Panchayats subject to 
their fulfillment of norms at the eaniest. No 
time limit has been fixed . as such. 

(c) As on 31.1 .93. 2531 Gram 
Panchayat Post Offices have been provided 
telegraph services and the scheme is to 
provide telegraph service on phonocom 
basis only. 

(d) The Speed Post Service have 
been provided in the following 9 Districts:-

(1) Mayurbhanj 2) Cuttack 3) Puri 
(4) Balasore 5) Ganjam 6) Sambalpur 
(7) Sundergarh 8) Koraput 9) Bofangir 

STATEMEN:t: -I 

District-wise details of Gram Panchayats with Telephone facility as on 31.1,.93 in 
Orissa Telecom Circle. 

5. No. Name of Distt 

Bafasore 

No, of Gram Panchayats 
having Telphone. facility. 

233 
.---- . . ---
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--'--- _ --_._--

S. No. Name of Dislt No, of Gram Panchayats 
having Telphone. facility -_._--- --------.--._. 

2 Salang1r 150 

3 Cutlack 547 

4 Dnenkanal 21i 

5 Ganjam 395 

6 Kalanandai 90 

Keon jhar 154 

8 Korapu! 263 

9 MayurbhanJ 129 

10 Phulbanl 83 

11 Puri 299 

12 Sambalpur 283 

13 Sundargarh 139 
. -------------

Total 3002 
--- --_--- --_ .. _-

STATEMENT -II 

District·wise details of Gram Panchayat with Post Office facility in Orissa (As on 
31 1. 7992i 

S No. Name 01 D,stt 

1. Cuttack 

2 Pun 

3 Serhampur 

4 Salasore 

5. Sambalpur 

6. Sundergarh 

7 Koraput 

No. ot Gram Panchayats 
Post Office facility 

631 

349 

454 

311 

385 

149 

487 
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S. No. NameofDisn 

8 Keoinjhar 

9 Dhenknal 

10 BoIangir 

11 Phulbani 

12 Kalhanii 

13 Baripada 

Total 

{English} 

991 .SHRISUDHIRSAWANT: Willthe 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the total estimated cost and the 
IaIast position of the Europeen Economic 
CUlllmunity aided phase-II programme for 
de s Ration and desalination of Kharl- and in 
Maharashtra; 

(b) whether the Union Govemment 
monitor this programme; 

(c) if so, the details thereof and if not, 
the reasons thenlfor, and 

(d) the time by which this programme is 
.ay to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTRY OF WATER RESOURCES 
(SHRI P .K. THUNGON): (a) Phas&-II of the 
Saline Land Reclamation Project in 
Maharashtra is in the pipeline for EEC Assis-
tance amounting to Rs. 34.80 crores. The 
Report of Appraisal Mission fielded in Feb-
ruary. 1993 for Phase-II is awaited from 
EEC. 

(b) to (d). Do not arise. 

No. of Gram Panchayats 
Post 0Ifice taciIiIy 

! Translation) 

273 

223 

179 

241 

4134 

992. SHRI CHINMA YANAND 
SWAMI: 

DR. PARSHUR GANGWAR: 

Will the Minister of WATER RE-
SOURCES be pleased to Slate: 

(a) whether the Government propose 
to link the ma;or rivers of the country with 
each either thn:Jt9I National Water Devet-
opment Agtn;y; 

(b) if so, the detais Ihefeof; and 

(c). not. the reasons theretor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTERY OF STATE IN 114E MIN-
ISTRY OF WATER RESOURCES (SHRI 
P.K. THUNGON): (a) and (b). A National 
Perspective for Water Resources Deve1op-
ment prepared by Government envisages 
inter-linkages between various Peninsular 
rivers . and Himalayan rivers separately for 
transfer of water from water rich basin to 
water short basins for optimum un,I;sation of 
water resources. Government has estab-
lished national Water Development Agency 
(NWDA) in 1992 for firming up these propos-
als. A total of 36 water transfer links • . t 7 
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under ~and 19 LWlder Himalayan 
component have been identified by National 
WatM DeveIopmenI ~. While office 
studieS d 9 Inks under Peninsular c0mpo-
nent have been completed, studies of bal· 
ance links have been included in VIII Plan. 
AI50 investigations at 9 Inks of Peninsular 
component and 3. links of Himalayan com-
ponent have been inctuded in the VIII Plan 
Programme of the Agency. 

(c) Does not arise. 

T8I8com System of Rural Are .. to 
PrivMe Sector 

993. SHAI H.D. DEVEGOWDA: 
SHRI NInSH KUMAR' 

Will the Minister of COMMUNICA· 
TlONS be pleased 10 state: 

<a, wMlher Government propose ' 
hand OIferthe telecommunication syslc(J , 
rural areas to the private sector 

,b) if so. roe details thereof and the 
reasons U'eeretor: 

(c) the time by which it is hk~!y to be 
h~nded over? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No. Sir. 

(b) and (c). Question does not arise in 
view of (a) above. 

Agreement with IIMa'itius 

994. SHRI JANAROAN MISRA: 
SHRI ARVIND TRIVEDI: 

Will the Minister 0' COMMUNICA· 
TIONS be pleased to state: 

(a)whether the India and Mauritius 
have reached an agreement to increase 
cooperation in the field of the telecommtqli· 
cations; 

(b) i' so. the main 'Elarures thereoft and 

(c) the period 'or which the agreement 
will be effective and the time by which it will 
be implemented ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRJ 
SUKH RAM): (a) No formal agreement has 
been signed between Govemment of In<ia 
and the Govemment of Mauritius 'or in-
creasing cooperation in the field of telecom-
munications. However. a Mauritian delegate 
headed by Chairman, Mauritius Telecom-
munications Visited India recently and held 
discussions with Telecommunications Con-
sultants India limited (TCll), a public sector 
undertaking under the Department of T ele-
communications, for further cooperation. 

(b) As a result of the discussions. the 
following areas have been j~entified for 
possible coopE:ration between TCll and 
Mauritius Telecom: 

(i) Consultancy servICes for setting up 
manufacturing facilities in Mauritius for 
telephone instruments. small capacity 
rr !8Xs. cordless telephones etc.: 

t." I Software for management of telecom 
services: 

(iiij Provision of experts in the areas of 
finance and accounts. telephone exchange 
systems. maritime communication. maft(et· 
ing and human resources management etc. 

(c) Does not arise. 

[English) 

Tax Policy for Tourism Industry 

995. SHRI GURUDAS KAMAT: WiHthe 
Minister of CIVil AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether there is uniform tax policy 
regarding tounsm industry: 

(bl if not. the reasons thereof; 

(c) whether the Govemment propose 
to simplify the tax structure regarding travel 
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sector; and 
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(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b). Laxation levied by the 
Central Govemment is uniform throughout 
the country. However, taxes levied by State 
Govemment and other local bodies vary 
from State to State. 

(C) and (d). Rationalisation of tax struc-
ture on tourism industry has been taken up 
with the State Govemmens from lime to 
time. 

Regional Languages Programmes on 
National Channel of Doordarshan 

996. SHRI P.C . THOMAS: Will the 
Minister of iNFORMATION AND BROAD-
CASTING be pleased 10 stale: 

(a) the steps taken to give more time in 
the National Channel of Doordarshan for 
regional languages programmes: 

(b) the total time given tor Malayaiam 
programmes on National Channel during 
the lasl one year: 

(c) whether the Government propose to 
increase the duration of regional languages 
programmes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) In the revised fixed pOint chart intro-
duced by Doordarshan from 1 st January. 
1993, the fortnightly network programme 
'Chitramala" based on films songs in re-
gionallanguages. has been made a weekly 
programme. 

(b) No specific time has been allotted 
for programmes in a particular language in 
the national network programme of 
Doordarshan 

(c) There is no such proposal at present. 

(d) Does nol arise. 

Inadequate Food Processing Facilities 

997. SHRI PRAFUL PATEL: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) whether the country suffered con-
siderable loss due to inadequate food pro-
cessing facilities; and 

(b) if so, the steps taken/proposed to he 
taken by the Government In this regard? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUST RIES (SHRt T ARUN GOGOI) (a) and 
(b) . While no authentic i;-.forma!lcn is avail 
able. it is estimated that t,:';I<; and veg-
etables valued at about Rs. 3000 clores is 
wasted every year due to inadeqlJ ille post-
arrest handling/processing facilities as well 
as linkage of growers and the market The 
National Horticulture Board has formulated 
a number of sctlemes to streng:ncn the 
post-harvest infrastructure. The Ministry IS 

also ilT:plementzng a number of scheme!" for 
assisling the pubhc sectcr/cooperauve sec· 
tor'loinl sec'or etc. for setting up/developing 
infrastructure as well as lood processing 
industries. 

[ Translation] 

1':1/, Coverage in Maharastra 

998 . DR. GUNWANT RAM BHAU 
SARODE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether the Jealgaon district in 
Maharasthra is covered by Doordarshan 
programmes . particularly of Bombay 
DoP!'darshan: 

(b) if not. the reasons therefor: and 

(c) the measur ; s to be adopted by the 
Government to cover this district under the 
above programmes? 
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THE MINISTER OF STATE OF THE THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND MINISTRY OF COMMUNICATIONS (SHRI 
BROADCASTING (SHRI K.P. SINGH DEO): SUKH RAM): (a) Yes, Sir. 
(a) to (c). Ar present. 3 low power TV 
transmitters are functioning in Jagaon dis-
trict of Maharashtra. Part of the district is 
also covered by the HPT at Aurangabad. All 
these transmitters relay the regional TV 
service from Doordarshan Kendra, Bombay, 
besides relaying national/network 
progpammes fed from Delhi via satellite. 

Landing System at Delhi Airport 

999. SHRI KAMALA MISHRA 
MADHUKAA: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether the landing system at Delhi 
airport is malfunctioning: 

(b) if so, the details thereof and the 
steps taken to check it . and 

(c) the time limit fixed to remove the 
defaults? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHAULAM NAB I 
AZAD): (a) No. Sir. 

(b) and (c). The landing system is 
checked and maintained by qualified per-
sonnel as per ICAD standards for operation 
round-the -cloak basis. 

Local Call Facility in Bombay Region 

1000. PROF. RAM KAPSE Will the 
Minister 01 COMMUNICATIONS be pleased 
to state: 

(a)whether the Govemment have re-
ceived a representation from the President. 
Bhiwandi Chamber of Commerce. (Distl. 
Thane. Maharashtra) in July 1992. request-
ing for the extension of local call facility to 
entire Bombay Metropolitan region: 

(b) if so. action taken thereon; and 

(c) if not, reasons therefor? 

(b) and (c) . The request has been con-
sidered. 1t has not been found feasible under 
the existing policy to extend local Call Facil-
ity to entire Bombay Metropolitan Region. 

Post Offices with Telephone Facility in 
Maharashtra 

1001 . SHRI VILASRAONAGNATHRAO 
GLNDEWAR: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the number of villages post in 
Maharasthra without post office, district-
wise: 

(b) the number of village offices without 
telephone facility. district-wise ; and 

(c) the steps taken by the Govemment 
to provide both these facilities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATtONS (SHRI 
SUKH RAM): (a) and (b). The district-wise 
number of villages without Post Offices and 
village Post Offices without telephone facil-
ity in Maharshtra is given in the Statement I 
and II. 

(c) Post Offices 

The Post Offices are opened keeping in 
view the population, income and distance 
norms and subject to availability of resources 
and within targets. Post Offices are opened 
progressively through Annual Plans. 

Telephone 

There is no separate plan to provide 
telephone facility in all Post Offices. Govem-
ment have planned to provide telephone 
facility to all cities. towns and Panchayat 
villages progressively by 31 .3.95 subject to 
availability of resources. The post office is 
one of he suggested locations fOI installa-
tion of such telephones. 
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No. 01 Vllages Without Post Offlces (DisIrict-Wise). 

S.No. Name 01 DisIt. 

1. Thane 

2 . Raigad 

3. SangIi 

4. KoIIapur 

5 . RaInagiri 

6. SincI1udurg 

i Handed 

8. Parbhani 

9. 0huIe 

10. Nasik 

11. Jain 

12. 8eed 

13. JaIgaon 

14. Osmanabed 

15. Latur 

16. Aurangabad 

17. Pune 

18. Ahmednagar 

19. Salata 

20. SoIapur 

21. Nagpur 

22. 8handara 

23. Want'la 

24. YeocmaI 

Written AnsweIS440 

No.alV"'_ 

1099 

1056 

255 

488 

926 

126 

1000 

917 

647 

761 

788 

670 

579 

323 

387 

394 

1215 

1170 

1225 

325 

1309 

1775 

913 

1480 
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S.No. Name of Distt. No. of Villages . 

25. Chandraput 1037 

26. Gadchiroli 2002 

27. Amravati 1262 

28. Buldana 969 

29. Akola 1150 

STATEMENT -II 

S. No. Name of Distt. No. fo Villeage Post office wdh out telephone 
facilities 

1. Ahmednagar 375 

2. Aurangabad 178 

3. Akola 253 

4. Amaravatl 268 

5. Beed 179 

6. Chandrapur 165 

7. Buldana 185 

8. Jalna 143 

9. Dhule 219 

10. Jalgaon 196 

11. Kolhapur 329 

12. Raigad 280 

13. Ratnagiri 471 

14. Sindhudurg 206 

15. Nagpur 195 

16 .. Nanded 230 

17. Nasik 419 

18. Gadchiroli 120 
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S.No. Name 01 DisIt. 

19. Omanabad 

20. Pune 

21 . Bhandra 

22. Parbhani 

23. Lab 

24. BeIapur 

25. SangIi 

26. Satara 

27. Thane 

28. Wanila 

29. Yeotmal 

Pow. Supply to R I .... 

1002. SliRI GIRDHARI LAl 
BHARGAVA: Win the Minister of PCMER 
be pleased 10 state: 

(a) the quantum of powergenenlled by 
the National Thermal Power CorpGt'8Icn 
and the percentage of power allocated &0 
Rajasthan out of it cklring each c:A the last 
three years; 

(b) the percentage of power aIIocaled 
to the State from the Singraulipowerstalion; 

(c) whether this percentage has since 
decreased: 

(d) if so. the reasons therefor. 

(e) whether the Union Government pr0-
pose to allocate more power to Rajasthan in 
order to lessen the imbalance ~een the 
.1t-mand and supply: and 

No. 10 ViII8age Post oIIice wiIh fU 's~Je 
~ 

160 

488 

135 

119 

178 

283 

198 

439 

255 

72 

fI) if so, hi dIIaIs thl red? 

THE MINISTER OF S', '.TE IN THE 
MINlSTRY OF POWER (. HRI P. V. 
RANGA YVA NAIDU): (a) ThE. daIaiIs re-
garding 8NIVf ganenIted by •• National 
ThennaI Poaer CoIpcwaliall (f"TPC) in its 
poIIer stations in .. NorIherr. I egion, the 
energysentout,lhe ... oIRl...." and 
Ile aduaI dnIwaI by ~ an ate fur· 
nished in slalemenl befop.r 

(b) The percerUgt 01 powa' allocated 
from SingrcWi powpr _ JIIion 10 RajallSthan 
is 15%. 

Irl . nd (d). The dIawIs in peR:entage 
tern , h Ile last .... yeatS from ~vli 
exceed- d the aIoealiOIl. \ 

(e); nd (f, . The allocation of Power to 
Rajasthan from NTPC's S1afions will II. 

crease bV 7S MW after the commissioning of 
all units of the Oadri gas power project. 
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Electronic Exchanges in Gujarat 

1003. DR. K.D. JESWANT: 
SHRI N.J. RATHVA: 

, Will the Minister of COMMUNICA~ 
TIONS be pleased to state: 

(a) the number of electronic e)'changes 
at preseni In Gujarel. district-wise; 

(b) the number of new electronic ex-
changes planned during the current year. 
district-wise; 

(c) wr:ether the Government propose 
to provide STD facility in some towns in 
Gujaral during current year. and 

(d) if so. the names of the towns sa-

lected for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) There are a total number of 
596 electronic exchanges in Gujaral. The 
details SSA/Distt. wise are placed at State-
ment-I 

(b) A total number oi 37 elec!ronic 
exchanges have been planned during the 
current year, SSNDistrict-wise details are 
plac.ed al statement-II. 

(c) Yes. Sir. 

(d) 33 towns are propos~d to be pro-
vided with the STD facility in Glijaral by 31-
3-93 The de~is are placed Statement -III. 

STATEMENT -I 

SI. No. Name of SSAlDist:ict No. of Ele. Exchages as on 11-1-93 

1. Ahmedabad (Inc!. Gandhinagar) 37 

2. Baroda 35 

3. Rajkot 49 

4. Sural 31 

5. Bhavnagar 31 

6. Mehsana 57 

7 .. Junagadh 28 

8. Jamnagar 21 

9. Banaskatha (Palanpur) 55 

10. Amreli 22 

11 . Valsad (Incl.. Dangs) 27 

12. Surendranagar 18 

13. Bhuj 21 
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S1. No. Name of SSAlDistrlct No. of Ele. Exchages as on 11-1-93 

14 . Khe.da (Nadiad) 55 

15. Panchmaha!s (Godhra) 24 

16. Bharuch 29 

17. Sabarkantha (Himatnegar) 56 

596 

STATEMENT-II 

SL.No. Name of SSAlOistnct 

------_._- - - - --------
1. A'lmedabad (Inc l Ganmdhmagar) 

2. Baro·j a 

3. Rajkot 

4. Surat 

3. Bhavanagar 

6 . Mehsana 

7 . Junagadh 

8. Jamnagar 

9 Banaskanatha (Palanpur) 

10. Amreli 

11 . \falsad (IncL Dangs) 

12. Surendranagar 

13. Bhuj 

14. Kheda (Nadiad) 

15. Panchmahals (Godhra) 

16. Bharuch 

17 Sabarkantha (Himatnagar) 

1\10. of electronic Exchanges Planned 
Oudring this year (to toe commissioned 

by 31.3.93) 

4 

6 

6 

5 

4 

6 

2 

7 

6 

5 

3 

6 

9 

7 

5 

5 

R7 
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, - - - --_ ---
SL Mc.me of the Place. 
No. 

1 . Chhotaudepur 

2. Kamrej 

3. Mandvi 

4. Valod 

5. Kosamba 

6. Otpad 

7 . Jasdan 

8. Kotda Sanghani 

9. Ohati 

10. Lathi 

11. Ohanera 

12. Radhanpur 

13. Jambusar 

14. Vaghra 

15. Amod 

16. Gariadhar 

17. Talaja 

18. Sihor 

19. Santrampur 

20. Jhalod 

21 . Mangrol 

22. Talala 

23. VlSavadar 

24. VanthaJi 

District 

Baroda 

Sural 

Rajkot 

Amreli 

Banaskamha 

Bharuch 

Bhavnagar 

Panchmahals 

Junagadh 

---_._---_. __ ._----
Sl. N.Jme d the P1ace. 
No. 

District 

25. Umreth Kh6da 

26. Hal"ii Mehs.Jna 

27. Kherdlu 

28. !dar 

30. 8hi!oda 

SurP.t'ldrarlagar 

32. i1aIvacf 

33. Bhilad Valsad 

n.rm.I Poww Plant in Muddanar in 
A.f. 

1004. StiRI OHARMABHII(SHAM: Will 
ttl(: Minister 01 POWER be pleased (0 state: 

(21) wr.ecner a thOO'n<" ~1 Olan! is 
being set ~ at Mudoanar in Andt:(?, Pr;)destl: 

(b) if so. the stage at which the project 
is pending: and 

(c) the time by which it is likely to start 
production and the total power genaralion 
expededtherefrom and in how many stages? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P V 
RANGAYVA NAlDU): (a) to (c) . A thermal 
power project at Muddanur in Andhra 
Pradesh with an ultimate capacity of 840 
MW is envisaged to be set up in !we stages. 
Stage-I ~ two units of 210 MW 
each is under construction. The first units is 
expected tobecommissionedbyFebruaIy. 
1994 and the second unit by August. 1994. 
Stage-I! of the project compnsing two units 
of 210 MW each has not revived techno-
economic clearance by the Central Becticty 
Authority (CEA). Wort< on this project can 
commence only aftefit has received 'echno· 
economic approval of CEA and investment 
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IT~ 

Linking 01"..... Servic:ea ........ 8isft 
and tIIIdhubani 

1005. SHRI BHOGENORA JHA: WiI 
theMinaarofCOMMUNICATlONS pleased 
to be 51*: 

(a) whether the Sisti under the 
MadhlDani cislrict of Bihar is being linked 
with the post and telegraph system with 
Darbhanga instead 01 Madhubani: 

(b) the number of persons proposed to 
be provided telephone connections during 
1993; and 

(c) the 51eps being taken by the Gov-
emment for providing connections in short 
time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CQt.4MUNICATIONS (SHRI 
SUKH RAM): (a) Sir. the number of persons 
waiting for telephone connections in each 
category in Delhi as on '-'-93 are: 

Category Waiting List 

(b) if so. the reasons therefor; and OYT 20.579 

(c) the time by which Bisfi branch post Non-OYT (SPl) 5.544 
office likely to be linked with MacIU>ane by 
upgrading it and improving the Non OYT (General) 3.52.912 
communaaiton systems? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICA nONS (SHRI 
SUKH RAM): (a) No. Sir. 

(b) Does not arise 

(c) Post office 

Since the up gradation of Sisti post 
office is not justified according 10 depart-
mental norms. no time frame can be given 
for linking Basfi with Madhuabani. 

Communication system has already 
been upgraded from overhead PCO to 
MARA PCO during 1992. 

{EngIishJ 

Telephol.. Connections in Delhi 

1006. SHRI ANAND RATNA MAURY A:. 
Will the MinislerolCOMMUNICA TlONSbe 
pleased to slate: 

(a. the number of persons waiting for 
telephone connections in each category in 
DmN' . 

Total 3.79.035 

(b) About 75. 000 telephone connections · 
are likely to be provided during the calender 
year subject to timely availability of equip-
ment and financial resources. 

(c) Additional switching equipment is 
being installed to augment the existing ca-
pacity so as to provide connections at a 
faster pace in a short time. 

Bectronic Exchange in A.P_ 

1007. SHRIJ.CHOKi(A RAO: Willthe 
MinisterotCQMMUNICA TIONS be pleased 
to state: 

(a)whethercommissioningofelectronic 
exchange at Hanumanda in Andhra Pradesh 
has been held up inspite of the fact that the 
same is ready operationally since long; 

(b) if so. the reasons therefor; and 

(c) the time by which it is likely to 
become operational ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No. Sir. 
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(b) Does not arise. 
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(c) E 10 B exchange at Hanumakonda 
has been commissioned on 31.1.93. 

[TICIIISIaOOn] 

Implementation of Power Projects 

1008. SHRI KHELAN RAM 
JANGDE: 

SHRI ARJUN SINGH 
YADAV: 

SHRI HARI KEWAL 
PRASAD: 

Will the Minister of POWER be pleased 
to slate: 

(a) whether there has been delay in the 
implementation of some power projects due 
to non-availability of machinery, gas and 
land in Madhya Pradesh and Uttar Pradesh; 

(b) if so, the names of such projects; 
and 

(c) the remedial measures adopted or 
proposed to be adopted by the Government 
in this regard? 

THE MINISTER OF STATE FOR 
POWER (SHRI P.V. RANGAYYA NAIDU): 
(a) to Ie). No power project in Madhya 
Pradesh and Uttar Pradesh has been de-
layed hue to gas linkage', There has been 
delay in implementation of some power 
Proiects due to non-availability of machinery 
and land. amongst such projects are:-

1. SanjayGandhi Thennal Power Project 
(2x210 MW) Madhya Pradesh 

2. Indira Sarovar (Bodhghat HEP) (4x25 

MW) Madhya Pradesh 

3. Anpara 'B' (2xSOO MW) Uttar Pradesh 

4. Tanda Thermal Power Project 
(4x110MW) Uttar Pradesh 

5. National Capital Thermal Power 
Project (4x210 MW) Uttar Pradesh 

6. Dadri Gas Based Power Project 
(NTPC) 840 MW) Uttar Pradesh. 

Joint coordination meetings are held 
regularly with the project authorities and 
major manutactures for ensuring timely 
completion of works. A close watchis kept 
on all the constraints and timely corectie 
actions are initiated by the State and Union 
Governments. 

Proposal for Expansionl Re-
Juvenation and Modernisation 

1009. SHRI ARJUN SINGH YADAV: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Government of Uttar 
Pradesh has submitted any proposal for the 
expansion and modernisation of some irri-
gation proJects; 

(b) if so, tne details thereof; and 

(c) the steps laken so far for cleaning 
these projects? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHR~ P.K. 
THUNGON): (a) to (c). A statement is 
attached. 
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Theft 1ft ....... &.P.o. The security in the Post OffICe has been 

1010. SHRI VILAS MUTTEMWAA: WI! 
the MInister d COMMUNICAnONS be 
pleased to state: 

(a> wheUl8t 3ff'f incidenI d theft took 
place in .JIlipurG.P.O recently: 

(b) if so. the de\ails thereof; and 

(:.:) the action taken so far by the Govern-
ment in this regard? 

THE MlNJSTER OF STATE OF THE 
MINISTAYOFCOMUUNICATlONS(SHRI 
SUKH RWi: (aJ y..,. SC. 

(b) A tI'":eft of applOllimately 365 postal 
articles r~~ from'oreign countries took 
pla.ce at FOfei?n ?osI, Jaipur GPO on the 
night 01 17!h118th January. 1993.. While the 
liability of t.be Department 01 POiIS, baaed . 
on the insurance value/customs declaration 
is estimated to be in the range of As. 55-60 
thousand. the Customs authoriIics are re-
ported to have estimated the value of c0n-
tents approximaIeJy as As. 92 Iakhs. 

(e) Investigation by the Department as 
well as by the Police have been taken up. 

strengIhened. Police authorities have also 
been requested to stJenglhen nqrt patr0l-
ling in the area. 

(English) 

1011. SHRI SYEO SHAHABUODIN: 
Will the Minister of COMMUNICATJONSbe 
pleaSed to state: 

(a) the brief particulars of commemora-
live and speed stamps issued duriftg 1992 
with the date of issue; and 

(b) the patticulal$of such stamps which 
have been decided to be issued during 
1993? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS(SHRI 
SUKH RAM): (a) Brief partiaJars of c0m-
memorative and Special stamps issued 
during 1992 are given in S&atement·t 

(b) ParticularsofCommamorativelS 
cia! stamps approved for issue during 1993 
are given in the attached Statement·1I 
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STATEMENT- " 
Particulars of Commemorative/Special Postage Stamps Approved For Issue During The 

Year 1993. 

Si. No. 
------------ 22. Maritime Heritage 

Thame 

1. William Caray issi!ed on 9.1.93 

2. 

'l v . 

4 . 

5. 

6. 

7 . 

Fakir Mohan Sanapati issued on 
14.1.93 

C.S.LR. 

Golden Jubiles of 9 Para 
Field Ragiment 

I.A.F No.1 Squadron 

Rahul Sankrityayan 

Meerut College, Meerut. 

8. Abdul Ghaffar Khan 

9. Mountain Locomotives 

10. Satyajit Ray 

11 . P.C. Mahalanobis 

12. Centenary of Municipal 
Corporation of Greater 
Bombay- Building. 

13. I.N.A. Golden Jubilee 

14. Flowering Trees 

15. Golden Jubilees of College of 
Military Engineering 

16. Greetings 

17. Dwaram Vankataswamy Naidu 

18. Children's Day 

19. Dr D.N . Kotnis 

20. Rani Rashmani 

21 . Centenary of Dadal1hai 
Naoroji's election to the 
House of Commons 

23. Dina Nath Mangeshkar 

Improvement in Postal Services 

1012. SHRI MADAN LAL KHURANA: 
Will the Minister of COMMUNiCATIONS b€ 
pleased to state: 

(a) the number of complaints receiv9d 
against the postal staff on account of tam-
pering of articles sent there registered mail; 
inordinate taking of time in the mail in Delhi; 
asking for witnesses at the time of delivery 
of registered mail; non-delivery of mail at 
correct address removal of postage stamps 
and charging the senders double the money; 
on-return of NO cards to the senders etc.; 

(b) the number of Pos'ltll emplcyees 
found involved in malpractices and the ac-
tion taken against them ; and 

(c) the measures taken to make the 
postal department more efficient? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b) . The information is 
furnished in Statement. The officials found 
responsible after enquriy have been dealt 
with under the appropriate disciplinary pro-
visions. 

(c) EffiCiency of postal services is peri-
odically reviewed which includes monitoring 
of mail transmission and delivery work. com-
plaints are analysed to introduce suitable 
remedial measures. Constant coordination 
with mail canying agencies such as Rail-
ways and Airlines is also maintained. Post-
Forms have been constituted and Dak 
Adalats are held periodically for obtaining 
public relation towards the postal services. 
Regular visits to post offices and mail offices 
are undertaken and checks are made by the 
inspecting staff. Special drives through' 
Checking Squads are also organised. 
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InIroduction of Indian Airlines Flights funded jointly by the central government 

1013. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of CIVil AVIATION & 
TOURISM be pleased to state: 

(a) whether the Indian Airlines has in-
troduced some new flights with effect from 
January 15, 1993; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b). No, Sir. However, with 
effect from 12.2.1993 Indian Airlines has 
restored 78% of the capacity it offered prior 
to the recent strike by the pilots. 

FUm on Dr. B.R. Ambedkar 

1014. SHRI RAM NAIK: Win the Minis· 
ter of INFORMATION AND BROADCAST-
1NG be pleased to state: 

(a) whether the National Film Develop-
ment Corporation has a proposal to produce 
a film on the life of Dr. B.A. Ambedkar; and 

(b) if so, the name of the producer 
decided by the Standing Committee 01 the 
NFDC? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a) Yes. Sir. 

(b) The production of the film is being 

Name of the Project & Capacity 

1. D.G. Sets at Kesargode (3x20 M'N) 

(Ministry of Welfare) and1he Government 01 
Maharashtra. The National Film Deve1op-
ment Corporation wiU act as executive pr0-
ducer of the film. 

DieseLBased Power Projects in 
Kewaia 

1015. SHRI KODlKUNNll 
SURESH: 

SHRI P.C. THOMAS: 

Will the Minister 01 POWER be pleased 
to state: 

(a) .ther the Govemment propose 
to set up some diesel based power proieds 
in Keraia; 

(b) if so, the ptaces and the esIimaIed 
amount to be spent on them; 

(c) whether an y extemal . lallce 
has been sought for these proiecIs; 

(d) if so, the detUs thereof; and 

(e) the time by which the proiecIs are 
likely to be commissioned? 

THE MINISTER OF STATE FOR 
POWER (SHRI P.V. RANGAVYA NAIOU): 
(a) and (b). The foIowing schemes for insta1-
lation of D.G. Sets in Keraia have been 
received in the Central Electricity Authority 
from the Kerala State Electricily Bards, for 
techno-economic clearance:-

Estimated Cost 
(in Crore Rs.) 

429.49 

2. D.G. Sets at Brahmapuram (5x20 MW) 296.80 

3. D.G. Sets At Kozhikode (120 MW) 

(c) and (d). The State authones have 
proposed that Fesnch assistance may be 
availed for the implementallon ot the 
Brahmapuram and Kasragode projects and 

374.36 

the Finish assistance for Kozhikode projec!s 

(e) The commissioning schedule In rc· 
spect of these prOjects coukl be an!'c,aptc '1 
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only after investment approval by the Plan-
ning Commission has been accorded and 
funding arrangements for their implementa-
tion are tied up. 

Operation of Air Taxi on Domestic 
Routes 

• 1016. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI SHANKESINGH 
VAGHELA: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 

(a) whether he was stated in a press 
conference on January 25, 1993 that private 
taxi opttons should not opeiative on the 
routes of the Indian Air1ines; 

(b) whether the eighth Plan envisages 
that private airlines will be allowed to oper-
ate on domestic pourtes to cater to passen-
ger and tourist' traffic and to introduce an 
element of real competition; 

(c) whether his statement reflects a 
departure from the policy formulation in the 
Eighth Plan document; and 

(d) if so, the manner in which the Gov-
ernment propose to reConcile the two? 

THE MINISTER OF CIVil AVIATION 
ND TOURISM (SHRI GHULAM NABI AZAD): 
(a) No, Sir. 

(b) The Planning Commission has ob-
served that an element of competition is 
desirable in the provision of domestic air 
servIces to cater to the needs of genuine 
passengers and tourist traffic. 

(c) and (b) . No, Sir What has been said 
is that air taxi operations should not jeopardise 
the inserts of !ndian Airlines by taken g away 
its trained personnel. 

I Translation1 

Installation of Cat-"·System 

1017. SHRIMA TI SUMITRA MAHAJAN: 
Will the Minister of CIVIL AVIATION & 
TOURISM be pleased to state: 

(a) whether the CAT-II system even 
after its installation in some airports are yet 
to be utilised; 

(b) if so, the reasons therefor; and 

(c) the financial burden borne by the 
Government for their installations? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c). The Instrument landing 
System (llS) Category-II has been installed 
with effect from December, 1992 only at 
Delhi airport for runway 28 only. During the 
second week of January. 1993, the eqUip-
ment was withdrawn for maintenance 
checks. The equipment has since been 
checked and calibrated for operation. Na-
tional i'.irports Authority and International 
Airports Authority have installed the requi-
site facilities; Government of India have not 
incurred the cost. 

(English] 

'Private-s:ltion of 
\. VR , ,,<Soot 
\ 

1018. SHAI SRIBAlLAV PANIGRAHI: 
Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is any proposal to 
privates Vayudoot; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM(SHRI GHUlAM NABI 
AZAD); (a) No, Sir. 

(b) Does not arise. 
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Abbattoirs 

PHALGUNA 10,1914 (SAKA) ___ A' __ • .,VAII 

1019. SHRI GUMAN MAL LODHA: Will 
the Minister ot FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) whether the Government propose 
to set up large and medium scale abattoirs 
for buffaloes, goats and sheeps mainly for 
export of meat; 

(b) if so, the locations of these abattoirs; 

(c) the proposed capacity of each of 
these abattoirs, animal-wise; 

(d) the quantity and value of animal 
products to be produced by each of these 
abattoirs; 

(e) whether the Government have made 
any socio-economic-cost beneti! study in 
regard to the setting up of these a!)atloris; 

(I) if so. the details thereof; 

(g) whether the Government have made 
any study regarding hidden cost tor produc· 
ing meat; 

(h) it so. the details thereC'f; 

(i) whether the Government propose to 
make any initiative to achieve ISO 9000 
standards for meat ; and 

m if so, the details thereof? 

THE MINISTER OF STATE OF :HE 
MINISTRY OF FOOD PROCESS!NG IN· 
DUSTRIES (SHRI TARUN GOGOI}: (a) to 
(d) . While the Government do not propose 
to set up abattoirs under its Central Plan 
schemes, Schemes for providing assistance 
for improvement and modernization of 
abbattoirs meat processing plants set JP by 
different organisations, exporters muniCI-
pal bodies, etc., has been formulated and is 
being implemented by the Government. The 
assistance is extended to various organiza-
tions after examining the proposals on merit 

(e) to (It). No SIdt ...... IIaIe,_, 
undertaken_ 

(i) and ID. The Gooe ..... is eIlIDIlU'-
aging production and .... " 4 d 1111!81 
and meat producIs under ILfsiiaiiia:: CIIIIIIi- .. 
lions. TheGow!mnlenlisalso--.n Ii g 
schemes for Wi_AllY 41 iia ..... 
animals and has IomaIIaIed sta: sliM .. lair 
fresh and frozen meal'" apad.. 

Foreign FundsIlWCAIJP ill T ...... 

1020. DR. (SHIRmY,;\1Ili» I!t.S .. 
SOUNDARAM: WIiEIleUi~ oftWA1lHIi 
RESOURCES be~1D~ 

{a} .... nethe:- fmds OO;.{£:!!:eam dilbi11larll 
t(OOl rM Wad 8ar* E.i.:;~ 'Et--:lI'fClllAC: 
Communiiy Of .irty 0I!IeI" ~~':1IIl5Ili­
tution for the ......,.,~ d. j!ne ClDIIt-
mand Area ~eiopolli2lill! ~ iim 
T ami! Nadu S(r far;: 

(cll:he present stage cI tI!Ie Qu ..... iIBllfil 
Area Developmer1t ProganJIlI!!7e, 2I1!Ilt! 

\d) the details at ~ilIsetjj !brnt!iS. aB1l1I! 
the reasons then!IoIr? 

THE MINIStER OF ~!I;:n: ilNi IHHfE 
MINISTRY OF lJIH8;W fllIEII~ 
AND MINISTER OF S1A1!'E il'lllTll-EIIII!IIIS-
TRYOFWATER~($RlIPJK:. 
THUNGON): (a) cnt (ilfi:. ~. Sir. IUbmIer 
Modemisation d Perip£YaigiIii ihiijlllltiiarJti 
Project, some works I1!IiIIIin!i 11» ~ 
Area Oeveloprnenl ProgIar!llme __ 1iBleII 
up during 1984-91. An CJI!IIIIIJlIIdI d US DmlIiBr 
32,500 miaon has been IliIIised _Ille-
cember, 1992 <u 01 waI at!iISIis1aaa:: <11ft tIJ5 
DoUar 42,191 m1ion pkwittall illlrl!e WmiIIII 
Bank for this Prqed ~ c.o.a-m! 
AreaDeYelopmel .. .-s.. ~ 
closing date 01 tis paajecII lis 3DII:I 1ipiiI., 
1993. 
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1021.SHRIUATICHANDRAPRABHA 
URS: W. the UinisW d EXTERrw... AF-
FAIRS be pleased to sIBle: 

(a) the total number of p r I Jpolt ~ 
cations receMId and !he runber 01 pass-
ports issued by various passport oIIices in 
!he country ell ring 1992. passport oIIice-
lIIise;and 

(b) the noramI time taken to issue a 
passport? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) A statement is attached. 

(b) The time taken to issue a passport 
varies from one passport office to another 
based on the workload. number of applica-
tions received. staffing position etc. 
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T.V. Relay Centre in Gangtok (b)' 80." detiaIs Ihereaf along with 

1022. SHRIMATI OIL KUMAR I 
BHANDARI: Will the Minister of INFORMA-
TION AND BROADCSTING be pleased to 
state: 

(a) whether the entire Ganglok twon is 
not covered by the existing T.V. relay cen-
tre: 

(b) whether bangladesh T.V. 
programmes are clearly visI)Ie in various 
parts 01 Sikkim; and 

(c) if so. the steps the Govemment 
propose to take to increase the range 01 T.V. 
relay centre at Ganglok and to check inva-
sion of bangladesh T.V. programmes in the 
Stale? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGHDEO): 
(a) Yes, Sir. 

(b) Internittent TV signals from 
Bangladesh are reported to be received in 
parts 01 Sikkim. 

(c) With the commissioning 01 a High 
Power transmitter under implementation at 
Gangtokduring 1993-94. TV coverage would 
be strengthened in Sikkim. 

Airlinks to Goa and maharashtra 

1023. SHRI S.B. THORAT: Will the 
Minister of CIVIL AVIATION AND TOUR· 
ISM be pleased to state: 

(a) whether there is any proposal for 
haviong chartered flights connecting vari· 
ous tourist centres in Maharashtra and Goa 
for intemationa passengers;.and 

other measures proposed to IIIIr8cl foreign 
tourists in Ihese states during .. cunent 
year? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHUlAM NABI 
AZAO): (8) and (b). Government have 
adopted a IIIeraI poic:y on air charters to 
promote tourism. As a result. instantaneous 
cIeaIance is givne by DGCA in most cases. 
This applies equaIy to Goa and airports in 
maharashIra.. 

c-DoI ExcMI.- in CCMIIry 

1024. SHRI SHIV RAJ SINGH 
CHAUHAN: 

SHRI SURYA NARAYAN 
YADAV: 

WiltheMinisterolCOMMUNlCATIONS 
be pleased to stale: 

(a) the StaIe-wise places in the country 
where C-OOT 512 boardslexChange::. are 
funcIioning; 

(b) whether the Government propose 
to set up such boardslexchges in the coun-
try during 1993-94 and 1994-95; and 

(c) if so. the State-wise detaiis thereof 
alongwilh theri locations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The information is at-
tached statement. 

(b) Yes, Sir. 

(c) The information is attached state-
menHI. 

STATEMENT-I 

SI.Nb. Name of State 

1. Assam 

Places where G.OOT Boards! 
exchanges are functioning 

Nil 

2. _________ A~ru~n~a~c~ha~I_P_ra_d_e_sh ______ ~---N-il----------------------



SLNo. 

3. ... 
5. 
8. 
7. 
8. 

9. 
10. 

11. 
12. 

13. 

14. 

PHAI..GUNA 10, til .. ($AKA) 

Manipur 
MeghaIaya 
Mizoram 
NagaIand 
Tdpura 
Bihar 

J&K 
West8engll 
aIoIlgWiIh A&N 
Islands 

SiIckim 
Haryana 

Gujarat 

Madhya Pradesh 

HI 
HI 
HI 
NI · 
NI 
1. SupauI 
2. Jamshedpur 
3. MoIhuI 
4. Chapra 
S.Gaya 
6. Oharbanga 
7. KishangII1 
8. Kattw 

1. 8aJi.8rahma 
1.:~ 
2.TamIak 
3.KaIna 
4. Satgachia 
5. Jhatg8ram 
6. 0inhaIa 
7. DaIjeeIing UnIt-H 
8. RTanaghII 
9. Port Blair (IN-a) 

HI 
1. AmbaIa 
2. Ganaur 
3. Naraingarh 
4. Jind 
5. Ladwa 
S. Hansi 
7. Barara 
8.Pehowa 
9. Fatehbad 

10. Charkhidadri 

1. Vadnagar 
2. Vadali 
3. Umbdi 
4. Borsad 
5. Valsad 
6. Jamjodhpur 

1. Panna 
2. Gohad 
3. Barwaha 
4. Barwani 
5. Dam 
6. Sausar 



., ..... A·_iII_lIISs 

15.. 15 ._ pradesh 

• cI •• ' .. '_ .. , .... 1_ Mal ... 
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Places where C.ooT Boards! 
exchanges are functioning 

1. Kasauli 
2. Baijnath 
3. Kangra 

1. Kattathadka 
2. Mathmangalm 
3. Paivalika 
4. Perdala 
5. periya 
6. Vakkom 
7, Mananthody 
8. Mannarghat 
9. Palikara 

10. Piravom 
1,. Vakathanam 
12. Angamally 
13. Kalady 
14. Kundara 
15. Neyyattinkara 
16. Perintalmanna 
17. Nileswar 

Nil 
Nil 

1. Hunsur 
2. Wadi 
3. Maddur 
4. Bantwal 
5. Tiptur 
6. Kuvempunagar 
7. K.G.F . 

2. Shahpur 
3. Tuljapur 
4. Umred 
5. Hupari 
6. Ambejogai 
7. Tasgaon 
8. Narayangaon 
9. Chopda 

10. Akluj 
11. Panchgani 
12. Washim 
13. Satara MIOC 
14. Malkapur 
15. Wai 
16. Tarapur 
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51. No. 

19. 

20. 

21 . 

22. 

Name of State 

Goa 

Orissa 

Tamil Nadu 

Places where C.OOT Boards! 
exchanges are functioning 

17. Sinnar 
18.0ahanu 
19. Achalpur 

Nil 

1. Ohanmandal 
2. Nayagarh 
3. barhampur 
4. balco Nagar 
5. Paradeep 

1. Adirampattinam 
2. Ranipet-ll 
3. Wandiwash 
4. Kancheepuram-II 
5. Tiruttani 
6. Kanyakumari 
7. Udulmalpet 
8. Theni 
9 Vellakoil 

10. Gudiyatham 
11 . Perundurai 
12. Tiruppathur 
13. Pottukotai 
14. Tuticorin, Harbour 
15. Ranipet, Sipcot 
16. Tiruppur 

U/T of Pondicherry Nil 

Rajasthan 1. Kankroli 
2. Hanumangarh Town 
3. Gangapur City 
4. Aimer 
5. Alwar 
6. Chirawa 
7.0ausa 
8. Nasirabad 
9. Pali 

10. Sardar Sahar 
11. Srimadhopur 
12. Suratgarh 
13. 0eeg 
14. Gulabpura 
15. Karoli 
16. Meracity 
17. Nokha 



$1.110. 

23. 

24. u.p. 

25. 

26.MTNL. Delhi 1. Delhi ear. 
81. No. name 01 State 

1. Assam 

2. Arunachal Pradesh 

3. Manipur 

4. Meghalaya 

5. Mizoram 

MARCH1.'1IIS 

1. "..,.,..181 
2. JyoIIinagar 
3. Rude 
4. Verlkalagiri 
5.A'agadde 
6. BeIhamc:herta 
7. SrIwIIda 
8. RIjImpet 

1. Srinagar 
2. Kashipur 
a SaRI\ana 
4. Saq,u, 
5. Blcapcll' 
6. Khamaria 
7. Shahgani 
8.Agra 

1. Ba88ipalhana 
2. Dent-basswi 
3. Balachaur 
4. Raman 
5. Oina-nagar 
6. Tanda 
7.Moga 

Under instaIItion 

L.ocalion where C. DOT 80ardsI 
&change are to be seH)P During 

1993-94 1994-95 

1. Nagherita 1. Bokhakat 
2. Oibrugarh 2. Oergeon 
3. Nerigaon 3. Dehriajuli 
4. Tezpur 4. Bijni 
5. Dhaligaon 5. Abhayapuri 

1. Tawang 1. Roing 
2. liro 
3. Khonsa 

Nil ,. Thoubal 

,. William nagar 1. Mongstoin 

1. Lunglsh 1. Durtlang 
2. Kolasib 



51.No. 

6. 

7. 

8. Bihar 

9. J&K 

10. west Bengal 

PHALGUNA 10. 1914 ($AKA) 

1. Tuensang 

1. KaIashar 
2. Khowai 
3. r.a.mura 

1. Giricl1 
2. Oeoghar 
3. DaItonganj 
4. Munger 
5. Huarblgh 
6. FOIbesganj 
7. GopaIganj 
8. KahaIgaon 
9. Nawadah 

10. Aurangabad 
11. ChaI>asa 
12.Sindri 

1. Kargi 
2. Nishal 
3. Srinagar 
4. Anantnag 
5. Miran Sahib 
6. Udhampur 

1. Guskara 
2. Kalwa 
3. Sainthia 
4.Suri 
5. Rampurhat 
6. Kalimpong 
7. Kurseong 
8. Birpara 
9. Mal 

10. Arambag 
11 . Harishc 
12. Kaliaoah 
13. Old Maida 
14. Durgachak 
15. Haldia (1) 
16. Raghunath Ganj 
17. Navadwip 
18. Bil!urghat 
19. Dalkhola 
20. !slampur 

1.~ 
2. KumargI)aI 
3. KM1aIpur 
4. BeIonia 

1. Lomabad 
2. KaIrasgarh 
3. MasauIN 
4.Fatuah 

l. Badgam 
2. PuIwama 
3. MAn Sahib 
4.P8JI1)OI8 

1. AndaI 
2.GaIsi 
3. Durraj)ur 
4. Bankura (Unl-II) 
5. Bishnupur 
6.Memari 
7. Panagarh Bazar 
8. Ahmedpur 
9. Nalhati 

10. Tarakeswar 
1,. Digha 
12. Egra 
13. Hijli 
14. Balychak 
15. Sat Bankui 
16. Koighatpur 
17. Raghu Nathpur 
18. Raiganj (Unit-II) 
19. Bongaon 
20. Basir Ghat 
21. Haldia (T) 
22. Diamond Harbour 



495 Written AnswelS 

SI.No. Name of State 

A& N Islands 

11. Sikkim 

12. Haryana 

13. Gujarat 

MARCH 1, 1993 Written AnswelS496 

Places where C.DOT Boards! 
exchanges are functioning 

Nil 

Nil 

1. Assandh 
2. Rarwala 

exchanges 
3. Mallana 

locations 
4 . Raipurrani 

not 
5. Shahzadpur 
6. Beri 
7. Bhiwani Khera 
8. Narwana 
9, Cheeka 

1. Jasdan 
2. Wankaner 
3. Mandvi 
4. Kadodara 
5. Vyara 
6. Bardoli 
7. Bodeli 
8. Dhaii 
9. Dhanera 

10. Jambusar 
11 . Rajpipla 
12. Sihor 
13. Talaja 
14. Kutch Mandvi 
15. Kandla 
16. Lunawada 
17. Mangrol 
18. Una 
19. Vijapur 
20. Mansa 
21 . Sidhpur 
22.ldar 
23. Khedbrahma 
24. Bhilad 
25. Godhara 
26. Dholka 
27. Virangam 
28. Bantwa 
29. Shapur 
30. Miyagam 
31 . Mithapur 
32. Gariadhar 

Nil 

Nil 

1. Six 

Plans for 
1994-95 are 
not yet prepared. 
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51. No. Name of State 

14. Madhya Pradesh 

- " .. _._---

Places where C.DOr Boards! 
exchanges are functioning 

1.Katangi 
2. Dantewada 
3. Kondagaon 
4. Amla 
5. Derasia 
6. Chakrabhara 
7. ' Katghora 
8. Sheorinarayan 
9. AmarWada 

10. Damua 
11. Kontaphod 
12. Sonkutch 
13. Kaukshi 
14. Ghatabillod 
15. Rajgarh 
16. Kumhari 
17. Babai 
18. Harsud 
19. Mandleshwar 
20. Bhanpura 
21. Daloda Mandi 
22. Garoth 
23. Jawad 
24. Singoh 
25. Begumganj 
26. Kurawar 
27. Pachore 
28. Alo! 
29. Sailana 
30. Surajpur 
31. Kotma 
32. Nalkheda 
33 Tarana 
34. Unhel 

1. Baihar 
2. Lalburra 
3. Lanjl 
4. Malajkhand 
5. Bhanupratappur 
6. Kirandul 
7. Narainpur 
8. Ghoradongn 
9.Sami 

10. Bankimogra 
11 . Baradwar 
12. Gevra project 
13. Kargi Road 
14. Path aria 
15. Indergarh 
16. Katpipla 
17. Beme!ara 
18. Chanderi 
19. Bhandei 
20. Sohagpur 
21 . Manegaon 
22. Jobat 
23. Petlavad 
24. Nepanagar 
25 . Kasra .. /ad 
26. Khetia 
27. Nainpur 
28. Nayagaon 
29. Rampura 
30. Sitamau 
31 . Suwasara Mandi 
32. Ajaigarh 
33. Jashpur Nagar 
34. Kuni<.uri 
35. Baghbhera 
36 laswa 
37. Saraip Alii 
38. Bareli 
39. Silwani 
40. Kuilchipur 
41. Zehrapur 
42. Kawardha 
43. Khalragarh 
44. Baikunthpur 
45. Nagod 
46. Nasrull~ganj 
47. Lakhnadone 
48. Birsingh Purpali 
49. Umaria 



SI.No. 

15. 

t6.Kerala 

MARCH 1. 1993 

Name of State 

1. Alathur 
Plus 
UIT of Lakshadweep 
l.VT of Mahe 

PIsces whete C.OO"f hrd!JI 
eJtChangSs are tunctrOn.ng 

1. Chamba 
2. Kullu 
3. Katrain 
4. Dharampur 
5. Barsar 
6. PalampUt 
7. Mashobra 
8. Bilaspur 

1. Adimaty 
2. Aro« 
3. Changramkulam 
4. Chathannur 
5. Chelannl.i~ 
6. Cherwathur 
7. Chittoor 
8. Cranganote 
9. EdathlJ.> 

10. Engan*"" 
11. Erumali 
12. EzhamkuIam 
13. Kadachim 
14. Kadakka! 
15. Kattoor 
16. Kolasety 
17. Kolancheny 
18. MuIarntucherrv 
19. Mundur-Cochtn 
20. Nedumangad 
21. Pandapaliy 
22. Pathanapuram 
23.Perinac 
24. Perinna'1am 
25. Ponkunr,P..m 
26. P.:;nna!'li 
27. Pulpally 
28. Randathan' 
29 Aal"'lapuram 

50. AIcodia 
51. KGIaras 
52. Jayant. 

1. AeIcong-peo 
2. BhoSa 
3. Marsong 
4. ShogN 
5 .. Pan,ira 
6.Amb 
7. Backl 
8. Na.wpur 
9. NaIagarh 

10. Thanedhar 
11. Bhunter 
12. Aampur 
~3. Una 

~. BaIararnapnm 
3 Baluseny 
4. Chifl9llV8l*Jl 
5. Chirayinicil 
6. lritty 
1. Kadalundi 
8. Kalpatcancheny 
'9. Kiztlakambalam 

10.Kodakara 
It. Koduvayur 
12. Kondetty 
l J. Koothatukulam 
'j 4. l(uttiporaln 
15. Meladi 
16. Mokeil 
17. Mutnm 
18. Pal'3ppananr"ACI 
19 Perambta 
20 Pinr akanad 
21 Sh:,\..~angot~ 

~:" Tin !;3nr'?3di . 

-----------------"._--_._-- - --<_ .. _._. 



51.No. 

17.Kamataka 

18 .. 
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Name 01 State 

UIT Lakshadweep 
UlTMahi 

T~(20) 

Maharashtra 

Prac:es where C.OOT BoIItdsI 
echanges BlflIunc1ioning 

30. S.LPuram 
31. SIeeIcantapurao 
32. TrIcatpur 
33.Uduma 
34. Urdoor 
35. Yadakancheny, 

Coc:hin 
38. Valappad 
'D. Vengara 
31. VIdura. .. .. 
Plans for 
locaIioIlS 
not yet 
fNIised. 

1. AkoIa MlDC 
2. SoIapur MlOC 
3. Goti 
4. Devrukh 
5. Murud 
6.Bhor 
1. Desaiganj 
8. Chandrapur t.aOC 
9. GadctIiroIi 

to.MaIwan 
11. Srigonda 
12. Ra;ura 
13. TaIQda 
14. Warud 
15.kaIjat 
16. Songaon 
17. Aniangaon 
18.Kaij 
19.Ashti 
20. Patoda 
21. 8hadgaon 
22. kancIlar 
23. Mukhed 
24. Handed MlDC 
25. Moho! 
26. Umerkhed 
27.0e0gad 
28. PaIi 
29. Rajura (M) 
3). MangaIve<I\a 

HI. 
HI 

1994-95 are 
notyel 
finalised. 

Plans for 
1994-95 
are not 
yet finalised 
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SI.No. Name of State Places where C.OOT Boards! 
exchanges are functioning 

31. Mul 
32. Agashi 
33.Padagh 
34. Dhannabad 
35. Kalam 
36. Dhapoli 
37. Mhed 
38.Shahada 
39. Dondaicha 
40. Karanja 
41. Badwera 
42. nagothana 
43. Akalkot 
44. Goregaon 
45. Koregaon 
46. Phaltan 
47. Sirpur 
48. Samantwadi 
49. Buldana 
50. Srirampur 
51 . Kopergaon 
52. Osmanabad 
53. Udgir 
54. Islampur 
55. Baramati 
56. Talegaon 
57. Chiplun 
58. Bassein 
59. Butibori 
60. Nalasupara 
61. Waliv 
62. Kudal 
63 Ahmadnagar 
64. Barai 

19. Goa 1 Mapuca Plans are not 
2. Ponda yet finalised 

20. Orissa 1. Karanjia Plans for 
2. Sundargarh 1994-95 not 
3. Rourkela (Town) yet 
4. Bhawani Patna finalised 
5.Sunabeda 
6. Barbil 
7. Koraput 
8. Aiginia 
9.Damanjodi 

10. Anandapur 
11 . Khariar Road 
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51. No. Name 01 State 

21 . TamiiNadu 

Places where C.DOT Boards! 
exchanges are functioning 

12. kantabanji 
13. Tittlagarh 
14. Kendrapara 
15. Ja~ur Road 
16. Talcher 
17. Rajgangpur 
18. Khurda 
19. Rajnagar 
20. Jagatpur 
21. Angul 
22. Rourkela plant 
23. Sambalpur 

1. Veda.ranyam 
2. Peramanallur 
3. Vikramasingha-

puram 
4. Payorr.hatram 
5. Surandai 
6. Peruvadl 
7. Mukkudal 
8 . Attayampatti 
9. Shellampampatti 

10. Thambampatti 
11. Valapady 
12. Kaveri patinarn 
13. Muttom 
14. Boothapandy 
15. Colachel 
16. Etnamozhi 
17. Painkulam 
18. Kanrlga! 
19. Ku:asekaram 
20. S ~iperumpudur 
21 . Nadupalayam 
22. Thingalur 
23. Nathamudaiyur 

. 24. D.G. Pudur 
25. Cllittar 
26. Maianoor 
27. Kodavasal 
28. Koradacherry 
29. Aduthurai 
30. Nedukodu 
31. Vadakara-I 
32. Sirumugai 
33. Pongalur 
34. Thiruyannamalai 
35. Kuttalam 

1. Mangalam 
2. Muduli Vanam 
3. Valliyoor 

4 . Kadayam 
5. Meltur·RS 
6. Porambut 
7. Arakonarn 
8 . Panurthi 
9 Neyvelli (T.S .) 

10. Chri sti Nagar 
11. KuzMurai 
12 . Thucklay 
13. Bodinaickanur 
14 . Kilakaral 
15. Kalpakam 
16. M.M. Nagar 
17. TiruveUore 
18 . Anlhiyur 
19. Uthulruli 
20. Chennimaia 
21 . Kayindapadi 
22. Arantangi 
23. Thoraiyur 
24 . Srikulam 
25. Karavadai 
26 Kovaipudur 
27. Gudalur 
28. Melvisaram 
29. Papanasam 
30. Karaikudi-II 
31 . Saravanampath 
32. Gummidipundi 
33. Arppukottai 
34 . Neyvelh-!I 
35. Neyvelli(TS) 
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51.No. Name cI Stale. 

MARCH " 1993 

Places .,.. C.DOT 80MJtII 
..-.:IIef1J:lll8 .. fuactioniag 

36. JIIyamIIDndam 
'St.GudaU 
38.Vadamacbai 
39. EripeIIi . 
40. GomIIIgIIIam 
41. Pall paIayam 

36. KarIIiIcII 
'St. Tenkasi 
38 ...... ........ 
39. ". ..... . 
40. Dhennap&a' 
41 . KayeIpaIinam 
42. TIRN8fUf 
43.~ 
44.VeIore-II 
45. AIrt1w 
46. Vaniaymbadl 
47. TInCIvanam 

UIT 01 Pondicheny .. NI 

22. 

. 23. Andhra Pradesh 

24. U.P. 

40 (Forty) 
&chaIagas 
i.ocIIiaRs not 
yet iii I'ud 

1. SidcI .... Nagar 
2.SbMIIk ...... 
3. VIa Lgat" 
4.~ 

5.1CMir 
I .............. 

12(1"') 
exd.agas l.ocIIIic:II. not 
yatlrtzli.1 d 

1 . ~Sikri 
2.1CMir 
3. SII8I .... Rao 
4.AnuI 
5. Hal .... 
6.-'" 
7.8aNi 
8. faIIIt15u 
9. RudIIuI 
10. PIIImbaIpuf 
11. IQraIpur 
12. SlIt-. 
13.. Anoop Shahar 
14. CWaIMIi 
15. Jahangilabad 
16.Sayana 
17. JoaNmaIh 
18.Raipur 
19. Oak Palhar 
20. Bhat1hana 
21.ja6aIpw 
22.Chbamau 
23; Binaki 
24. Mohmadabad 
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25. Punjab 
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PIIIr::es whete C.DOT BoatdsI 
&JiClJtMJg8S INfI functioning 

1. Zirakpur 
2. Mahalpur 
3. Athota 
4.Apra 
5. Jandiala 

25. Bashalganj 
26. Rath 
21. Sandila 
28.Laksar 
29.StWalik Nagar 
3O.TaIaun 
31. Konch 
32. Mauranipur 
33. Sirasaganj 
34. Govardhan 
35. Sadabad 
36 Hasanpur 
~. kairana 
38.BhimtaI 
39. Gadarpur 
40. Jaspur 
41 . Khatima 
42. Panthnagar 
43. Sitarganj 
44. BisaIpur 
45. Gangoh 
46. Powayan 
47. Tldhar 
48. Telali Bazar (PHO) 
49.Biswan 
SO. Gauriganj 
51. Jagdishpur (IA) 
52. Tohri 
53. Gopiganj 
54. BucIlana 
55. Shaktinagar 
56.~r 
57. Mormadabad 
58. CeIoneIganj 
59. KaIri 
60. Mohanlalganj 
61. Raghaul 
62. Mahanaiganj 
63. Handia 
64. Phulpur 
65. Mohmadabad 
66. Zamania 
67 Kadipur 

1. Bulath 
2. Badani-kalan 
3. Bariawala 
4. Bhadson 
5. Bikhiwind 
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51.No. Name 01 Stale PIIa!s where C.ooT BoaIdsI 
eJClwiges .. funcIjoning -_ .. _---_._--

6. Rl!llit-~hlb 
7.~ir 
8. A~n 
9. Bije 

6. Butta 
7. ChhabaI 
8.Dirba 
9.lsshr,j 

10. GlMt-5ar-SucIl 
11.JaftdiI 
12.JodRl· 

10. Jhanc.'~ 
11 . 1<.aIra 
12. Khumkalan 

13. KanIIaIan 13. Lambra 
14. SalUJJgafh 14. ManWkJt 
15. lOClgC7W8! 15. MukandJu 

1'J25. SHRI HARISH NARAYAN 
PRABHU ZANTYE: W111heUinlslerCltCIVtl 
AV!ATlON AND TOURISM be pleased 10 
state: 

(al T~ talal runber at hotels with 
class!ficationand~capacityowned 
and operated by Central GovemmenllSlate 
GoYemmerIt;CiviI Aviation Department and 
iTDC with standard rates of tariffs. occu-
' .. .. ~.,,' p rrlVlsion and occupancy rate, and 
i"'"rl'J'" excharloe earned (luing the last 
thfce y~ars . veer wise and ~e-wise; 

(b) whether the Government propose 

HCI 

1989-90 741 .49 

1990-92 761.80 

1991-92 878.89 

16. Aoho., 
17_ Raja-sans 
18. Talwancl 
"g. l.afto.."-i 
20. Aftari. 

10 expand substantially the capacity of its 
hotels during the Eighth Plan in Goa to ca1er 
the requirement of fOre1gn tourists; and 

(e) if so, the details Ihemof? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHUlAM NABI 
AZAO): (a) The Central GoIIemment Under-
lakings namely ITOe and HCI ownIoperate 
30 hotels ranging 'rom one to star deluxe 
Garegoriesrrovidingatolalcapacityof4,889 
mc:ns in the country. Tariffs very from hotel 
to r,OIel and are not regulated by the Depart-
ment of T0urism. Foreign exchange earn-
ing$ ty ITDC/HCL hotels during the last 
ttwee years are as under: 

(Rs. in lakhs) 

{TDC 

802.09 

761.80 

892.36 

Statistics relating to ht'tels owned by the SIIIe Govemments are not compiled by the 
Central Department of Tourism. 
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(b} an" (c). Ai ~ ITDC1HOC ha$ 
not prOfXlSc-;ls to yet up, hotels in Goa. 
Howevar. 15 new private sector hotel 
projects hJi'18 bE!on approved which on 
completIon wiH provide actditklnul c~ 
of 2, rro roo.-ns in Goa. 

~l faet~ in Ch~ UdeJ.our di 
Gujerat 

10~'6. SHi11 N.J. PATrlVA: Will the 
Minister of WA1'ER R:::SOURCi::S be 
pieas4sd to stat~ . 

(a) w!)f,~.;(the Govemment are :.lWam 
math"ri9alronfa:~isrdproyidedinChlda 
Udepur Distl;ct (.~ Gujarat; 

(e) whot~r thE: Govemment have f()f-
mlJlaf~d any ~me to orovide irr;glltlC." 
tacilihes il" ttl;:! i':-e9S; and 

(d) if so, the lime by which the schc;mp. 
is likely to be imnlemented? 

THE M!NIST[H Or- STA1'!: IN fHE 
MINISTRY or Ul'~8 . .\N CEVL .\)F1/.ENT 
i~ND MINISTER :'f S' , ATE iN THE MINI::'· 
TRVOFWATERRESOURCES ~SI'I", i P.i< 
THUNGON): (a} to (0). The State Govern· 
ment has reported that 177.83 hect::lres of 
land in Chhota Udaipur district Is covered by 
the Rami and Sukhi is an On· going scheme. 
Also Karjan is another on-going scheme 
which envisages provisiOn C1f irrigation tacili· 
ties to 25,180 hectares of land in the district. 
FUfther 19 minor irrigation schemes are 
existing which benefits Taltlkas of the dis-
tOOt.IB addition, 15 "*'<>rirrigation.schemes 

are on-going and four medium J,.'rejects 
namely Men, Ani, Jaloda and Heran I'lave 
been adrninfitratively approved by the State 
GoIIemment. Area irrigated by tube waDs is 
10,aap hectares. 

[ rtansiaiionj 

111Ij~ Irrigation Projects of 
Bihar 

1027. SHRI LALIT ORAON: WiH the 
Minister of WATER RESOURCES be 
pteased to state: 

(a) the ootails of major and medium 
in'igation protects received fr~ the Gov· 
e" nmen! c:l Bihar d-.Jring the last three years, 
year-wise; 

it 1 the details of the p.;oposais which 
i.a'y'~ been given cie&rance by the Unton 
'1O>Jemment; 

(C) rhe detaiis 01 the proposals \Vhtch 
are still under consideration of the Union 
Govemmenl; 

(d;' the :lme t:y which clearance is lii<eiy 
to be gi\fAn to atl the remaining proposals; 
am 

(e) the estima ted coSI of each proposal 
separately and the time by which they are 
!i!(e!y to be completed? 

THE MINISTER OF STATE IN THE 
MINtSTRY OF URBAN DEVELOPMENT 
AND MINISTflYOFWATER RESOURCES 
(SHRI PK THUNGON). (a) to (e) . A stale-
meni is attached. 
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T.V. Transmitters in Border Areas 

l028.SHRISURENDFiAPALPATHAK: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased 10 state: 

(a) the details of proposals pending for 
the instaHation 01 hi!Jh power T.V. 1~:'iOSlTii:· 
ter.; in the border areas of the country; 

(b}!he details 01 T.v. transmitters cleC'rt't1 
for installation; and 

(c) by when these are li~ely to be in· 
stalled? 

THE MINISTER OF ST/\TE OF THE 
M i NISTRY OF INFORMATION AND 
Bn.OADCAST!NG (SHRI K.P. S!!'~GH DEO) 
ta) to {c}. High r o·/·.'e r TV Tr?-nsrdttms <lTG, 

at present, under irnp 'E:m'3nti1ll0n at f3arOlcr. 
Bhuj. Jaisalmer. Ramcshwamm, Gangtok, 
Leh, Fazilika, Lung!ei , Movokcl1U:lg c; :' d 
Churacnandpur in border areas cf thi'" COllll-

trf. These !ransmiUafs would 1)0 comrrd:.; · 
stoned, in phases, dUJing the Ei:Jhlh Pian 
peooc. in addiliQn, high power transmitt~rs 
are, at present, envisaged to be set up at 
Anupgam. Cherrapunji, Lakhimpur and 
Krishnanagar tor further slrengthenlng ef 
r" servica in the border areas subject to thl" 
avai!abli'!yof resou:ces tor!he purpose and 
inter-::e priorities. 

[Engiishl 

Funds for Power Sector 

1029. SHRI R. SURENDER REnOy ; 
Kill the Minister of POWER bo pleas(:d to 
state : 

(a) whether the Government are faCing 
difficulty in funding the rower sector 
progmmmes in the Eighth Five Ytar F;an 
period; 

(b) if so. the details in lhis regard ::ll1d 

the reasons therefor; 

(c) the names of the power projects 
likely to ba affected by the shortage offunds; 
and 

(d) thc measures adopted by the 
Govemment to meet this shortage? 

THE MINISTER OF STATE FOR 
POWER (SHRI P.V. RANGAVYA NAIDU): 
(a) to (d). A provision of Rs. 79,589 crores 
has been made in the Eighth Five Year Plan 
for adding to the existing capacity of power 
t1encration in the country. The Eighth Plan 
cn"isagcs installing an additional capacity 
,'f 30,537.7 tAW. The financial provision 
made L.. not likely to be adequate for the 
envisaged capacity addition programme. 
Also, !hollgh all-out efforts are being made 
to locale the requisite funds from within the 
sector as well as from extemal sources, 
considerablCl difficulties are anticipated in 
this regard, '/lith consequential likely ad· 
'1BIfiC impact onlhefuffilrnent d plan targets 
a~ a few palla projects not materialising 
within the plan period. 

Delhi-Bagdcgra and calcutta-bagdogra 
Rights 

1030. SHRI JITENDRA NATH DAS: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whelher the Delhi-Bagdogra and 
Calculta-Sn')dogra flights are running into 
losses; 

(b) if so , the reasons thereof; and 

(c) the dotails of the profitJloss of these 
routes during each Gf the last three years. 
route·wisn? 

THE MINISTER OF CIVIL AVIATION 
A.ND TOURISM (SHIR GHULAM NABI 
AZAD): (a) \,!r.ile there hM not been any 
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cash toss on opendion of Indian Airtines 
services on these sectors, Vayudoot has 
been incuning losses on its operations be-
tween CaIcu1ta and Bagdogra. 

(b) The loss on operation of Vayudoot 

OeIhi-Bagdogra-Guwahati-
Imphal 

DeIhi-8agdogra-Guwahati 
Dibrugarh 

CaIcutIa-Bagdogra 

19iJ9.90 

279.76 

51.20 

secviceshasbeenduetouseoruneconomic 
artcraft.~f8f8stn£tureelC. 

(c) The cash sanpIus on operation of 
indian AittIe6 seMces to BagdogIa cUing 
the last tht8e yeatS were as follows: 

'990-9' '9tn-92 

(Rs. in 1IIIths) 

52.38 

231.55 41.97 

76.96 83.73 

Vayudoot did not operate to Bagdagra during this period. It started operating to 
Bagdogra only in August, 1992. 

Resolution of BIIbri Masiid in 
bangladesh 

1031 . SHRI MANIKRAO HODLYA 
GAVIT: 

SHRI CHITTA BASU: 
SHRI BAPU HARI CHAURE; 
SHRI KlRlP CHALIHA: 
SHRI B. DEVARAJAN: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether th~ Government are aware 
of the resolution adoped in the Parliament of 
Bangladesh on demolition of Babri Masjid; 

(b) if so, the detials thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH StNGH): (a) Yes, Sir. 

(b) The Bangladesh Partiament held a 
lengthy debate on the Ayodhya issue from 
January 17-20, 1993. N. the conclusion of 
the debate, on january 20, 1993, the 
Bangladesh PartiamenI adopted a re&OIu-

lion by a voice vote. Noting that the demo-
lition of ~ historic Sabri Mosque- had hurt 
the sentiments of Muslims in Bangladesh 
and elsewhere, it viewed the construction of 
temple on the demofition site as an "unprec-
edented act of disgrace and shame"; strongly 
condemned the act and those inwvled with 
it, expressed deep concem at the rise of 
communal situation 10 India in the backdrop 
of the demolitiOn; called upon the Govem-
ment of India to take aJl necesst'l steps for 
the preseMdion of communal harmony t!nd 
for protecting life and property of the Mus-
lims in India and strongIyfellhatcommunc:al 
hannony, peace and stability III inida could 
retum "only througtl the recollstluction. of 
the Sabri Mosque at the old site-. 

Cc) In a statement made on January 22, 
1993, our spokesman re;ected the·resotu-
tion as a totally unacceptabte inlerterence in 
our nemal affairs. It <:ritiased the ruling 
party BNP in Bangladesh for indulging in 
pubicdenunciation 01 ourpolicy and actions 
and b arrogating to IIseIf the right k> advise 
us Oft mattet's in which it had n locus S2aNI 
whatsoever. fI expt'essed concern over 
untiIed&Ulferingsanddeap insecurilycaused 
to the minority communiIy in Bangladesh tin 
axe a ISiIil'8 and videnl raac:tas aI ower the 
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country since ~r 7, 1992. It called (a) whethertheCalcutla High Court has 
upon the Government d Bangladesh to directed to constitute a high power commit· 
ensure that our bilateral relatiofls continue tee in regard to the demands of the 
to be governed by accepted norms and Doordarshan employees; 
~ concerning the relations among 
neighbouring countries. (b) whether the Govemmenthave since 

In a demarche made to the Bangladesh 
High Commissioner in Inc:IW on january 25, 
1993, Govemmentexpressed a strong sense 
of disappointment over the resolution 
adopted by the Bangladesh partiament 

I TtanSIaIion) 

Impact of AyoclhYa Incident on Tour-
ism 

1032. SHRIMATI PRATlBHA 
DEVISINGH PATIL: Will the Minister of 
CIVILAVIA TlONAND TOURISM be Pleased 
to state: 

(a) whether tourism has been affected 
following Ayo«Ilya incident; 

(b) if so, the details thered including the 
loss incurred as a result thereof; and 

(e) the steps being taken to boost tour· 
ism? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAO): (a) Yes, Sir. 

(b) There has been a decline d about 
15 percent in tourist arrivals during the 
period December..January 1992-93 as com-
. pared to the same period of the previous 
year. 

(e) The steps being taken by the Gov· 
ernment to attract more tourists to the coun· 
try include launching of reassurance cam· 
paigns in the overseas markets, inviting 
travel writers and me<ia persons to visit 
India to emphasise the safety d tourists in 
the country and improving tourist facilities 
and attractions in co-ordination with the 
State Governments and the private sector. 

Committee for ~ Employ-
ees 

1033. SHRI MAUTYUNJAYA NAYAK: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

constituted the said Committee; and 

(e) if so, the terms of rafetenC8 of that 
committee and the time by which the com-
mittee has been asked to submit its report to 
the Government? 

THE MINISTER OF STATE OF THE; 
MINISTRY OF INFORMATION AND 
BROAOCASTlNG(SHRI KP. SlNGHDEO): 
(a) to (e). Yes, Sir. In pursuance of the 
directions of the Cak:utta High Court in a 
public interest litigation, the Govenvnent 
have constituted a commiUee d enquiry to 
deaJ with the charter d demands as raised 
by AI India Joint Action CoundI. As per the 
Court's order dated 29.1 .93 the said Com· 
mittee is required to report to the Hon'ble 
High Court the progress made thereto within 
a period of six weeks. 

[EtfgIish) 

1034. SHRI MUMTAZ ANSARI: 
SHRI HARISH NARAY AN 

PRABHU ZANTYE: 
SHRI RAJESH KUMAR: 
SHRI PRAFUl PATEL: 
SHRI SAMAT KUMAR 

MANDAL: 
SHRI GOVINDRAO 

NIKAM: 

WiI the Minister of CIVIL AVIATION 
AND TOURiSM be pleased to state: 

(a) the number of Soviet aircraft pro-
cured on lease for the AK 1n<Ia, the India 
Airlines and the Vayudoot; 

(b) the terms and condiliolls of tho 
lease and the total arnoooI involved; 

(c) whether any joinI ~Soviet pro-
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duction 01 commercial jets is under consid-
oration; 

(d) if so, the detaifs thereof; 

(e) whether the Soviet pilots are likely 
to be inducted aJong with their aircraft; 

(f) whether !here has been any 
protest by Indian pilots in this regard; 

(g) if so, the reasons thereof; 

(h) whether the Indian Airlines IS 

slarting joint services with Aeroflot to 
Moscow Oi Tashkent by flying leased 
Soviet ain;raft; and 

(ii it so, the details thereat? 

THE MINISTER OF CIVIL AVIATION 
AND TO'JRISM ,SHR! 'GHULAM NABI 
AZAO): (a) and (b). Vayudoot has not 
leased any Russian aircraft. Details of wet 
leased aircraft from the former Soviet Union 
by Air InOla and IndiJln Airlines is give,... 
betow: 

AlRINDIA 

(i) IL 62M passenger aircraft from 
Aeroflot for twice weekly services 
on IndiaIMoscowllndia Sector at a 
lease charge of As. 1.01. 000 per 
flying hour. 

(it) IL 62M passenger aircraft from 
Uzbekistan Airlines tor India! 
Tashkentllndia once weekly op-
eration at a rate of US Dollar 30, 
7501- per round trip. 

(iii) Twice weekly fL 76 freighter ser-
vice on IndialMoscowlZulich/Mos-
CX1W India from Aeroflot at an all 
incfusive price of LJSO 70. 000/- per 
round trip payable in Indian Ru-
pees. 

(iv) Twice weekly domestics shuttle 
service with IL 76 freighter aircraft 
from Aerotlot at a lease charge 01 
As. 11,6761· per hour. 

INDIAN AIRLINES 

Four TU-l54 aircraft were leased from 
MIs. Uzbekistan Airways and three from MI 
s. Balkan Bulgarian Airlines during the re-
cent pilots stricks. The services by leased 
aircraft were stopped with effect from 09 
January, 1993 and subsequentty these air-
craft were retumed. The rate charged by MI 
s. Uzbekistan Airways (UA) was US Dollars 
1200 oer flying hour for the first 100 hours 
per aircraft per month and US Dollars 1100 
per flying hours aircraft per month. Indian 
Airlines spent As. 3. 30 crores for lease 
charges of the aircraft, cost 01 ferry flights of 
the aircraft and hotel accommodation and 
local expenses etc. for the crew in respect of 
aircraft leased from MIs. Uzbekistan Air-
ways. A sum of Rs. 1.60 crores was spent 
for the similar purpose for the aircraft leased 
from MIs. Balkan Bulgarian Airtines. 

(c) and (d). The Russian authorities 
have shown interest in entering into an 
arrangement for joint production of a pas-
senger aircraft with HincIustan Aeronautics 
Ltd. 

(e) Aircraft on ....... M.dIatI 
Uzabekistan Airways to,. ....... ~ 
ated by flying crew of the ~ ..... . 
Indian airlines have no ptans at pt'esent 10 
induct Russian aircraft and pilots. 

(f) and (g). Ouring the period of strike by 
the members of the Indian Cornmertial Pilat 
Association, India Air1ines operaIed flights" 
with weteased aircraft 01 Uzabekisan AiI-
ways and Balkan Bulgarian Air1ines. The 
Indian Commercial Pilots association had 
protested against this step 01 the manage-
ment stating that it was an unfair labour 
practice. 
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(h) No such decision has been taken. 

(i) Does noI arise. 

Time Umit for Local Calls 

1035. SHRI VIJAY KUMAR YADAV: 
Will the Minister 01 COMMUNICA nONS be 
pieased to state: 

(a) whether from 1 August.1992 the 
Department 01 Telecom has introduced a 
fiv&-minute time limit for local cans in metro 
electronic exchanges and three minute time 
limit for all inteniialting f)xcl'langes in the 
countty ; 

(b) if so. the details Ulereot . 

(c) wh<..-'ther attention of the C..ovem-
ment has been drawn to <l I"ews item cap-
tioned 'Metro StJbscrbers paying more for 
fewer phone "-8l1s- appearing in tl1e Eco-
nomic Times dated Febntary 3, 1993; "!!rod 

(d) if so. the action taken or proposed to 
be taken thereof : 

THE MINISTER OF STATE OF Ti-IE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b) . Sir, the local calls 
made from ~exchaJl9E!Sin all places 
with equipped capacity of 3, 000 lines or 
mote are pteSentty metered at the rate of 
one caR unit fNefy 5 millUtes. 

. CaDs made between the exchange lo-
cated in adjacent Short Distanoe Charging 
Areas (SDCA) are metered every 3 minutes 

(c) and (d). Yes Sir. The tariff is appli-
cable to al8XChange svstem~ 30, 000 
lines capacity or more and oottoMetro cities 
only. The fin;t melefing takes place as soon 
8$ the called party answer. Sta>sequent 
PII8leringtakeSp1ece after 513 minutes inter-
v8Ias~. 

[ Translation) 

rlClcleb. issued for 24th International 
FiInl Festi_ 

1036 SHRf AAJENDRA KUMAr! 
SHARMA' WiH thP. Minister of INFORMA-
nON AND BROADCASTQ.IG be pleased to 
state: 

{a) whetIler the ~I admIs· 
sion tid<ets were issued forthe 24th Intema-
tiona! Film festival heid In New Delhi re· 
cenUy; 

(t) whether the con~imooiaf¥ ticke1s 
were al$(\ issued; 

(<1) whaCher flny wmpIIlinlS~· Ne b<3en 
mcef.JGd in this rt'-gBrj; a~ 

(e) if so, the action taken lheroon" 

THE MINISTER OF STATE Of THE 
MINISTRY 'NFC RMATIU ... AND BHOAD-
CASn?'4G ([,>HRI K.P, SIHGH m:D~~ {a) No, 
S.ir 

(b) and (e}. Nc·, Sir. However, as per the 
past pradice. a limited number of compli-
mentary passes were issued by the Direc-
torate d FiIITl Fesnv. for three official 
theaters viz. Sri Fort Auditorium-I . Sin Fort 
Auditorium-II and Uphear theaft&r where 
screening 01 fe&tival films was ~ for Pross 
and Delegates, AI th9 seven commercial 
thealelS hired for screening d festival films 
fOf the general public. whefe tick~ were 
sold. the tII9atre Plab8dOtsl~ 
were allowed1&> retIIR 10sests.,!heW 
cony as ~ seatlin cmdl show 
as per ftle terms a.d' COIdIions cI the 
agreement entered iftSo ..... ~ ftC) 

tickllCs .rem soiCI ~ ~ !eiVL 
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(d) No, Sir. 

(e) Does not arise. 

[EngliSh) 

ImpectJof Aydhyalncirlent in Foreign 
Countries 

1037 SHFII CHITTA BASU: Will tho 
Mlmsterof EXTEFINAlAFFAIHSbepieased 
Iv!'ltale: 

(a) whether the Government have since 
eVOtiuated the impact of Ayodhya incident in 
foreign countries in general and in Islamic 
counlries in particular. 

(b) if so, the details thereof; and 

(e) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) Official responses from over 40 
countries/organisations in one form or the 
other. The majority expressed understand-
ing and conlidence in the Govemment of 
India's 8etermination and ability to deal with 
the situation . The Governments of 
Bangladesh and Pakistan have made sev-
eral critical statements on Ayodhya incident. 
Reactions from several members of the 
Organisation of Islamic Conference have 
been moderate and supportive of the posi-
tion of the Govemment of India. The reac-
tion from the West and our neighbors in East 
and South East Asia have been supportive 
of the Govemment's determination. 

(c) Our MiS5ions abroad were instructed 
to portray to their respective govemments 
the events in their correct perspective. The 
Ambassadors resident in Delhi were briefed 
individually and in groups by the Secretaries 
and Additional Secretaries in the Ministry. 
Sepa rat.ly the Minister of State and Foreign 

Secretary briefed Ambassadors of lhe Gulf 
Cooperation Council and s'ressed the need 
for restraint and moooa1ion. 

Development of Airports 

1038. SHRI SUBASH CH,~NDRA 
NAYAK 

KUMARI PUSHPA DEVI 
SINGH: 

Will the Minister ot CIVil AVIATION & 
TOURISM be pleased to slate: 

(a) whether ' there IS any proposal to 
develop some airports with the help of Amen-
car. companies; 

(b l ;f so, the oetaiis thereof; ana 

(c) the rota I expenditure likely to be 
incurred thereon? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZAD): (a) to (c). AprojectfOf modernisation 
of Air Traffic Controt Facilities at Defhi and 
Bombay Airports is under implementation 
by the National Airports Authority. A letter of 
intent has been issued to an American 
Company to execute this project on tum-key 
basis. The estimated cost of this project is 
Rs. 350.00 crores, approximately. For four 
other airports, radars are being procured 
from another American Company at a cost 
of Rs. 60 crores. 

Letters/RepresentationslMem 
sent by Members of Parliament 

1039. PROF ASHOK ANADRAO 
DESHMUKH: Will the Minister of CIVil 
AVIATION AND TOURISM be pleased to 
state: 

(a) the number of letters! representa-
tions/memoranda received from Members 
of Parliament during the last six months: 

(b) the number of cases in which ac-
knowledgment was sent within fifteen days 
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and the number d cases in which final reply 
has not been sent as yet; 

(c) the teasons for not sending ac-
knowtedgment wiIhin fifteen days and final 
reply within three months; and 

(d) the action taken or proposed to be 
taken against those found guilty in this 
regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
ADD): (a) to (d).The infonnalion is betng 
coIected and will be laid on the table of the 
House. 

[ Translationl 

Sol Eroeion by Ganga in Badjn 

1040. SHRI RAJVEER SINGH: WiH the 
Minister of WATER RESOURCES be 
pleased 10 stale: 

(8) the number .of villages in Eadaun 
region which ware effected by soil erosion 
cbt to Ganga river and to 'what extent during 
1991-92;" 

(b) the· number of farmers aIIoIIed land 
as 8 compensatic:W!; and 

(c) whether any plan has been chalked 
out. if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTRY OF WATER RESOURCES 
(SHRI PK THUNGON): (a) During the floods 
in 1992.246 villages were affected by floods 
due to bank erosion. over spilling and water 
logging. 

(b) Nil 

(c) Based upon surveys carried out so 
far. 10 flood management schemes have 

been identified. These include 3 ~ 
sion schemes for proIedion of villages of 
Nagla-Ajmeri. Bajhangi and Ahrona of 
Badaun district. 

(English) 

1041 SHRrMANORAJANBHAKTA: 
SHRI GEORGE FERNADES: 

WiD the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(8) whether the Government have 
signed chemical weapons convention re-
cently;and 

(b) if so. the saient features of the 
convention? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DlNESH SINGH): (8) Yes. Sir. 

(b) TheobjectilleoftheChemical Weap-
ons ConIIention (CWC) is Ioprohibilthe use. 
development. production. acquisition. stock-
piing or transferring of chemical weapons 
by any State party to the Convention. The 
complex .00 ~ negotiations in which 
Incia played an active role. were concluded 
in the Conference on Disarmament after 12 
ye8rs. inSeplember 1992. The UNGeneraI 
Assembly (UNGA) adopted it by consensus 
and Incia c:o-sponsored the resolution in the 
UNGA. At the aining ceremOny in Paris (13-
15 January 1993). 130 countries joined the 
ewc as original signatories. The Confes-
sion comes into force 180 days after the 
date of deposit of the 65th Instrument of 
Ratification. but in no case earlier than two 
years after its opening for signature. The 
CWC is a muHiaHeaHy negotiated disarma-
ment agreement which is universally appli-
cable. comprehensive in scope and non-
discriminatory in character with a stringent 
intemational verification regime. Thus the 
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objectives of the ewc are in accoafance 
with India's disarmament policy. 

Beef Bued Burgers 

1042. SHRI PANDURANG PUNDUK 
FINDKAR: Will the Minister of FOOD PRO· 
CESSING INDUSTRIES be pleased to stat8: 

(a) whether the Government have 
granted permission to Mc Donald, am mul· 
tinational fast food giant to manufacture 
beef based burgers; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN· 
DUSTRIES (SHRI TARUN GOGOI): (a) and 
(b). The Government have recently ap-
proved a proposal of MIs. Mc Donald's 
Corporation, USA, to set up a wholly owned 
subsidiary in India for setting up Mc Donald 
Restaurants. The restaurants will be devel-
aped and operated primarily through: (i) 
directly by the subsidiary for a limited num· 
ber of restaurants; (ii) joint venture between 
the subsi<fl8ry and Indian partners, and (iii) 
India licenses. The total investment for these 
projects wiD be 40 million US Dollars during 
the initial 7 years. The foreign equity invest· 
ment will initially be 1 lakh US dollars to be 
increased to 20 millions US dollars over 
initial 7 years. The approval is subject to the 
condition' that in divided will be repatriated 
during the first 7 years of operation. The 
operation of these subsidiariesfjoint ven· 
tures will be subject to laws prevalent. 

[ Translation) 

Development of Tourism 

1043 SHRI RAJENDRA 
AGNIHOTRI: 

SHRI MAHESH K4NODIA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether more than one place have 
been earmarked in some States for devei" 

opment of tourism under the National Action 
Plan; 

(b) if so, the details thereof; 

(c) whether some States have been left 
out in the Action Plan; and 

(d) if so, the criteria for selection of 
places under tQe Plan? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Yes Sir. 

(b) More than one circuit/destination 
has been identified for deYeIopment in three 
states, ~ofwhicli areasfolowsMacl1ya 
Pradesh <0 Gwalier Shivpuri Khajuraho, 

(ii) Indore·Ujjain ·Maheshwa,· 
Omkareshwar·Mandu Himachal Pradesh 

(i) Kulu·ManaJi.Leh 

(ii) Manali (Solang NaIah) 

(iii) Kangra (Pong Dam) 

(i) Tamil Nadu Madras· 
Mammalapuram·Pondicherry 

(ii) Muttukadu Beach 

(c) Yes, Sir 

(d) The basic consideration for seIec· 
tion of these circuils destinations "has been 
the relative tourism potential of the area 
particularly in the context of diversification of 
the tourism product, avaiIabiIiIy of infra-
structure and tourist attractions. 

[English) 

Indian Towist Offices Abroad 

1044. SHRI ANNA JOSHI: Will the Min-
ister of CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) the details of the inflOW of tourists 
from the countries. where Indian Tourist 
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Offices are working. during the last three 
years; 

(b) the expenditure incuned on each 
offICe abroad during each of the last three 
years; 

(c) whether the Government propose to 
close some of the tourist offices abroad; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) . The inflow of tourists 
from the countries where India Tourist Of-
fices are worki'!9 and the promotional bud-
get of those offices during the last three 
years were as given below: 
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(c) No, Sir. 

(d) Does not arise. 

nn.t to Indian Missiona 

-1045. DR. VENKATESWARARAO: 
SHRIMATI. GEETA 

MUKHERJEE: 
SHRI SRIKANTA JENA: 
SHRI MOHAN RAWAlE: 

Will the Minister 01 EXTERNAl AF-
FAIRS be pleased to state: 

(a) whether Indian Missions in certain 
countries are facing the threats of attack in 
the wake 01 the Ayodhya development as 
per the news item in the Indian Express 
dated January 1, 1993; 

(b) if so, the measures being taken by 
the Government to ensure the security of 
Incian Missions and the persons working in 
these Mi$sions; 

(c) whether there has been any attack 
on any Indian Missions abroad after the 

. Ayodhya developments; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) The 
Government is aware of the article in the 
Indian Express dated January 1, 1993 un-
derheading Threat to Indian Missions. In the 
wake 01 the developments in Ayodhya some 
of our Missions received threats of attack. 

(b) The security of all our diplomats and 
Missions abroad is the responsibility of host 
Governments. We augment these security 
arrangements by the deployment of India 
based Security Guards and installation 01 
various kinds of security equipment. In the 
wake of the developments in Ayodhya and 
the threats received by some of our Mis-

sions, we had alerted aD our Missions abroad 
and advised them to seek the asSistance of 
the host Govemments to strengthen the 
Security anangements. We also reviewed 
the security arrangements world-wide and 
further augmented the arrangements in the 
more sensitive Missions. 

(c) Yes, Sir. 

(d) In the wake of the developments in 
Ayodhya, the Residence of our Consul-
General in Karachi was attacked and ran-
sacked; the library of our Mission in Dhaka 
was ransacked and set on fire; the ear of one 
of our diplomats was blown up by an expo-
sive device in Ankara; and a letter bomb 
received by our High Commission in LoncIon 
detonated and caused minor ifliuries to an 
employee. 

1046. SHRI BASUDEB ACHARIA: W. 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Govemmenl have de-
cided to commission electronic e.:hanges 
at Purulia in West Bengal during 1993-94; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). A2000IinesC-Dot 
1ype Electronic Exchange is pIamed for 
commissioning at Purulia in West BengaJ 
during 1993-94. 

Asaistance for Tubewells in A-.. 

1047. SHRI PROBIN DEKA: W. the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of tubeweIIs ins tOIled in 
Assam with the assistance of Union Gov- , 
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emment during last three years district-
wise; 

(b) t.hether the GcMtrnment propose 
toallocaletoods forlnstalingrnontt1JJ 8'MIIIs 
in Danang and Kamnrup distrids; 

(c:) • so, the details in this regard: and 

subsidy by District Rural Development Agen-
c:ies and c:redit by Banks. No District-wise 
figures for tubeweIIs are maintained by the 
Central Govemment. 

.... Boeing Aircraft In Air India and 
Indian Alrianes 

1048. SHRI HARIN PATHAK: Will the 
(d) the number of tuba •• 10 be in-. Minister of CIVIL AVIATION AND TOUR-

stalled end the amount allocated Iherefor1 ISM be pleased to stale: 

THE MINISTER'OF STATE IN THE 
MINIS1'RY OF URBAN DEVaOPMENT 
ANDMtMSTRYOFWATERRESOURCES 
iSHRf P.K. THUNGON): (8) to (d). A Cen· 
traIIy Spo.'"ISOr8d Sc:heme tor assistance te 
small and marginal fanners forins&alalion of 
shallow tubewellsldIJg weIs was in opera-
tion in Allam from 1988-89 to 1991-92 in 
the districts identified for SFPP Wheal and 
Rice. The Progranime was exl8nded to all 
tho lORD Districts during 1991-92. The~ 
c:aI progress achieved in tenns of tube u I8IIsI 
dug well during the last three years as per 
reports turniahed by the Slate GoYemments 
Is given betcw;-

No. dS1W~ 

1989-90 1952 

1990-91 2242 

1991-92 1696 

District-wise information is not main· 
tai,,*, by the Central Goveminenl. The 
Scheme has sines been translened to the 
State Sedor w.e.1. 1.4.92 for impIementa-
ti..."m. 

Tubweis are also installed under the 
'ntegl'aled Runt! Development Programme. 
~. chent 1$ itO separate aIoc:aIionI 
f1tlnnancing of hInc!: ~argets tor 1utlewells 
r,,,,,»r IRDP. Tube-NIls 00 ~ ~d 
;, ,,;k.w i;W? anc:I benaficiaries ate ri'.}.;" 

(a) whether there is any proposal to 
induct new Boeing aircraft in the Air India 
and Indian Airtines; 

(b) if so, the number thereof inc:Iuding 
the names of the countries from where 
these are proposed to be purchased; 

(c:) the duration period of each aircraft 
fta)'ing hours; 

id) wwhether negotiations are also going 
0., with other aircraft manufacturing compa-
nies other than Boeing Company; 

(e) if so, the details thereof; 

(f) the number of aircraft hired by the 
Indtan Airlines from other intemational IUr 
Companies; and 

(g) the details of the annual rent of each 
aircraft? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAO): (a) and (b). Air India will acquire 
three Boeing 747-400 aircraft in 1993-94 
and one in 1994-95 at an estimated cost As. 
2333. 33 crores. Indian Airlines has no plan 
to acquire Boeing aircraft in the .near future. 

(c) This can be quantified only after the 
aircraft are depklyed on the netwoft( of Air 
India. 

(d) No. Sir 

i e j [ \:JeS :lOt ali's. 
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(f) Four TU-l54 aircraft were leased 
from MIs. Uzbekistan Airways and three 
from MIs. Balkan Bulgarian Airlines during 
the recent pilot strick. The services by leased 
aircraft were stoPped with effect from 09 
January, 1993 and sub"equently these air-
craft WE're returne':i. 

~g) The rate changca by Mis Uzbekistan 
Airv:?·,s (UA) was U6$12Cii) perflayinghour 
per;lirc~i:\lt. The ratr.. charged by Mh:. Balkan 
1=::.Ilgarir'1l' Airlines (bBA) was US$ 1200 per 
;:~':!1~1 ~lour for the first I CO I ,ours per aircraft 
;;er month ilnd US$ ~ 100 per flying hour in 
excess of 100 fling h0urs per aircraft per 
rn<'~ lnerdn .!l.irlines spent Rs. 330 croros 
for l<laSe cl1arges il tge at.rcaft co~t if rerr)' 
Uigtl,s of the aircraft arlO hotel aCGommoda-
tic., and Iocai expenses etc lor the crew in 
respect of aircraft leased from Ml s. 
Uzb&klstan Airways. A sum 01 As. i . 6C 
crores was spent for the simiiar fJ' ;rr,o!'e !or 
IhC! a;rcralt leased from M/~". 8alkz.n Dulg2.r-
ian Airlines. 

f Translation] 

Funds for Telecom Requirement in 
Eighth Plar. 

1049 DR . CHINTA MOrlAN' 
SHRI ~;AWAl f(ISHORERAI: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) 1I1e total estimated amount for meet-
ing telecorrlrmlnication requirements in the 
country by the end of eighth five years plan 

(b) whetherthe Government have made 
anangements for mobiliseing the sources 
required for the purpose; 

(c) if not, the amount estimated to be 
spent in this regard the end of Eigtllh Plan; 

(d) whether details of prionbas ho\lt:i 

been fixed while make reductkIn in the· 
implem~ntytion oftha scheme especially for 
run areas; and 

(e) if not reasons therefor:' 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM}: (a) and (b). Funds require-
ment of Rs. 40, 555 crores was assessed for 
implanting the Plan, that would add 75 Lakh 
new corlI'lections. While the feasibility of this 
target has been accepted, the outlay ap-
proved by Planning Commission is Rs. 2:-i, 
946 crores oniy. Options to rise the balance 
resOlJrces are under examination. but the 
expected additionally oj resources C<lnnot 
be qualffied at this stage, 

(c) to (e). Question ooes not arise. 

[cr.glisti; 

Earning by OoordorshartlAir 

1050. DR. LA~~MINAAYAN 

PANDEY: 
SHR !MATI SU: . .oIITRA 

MAHAJAN: 
DR. LAL BAHADLJFl ~A'NAl: 
SHRI ?ANDURANG 

WiU the Ministerof INFORMAilONANO 
BROAOCASTING b€ ~as.ed 10 !:.late: 

(a} the total reVef);;t! '3ame<:.i by the 
DoordarShan and All India Radio from * 
1I9rtisements during 1992; 

(b) whether there has been a st.ortiaH in 
the eaming during 1992 in comparison 10 
the last two years; and 

(c) if so, the reasons therefor? 

THE MINIC3TER OF STATE OF <HE 
MINISTRY 01= INF'::'RMATIO~ ANO 
BAOAOC,ASTlNG (SHRI K.P_ SINGHDE<..'): 
,fli The total gross ravenue eeJnf!d by ~I 
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India Radio and Ooordarshan from adver-
tisemen1Sduring 1992 was Rs. 58. 13crores 
and As. 355. 36 crores, respectively. 

(b) No, Sir. 

(c) Does not arise. 

[ TntnSlation) 

Development of Tourism in Madhya 
Pradesh 

1051. KUMAR I VIMLA VERMA: 
SHRI SHIVRAJ SINGH 

CHAHUAN: 

Will the Minister of CIVIL AVIATION 
ANO TOURISM be pleased to state: 

(&) whether the Union Government have 
received any proposal from the Govern-
ment of Madhya Pradesh for the develop-
ment of tourist spots in the State; 

(b) if so, the details thereof including the 
proposed financial allocation; and 

(c) the steps taken/proposed to be taken 
in this regard? 

THE MINISTER FOR CIVil AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c). During the current finan-
cial year, the Central D~artment of Tour-
ism has received only one proposal so far. 
for cons1t"uction of pl,grim Shelter at Unain 
at estimated cost of Rs. 4. 66 lakhs which 
has been sanctioned. 

(English) 

Civil Aviation project in Tamil Nadu 

1052. SHRI N. DENNIS: Will the Minis-
ter of CIVil AV!AT;ON AND TOURISM be 
pleased to state. 

(a) the det~ils of the diffemnt civil ::IVi1\ -
tion PIOjl'':'ts . ..;,'-.,. :""":."~ unopr rlr.;1''1ntatior , in 

Tamil Nadu during he current year; and 

(b) the total amount allocated for the . 
pI,Irpose? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI GHULAN NABI 
AZAO):(a) and (b). Majer projects schemes 
under implementation Tamil Nadu, during 
the year 1992-93 at a cost of Rs. 18 crores 
approximately, art the following: 

(i) Provision of Instatement landing 
System (llS) at Coimbatore and Madras 
(replacement of old equipment) 

(ii) Conversion of Medium Intensity 
Runway Lighting (~ » High Intensity 
Runway Lighbng (HlRL)et Tiruchirapalli 
and Madurai. 

(iii) Extension and slengfheaing of run-
way at Madras and Comllat.l1. 

Besides these , Terminal ~uilding and 
Control Tower at Tuticorin anti Comibatore 
were commissioned this year. A new airport 
at Salem is also getting ~ .. r commis-
sioning. 

Sasan Gir As A Tourist Sp.t Gujarat 

1053. DR. A.K. PATEL: Will the Minis-
ter of CIVil AVIATION ANO TOtMISM be 
pleased to state : 

(a) whether the UnionGollemment have 
received any proposal for 1M ~Iopment 
of sasan Gir of Gujarat as a tGurists spot; 

(b) If so , the details thereof InCluding the 
proposed financial anoc:->tioF1 rIJr it; and 

(c) the number of :ourists who visited 
Sasan Gir ctJrif19 1992-93 and the renue 
~e'f "G:le thereby? 

THE f.H·1!3TEi-~ r:0R (:1';:L ",VIATI~N 
A~'; i.' · 10UH!S;A (S:~t: :; ,~ · ;.AM NASI 
AZAn\ ;"') "1,, <:; -
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(b) Does not arise. 

MARCH 1. 1983 

(c) relevant staIIstion are not available. 

1054. SHRI PRABHU DAYAL 
KATHERIA: Will the M"mister d INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether the popularitly of 
programmes telecast/broadcast by 
Doordarshan and Aft India Radio has de-
cIned during the last two years; 

(b) i so, the reasons therefor; and 

(c) the steps taken by Ooordarashna 
and M India Radio to present qualitaifine 
programmes? 

THE MiNISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROAOCASTING(SHRI K.P. SINGHDEO): 
(a) No, Sir. 

(b) Does not arise 

(c) It is the constant endeavour of AD 
India Radio and Doordashan to bring about 
a qualitative improvement in their 
programmes in order to sustain the interest 
d the listenersMewers. 

1055.SHRISHRAVANKUMARPATa.: 
WII the ...... 01 FOOD PROCESSING 
INDUSTRIES be pIMMd 10 ..... : 

(a) the .... 01 ExcIuIiv8 Economic 
Zone (EEl) along the Incian coasIa and the 
percentagedlhewortdExclusive-Econo 
Zone tala to India's share; 

(b) the extent 01 marine-products yield 
per year in IncIa, and the pen::elltage 01 the 
world marine products from exploitation 01 
ExcIusive-Econo Zone does Itconstilute 
during 1990, 1991 and 1992; and 

(c) the position held by India amongst 
producers and exporters 01 such products in 
the world? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) 
The area 01 Indian ExclusIve Economic Zone 
(EBZ) is 2.02 mllion Square Kilometers. 
The percentage 01 Indian EEZ as compared 
to the total EEZ d different countries 01 the 
world is not available as a number of coun-
tries have not settled their maritime bound-
aries and some countries are yet to declare 
their Exclusive Zone. 

(b) There quantum and percentage 01 
marine fish production in India in the context 
01 wortd fish production during the last three 
years are:-

Year Marine fish production in 
India (In lakh tonnes) 

Percentage of World 
Production 

1989-90 22.57 

1990-91 23.00 

1991·92 24.69 

(c) So far fish production is concerned, 
India ranks seventh in the wond. The total 
export of fish & fish products by top ten 

2.71 

2.71 

2.82 

countries of the wond is about US $ 1Sn8 
million in 1989 compared tolndia's export of 
marine products of US $ 481 .18 million in the 
same year, 
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12.00 ... number d persons were arrested under 
Preventive Oelention Act, which was know 
as MlSA in thoee days. I remembera that in 
1980 MlSA was replaced by National Secu-

OISCUSSION ON USTED SUBJECTS ' rity Act. AI. that time Shri Vajpayee and 
ON THE flOOR OF THE HOUSE moved a resolution in the House to the effect 

MR. SPEAKER: WeD, I would like to 
bring to the notice of the hon., Members in 
the House that the matter d discllSSing the 
unfisted .1bjacIs on the floor of the House 
was diIa •• ed in the Business Advisory 
Cornmiltee and it was a very considered 
opinion d the members of the Business 
AdvisoryConvnittee that for half an hourthis 
should be allowed and mont then half an 
hour it should not be allowed, and each 
Member may be given two-three minutes' 
time and not mont than two-three minutes' 
time. It was also the considered opinion that 
on each d the topics, not more than one 
Members should possi)Iy be aJIowed to 
speak and after the half an hour is (Ner, as 
we do with the questions we should go the 
othei" topic also. 

Wei, I am just bringing it to your notice 
80 that we can utiise the time for diSCIlSSing 
the meters which are of importance, pr0b-
ably some times mont important then we are 
discussing on the floor d the House. 

12.01 In. 

RE. ARREST OF SHRt VINAY KATIYAR 
UNDER NATIONAL SECURITY 

ACT. 

( Translation] 

SHAI LAL K. AOVANt( Gandhi Nagar): 
Mr. Speaker, Sir, yesterday one of my party 
colleague Shri Vinay Katiyar has been ar-
rested under National security Act. Many of 
us do remember the year 1975 when a 

·Not recorded 

that National Security Bill should not be 
passed. AI. that time all the NorH:ongresa 
paJties and tnen'lb4!rs has opposed it. We 
should fofget -PreventiVe Detention- after 
this litter experience. Shri SomnaIh had 
diIveted a very impressive and forceful 
speech. The Govemment had assured the 
House at that time that it would not be 
misused. The Govemment had said that it 
would not be used against the persons 
engaged In the legitimate trade activities . It 
is also true that at the time when MISA was 
in operation assurances were given but 
insatiate d that it was misused 

Mr. Speaker, Sir, Parliament was not in 
session when we were arrested during the 
Emergency. We were asserted in the month 
of June. H is for the first time that any 
Member d say Shri Vinay kaliyar has been 
arrested when the Parliament is in session. 
I thought he might have committed a very 
serious crime and thereby might have ~ 
vided an excuse iO the Govemment to arrest 
him. But when I went through his papers, I 
found that he had been arrested on the basis 
of speeches which he had made during the 
period of three years between July, 1989 
and Dec. 5, 1992. The concemed SSP 
prepared the report on the basis of these 20 
speeches and sent it to the district Magis-
trate on 25 Feb, many on the same date i.e. 
25th Febary many detention orders were 
issued and SSP himseH had admitted that 
the report prepared by him was based on 
those twenty speeches, ... (Interruptions) 

SHAI JAGMEET SINGH SAAR 
(Falidkot): The Govemment of his party in 
Uttar Pradesh has .. (Interruptions) •• 
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MA. SPEAKER: It is not going on record. 

(Interruptions)· .• 

[ Translations] 

SHRI LAl K. ADVANI: The SSP has 
himself admitted that police never took any 
action in regard to any of these twenty 
speecheseen no FIR was ever. It is strange 
that the speeches which were never consid-
ered objectionable during the course of 
three years, all of a sudden became objec-
tionable today that too after the incident of 
Dec. 6 in Ayodhya. The FIR which has been 
lodged mentions the name of Shri Vinay 
Katiyar alongwlth other members of may 
party. The investigations were con ducled 
for 40 day in regard to this F.1. R. and papers 
were filed with the Judicial Magistrate of 
LalitpUf. Inspite of this the judicial Magis-
trate condemned the Government. 

[English] 

The Government has not been able to 
make out even a prima facie case against 
any of the accused including Shri Vinay 
Katiyar. 

[ Translation] 

During all this period Shri Vinay Katiyar 
moved freely and continued to serve the 
people of his constituency and he continued 
to come to Parliament House, but now all of 
a sudden he has been arrested yeslerGlay. 
I consider it a case of political v~ndf!!ta. 

I think, generally legol action is laken 01 

against a person who is de\ain~a for D' 'V 
reasons. If he is found G.;lty of .commltting 
any otfene he is free t·:) move the '~ou;1 to 
cAend himself, but that course is not Op<!., 
~") a pew(,n detained under Prevent,vt:: D,,· 
'~'1il(,n Law. He has only orle optiL'~) bd'AtI 

"Not ?c,:orded. 

him. He can put forth his defiance before the 
Advisory Board when it meets after three 
mooths. 

Mr. Speaker, Sir, I rise to oppose the 
incident that happened yesterday had to 
draw your attention that a Member has been 
arrested under Preventive Detention for no 
fault of his. He has been arrested out of 
political vendetta. He has been denied his 
right to serve his constituency and to ex-
press his opinion in the House. Advisory 
Board would take three months time to 
decide his case but I would request your 
good self, as you are the guardian of the 
Members rights to give an appropriate sug-
gestion to the Government after sucrutinising 
the papers available with the Government. 
In view of all this I considered the case as 
serious one and have raised this issue with 
your permission. (Interruptions) 

SHRI MADAN LAl KHURANA (South 
Delhi) : We had made three demands in 
regard to the atrocities committed in the rally 
of 25 of this month. First that Government 
should tender apology, secondly an enquiry 
should be ordered and thirdly Police Com-
missioner should be suspended .. (Interrup-
tions) 

MR. SPEAKER: Please sit down. You 
should speak after him. You are speaking 
without my permisssion. You should speak 
after him. 

[English) 

SHRI SO~~~! ATH CHATTERJEE 
(Bo:p:;r) . M, . Sp~'oker, Sir. (Interruptions) 
Wish to raise a rrdt·." which, I believ-?is of 
unprecedented nature In our country ... ,here 
'he Ch,ef elecllon Commissioner of this 
trIO. miry _. (!.1terrul!lions) 

SHRI RAM NAIK (,Bombay North): Sir, 
Vol;; ,nus! kflow whathappenedtoour .. (Inter 
(Uptlt'/):,) 
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SHRI RAM NAIK (Bombay NOIthO: Sir, 
we must know what happen ad to our ... (b-
terruptions) 

( TranshtHon) 

DR. LAXMI NARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, hon. Mr.JaswMt 
had made three demands. Until thOM are 
fulfiled .. ( Interruptions) 

MR. SPEAKER: You please sit "wn. 
(English] 

MR. SPEAKER: Now, please. I am 
standing, you have te sit down. You know, 
just now I have brought to your nolice as t. 
how we can do the business in an effective 
manner. and that is why I have heanl with 
rapt attention what the t}onurable Leader.f 
the opposition had to say. I have heard it. 
What this to be dome? Well, it has to " 
considered by everybody concemed. I am 
not in a position to give a decisi~n 
imediatelyon this, but 1 have heard it with 
rapt attention. You don't expect me to give 
a decisinn on that point. When I called the 
other hon.urible ieaderof one of the ()ppG-
sition Parties we are duty bound to hear him 
with all the attention with which the speeches 
of other Members arealsoheard, and I hope 
that you will please cooperate with me. 

( Interruptions) 

MA. SPEAKER: Not like this. 

( Interruptions) 

12. 11 hrs 

RE. HOLDING ELECTIONS IN TRIPURA 

(English) 

SHRI SOMNATH CHATTERJEE 
(Dolpur): Mr. Speaker, Sir, I refer to an 
Order passed by the Chief Election Com-
missioner of India dated February 27, 1993. 

Sir, I am not cirtising him or his Order, I am 
only referring to it. 

Sir, the counlly knows that on the 12th 
of FebruaIy an Order was issued by the 
Chief EJection Commissioner to ,posIpOne 
the election in Tripura which was due to be 
I'IeId on 25th of February, till 3rd of April on 
the ground that the law and order situation 
in Tripura did not warrant or was not such 
where an election could be held in a free and 
fair manner. Therefor. there had been some 
alt.gations about the interference with the 
Section Officers there , with the police there, 
with a view to influence them, and Report 
WII5 called for by the Chief Election Commis-
."., from the Chief Electoral Officer of the 
3&Me of Tripura. A Report was sent exoner-
~theconcemedpeopleofallthecharges 

which the Chief Election Commissioner has 
I*W characterised as a rubbish report and 
he .rected further report to be given. 

Mr. Speaker, Sir, it appears from the 
ChiIIta.ction Commissioner's Order that a 
funhtr l'epwt has been given by the Chief 
~ Offtcer of Tripura .; . 

MfiI. StaEAKER: Somnathhi, should 
we -.cuss all these facts now 

SHrtl SOMNATH CHATTERJEE: Sir. I 
will be very bflef. 

SHrtllNDRAJIT GUPTA (Midnapore ): 
Hew • you eXl*=t to dispose it of? It is a 
serieus matter"" the han. Minister had 
m... a e»ntradicti.n here the other day 
denytin, all these things. I-«>w, the Chief 
B.cHn CornmissiW\er has categorically 
sai4 that this is happening malpractice, 

SHill! PAWAN KUMAR BANSAL 
(Cflanc:ligerh): On what~ are the~1 telling 
it? 

SHrt' SOMNATH Ct-IAiiJfiJEE: Sir. 
in the r.,ort it • • ...,.rt Itu' the Chief 
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Election Commilsice_ hils I8Iarr8d to 1he 
raportofbta.fElecbIlOllceralT,.,.".. 
Feu or fine Instin:es have been given, 
dates have been given ..... meetillgB had 
been held. whefe • Minister aI 1he G0vern-
mental IncIa .. also ....... and aIso1he 
a.f ..... on some occaaioIL Then 1he 
Chief Election Comm· •• ·ce_ has said. am 
quoting. 'TheI8 was no.. . 

MR. spEAKER: No, no 

SHRI SOMNATH CHATTERJEE: Sir,' 
wiI send you • c:cpy aI 1he Order. 

MFl SPEAKER: No, no. 

SHRISOMNATHCHATTERJEE:WeI, 
I shaI not give. He has said, there was no 
justiIication for any of 1he ofIicers to be 
prasenI there.{/ntem.fIIionS) 

SHRI PAWAN KUMAR 8ANSA.L.: The 
Chief Election Commissioner has based his 
remartcson no8llidence and he hascharacte 
rised 1he report of 1he Chief EJectoraI Offic-
ers as' rubbish' without any 
evidence( /ntem.fIIionS) 

MIt SPEAKER: You are yourself 
suggestillg certain things in the Business 
AdvisofyCommiltee and you are discussing 
the same thing here. 

SHRt RAM VILAS PASWAN (Rosera): 
This is a Press Release by the Election 
Commission. 

SHRI SOMNATH CHATTERJEE: Sir, 
the Chief Election Commissioner has totally 
rejected the contention that the presence of 
these officers at political party's meetings 
was necessary maintaining law and order 
had anything to do with the security aspect 

and he has cirected that dl8ciplluuy action 
IhouId be taken against aI· .... police 
offices and aD the district ofIiciaII who have 
been so far assigned electoral duties should 
be relived of their duties. and he has said 
lhat unless COfJ1)Ianc:e Is done, he wII be 
fon:ed to postpone 1he IedIon further. Sir, • '** 1his is an a!pf8denled 1iluaIion, 1he 
naem aI the Minister has been rafened to in 
the raportandthe Mlnislerhasdaniedon 1he 
IIoor aI the House that anything like Ihat 
happened.. 

Therefore, somebody eiIher 1he chief 
Election CommIssioner Is saying something 
which Is not correct or 1he denial by 1he 
Minister on the floor of the Hose Is not 
cOnact. The most serious1hlng is that the lie 
of the Tr1>ura LegIslative AsSembly has 
ended yesterday.·Today there is nO lie to 
the legislative Assembly. No election is g0-
ing to be held acconIngtothe present Order 
til 3rd April, 1993. We find that the old 
Government, discteditedGovemmentwhich 
has been found to be not in • position to 
maintain law and order and had not taken 
adequate steps for the purpose of holding 
eIectioIlS properly it even tried to inftuence 
the officers who have been assigned eIec· 
toraI duties and tried to inftuenc:e the police 

. oIficiaJs while the Iection process was is no 
and that has been stiU continuing. 

This is nothing but a direct attack on the 
Constitution, direct attack on the democratic 
rights of the people. Instead of holding 
elections in the proper manner, these set of 
people who have brought Tripura to this 
situation are being continued. 

We demand thai the President's rule 
should be enforced immediately although in 
principle we have made our reservations. 
But here, this is a case where the President' 
rule has to be enforced. There is no way-out. 
This has never happened in the past under 
the Constitution of India. Therefore, this is a 
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...... 1iIuIIion.1 demand flat his Govern-
ment immecIlIllJ impose the President's 
rule In T ..... and should dismiss that Gov· 
emmentfOlthwilh and should see that proper 
.... are ..., for holding free and fair 
8Iec::tioI1S in T~(/~ 

[Tt8IIIIdon) 

SHRI ANAND AHIAWAR (Sagar): Mr. 
Speaker, Sir,there has been rain acc0mpa-
nied by thunder, lightrng an storms in 
ChambaI division of GwaIior as well as 
Morena distinct of MacIlya Pradesh. As a 
result of lightning, one man has died in 
district Morena and a bus conductor in 
Teekamagarh of 
division.( IntenupIions) 

the Sagar 

lhefe was rain on the 25Ih February in 
the Sagar district of my constituency. There 
was haIstorm and strong wind and rain on 
26th, 27 and 281h. The crops of nearty 60-70 
viIages have been destroyed due to hai1-
stones weighting 700 to 800 gms. The crops 
700 to 800 acres of land Rahibeendemaged. 
The heavy halstones have also destroyed 
the houses of medium and small farmers. 
The farmers and labourers of the vIIages 
under the four towns of Rahatgarh, SIhari, 
BiIahara and Sapnapur have sutf8I8d m8xi-
mum loss as their wheat crop has been 
destroyed due tohailstom. They do not have 
any oCher means of 1iveIhood. Theirfamlies 
are totaIy dependent on the agricultural 
produce and the houses 01 labours, who 
even do not have the cuIMIbIe land, are the 
worst sufferers as Ibeir and houses have 
been raced. 

Mr. Speaker Sir, through this August 
house I request the Government to provide 
immediately 25, 000 to every xyz farmer 
whose crops have been destroyed and, Rs. 
5000 each to labourer who do not cultivation 
of their own and whose houses have been 
damaged Under a special relief scheme. 
Moreover, they should be given bamboo 
staff. (Interruptions) 

12.1 ...... 

RE. AlLEGED POLICE AJROCmES ON 
BJP RALLUYISTS ON 2S THE 

FEBRUARY 1993 

[ Translation) 

SHRI MADAN LAL KHURANA (South 
Delhi): (Interruptions) Mr. Speaker, Sir,the 
question raised by Shri Advani is linked wilt. 
(Interruptions). When Shri Jaswaht Singh jI 
raised the question, he mentioned abed aI 
the incidents and had said that our first 
demand was that the Government should 
tender an apology for the atrocities commiI-
ted in Delhi and theolherparts ofthecounby 
on the 25th. Three hon. members of the 
Congress Party and some others from oIher 
parties were not allowed to corne to the 
Parfiament House from Vljay chowk side 
and when they staged a c:Ilarana, the G0v-
ernment tendered apology and one House 
was adjoumed. But on the other hand When 
the . National President and Members of 
Parliament of Bhatiya Janta 
Party .. (/nterruptions) .. was beate , the 
women M.Ps were beaten up and yet ~ 
Government is not ready to tender any 
apology. Our second demand is that aa the 
atrocities committed should be probed and 
ourlhlrd demand is that the PorICe eornrn. 
sioner responsible for it should be sacked. 

Shri Katiyar ji has been arrested under 
NSA. We would like to know that a village, a 
town has been discussed but when the 
murder or democracy is taking place why 
nobody is being held responsible for it and 
not being punished. Somebody will be 
booked or not. 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow) : Mr. Speaker, Sir, you know it 
that I have always been co-operating with 
you in the smooth functioning of the House. 
But now it does not seem that the Parliament 
is functioning property. 
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Mr. Speaker. Sir. I would like 10 draw 
your attention towards one aspect of 1he 
incident that ooet.ii1ed on 25th February to 
which you also related and I would Ib to 
seek your direction in mgaraing these. If we 
hold a really by defying Government orders 
then we are prepared to face the cons&-
quences thereof but when a Member ef 
Parliament is beaten ana it is said that he 
should be taught a lesion and even Ile lady 
members are not spared then you as well as 
this House will have to thing over H. You may 
ask us to give a privilege notice and assure 
us to COnsider that. But when the hon 
rnemb&rs of Parliament are a'>Semb!lid !n 
large number and they already to C()I.!Tt 

arrest and even then they are beaten by the 
Police and are threatened that they shOiJld 
be taught a lesson because they are Moo-·· 
bers of Parliament, is it not the issue of the 
dignity and prestige of the Parliament. Thi£ 
has happened with us time. In future this any 
happen with other hon . Members also. It is 
a serious matter. 

Though. the Constitution Club is not in 
the precincts of Parliament but in some way 
it is associated with the Parliament. It is 
associated with all of us . Today it is callel! as 
Vithal Bhai Patel House earlier it was Con-
stitution Club. If the hon. Speaker says that 
it is out ofthe precincts of the Parliament and 
fie cannot interview in the it will not be a fa ir 
decision. I want to know why the hon. Min-
ister of Home Affairs cannot make a state-
ment on the incidents which took place on 
the 25th February. These incidents have 
happened in Oelhi, five hon. Members of 
Parliament are lying in hospital, two of them 
have suffed damage to their eyes, they be 
are not self -inflicted injurises on their own. I 
would tike to know that why the Government 
0( India or the Ministry of Home Affairs did 
not hold any enquriy into it? The hon. Minis-
ter of Home Affairs should make a state-
ment here. The people were maltreated that 
day . Thousands of people were ready to 
court arrest. a the:y were belabuored and 

injured and driven away. it was an ~ 
tG those people. 

Mr. Speaker. Sir. water canons wete 
trained on them.l was Jnformed that while a 
high-level meeting was being held In Delhi. 
a top police official siad that it was sug-
gested to them to mix medicine in the water 
which may cause it change_ But that medi-
cine was not added to the water. But was , 
intended to aim the water canon Shrl Joshi 
that very day? Those hon. lady MembelS 
who are injured that day may be called to 
your Chamber and you may get a first hand ' 
account of what happened to them on that 
day. I want to state in the House that it is right 
that it is a political battle between the ruling 
party and us. It banned the raDy but we held 
hundreds of rallies instead of one. If the 
Government considers it its success I would 
not like to say anything. But Mr. Speaker. 
Sir. the behaviour of the police with us was 
very harsh that day. People were detained 
in bus and were not allowecl to come out for 
three hours. When those people asked the 
police to allow them to answer from the 
nature's call. because they had been com-
bined in the bus is for three hours. they were 
not allowed to get down from the buss. They 
had tit urinate and defecate inside the bus 
only. Could they not be sent to jail after 
arresting them? The stadium where they 
were sent was turned into a jail There was 
arrangement for food. wate. and tOilet for 
the people detained there. That day it started 
raining was it an ordinary incident which can 
be parried easily? 

Mr. Speal<:er, Sir, first you should con-
sider our motion 0f Privil~e. secondly our 
should request the hon. Minister of Home 
Affairs to make a statement here. A state-
ment giving the details of the incidents of the 
25th February should be made and oppor-
tunity should be given to discuss it in the 
House. We should not be depriver! 01 our 
right of expreS5io'l . Ho.vev~l. today II. "'I,ave 
been given ttl is oP\lorttolnity . Thl! Mi;lisler vI 
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HomeAftalrsshouldtJe~tomake pall f have hen it wIIh ,. attention. I 
a ....... in this regard. ThaI dey 5hri have s;;ven you lie CJfIPGfIUftity to ventilate 
Jsswant Singh had expressed It very cat· yourviews.fshfJufdgiveopportunilytoOCher 
egoric:aIIy that the COI1OJct of $Jdt a Police Mernbefsalso.1 h8veheardit.letus wait for 
CamrnissIonef need to be probed into. To- sometime. let us findoutwhar thEtGovem· 
,. he Is helping the Govemenmt some- ment has to say. After al theM things. we 
wey. The government thinks that he is help- will come bade to )'f)U. 
irw;Il some way, but what will happen if the 
detelaplnents are out if c:ontrof? Again ifltle [TransIetionJ 
Congress MPs are stranded in VIjayOwMk. 
the inc:IcIeAt of the 25th February In Ihe Vlthal 
Bhal Palef House should be investigated. 
The han.. Horne Minister shQuId corne and 
make a statement here in this regard. Shri 

SHRI MADAN I..AL KHURANA: lhe 
nationalleaderotourpalty has been misbe-
haved with (Interruptions) 

Kaushal should ~ transferred eIsewtlen! r English} 
because it will be in the ifttetest of the 

MR. SPF..AKEA: Shri Ni!ish Kllmar .. 

( InI~rrupticns) 

SHR' MADAN U\L 1~'iURANA: Mr. 
SpeiWlr, Sir, whet $tapti ha ... -e been taken 
on ou! throe denirlds7 We rftU$I be in-
fooned abOut that ... 

;;HRI KALKA OAS (K'l~ Bagh): Our 
lea~ M, ~lg talks and ;he Gewem--
men! ~~m'.1M. 'NAtfI<?~ 
~<' (;i1Icoopt"<t mtllTt? . 

SHRf UltJAN '...AL. 1\t-\URAHk The 
lil}tOl'1<;i! ~..."t of IN G.J.P. has bean 
beman tJp. _(' 1ItJ9tI'I./ptiOnIJ) 

MR. SPEAKER: Now. whalfJ\:er has 
beer; ~:.ald ,')!I'\ It.s aoor of tOO House, I have 
hean1 " ooJe"" 'ifill ~ty. 

MR. SPEAKER: P!4w.i.e do 001 if.'P.; 
atl impfessio:\ t~at you will only sPeak :t:, 
do not aIow the other Members to speak. 
That is rMlC correct. 

MR. SPEAKER: i h~ $aij veiY 
carefully all those~. You shoul·:1 s« 
down. Let Shn Nitsih Kumar speak. I'IOW 
Please do not disturt;, 
[ Translation} 

SHRI MADAN LAL I<HURANA: Our 
party Is tlClt being allowed t" funct!o,') 

MR. SPEAKER: Pk!efiS do net give 
the impression that you take the opportu-
nity to speak and dO not allow the others 
to speak. That is not oorred. 

(lnt~ 

(~ SHRIMATI VIJAVARAJE SCINOIA 
«',una): Mr. Speaker, Sir, we have been 

MR. SPF"..:AKER: WhateY8r con.::ems humiJiatedgrealty. Wewillnottolerateil We 
me, well, that is OM part: whatevat' con- will not let anyone listen, unless the Govern-
Cf'ms lJ\(. ~8fflI'mInt. thllt is a dmerent ml'mt C:onIdS forward with some repfy to it. 
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SHRI MADAN LAl K'iURANA: This MENTARY AFFAIRS (SHRI 
Gowmment has become deaf and dumb.. VIDYACHARAN SHUKLA): ........ to 
Mr. Speaker. Sir. our party is not being S8ythatlhaveleltenedlo ..... ~and 
allowed to function. I wiIIg!ve a reply here as per yow cIrec:tion. 

(English) 
We will abide by your decision whelhefyour 
ask us to give a stalenaIl or to IIIIre any 

MR. SPEAKER: I will discuss with the other step.(/n~ 
Parliamentary Affairs Minister. 

( Translation) 

SHRIMATI VIJAYARAJE SCINDIA: 
Women are being insulted and the hon. 
Members 0( Partiament are keeping siIencIe. 
These people are maintaining silence. --? 
( lnterrvptrons) 

( E.rtgfishJ 

MR. SPEAKER: This is not going on 
NCord. 

( Intenuplions) 

[T ransIatiooJ 
SHRI LAl K. ADVANI (Gandhi Nagar) 

Mr. Speaker. Sir. as far as the hon. Minister 
d Pariamentary Affairs is concerned. he 
has already given certificate. He has justi-
led it. Wewanttoknowfromthehon. Home 
YnistM. since he is responsible for iI. (Inter· 
n.pions) Mr. Speaker. Sir. the hon Home 
Minister should give a reply in this 
matter .• (lnterruptions) 

(English! 

SHAI PAWAH KUMAR BANSAL: This is 
infair. the way they are doing. (Interruptions) 

MR. SPEAKER: let me see what the 
GovemmenI has to say. 

( Interruptions) 

(TransiationJ 

THE MINISTER OF WATER RE· 
SOURCES AND MINISTRY OF PARLIA-

--Expunged as ordered by the Chair 
-Not recorded 

1Z-311n. 

AI this stage. Shti RIIjtIeer SintIt. Dr. 
P.R. Gangwar and some aIMr hon. ...,,_ 
belS came and SIJOOd on the floor ,.., lite 
Table. 

[ Translation) 

MR. SPEAKER: Please take your ... t 
I will not allowed this daily .. 

(/n19fn.¢ons) 

(EngfishJ 

MR. SPEAKER: I do not appacia1e 
this. You shall\ave to go back. 

MR. SPEAKER: Please go bedr... 

(Interruptions) 

{ TransJationj 

MR. SPEAKER: You should not behave in 
this way. You wiG have to go back. 

( tflttJrruptions) 

(English) 

MR. SPEAKER: If you go beyood a 
certain limit. ,I wili not be good tor you. 

(InterruptionS) 
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MR. SPEAKER:. If you go beyond a (TransIafJonJ 
c:eItain limit, it wiI not be good for you. 

[ TtanSIaIJonI 
MR. SPEAKER: Joshi ii, it is not good. 

You wiI have to go back. 

(~) 

(EngIsh) 

SHRI LOKANATH CHOUDHURY 
(JagaIsinghpur); Is. the way that the leader 
of the Opposition shoufd function in 
Parliamerd?(~) 

SHAI OIGVIJAYA SINGH (RaigaIh); 
How long .. _ going to tolerate this? 

( TratJSIatjon) 

It is going on tor the last three to tour 
days. Mr. Speaker, Sir, you wiI have 10 
maintain Ofd8rin the House. (/~ 

MR. SPEAKER: Please go back to 
your seats.. 

MR.·SPEAKER: TheHoulencMlIInda 
adjourned to meet again ai 2 p.m. 

12.36 tva 

The Lok Sabha ",., adjoumed" 

SHRI MADAN LAL KHURANA (Soud'I 
Deb): Mr. Speaker, Sit; at the time, when 
Chandra SheIchar; was Prime Minister, two 
policemen d Haryana were found spying 
and the GcMNnna1l was dismissed due to 
that only. Now OW party president has been 
assauIad and women have been beealen 
up but by .. not I88dy even to beg 
pardon. 

Sir, _ would like 10 request you to ask 
the han. Home Minister, who is silting here, 
to speak. • has been said about the hen. 
Member d Party Katyar ji, that he may be 
treaead .. an ordinary prisoner. We would 
.. to ...... that first of althe government 
shoutdbegpardon for the atroQties commit-
ted on the 25th February. secondly, f1ere 
should be .. Inquiry into the incident and 
Ihifdy, the police commissioner KaushaI, 
who is f81POIlSibie for it, shoutd be trans-
femId and KIIIyar ii, who has been arrested 
IM'Idar N.SA and that too during session, 
should be .... uad.(~ 

SHRI DAU DAYAL JOSH) (Keta): Mr. 
.SpeaIrer, Sir, the dictatoriship of the Gov-
~.(~ 

l~ 

MR. SPEAKER: I do not apprecide it. 
You pIe.- .... yow seat ncM ... 

(~) 

Fourteen 01 the Clock MR. SPEAKER: Nothing going on 
record. 

The Lole Sabha re-asssmbIed."., Lunch 
at two nWwfes past fo&fteen 01 the aadt. (~). 

(MR. SPEAKER: .. the cNij MR. SPEAKER: NoChing is gcing on 
racont. 

RE. ALLEGED POLICE ATROCITIES ON 
B.lP RAlL YlSTSON 25TH FEBRUARY, (~. 

1993- CONTD . 

•• Expunged as ordered by the Chair 
·Not recorded 
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MR. SPEAKER: Hon. Horne Minister 
and the han. Minister d Partiamentary Af-
fairs anJ pnJSent ttera'who may say s0me-
thing wiIh regn to the statement made 
.,.,. by him .. 

( Interruplions) 

SHRI DAU DAYAL JOSHI (Kola): Mr. 
Speaker, Sir, whatever they speak Is •• 
highly on ob;eticnable (/~ 

(English) 

MR. SPEAKER: I am waming you Mr. 
Joshi now. 

( Interruptions) 

[ Translation) 

SHRt TARA CHAND KHANDELWAl 
(Chandni Chowk): Mr. s,Mker, Sir. the 
matter is that even if he does not say sony, 
does not apoIogi&e .. express their sorrow·· 
( InrelTlJ(Jlions) . 

{English) 

MR. SPEAKER: This is very wrong on 
your part to have used Ihat word. I think this 
win not go on record. 

(TransJaDonI 

SHRt TARA CHAND KHANOElWAL: 
Mr. Speaker, Sir, •• the COf1iunCt won:I for it 
is •• 

MR. SPEAKER: I think this han . ._. 
berisbehaving in an improper manner in .. 
House. 

( Interruptions) 

-Expunged as ordered by the Chair 
"Not recorded 

MR. SPEAKER: PIMse Ieee, 4IUiet. 

(Interruptions) 

SHRI DAU DAYAL JOSHI: It is an 
unfortunate situation. 

This ... happened for the first time in 
Delhi in the history of Inda. (Interruptions)· 

(Eng;sh) 

MR. SPEAKER: Nothing will ge on 
record. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Speaker, Sir, I 
was given to undefStand that t since Ex· 
pressed my regret In the other House . I 
have not done the same in Lot< Sabha. 
regarding the hon. Members who were in-
convenienoed. (IntemJptiMs) 

SHRt MADAN LAl KHURANA: No. Not 
inconvenienced. 

( Interruptions) 

r Translation} 

SHRI MADAN tAL KHURANA (South 
Delli) ~He has been beaten up. He has been 
assaulted and they say that he has been 
unconvinced" (lntemJptions) 

SHRIMATI VIJAYARAJE SCINDI" 
(Guns): I would like to submit most humbly 
that the people have been beaten up. they 
fell unconscious, they were kept in the in-
centivecare unit and1hey cfld noteven. come 
to senses for two days you say they have 
been inconvenienced. (/ntetruptjons) 

SHRI 5.8. CHAVAH: I would like 10 say 
that after listening to me aItenIIveIy, you 
may ~ out any inference you like. 
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[English) 

Sir, actually what I stated in the other 
House was about the inconvenlcnce causeti 
to the hon. Members. We do not m<.kc any 
difference between ona Member <1nd the 
other. Allihe hon. Members of th i~ He-use C'f 

the other House are equally importal;! to l'S. 

and we would like to maintain the prestig,'). 
Certainly I feel regretful of anything h(}: 
gone wrong. I can assure tho hon . M ;)mbe r:; 
I;'al we are certainly not in favour of doing 
anylhing by which the Members ~hould fY) i 
that they Kave been particuiarly ct aSJn fe·' 
any kind of iII-treatment.That is thE; entire 
substance of what I wanted to sa: 

Sir, the second pOint is this. If an, 
excesses have been comm;!tcd, these 8f'..: 

matters which are always looked into by tl ,r .. 

Government; and if any er-::ess has Dr>]: 
committed, certainly we win !o')k in the mell' 
ter. 

About the third issue which is about til '. 
removal of the Po!ice Commissioner. i fl r; 

question doesn't .arise and we will not rr> 
move him.(/nI8rruptions) 

[ Trans/ationj 

SHRI MADAN lAL KHURANA: Th\-!y 
went to see our party prc:s :ctent (lnterrup· 
tions) 

SHRI RAM VILAS PASWAr\j (Roscra i 
Mr. Speaker, Sir, I had said about Tripun. 
The hon. Home Minister is present here i 
would like to request him til at President's 
Rule should be imposed Tripura. What has 
appeared in newspaper is quite serious. The' 
election Commission has Icw~llerl charges 
against a Minister. Therefor!;) , 1 wOuid like to 
make a demand from you tl1<1! the President 's 
Rule should be imposed Iherf~ . (Intefluptions) 

SHRI S.B. CHAVAN: ThJI is f!ol con· 

'Not recorded 

cerned with the Home Ministry. lhat is 
concerned with the Law Mi~ and I canl 
S3Y an~1hing whelher he would be able 10 
say something about it. 

SHRIAMTI VIJAYARAJE SCINOIA: 
Whf't hr.s haprcned on thot day may be got 
':! xamilled by the hoo . Minister himself. Had 
hg C(;fr.C to know that atixifies have been 
commilted .(In' .... : " ions) 

[English) 

SHRI A. CHAR~ES {Trivandrurn): Mr 
~~peaker, Sir . r tilse give chance for the 
r"pmbNS C,YI;':_" 'S s ide of the House 
also.( Interrup fI'¥' ,sl 

MR. SPEAKEr;: l wi!i give Y;X1 also a 
chanCE, 

( InterrJptions)' 

Mil. SPEAKER What Shri Nimlal Kanit 
Chotterj0£, is saying. is not gOlllg on record. 
Onll tl i3 speeches of the han. Membefs 
whom I "a'le ailowed will go 00 record. 

: Interruptions) 

SHR!tvlATIVUAYARAJESCINDlA: Mr. 
Speaker, Sir, I would like to imuw whether 
the police commrt!~d "xcesses on its own Of 
it did so as parGovemment onjers, 0nIy1he 
Government car, say about it If the Police 
h:ld commilied exce~ses on its own and no 
~uch ord::::rs were issued by the Govern-
men!. them the poiice shOuid be taken to 
task. Thd Governmc:it can conduct an in-
quiry 1'1 io it A.'t~r that the Government 
should punish t!1e Police an{'l admitthetrown 
miE'take . Please do some~ing. (Inte~ 
lions) 

THE MINISTER OF HOME AFFAIRS 
(Stlrl S.G. C',Jv?n ) I have already made it 
cleJr 1'1 :llay slaiemool thaI lA,'henever any 
such compiJin~ i!' roceivOOd by us, I person-
~:~, I( We_wi!! take ap;>ropriate action 
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if it is 80 required. (InIetn.IpfIoM) T ..... (~ 

SHRIMA.TI VIJA YARAJESCINOIA: Mr. 
Speaker, Sir, how wiI they raceive com-
plaints. The pole will not make anyCOl'l'1llaint 
when It Is Itself commiltlng activities., How 
can one 8lCp8Ct Jhat the police would make 
a compIainte to the GovemrnenI In this 
regard? We 818 making complaint. It Is pur 
compIainl(lntenuptions) . Hon .. Members, 
I request you with folded hands to dow me 
to speak. 

I would like to hwnbIy request you to 
conduct an Inquiry and Fix responsiJIily. 
The Commissionerwil also haYe to betaken 
to task. He should be removed from here. 
Simply puitIng the blame on the police c0rn-
ing from 0Iher States and making a state-
ment to 1he press in this manner would not 
do. The maIter should be inquired into pr0p-
erty . We have fuI faIIh In you. Either the 
Police or the Govemment is at fault. When 
the Government had not given orders. how 
cId It happen. It should be ItwestigaIed 
thoroughly. peaceful (/nIem.f:lCIIons) 

[English) 

SHRI S.B. CHAVAN: There is noques-
tIon 01 any Inquiry. Adudy, I have very 
clearly staaed what I wanIed to say on that 
maner. (Interruptions) 

(TransIaIiotIt 

SHRI MADAN LAL KHURANA (SouIh 
Oeh): We have thrae demaMI, find, &A 
cordion. apology, second, conducting an 
Inquity and ramovaI.(/~ 

MR. SPEAKER, Sir. I would Ike to 
submit that .. (/ntsnuptions) 

14.12. In 

RE. HOLDING ELECTIONS IN TRIURA-
Contd, 

[English) 

SHRIINDRAJIT GUPTA {MIdnapoce): 
Sir. , I have written to you about 

SHRI A. CHARLES (TrMIndrum): Just 
a rninua8, Sir. About this. I may be heard. 
(Interruptions) I mean, the ealiler 
matter.(/nt.rruptions) I have been 
pleadi .. g.(~ 

MR. SPEAKER; Onbehalolyourparty. 
the Home M"lRister has rapIied 

SHRI A. CHARUES: But I should be 
given an opportunity. 

MR. SPEAKER: It Is not your right to 
say everytIW'Ig. The Govemmenl is speak-
ing on your behalf. 

( Intetruplions) 

SHRI A. CHARUES: I am pleading. 
(/~) I request you. Sir. 

MR. SPEAKER: PIeeae do not compii-
cete the matler. You undenItaIlCllhat Home 
Minister has spoIcan on your behalf. 

SI-IU A. CHARlES: No, Sir, we w .""" 
saIisfied.{~ 

SHRI N>RAJIT GUPTA; Sir,I am only 
seeking some guidance from you. 

MR. SPEAKER: From me? Youshould 
guide me. 

SHRIINORAJIT GUPTA.-Guidance; I 
am not asking you to do sorneIt*lg. 

MR.. SPEAKER: No, no, you should 
guide me. 

SHRIINDRAJITGUPTA; You 888, here 
is an ~ matlerlq)l'8C8dented. Here 
is Chief Election Commissioner's written 
communiqu8 or order in which he has spe-
ciftcaIy cited instanceS, at least thrae in-
stances place, time, etc. where, according 
to him, it has been es1abIished that officers 
of the State Government, who are on elec-
tion duty plus some police oftic:es, were 
preeenl They had been called to various 
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places. Among the.,..., who met Ilem ~lheirpointdviewandintheprocess 
there, according to him, __ the ~ theElectionCommissionwiUbediscssedon 
MInister d TJ1lura plus one 01 .. Membenl the floor of the House, I shall have to apply 
of the Council 01 Ministers of the Union. And my mind. I shag have to take the acMince of 
het.assaidb'l~Uh.semee'i·J9S_reimlgu- law and legallumonaries in the matter and 
I8r. 1t amounls to a rnaIpractirIe. They had no take a deci3Ion. If you come to the House i 
business to IT,,", the:-e and io &!cuss how a ~ manner, under the rules, I wit ge~ 
to conduct the elections. carefully examined aoo then given a deci· 

NO"'f, he has given an order drecting 
that 1hese offlcps, who are to be identified, 
shouIcf t» removed from further eIecOon 
.tlly.1f they are riot removed, he says: • t wiI 
not ab, eiet;tion to be heid again.- But he 
has net ~ any order or any directive 
regarding !he political personalities who am -
invotved. One 01 them is here who, the oIhef 
day, contradicted aN ~ . ·Iegations and 
said: - I deny them.-

I am seeking yourguidance. How do we 
proceed in the matter? Ale you going to 
leave it like that? 

Then, who? 

MR. SPEAKER: I am giving my views 
in that subject, if you have COOIJIlete<1 

SHRIINDRAJIT GUPTA: It is 8 very 
severa matter. Those oIIicers wiI have to be 
death with by the Slate Govenwnent. As far 
as the political leaders who .. irWoIIIed a re 
concemed. who will they be dealt by? They 
are members of the GoIIemment also. 

MR. SPEAKER: Now,youhaveposed 
a qUestion and I wiD reply to it. Thera are 
somecontilutionalaulhorities. Election Com· 
mission is one of the constiWional auth0ri-
ties, CAT is another cosnIuIionaI authority, 
the Supreme Court and judges are c0nstitu-
ent authorities, Matters of this nature are not 
generally discussed on the floor of the House. 
How, if you are saying that somebody from 
the Government side has done something 
that is a report form the Election Commis-
sioner the other side will also be entitle to 

sion on tat, B>.Jt. abruplty I am not in a 
position to say that t!'lIS should not be done. 
or this should oct bedc.ile( Interruptions) 

SHRI CH~,N9R,A. JEET YAOAV 
AzagarhBut let the? Gwernment come out 
with a statement., We agree wi! you and we 
81'9 not insettil'lfj for a discussion. But the 
Governtl'lStlt shcufd come out with their 
point of view (Interruptions) 

SHRJ SOMNATH CHATTERJEE; ( 
BoIpur) Election Commission has got noth-
ing to do wit President's rule. The term if the 
Tripura legislative Assembly has gone; five 
years gave gone. Therefore, there is no way 
out. (Interruptions) 

[ TransIaOOnJ 

SHRI. MADAN tAL KHURANA; Mr. 
Speaker , Sir, the Government should an 
unconditional apology in regard to the 25th 
incident (lntsmJptions) 

MR. SPEAKER: WiR the you not aIow 
others to speak.(/nterruptions) 

(Engish) 

MR. SPEAKER: Is it your House only? 
You have to sit down. I am hearing them 
now. (Interruptions) 

[ Translation] 

SOME HON. MEMBERS: Please ap0lo-
gies (Interruptions) 

MR. SPEAKER; It is not so. This House 
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belong to olner also as much as it belongs 
to you (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): 
The Minister of Home Affairs should ex-
prnss unco'ndilional 
aplogy .. (Inii " 1J;:li(lIIS) 

SHRI 8AU'l-.J PASS I (Namitali: A 
s(·h0m·} wa.:; b( '11-; ;. no ) ,IMd Ie put us be-
hond the ba-~;. -r r.' "'jjll' le·r of Home Affairs 
3hOlid ape' :>gi t .·; ,. nc"';ctil,ooa!'r (/nterruD-
!iOn8; 

.. IR. ~_ " ~AKEC:l: ::-i : 'l'na!h. I' I am on 
/ 0(..1 p .)lnt . ! am nol S;l ,,9 t'l<l ' this matter 
:·,a£ ': dealt with ill a pd":ic'ul'lf manrer. In 
r ':1 IT, :',d, ! .'i.n not overy c!(';jr as '0 ""h1t Will 
C0(T'C out 0' a n',31tcr .-1 ·: ri r. n,;lurE: wh0n 
he r0l,U" or· :Ila fh'N .)fHl.;) HoL..".c. if YOLI g'vc 
'111-.' il propl.'r: ;ollcc I WIll l.:·: itcxamtned and 
w,' ' .... iH cor r,( back 

f rlHI SOMNAI H CHf..ITfP.JEE Sir , 
g,II8 ~ ne half a m::\lije. There are two as· 
pl~C!S j the f"<ltter. Olle is what .... ill happen 
veH r 'l ,.~< , rd to the pt::-:::on whosc~ cond lct 
I ' :~s bt:(~n CCllllc (.;·r.Kct apon by the Eiechon 
C()mrr.is~:()ncr 1" e t)~her aspect is about 
Ihe vo!i :h21 hcs t··een create':! ilS :ho Leg-
islative Assembly ~ teor .... as axpired. There 
Gannot be any - '~!Jlslatrve A<;!;',;; mciy now; 
thne is none. Ht>n~, the only aitem:l!ive is to 
impose President's ruie. Ht'Wcan:J Govem-
men; , which has bEGn indicted by the Eiec-
tion Commissioner, continuo under loe gm'b 
ot Ih") r:real<iker Government? ThaI I:' ar:, 
j',sue " ... hieh is entirely with the C;>.ntr _'ii G ':JV-
,); tlmenr.? 

MR. SPEAK:':R: I apprec~ate what you 
have said. Ploase take your se:}t. As far as 
tho sF.v:r;nj j:)ilrt of 'I.;ur qu-;s!ion I;; "on· 
t:ernell , 1 hew" no dif:i.;.:.;IIy. it lhe, Govern-
mc", W,.,fS to r(;~pond II) thai. Uut as far as 
the first part of your que:;!;on is concerned 

I have rt;:plle,J. 

~JHRI SOMNA TH CHATTERJEE: I halle 
said Ihal there are two aspects and both are 
;n tncnC!'1t. (/ntarruptions) 

BJP raliysts on 25.2.1993 
SHRI INDRAJIT GUPTA: The Home 

Minister is here. He should inform the House 
about this. Since yesterday, the 28th Febru-
ary. life of that" Legislative Assembly has 
expired_ Today is the first 01 March. What is 
the arrangement that the G0vemment has 
made to till this void? (InterruPtions) 

, AN HON. MEMBER: We are nol going 
to give in just by saytn£ that it shall be 
inquired into (Interruptions) 

SHRI SAIFUDDIN CHOUDriURY: This 
is a political. moral and constilutional 
quesiion.( Interru::;tions) 

i Trans/alionj 

SHnlMADAN LAL KHURAN,A,: We do 
want tl' :,1 pw, . .Jent's Rule should be -im-
posed. l3ul the .Jovemment should express 
ClpOI°9'/ ·llnterrJptions) 

{Eng/is!:] 

SHRI S.B. CHAVAN: During the course 
{;. '11;> day > I will come back 10 Ihe House with 
all the rie!2i!s. 

( Interruptions) 

MH. SPEAJ<ER: Mr. Charles shoul1be given 
C1n (.ppo:1unity to :>peak. 

( Interruptions) 

14. 2(1 hrs 

11[; ALLEGED POLICE ATROCTIESON 
CJP I1ALl Y!STS ON 25TH FEBRUARY 

1993- Contd 

[Englishl 

SHRI A. CHARLlES; Thank you, Sir. 
Thi: moming, after the Question Hour. in 
your wisdom you have communicated the 
decision that the Business Advisory Com-
mittee has decided that the utisted business 
will he taken up only for half-on-hour. And 
the whole House Md accepted it. The whole 
Opposition did not raise any objection then. 
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In law, them ai'e certain occasions when 
ailence is ;,., ,~than speaking. So, by their 
Silene." they Md approved it indirectly and 
we aU agreed. T"king advantage of that 
decision, the honorable Leader of the Oopo-
sition spof.a ten minutes even tho:Jgh YOll 
allowed fo~ only three to five mil1'Jtes. '(Oll 

p,xplained the p:mition, there2.fter he ob-
jected and then, aii Mn. Members liked to 
speak or. !hat. Then they walked in to the 
well of the House .. (lnterruptions). The Hon;e 
Minister has, in unistHl<en term:>, expressed 
his r~iret::: on whale'Je r t1acl happened 01' 
the 25th Feth'IJar;'. !n ali humility, let me asr., 
Them nne questic!", Have they get My re-
grets on what h.ld happened on the 6th 
December? They have ruined the democ· 
racy, tl'i" securar fabric of the country anO 
lhe ..... hole minority a~'d people of the countr; 
are now feeling a &ense of insecurity. I want 
tlte BJP and other Opposition parties to 
expr~ss unconditional apology for what had 
happened on the EOth December The UP 
Chief MinislE' . , Mr. KalY8n Singh medan 
affidavil th'lt they wiii protect the masjid II is 
a very' serious maner. BJP and its !eade~ 
should apo!ogize for whatever happened on 
the 6th December.(lnterruptions) 

[ Translation] 

SMRI JASWANT SINGH (Chittorgartl): 
Mr. Speaker, Sir, I am sorry for expressing 
my agony once again. The hon. Minister of 
Home Affairs r,as expressed regrets for the 
misbehaviour with hon. Members on 25th. 
(Interruptions) He gave a stereotype reply in 
consonance with the routine functioning of 
the Ministry of Home Affairs. That an enquriy 
would be conducted and the question of 
taking steps against the concerned offICials 
did not arise. Mr. Speaker, Sir, it is upto the 
Minister of home Affairs whether he takes or 
does not take steps. He is free to do his work 
as he likees. But I will do rny duty. I would 
like to know as to about what he is going to 
conduct an inquiry when he emphatically 
says that the question of talking steps against 
the concerned officials did not arise. The he 
should also not talk of misbehaviour with the 

hon. Members. (Interruptions) 

Mr. Speaker, Sir, secondly, I had re-
quested the Govemment to inquire in to the 
incident that !ooi< place in the V.P. House. 
Because tIle M.Ps: were present there. The 
Government might make a detailed state-
ment about the incident that took place at 
other places. This discussion will continue . 
I! is a political discussion. The Minister of 
Home Affa.irs will hold the discussion politi-
cally and we will also argue in our own way. 
My submission was to conduct an inquiry in 
to the incident that occurred at V.P. nouse. 
H copcems the Parliament and M .Ps, Bui 
the hon. Minister of Home Affairs has evaded 
the question that related to Paniamen! and 
the M.Ps. 

In the morning Atalji made a reque&t ami 
pointed out that it was the question of trle 
dignity of the Parliament. If the Minister ('f 
Home Affairs uses severallfs and buts over 
the question of misbehavior wiil the hon. 
M,Ps. including women M.Ps by the police, 
ther. we have every right to take exceptions 
to the conduct of the Govemment. 

We cannot expect much gentlemaless 
from this Government as is evident from its 
conduct and style of functioning. But my 
point was regarding misbehaviour with the 
M,Ps and the dignity of the House. Mr. 
Speaker, Sir, the Ministry of Home Affairs 
will conduct an inquiry in to it as a matter of 
routine which would not meet our demand. 
We not want that whatever inquiry has been 
made should be kept as a secret. We want 
to make it public. Let the enquiry be con-
ducted. But I am apprehensive that the 
Ministry of Home Affairs will conduct the 
inquiry in a routine way, So it will not solve 
our purpose. We had objections to it. I 
thought it proper to make a submiSSion to 
you in this regard. 

MR. SPEAKER: Whatever Shri Jaswant 
Snghji said. 

( Interruptions) 



571 "'AllgedpdloellbodlJB8on MARCH 1,1_ 
• 8JP IaI)itfs on 25.2. 1993 

SHRI RAJVEER SINGH {AonaI}: Mr. 
SpeIker, Sir, TytJeraahab isma1cin9 a gestr8 
dspqlpilg 

THE MINISTER OF STATE OF THE ' 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): Why ant you 
raising tn'I8C8SS8l)' fhinQs? Why do you 
make a false statement (/~ the 
is inletpretirlg 8I'iUlg my hand as Ii IhANl to 
stap(/~ 

[Eng1ist4 

SHRI A. CHARLES: Instead d saying 
at this he should have eongratutated the 
GoYenvnent tor protecting the life and pr0p-
erty of the people of Delhi and for giving a 

. sense of security to them. February 25 was 
a daft( day but the Government protected 
the country. I have a resolution forcongratu-
lallngthe Govemment. the way It has handled 
the situation. The BJP must apologies for 
what happened on the 6th December. The 
greatest hann has done to the seculartabrit 
of the country. 

OR. KARTIl:SHWAR PATRA 
(BaIasore): Sir, Members should at least 
rnaintUlsome decorum in the House. NcJwa. 
days we hear$logans and such other things 
In the House. Members should keep the 
prestige d the House. 

(TnrnsIaIions) 

MR. SPEAKER: I have Shri Jaswant 
SinghjI with rapt attention I know it well that 
the Members whether they belong to this 
House or the other House, show high regard 
to ~ another. If anything unrorward hap-
pen set with anybody, we hold an enquiry 
into it. But It is also tute that outsiders and 
M.Pe 8f9 all equal. I can't make any distinc-
tion between them. We should nol have a 
feelinglhatwe should get something special 
only because we ant Members d Parfia· 

. , menl. Taking all these things into account 

die a.aif as wei as the GovemI1l0'l1t will 
.... appmpAMe ac:tior\. W. ant l" \Iem-
ben>dthis wry tba .. 1llero a~ be rIO 
diIerimfnatiD,,,bafween a ~.~of PariIa-
ment and a Common """,. W. sholl'" ~ 
aIowlhiF Ihing.I .... do~bJetwned 
fit. 

14..27,... 

PAPERS 1..AIO ON THE TABLE 

Ho9fIcaIions !.IIldw ln~ 
AirpcIrIs Authoritv A~ 1171 

THE MINISTER OF STAle IN THE 
MINISTRY OF HUMAN RESQUW.;e DE-
VELOPMENT(OEPARTMENT OFYOllTH 
AFFAIRS AND SPOR1) ANQ MINISTER 
OF STATE IN THE MINISTRYOF PARUA-
MENTARY AFFAIRS lSHRI MUKUl 
BALKRISNHA WASNIKJ: On t-ei'lalfof Shri 
Ghulam Nabi Az.ad, I b<~ '0 'iiY on the 
TatJI&. 

A copy each d the toIowing Notifica-
tions (Hindi and English versions) under 
sub-sec:tion (4) of section 37 of the Interna-
tional AIrports Authority Act, 1971:-

(i) The Interhational Airport AuIhority 
of India (Gratuity) Amendment 
Regulations, 1992 published in 
Notification No. PBRSIlAl111511/ 
82Nc:J..VI1656O in Gazelte of India 
daledthe231dMay, 1~2,kIgether 
with an explanatory Note. 

(it) The Intemafional AirpofIs Author-
ity of India (Leave) Amendment 
Reguiations, 1992 PUb::shed in 
Notification No.PBRSiSEl12J73-
Vc:J..lVinGazettedlndijldatedthe 
28Ih October, 1992 together with 
an Explanatory Note. 

(iiQ The International Aiflxms AuItlor-
.y of India (Me:Jlr~ .M~ 
andTreatment) Amendment A6gu-
lations, 1992 published in Notifica-
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tIon No. Sectt. 122176-M11c. In (2) A II8tement (Hinci and English 
GIz8Ie ~ India dated the 2nd versions) showing reasons for de-
NcMmber, 1992 togeIher wiIh an lay In laying the papers men-
ExpIanatay Note. tioned at (1) aboYe • 

[Placed In LInry. See No. LT-3438f 
93) 

NoIIficIIIIon wMIer EIectrIciIy 
(Supply) Act, '848 

THE MINISTER OF POWER (SHRI 
N.K.P. SALVE): I beg 10 lay on the Table-

A copy 01 the Central Electricity Author-
ity (T enns Md Conditions of Service of 
Chairman and other Members) Amendment 
Rules. 1992 (Hindi and English versions) 
published In Notification No. G.S.R. 598 in 
Gazette of Incia deled the 26th December, 
1992 under suHection (3) of section 48 of 
the Electricity (Supply) Ad, 1948. 

[Placed in lbaty. See. No. L T 34391 
93) 

AnnuIII Report and RevIew on the 
wortdng of the Indi8n Institute of .... 
CommunicIItion, New Delhi for '181-92 
and .........,. for delay In laying theM 

papers 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGHDEO): 
I beg 10 lay on the Table-

(1) (i) A copy of the Annual Report (Hindi 
and English Versions) of the Incian 
Institute of Mass Communication, 
New Delhi, for the year 1991-92 
aIongwith Audited Accounts. 

c.) A copy of the Review Hindi and 
English versions) by the Govern-
ment on the working of the Indian 
Instilute of Mass Communication, 
New Delhi, for the year 1991-92. 

• 
(Placed In Lbary See No. LT 3440193] 

..... Mftt .xpIIIlning the .... I)M 

for not ..,... .... Annual Report Md 
Auctn.d AccounIa of the ............ 
Telephone Nigam Ltd. New DelhI for 

'181-92 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): I beg to lay on the Table a 
statement (Hindi and English versions) ex-
plaining the reaSons for not laying the An-
nual Report and Audited Accounts of the 
MahanagarTeIephone Nigam UmIted, New 
Delli, for the year 1991-92 within the stipu-
lated period of nine months after the close of 
the Accounting year. 

[Placed in Library See. No. LT3441193) 

Notification under Maritime Zonee 
of India (Regullltlon of fishing by 

Foreign V ...... ) Act, 1., 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): I beg 
to lay on the Table a copy of the Notification 
No. S.O. 648 (E) (Hindi and English ver-
sions) pOOIished in Gazets of !nd!s dated 
the 27th September, i::l91 autr".orising :he 
police officers of and above the rank of Sub-
Inspector of Portce of the Union Tenitory 
Administration of the Andaman and Nicobar 
Islands to exercise all powers sub-section 
(1) of section 9 of the Maritime Zones of 
India (RegulatioO of FIShing by Foreign Ves-
sels) Ad, 1981 for the purpose of ascertain-
ing whether or not the requirements of the 
said Ad have been complied with and also 
to exercise the powers of authorised office 
undersub-section (1) of section 19 of the Act 
issue<:t under sub-section (1) of section 9 of 
the said Act. 

[Placed in Library. See. No. LT 34421 
931 , 
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14.29 ... 

MESSAGES FROM RAJYA SABHA 

[English) 

SECRETARY GENERAL: Sir. I have to 
report the following massages received trom 
die Secretary-General of Rajya Sabha:-

(i) .. I am directed to inform the Lok 
Sabha thai the Rajya Sabha. at its sitting 
held on the 25th February. 1993. has passed 
the following motion:-

MOTION 

. That this House concurs in the recom-
mendation of the i..ok Sabha that the Rajya 
Sabha do agree to leave being granted b)' 
the lok Sabt>.a tc withdraw the Bill further to 
amend the Indian Medical Council Act, 1956, 
which was passed by the Rajya Sabha on 
die 22nd December. ~992 and laid on the 
Table of the Lok Sabha on the 23rd Dece m· 
ber, l992.r 

(ii) .. i am directed to inform the Lok 
Sabha that the Rajya Sabha. at its sitting 
held on the 25th February. 1993. has passed 
the following motion:-

Motion 

• That this House concurs in the recom-
mendation of the LOK Sabha that the Rajya 
Sabha do apree to leave being granted by 
the lok Sat+.a ,oj ..mhdraw the Bill further to 
amend the Dentists Act. 1948, which was 
passed by the Rajya Sabha on the 22nd 
Decembe:. 1992 and ia:d on the Table of the 
lok Sabha on the 23rd December, 1992." 

14.30 ... 

BUSINESS ADVISORY COMMITIEE 

Twenty-fifth Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCES 

DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL BALKRISHNA WASNIK):I beg to 
present the Twenty-fifth Report of the Busi-
ness AdviSOry Committee. 

14.30 112 hrs 

COMMITTEE ON AGRICULTURE 

Eight & Ninth Reports and Minutes 

[English] 

SHRI J. CHOKKA RAO (Karimnagar) : 
I bet to present the Eighth and Ninth Reports 
(Hindi and English versions) of the Commit-
tee on Agriculture on Analysis of the Annual 
Report of the Department of Animal Hus-
bandry and Dairying (1991-92) - Ministry of 
Agriculture (Department of Animal Hus-
bandry) and Analysis of Budget and Annual 
Report of Indian Council Of Agricultural Re-
search & Education) and Minutes of the 
sittings of the Committee relating thereto. 

14.31 hrs 

ELECTION TO COMMITIEES 

[English] 

(i) Spices Board 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): Sir. I beg to 
move the following: 

.. That in pursuance of Section 3 (3) (b) 
of the Spices Board Act. 1986, read 
with rules 4 (1) and 5 (1) of the Spices 
Board Rules. 1987. the members of this 
House do proceed to elect, in such 
manner as the speaker may direct. two 
members from among themselves to 
serve as members of the Spices Boards, 
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subject to other provisions of the said 
Act and the Rules made thereunder." 

MR. SPEAKER: The question is: 

"That in pursuance of Section 3 (3) (b) 
of the Spices Board Act, 1986, read 
with rules 4 (1) (b) and 5(1) of the 
Spices Board Rules, 1987, the mem-
bers of this House do proceed to elect, 
in such manner as the Speaker may 
direct, two members from among them-
selves to serve as members of the 
Spices Board, subject to other provi-
sions of the said Act and the Rules 
made thereunder." 

The Motion was adopted. 

(ii) Tea Board 

THE MINISTER OF COMMERCE 
(SHRI PRANAB MUKHERJEE): Sir, I beg to 
move the following: 

.. That in pursuance of Section 4 (3) (0 
of the Tea Act, 1953, read with rule 4 (1) 
(b) of the Tea Rules, 1954, the mem-
bers of this House do proceed to elect, 
in such manner as the Speaker may 
direct, two members from among them-
selves 10 serve as members of the Tea 
Board, subject to other provisions olthe 
said Act and the Rules made thereun-
der." 

MR. SPEAKER: The question is: 

.. That in pursuance of Section 4 (3) (I) 
of Ihe Tea Act, 1953. readwithrule4(1) 
(b) of the Tea Rules, 1954, the mem-
bers of this House do proceed to elect, 
in such manner as the Speaker may 
direct, two members from among them-
selves to serve as members of the Tea 
Board, subject to other provisions of the 
said Act and the Rules made thereun-
der." 

The Motion was Adopted 

(iii) National Shipping Board 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFj\CE TRANSPORT 
(SHRI JAGDISH TYTLER): I beg to move 
the fcllowin~: 

"That in pursuance of Section 4 (2) (a) 
of the Merchant Shipping Act, 1958, the 
members of this House do proceed to 
elect, in such manner as the Speaker 
may direct, four of the National Ship-
ping Board, subject to other provisions 
of the said Act." 

MR. SPEAKER: The questions is: 

"That in pursuance of Section 4 (2) (a) 
of the Merchant Shipping Act, 1958, the 
members of this House do proceed to 
elect, in such manner as the Speaker 
may direct, four members from among 
themselves, to serve as members of 
the National Shipping Board, subject to 
other provisions of the said Act." 

The motion was adopted. 

14.32 hrs 
WILD LIFE (PROTECTION) 

AMEMDMENT BILL 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS SHRI MUKUL 
BALKRISHNA WASNIK): On behaH of Shri 
Kamal Nath, I beg to move for leave to 
withdraw the Bill further to amend the Wild 
Life (Protection) Act, 1972. 

MR. SPEAKER: The question is: 

" That leave be granted to withdraw the 
Bill further to amend the Wild Life (Protec-
tion) Act, 1972." 

The Motion was adopted 
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SHRJ MUKUlBALKRISHNA WASNIK: • That leave be granted to wIhdIaw the 
I wilhdraw1he Bit. BilfwthertoamendtheOenllllsAd, 1948, 

which was passed by Ra;ya Sabha on the 
22nd December, 1992 and laid on the Table 

14.32N121n oflolcSabhaonthe23rdOec:ember,l992." 

INDIAN MEDICAL COUNCIL (AMEND-
MENT)Blll 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEl· 
FAAE(SHRt PABANSINGHGHATOWAR): 
On behalf of Shri B. Shankaranand,l beg to 
mo\I8 for leave to withdraw the BII further to 
amendthe Irdan Medic:alCounciI Act, 1956. 
which was passed by Rajya Sabha on the 
22nd December. 1992 and laid on the Table 
of loIc Sabha on the 23rd December, 1992. 

MR. SPEAKER: The question is: 

.. That leave be granted to withdraw 
the BiB further to amend the Incian 
Medical CooociI k1, 1956, which was 
passed by Rajya Sabha on the 22nd . 
December 1992, and laid on the 
Table of lok Sabha on the 23rd 
December, 1992." 

The motion was Adopted. 

SHRI PBABN SINGH GHATOWAR: I 
wiIhdraw the BiB: 

14.33_ 

DENTISTS (AMENDMENl) BIll 

[Et9ishJ 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEAlTH AND FAMILY WEL· 
FAAE(SHRI PABAN SINGH GHATOWAR): 
On behaI of Shri B. Shankaranand,l beg to 
move for leave to withdraw the BiI further fo 
amend the Dentists Act, 1948, which war. 
passed by Ra;va Sabha on the 22nd De-
cember, 1992 and laid on the Tabfe of lok 
Sabha on the 23rd December, 1992. 

MR. SPEAKER: The question is: 

The motion was Adopted 

SHR! PABAN SINGH GHATOWAR: I 
wiIhdraw the 811. ----
14.33f112 In 

Wild lie (prutection) Amend ... " Btl 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OFPARUA· 
MENTARY AFFAIRS (SHRI MUKUL 
BAU<RISHNA WASNIK): On behalf of Shri 
Kamal NaIll, I beg to move for leave to 
introduce a BiD furtherto amend the Wild Life 
(P~) k1, 1972. 

MR. SPEAKER: The question is: 

.. That leave be granted to introduce a 
BiI further to amend the Wtfd Life (Protec-
tion) Act. 1972." 

The motion was adopted 

SHRI MUKULBAlKRISHNA WASNIK: 
I introduce the Bill. 

14.34_ 

INDiAN MEDICAL COUNCIL (AMEND-
MENT)BIU 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF HEAlTH AND FAMILY WEL· 
FARE(SHRI PABAN SlNGHGHATOWAR): 
On behaff of Shri B. Shankatanad, I beg to 
move for leave to introduce a BiI further to 
arnendthelndan M8dicafCouncif.~ 1956. 
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.. ThaI leave be granted to inIroduce a 
am fudherlOamend the Indian Medical 
CouncI Ad. 1956. 

The MofIOn was AdopttId 

SHRI PASAN SINGH GHATOWAA: I 
Introcb::e the BII. 

------
14..341112 ... 

OENr1STS (AMENDMENT) BILL 

me DEPUTY MINI STEP Ifj THE MIN-
ISTRY Of HEAl. TH A.""O FAMILY WEl-
FARE(SHf(IPA8ANSINGHGHATOWAR) 
ONBEHALFOFSI-RS. SHANKAR~: 
I beg to f1'tOYe for !e8'le to introduce a Bill 
tur1her to amend thit Dentists />d, 1948. 

MR. SPEAKER: The question is: 

" That leave be grameo k· introduce a 
Bill "-'rthefto arnendtne OentistsAct, '948." 

The mo~ was adopted 

. (Regulation and Development) Ad, 
1948" 

SHAI RAM NAlK (BOmbay North): I 
have given a notice to oppose it basically 
because intern no. 20 reads as follows: 

.. Captain Salish Kumar Shanna to lay 
on the Table an explanatory statement 
(Hindi and English venions) giving rea-
sons for immediate legislation by the 
Oilfields (Regulation and Development) 
Amendment Ordinance. 1993. 

You would recallI that during the last 
session aiso, I had raised this issue. When-
ever any Ordinace is issued and laid on the 
Table of the House, at the same time, a 
statement explaining the reasons for issuiAg 
It should be givarl so that when the Bill is 
being introduced replacing the Ordinance. 
we come to know that these are the reasons 
for which the Ordinance had been' issued. 
But, again, the S8Rijt thing is being conm-
ued. If we do not know the reasons forwbich 
the Ordinance was issued and if the BiI is 
being introduced, without that documem in 
our hands, how can we understand the 
masons for its issuance. 

Last tim6, You had indicated that such 
SHRI PABAN SINGH GHATOWAR: I a statement should be laid on the Table d 

introduce the Y. the House along with the Ordinance so that 
it helps the Members in knowing the rea-
sons. But the same thing is being continued. 

1".35'" 
OILFIELDS (REGULATION AND DEVEL· 

OPMENT) AMENDMENT BIU. • 

(English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): I beg to move for leave to intro-
duce a Bil fut1her to amend the OiIfieIJs 
(Regulation end Developm9Ot) Act, 1948. 

MR. SPEAKER: Motion moved: 

.. ThatthP-"'8 be grantoo to introduce 
a Oil fo.Jl'ther the amend the OiIfjelds 

CAPT. SATISHKUMARSHARMA: Rule 
71 (1) d Rules of Procedure and Conduct d 
Business in Lok Sabha reads as follows: 

Whenever a BiR seeking to replace an 
ordinance with or without modification 
is introduced in the House, there shaI 
be placed before the House along with 

Published in the Gazette of lnata ex-
traordinary, Part II, Section 2 dated 1.3.1993 

Introduced with the racommendaIion of 
the President. 
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14.39 hrs 

the Bill a statement explainlng the cir-
cumstances which had necessitated 
immediate legislation by Ordinance." 

Therefore, there has been no delay in 
laying on the Tablo an explanatory state-
ment giving reasons tor immediate legisla-
tion. However, it has been a convention of 
this House that at the time of introduction of 
a Sill, we do not have objections coming 
from the hon. members. 

SHRI RAM KAPSE (Thane): No, no . 
( interruptions) 

SHRI RAM NAIK: I would like to draw 
your attention to one more pOint If the Bill -
this Bill has been circulated to us in advance 
- along with a statement giving reasons are 
circulated to us in advance. the Govemment 
does not lose anything. 

So, it is always bette! if we get al! the 
papers together and then we can decode 
whether to oppose it or not From that point 
of view, I have raised this objection. 

MR. SPEAKER: We will look into it. The 
hon. Minister says that at the time of intro-
ducing a Bill, an explanation may be given. 
Now whether it should be circulated to the 
Members, when the Bill is circulated, is a 
question I will look into. 

The question is: 

" That the leave be granted to introduce 
a Bill further to amend the Oilfields (Regula-
tion and Development) Act, 1948." 

The motion was Adopted 

CAPT. SATISH KUMAR SHARMA: I 
introduce the Bill. 

EXPLANATORY STATEMENT 
G!VING REASONS FOR IMMED!ATE 

LEGISLATION BY HE OILFIE:"OS 
(REGULATION AND DEVELOPMENT) 

AMENDMENT 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (CAPT. SATISH KUM .".n 
SHf\RMA): I beg to lay :In the Tabl". an 
explanatory statement (Hi:ldi and English 
versions) givinp ~ensons for immeodle leg-
islation by Ih~ Oili ieids {Regulation and 
Development) .Amendment OrJim-.t1CF, 
;993. 

14.40 hrs 

[MR OErUTY SPEII,KJ::R in the 
Chairj 

MATTERS UNDER RULE 377 

[English] 

(i)Need to establish a sponge Iron Factory 
at Bonai, Orissa 

KUMARI FRIDA TOPNO(Sundargarh): 
Bonai sub-division of Sundargarh in Orissa 
is one of the most backward areas of our 
country. Most parts of Bonai sub-division 
remain out off from the rest of the world 
during the rainy season. Medical and educa-
tional facilities are hardly available to the 
people of this area. Doordarshan too do not 
cover this area. Bonai area have got the 
largest deposit of Iron Ore. The area sup-
plies Iron Ore to Rourkela Steel Plant and 
other steel plants of the country. Though 
rich in mineral resources its people are the 
poorest of the country. 

I would, therefore, request the Central 
Govemment to establisl'l a Sponge Iron 
factory at BonaL This wit! help the area to 
develop and people to earn their daily live-
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lihood. The steel too can be produced at 
cheaper rate as Iron Ore would be available 
in plenty at the spot. 

(ii) Need to ban killing of rhinos in the 
country 

SHRI PROIBIN DEKA(Mangaldo) : 
There has been a spate of rhino-killings 
since December 1992. despite efforts by 
conservationists and Govemment to save 
rhinv, poaching has tumed out to be lucra-
tive with the high value attached to rhino-
hums in traditIOnal Chinese medicine. Ac-
cording to one estimate, Indian rhino-homs 
is in high demand in tile intematlonal market 
as it is believed to have more power, strength 
and medicinal value that of African hom. 
Poaching in Kaziranga National Park took 
an alarming proportion about two months 
ago and the park now has less than 1000 
rhinos . Sources reveal that six rhinos were 
killed In one particular week and the parI<. hCls 
been lOSing on an average at least one rhino 
every week. Poaching goes on in India 
unfettered due to certain loopholes in the 
policies and in their implementation. Lack of 
prompt action and delay in implementing 
preventive measures seem to have become 
a boom to poachers and as a result the 
number of rhinos in the park has dropped by 
about 300 during the last couple of months. 
Survival of rhinos is in great danger. 

I therefore, urge the Union Government 
to save the species from becoming extinct 
by imposing a ban on killing. 

(iii) Need to protect Government 
land belonging to India Govern-
ment Text Book press at 
Bhubanswar, Orissa, from en-
croachment 

DR. KARTIKESWAR PATRA 
(Balasore): 100 Acres of land belonging to 
India Government Text Book Press at 
Bhubaneswar, Orissa has been unlawfully 
and illegally encroached by private persons. 
Construction of Boundary walls and build-
ings are going on. The attention of the 
Central Government as well as the State 
Govemment have been drawn to this fact. 

No steps have been taken/proposed to be 
taken by Government to check it SI) far. 

I, therefore, request the Central Gov-
ernment to take appropriate steps to save 
the land from encroachments. 

(iv) Need to provide Centrai assis-
tance to drought affected people 
of Mandla an Siwani districts, 
Madhya Pradesh 

[ Translation] 

SHRI MOHANLALJHIKRAM (Mandla): 
Mr. Deputy Speakers, Sir, Mandla and Siwani 
districts in Madhya Pradesh are in the grip of 
drought for fai':.J re of rains (or the last two 
years. People are migrating to the urban 
areas insearch of employment but are re-
turning back to the rurai areas as a disillu-
sioned lot. I would I!ke to request the Central 
Government to provide funds to these areas 
so that relief work can be started immedi-
ately and employment is provided to the 
people in these affected districts. I would like 
to urge the centre to provide maximum 
financial assistance to the State Govern-
ment as my district is economically very 
backward. There are no industries in my 
district and rainfed agriculture is the only 
means of livelihood. There is hue and cry 
everywhere because of the destruction of 
crops for failure of rains for the last two 
years . 

Therefore, I urge the centre to take 
necessary steps on priority basis for starting 
relief works. 

(v) Need to allocate funds from 
Central Road Fund to Uttar 

Pradesh Government 

SHRI RAJVEER SINGH (Aonla): Mr. 
Deputy Speaker, Sir, for the development 
and construction of the road network a 
Central Road Fund was set up by the Cen-
tral Government out of the revenue receipts 
obtained throught the levying of the excise 
duty on petrol. On the 13th May, 1988 a 
resolution was passed by the Eighth Lok 
Sabha for the inclusion of the duty levied 0" 
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cIeseI in 1he fund. besides petrol, and the 
contribution to the fund was also raised 10 5 
per cent. Uttar Pradesh was supposed to 
raoeive As. 31.09 CfOI'8S each year cui of 
the Central Road Fund as per this decision, 
but just received As. 1.60 crores As. 3.15 
crores and As. 2.50 crore out of the fund 
during the year from 1986-89 to 1990-91 
raspectivefy. In 1991-9:.! and 1992-93 the 
St$te did not receive any assistance out of 
the lund but is striving hard to maintain the 
roads out of its limited resources. If the 
entire amount, ckJe to the State out of the 
fund. is released to the State Government is 
Unpsum then • would facllitale . the """"" 
struction of certain roads and wiI! also help 
in meeting the long pending demands of U1e 
people 01 the State. 

1.IheI1Ikn, urge the centre to immedi-
ately accord approyaJ to the proposed road 
and bridge construction projects in Uttar 
Pradesh and also release funds for their 
early~. 

(vi) 

SHRI RAM TAHAt CHOUDHARY 
(Ranchi): Mr. Deputy Speaker, Sir, 10 11ft.. 
prove the financial base 01 H.E.C. ~ 
Ranchi, Bhlr. the GovennenI had ~ 
ised to provide As. 65 crore but the ...... 
is yet to be nlia ased as a rasuII of which '* 
undertaking has not been able to make .. 
oils Yc:apac:ily. Machines being impoIted 
at ~ could be produced IndigenouIIy 
if the CenIraI Gownvnent provides ec0-
nomic assistaIa to this oodeftaIcing. 

lherafora, I urge the centre to immecI-
atelyprovideeconomic assisIance to H.E.C. 
OhuMl, Ranchi, Bihar, So that the undertak-
ing can make lui use 01 its installed capacity . 

(vh") Need for eerty implementation 

[English} 

of KayemkuIam Super Thermal 
Power Project, K ...... 

SHRI THA Yll JOHN ANJAlOSE 
(Alleppey): This is to invite the attention of 
the Government to the inordinate delay in 

implementing the KayamkuIIIm SUperTher-
mal Power Project in KeraIa. DeIpIe the 
cIearanc:es incIucIng the environment and 
PIS, the GcwemmenI has so far not dacided 
about the finance 0I1he proiecl The Project 
was to be implemented wiIh the 11'1 II! I.a 
of the IH'SlWhiIe SOYiet lJnk)n and has come 
to a stand ItiI after lis br8aIc up. 

The Government earfier had given an 
assurance to comptet& the Project with the 
aid 01 Japan. Even after. caIegoricaI assur-
ance from the then Minis1er 01 Power, it is 
laamt that no fur1her steps have boen mk8n 
by the Government and the Project remains 
as before. 

I request the GoYemment to take sII8ps 
to mobisa funds from abroad &SO that the 
.ProjedislmplementedbytheNTPC without 
any further delay. In caee there is dfficuIIy 
in getting aid, I request the Govenvnent to 
take steps for impIementaIion 01 the project 
by NTPC itself by some internal resource 
mobiIIaIion. 

, ....... 
MOTION OF ntANKS ON THE 

MEII)EN1"SADDRESS 

MR. DEPUTY -SPEAKER: We now take 
up the Motion 01 Thanks on the Prasident's 
Address. The time allotted tor this Item is 12 
hours. Each poiticaI party is aIoaed time 
according to lis ~ in the House. This 
Is for your i1formation. 

SHRI NIRMAl KANTl CHATTERJEE 
(Dumdum): The amendments which stand 
In our name, do we move them now, or later? 

SHRI DIGVLJAYA SINGH (Ra;garh): 
After the motion has been moved. 

MR. DEPUTY-SPEAKER: Now, s.'l" 
. Digvijaya Singh. 

SHRf DIGVLJAYA SINGH (Rajgartl): 
Mr. Deputy Speaker, Sir, I beg to move:-
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• That an Address be presented to the President made mention of COUIag8. wi$-
President in the following terms:- dam and discipline in his Addf8SS yet the 

• That the Members of lek Sabha 
assembled in this Session are deeply 
grateful to the President for the 
Address which he has been pleased 
to deliver to both Houses of Parlia-
ment assembled together on the 
22nd February. 1993." 

[ Translation) 

Mr. Deputy Speaker. Sir. I would like to 
start my speech on the 'Motion of Thanks on 
the President's Address' by quoting the last 
para of the speech of H.E. the President of 
India. It is as follows:-

.. Honourable Members, the crisis the 
country is faced with today places a 
grave responsibility on your shoulders, 
You saw remarkable levels of coopera-
tion as also skong areas of dissent last 
year. These are the essentials manifes-
tations (;: a living democracy. I am sure 
you will set the tone for the entire 
country to deal with its problems this 
year with examplary conduct and lead-
ership. The nation expects nothing less 
from its representatives here. You have 
to guide the nation with courage. wis-
dom and discipline," 

Mr. Deputy Speaker, Sir, in this para-
graph H.E. the President has exhorted all 
the politicians in the country, to guide the 
nation with courage and dedication, by ris-
ing above narrow personal and factional 
interests, when the country is faced with 
severe crisis and challenges. In this hour of 
crisis we, the politicians, must do self intr0-
spection and restrain ourselves. Not only 
the cl'8Cfibility of the hon. Members and the 
politicians but of the entire system is at 
stake. Posterity will review what an we, the 
hon. Members, have done for our respec-
tive constituencies in the Parliament and 
what steps we have taken in our respective 
parties for this State of affairs in the country, 

Mr. Deputy Speaker, Sir, with my heart 
full I would like to submitthatthough H.E. the 

B.J.P. has set the ban rcling in a funny 
manner by boycottiIig the Address. The 
B.J.P. might have done so under duress but 
the boycott of the Address is against aI 
nomis and conventions of the solemn 0cca-
sion and also did not demonstrate Iheit 
claim of nationalism. Undoubtecly. theircoukf 
be difference of opinion. It is the assertaion 

, of Shri La! K. Advani that the B.J.P. has 
already come out with flying colours in the 
war of ideology. He has made his position 
quite clear but the nation can't become 
strong by untruth, farce. rumours, panic. 
terrorism and communal disharinony. We 
should cflSCUSS our view points. 

Mr. Deputy Speaker, Sir, he has branded 
our concept of secularism as being pseudo 
secularism. They have given altogether (jf-
ferent definition of secularism. I would Ike to 
submit that secularism in India is not a new 
concept but has been practised for th0u-
sands of years. I, would like to quote from 
'Atharvaveda' wherein a student asIc8d his 
Guru (teacher) - 'Kah Me Deshah. TbeGuiu 
replied - 'Nana Vamah Nana DtI2/mah'. This 
is the secularism cA this covntrY which is not 
a new concept Secularism is part and par-
cel of our cultural heritage. But. Mr. Deputy 
Speaker, Sir, tothe B.J.P. secularism means 
that all the Musims must get converted to 
Hinduism. This is their version. 

Mr. Deputy Speaker, Sir, we would Ike 
to know about the concept of HinciJ nation 
from the Member of partiament of BhaItiya 
Janata Party and speciaIy from Shri laI K. 
Advani... ••. (/~) 

DR. lAXMI NARAYAN PANDEYA 
(Mandsaur):BhartiyaJanataPartyhasnewr 
talked about ;the Hindu nation .•. (1nIstn..J>-
tions) 

SHRI DIGVLJAYA SINGH: Mr. Deputy 
Speaker, Sir, kindly make him oodersIand 
that he would get full opportunity to present 
his views so he should counter my points 
them only, Perhaps he has neither patience 
nor courage to hear unpleasant things .... 
( Interruptions) 
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PROF. PREM DHUMAL (Hamirpur): 
Please do not make false statements. Speak 
truth only. 

SHRI DIGVIJAYA SINGH: I would like 
to quote the theory of Hindu nation pro-
pounded by your leader Shri Golwalka~ .... 
(Interruptions) BJP should either deny that 
Shri Golwolkar is their leader or say in 
unequivocal tenns that they have no con-
nection what soever with RSS. I would like 
to quote with your kind pennission the con-
cept of the Hindu nation propounded by Shri 
Golwak arji. 

SHRI ANNA JOSHI (Pune): What is the 
relevance 01 quoting here the theory of 
Hindu nation mooted by Golwalka~i while 
discussing the motion of thankS on 
president's Address , .. .. " .. (interruptions) 

[English} 

MA. DEPUTY SPEAKER: Shri Anna 
Joshi ji. you can rebutt it afterwards. You wi!1 
get a chance, 

( Interruptions) 

SHRI DIGVIJAYA SINGH: Sir,l am not 
yielding. (Interruptions) I quote: 

" From this stand point sanctioned by 
the experience of shrewd old nations, 
the non Hindu people in Hindustan must 
either adopt the Hindu culture and lan-
guage, must learn to respect and re-
vere Hindu religion, mustentertain no 
idea but the glorification of the Hindu 
nation that is they must not only give up 
their attitude of intolerance and ingrati-
tude towards this land and its age-long 
traditions, but must also cultivate the 
positive attitude of love and devotion 
instead; in one word, they must cease 
to be foreigners or may stay in the 
country wholly subordinated to the Hindu 
nation claiming nothing, deserving no 
J;rivileges, far less any preferential treat-
ment, not even citizen's rights". 

I TI8MIafton} 

SHRI OIGVIJAYA SINGH: This is the 
ideIt at"'lndu nation as enunciated by Shri 
GOIasa l/fl 

Mr. Deputy Speaker, Sir, I would like to 
quote the definition of citizens • rights from 
the Atharva Ved. The modem definition of 
citizens' rights was laid down by our forefa-
thers about four thousand years ago. 

Disciple Asked: .. What is my national-
ity? 

The Master or Guru Replied: " I am the 
son of this earth, This earth is my mother." 

This clear1y means that whosoever has 
taken birth on this earth, is the citizen of this 
country ... (Interruptions) Today, the people 
of this country want to know from the lead-
ership of BJP as to what are their views 
about the theory of Hindu nation. 

Today communal dishannony or bitter-
ness is being created in the country with the 
sole objective to brand the Muslims as anti-
national. The issues like the need to have 
Article 370 in Kashmir, The need to have 
common civil code and Muslim Women 
Marriage Act as also the question deporting 
the displaced persons of Bangladesh are 
being raised with a view to defame the 
Muslims. 

15.00 hrs 

Mr. Speaker, Sir, l would like to demand 
that a national debate should be held through-
out the country on these issues. We would 
like to know ...... (lnterruptions) 

[English] 

MR. DEPUTY-SPEAKER: Joshiji, you 
have got a chance. He is the opening 
speaker. When you have got a chance, you 
can rebut all the points. You note down all 
the points and rebut them later. 

[ Translation) 

SHRI DIGVIJAYA SINGH: Mr. Deputy 
Speaker, Sir, he is not to be blamed as he 
has been taught from his very childhood that 
whatever he says is correct and all other 
things are wrong. His mentality has become 
like the horse on whose eyes Blinkers are 
put so that he may not see anything except 



601 Motion of Thnaks on PHALGUNA 10, 1914 (SAKA) President'sAddtess 602 

the road on which he is to run. Today a 
national debute should be initiated on this 
point. There should be a nationwide debate 
whether we should have a common civil 
code in the country or not. I would like to 
submit to them that if they are so much 
anxious to have the common civil code then, 
they should introduce a private member's 
Bill on it and let the people know about their 
concept of common civil code. But I know 
that they would not take any initiative. Their 
only objective is to create anti minority atmo-
sphere so that they could be labelled as anti-
nationals. I would like to submit to all the 
people and specially the colleagues of the 
other political parties who have faith in com-
munal harmony and secularism that the 
need of the hour is ... (Interruptions) 

15.01 hrs 

(SHRI NITISH KUMAR 1~'1 the Chair) 

SHRI BHOGENDRA JHA: The word 
secularism has been used in the sense of 
Panth Nirpekshin oUfconstitution (Interrup-
tions) Dharma or religion has a different 
meaning .... (Interruptions) He was quoting 
from Atharva Veda that is why I am submit-
ting .... 

SHRI DlGVIJAYA SINGH: ! appeal to 
all those people who believe in communal 
harmony and secularism to put a'1 end to 
non-congressism. If anti-communal forces 
get encouragement and become powerful, 
we should do some retrospection as to when 
and where we have committed the mis-
takes. Today there is no need of going into 
the past, but all the political parties who 
believe in communal harmony and secular-
ism should unite and to wage a war against 
the communal forces. Some changes were 
brought about in the present Peoples Rep-
resentative law in the last Lok Sabha and 
political parties were asked not to submit 
affidavit but that too did not work and no 
fruitful result could be ;achieved. We should 
see to it if there is any need to bring about a 
change in the present people Representa-
tion Law? I congratulate the leadership of 
my party that it realised the need to declare 
a person unfit for contesting an election if he 

intends to seek vote in the name 01 religion, 
caste or by inciting religiolp ferver. This is 
the need of the hour. A national debate 
should be initiated on this issue. 

Ram Janam Bhoomi and Sabri Masjid 
issue has been discussed in this House for 
hours together. It is such a Sltlject thai 
many more hours of discussion on it, woukJ 
not yield any result. I support and congraIu-
late the Government for the disa ISSions on 
the incidents of Sixth December. There is a 
need of construction of both temple and 
mosque for maintaing communal harmony 
in the country. The Supreme Court should 
also give its verdict on it at the eaI1iest and 
that verdict should be im;:>lemented. 

i would like to submit to the Prime 
Minister that We s the Nirmohi Akhada that 
had first starter ,h8 c.ontroversy. but, vnfor-
tunRtely we C( Jld not hoid discl.l .. "Sion witt> 
them. The Vis .va Hindu Parishad had n0th-
ing to do with h!!sdispute. But the V.H.P_has 
tried to dominate and gain prominence 
through this issue and build up its pressure 
and maintain its existence. " should be 
prevented from ma~;jng su....'t1 attempts. I 
would like to submit thaI even if the Ram 
Janambhoomi-Babri Masjid issue is re-
sc!ved, the Bha:1iya Janata Party ana its 
S<lr.gh Prrvar wili raise Mathura and Kashi 
issue. We sllould understand it properly that 
the temple located at Lord Krishna's birth 
place. Mathura is stili under the occupation 
of the supremo of V.H.P. which is a banned 
organisation. Even today he is the chairman 
of that trust. I urgE:. upon the Govemmertt 
that it must take a concrete deCISion on the 
dispule.:J land near the Lore! Krishna's i:'.irth 
place and the Vishvanath temple. I request 
it either to make a trust for it Of acquire the 
land. The Government should resolve it the 
way it likes so that these people are not able 
to make them new issues as it is certain that 
they are likely to make them this issue_ 

As I submitted eartier that today the 
common man is by and by losing its faith in 
the present day system of the counlfy. The 
similar is the case with regard to our juct-
ciary. The present judicial system needs 
radical change. Today no poor man can 
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, 
expect justice from the pntSent ayIIIm of 
judiciary. My submlssIon is that maNly a 
cosmetic change in the judicial .aysIIIm 
won't do. It needs a Radic:aI change today. 
RIght to appeal can be granted against my 
judgement for once. But tbere is no pr0pri-
ety In granting right to appeal against a 
judgement twice, thrice or feu tin.a •. 
Today I r8qU8St the Government to pay 
special attention to it. 

When the last Lok Sabha eIacotioI. 
were held, nobody in the CCUIIry and even 
we cId not have the hope of success In 
finding any solution to the Puniab problem. 
We had not hoped that we could wipe out 
terrorism from there. I would Ike to con-
gratuIete the hen. Prime Minister, the GoY-
~ of the Punjab. the aWJf MInister, 
the poIc:e and the citizens of Puniab who 
showed examplary courage. in fighting a 
war against terrorism and winning t. Today 
there Is a duly elected Govemment and the 
elections to the municipalities and the 
Panchayals had beer) accomplished there. 
Today fMM\ ourardent critics accept that the 
Govemment-has resolved the Pun;ab crisis 
to a great extent. This is an opportunity to 
bring the Sikhs in the maInstr8am by meet-
Ing ~ng demands of the people of 
Punjab. P8yehoIogicaIIythis is the appropri-
ate time when we should take initiative in 
teIOIvIngtheChandigalh tangle and Inlmple-
menting the Rajiv-LongowaI agreement 
becaI .. the Sikh Cammwlity"haa come to 
mainstream 80 we should not lose this 
chance. 

So far as the Kashmir issue is c0n-
cerned. It has been debaIed two or tht8e 
days back. We 8houtd start pollical process 
there also. Excess are being perpetrated by 
.... rity forces there. In my capacity of a 
rnerpber of Parliament I had also visited 
Kashmir with Kashmir Pariamentary Del-
egation. I came to leam various complaints 
against and exceasives of security forces. I 
feIcItate the courage of the GcMKrnent 
that It admitted this fact In the preeidInI's 
Addresa and conveyed a message to the 
people of Kashmir. Today It Is nec:eIAI'f 

hit we should try to win back ... payche 
and ..... of the people d 1<Mhn*. 

The GoIIemrnent has ... up an Advi-
eory Boerd In the State. But I regret to say 
that clIe cooperation is not being exIeIlded 
to an being sought fromthatMv8ory Board. 
I have CIICUS88d with may pollical parties. 
They aI were of the view. should be 
implemented more vigorOUIIy and. should 
be.bestcMecI with more powers. There are 
many 8UCh peraons In the MtIttJ«y Board 
ondlslrlctlevel in the l<asI'In*~whOare 
cllstrall ad with the ext a n aa of tanoIists in 
present atmosphere. But they are silent 
becalM of the tear of the tenorisIs. We 
shall have to identify such petIOn8. (/ntsr-
~ 

SHRI ABDUL GHAFOOR (GapaIganj): 
Please send Shri Rajesh Pilot there. 

_-
SHRI DIGVlJAYA SINGH: He had 

vtsiIedthe valley anddi$played his courage. 
He deserves to be 
congraIuIated.:.( Interruptions) 

Mr. Chairman, ~, today II is necessary. 
to take any active initiative to restore their 
faIh In daDy ute there and I'8Ch8s their 
campIaInta, <IfticuIties and solve unemp1oy-
ment. 

Mr. Chairman, SirShri Adveniexpoeed 
himself while giving anlnteMew to B.B.C. 
He·SIIid that the demoIision of the rnoaque 
cId not matter becalM 50 temples have 
aIao been BnoIished at other places in the 
country. ThIs speaks In .... as to how 
seriously Stvi Advani is suffering from virus 
of communalism. I would Ike to congndu-
late the daring journalist of the 'IncIa Today' 
Shri George Verghese who brought this 
uDarfalaahoQd to light and prowed that even 
• any such IncidenIs had occurred there • 
they had been repaired wit! Go¥emment 
money. I recollect that In the year 1988 few 
temples were damaged. The then Prime 
MInIsIer later Shri RaIv Gandhi had sent 
Shri Fotedar to I<.aahn*, and sanctioned 
RI. 10 cn:ire for the repair of damaged . 
moICJ* and temples. The moeque and 
. __ went repairedwlh1hat maney. But 
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as I am II8Iing you ..•• 

StiR, RAM NAlK (Bombay Noeth): As. 
10 CfOf8 went spent 10 from ' •• you can 
Imagine the extent of damage 
caused. .. ( tJletnIpIIons) 

(Eng1W4 

Bodo8. We should also not fcxget that the 
demand for aepande Jharlchar:ld state is 
even older than1hal d the BodcHand. Talk 
should be held wtIh them. I submIIthat the 
8IticIe 244, Sc:heclIIe 8 d the ConatIiution 
.... to d d our bnJIhren belonging 10 the 
SchecUedCastasalCMll1heCOU1ll'y. Today 
• nepds to be dlsallsedwilh those ...... 
Talkshould beheldwtlhout aciYasibnllvan 

MR. CHAIRMAN: Plea8edonotinler- living In for8sIs. The 8CheduIe 8. d the· 
1UpI. ConsIItution should be ImpIemenIad end 

SHRI DlGVUAYA SINGH: I cannot 
except till kind d behaviour from a senior 
leader. 'am not yMtIdIng. 

MR. CHAIRMAN: He is nat yieIIIng 
You Me a senior Member. PIe.- do not 
Irttenupt PIeae ~ke your III!Il 

their feeIingIshouId be raepected. Today 
the ecIIlC8ted children d acIYasi demand 
their rights. We canoot deprive them d their 
righII for d a long time we should nat do 
1hal. lbeyhaWbeenexpklledforClfUiel 
and even for ~ d years. If 1hey 
raise their voice agUIit that exptoIalion 
and the Govemment 01 the admIniaIraIion 
does not I8COgni8e their feelings and tries 10 
ItJPPI8I8 them, oUr AdIv8Ii br8Ihren .. be 
COIIIIIala If to rasort 10 take anna. TheIaIor, 

~I DlGVlJAYA SINGH: I am not they are COI11palalf to adopt the course 
yioIdIng.. I am' ~. being followed by naxaIIes. 

(T,.,1Siafb4 

SHRI ~.M NAlK~ When you .. not 
yielding, thon why do you fee, 
sorry?.-(~ 

SHRI DlGVJ.1A YA SINGH: ,woUld" 
to ~ Ih!\t !oday demands for ...... 
'Si8tes a.-e bemg made from ..... parIId 
1he~. TodaytheCenlrat~ 
wiI have to take atrf cIec:ision on the tonne-
Ion d inial SIatN. The pcasent demand 
forsepatataStdesarises .... thepower 
Ie toDJIy Centralised in the handI d Union 
Government If dec:enbals lion d power ta_ ptsce and If the 72nd and 73rd c:onsI-
1UbatIAmelIdlI"'BIIs~bytheHoule 
818 inplemen!ed property through wNch 
lldequaIe~andadmilliall"pow­
.. haW oeen given to .. Panc:hayaIs. 
nol~ an6 autonomous InstIluIIons 
then 8UICh demands wID autamaIIc:aIIy IIOp 
rfaIng. 11-",') GcNemmenl ..11111 vas 10 be 
cMgraf\ .. \tttedr,;r~~()(\. Bodo 
iand~ .. 1:1 tong _IC~ cIIIm8nd 01 

Thentfora,l raquestthe~1o 
. cI!.Icua the implemellIaIioIl d prOIIiaiona d 
SeheduIe 8 d Ihe AdIcIe 244 d Ihe ConIIi-
IuIion regarding the Scheduled c:ast8I .... 
Welhouldnottltheybum bu8es,JdlpeapIe 
and then only Gov8mment comes tor.nt 
10 ecc:ept1heirdernal\ds.lam July calldenl 
thatourhon. PrlmeMlnilter"hoId~ 
lion with them. 

Mr. ChaIrman, SIr, people say thai our 
Government could not attain SICC888 ..... 
8JCP8CI8d in the 8COI1Omic: poley. But we 
foIgat the ec:cnomic caldilion of thecour*Y 
at the time when the Gcwrnment assumed 
cliceinJooe, 1991. Thecolferswentemply. 
We cId not have fora9t exchange we .... 
ton:ec:IlO I1'iOItgage gokf and dher tinga. 
But I would like 10 congratulate the Go!Iern-
ment that it not only got the mortgaged gold 
.. Iaasad but also paid d foreign IoanIIn 
due time. Today we have live ~ dollar 
foreign 8lU:hange reserves also. It .... said 
and even today it is said that Dr. MaltmCItian 
Sing was a broIcar d the WOfId Bank and. 
mortgagilg the CCXI'Iby. ~ .... 
aIegIIb.,lwouId"tosubmitthathehas 
........... Budget tor the tillS time. He 
has fullIId..-promtae rna to"~ 
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try through the Budget. Mr. Chairman, Sir, 
rate of inflation has been brought down from 
16 per cent to 6.5 per cent. Price of edible 
oils 2 as come down to Rs.3.30 from Rs.55 
to 60 during your reign and the prices of steel 
and cement have come down too. 

[English) 

MR. CHAIRMAN: Please do not ignore 
me. Please respect me. 

( Interruptions) 

[Translation] 

SHRI DIGVIJA Y A SINGH: Mr. Chair-
man, Sir, domestic production, industrial 
production and exports have increased :lnd 
capital investment has touched new heighL. 
Though we are still lagging behind other 
Asian countries yet I hope that because of 
the decisions taken in the Budget by !.~ le 
Govemment the cpuntry will be benefited , ; 
large and foreign capital investment in the 
country will go up. Sir, it should also be kGpt 
in mind that the multinational do not tully 
capture the indian consumer goods market 
of the country, which is quite big. 

We should ensure that our country do 
not become the dumping ground for the 
goods produced by the multir.O'.tionai aad 
our industries should not suffer on "this 
account. We must take note of the fact that 
china also went in for liberalisation just for 
promotinge)(ports. Trade Union in the coun-
try are afraid of retrenchment of labourers in 
thefaceofliberalisation. Time and again the 
Hon Prime Minister has given an assurance 
to the effect tHat justice wiD be done with the 
workers. When production increases both 
employment a!1d avenues of work will in-
crease. Mr. Chairman, Sir, ...... . 

SHRI MOHAN SINGH (Deeria): Re-
peat Mr~ Chairman, Sir, 1,500 times ..... 

SHRI OIGVIJA YA SINGH: Person in 
the Chair needs to be addressed. 

MR. CHAIRMAN: Person not the Chair 

is to be addressed. 

SHRI DIGVIJAYA SINGH: Mr .. Chair-
man, Sir, the Hon. Prime Minister has taken 
a decision regarding the economic policies. 
socialism is defined as 

[English] 

"It is a doctrine of immense production 
with plentifut' equitable distribution." 

[ Translation] 

Socialism does not lTlEian equitable dis-
tribution of poverty. Capitai lmrsst'!1ent is 
increasing in the country because of the new 
industrial and economic polk:ies. This is 
likely to boost prod!Jction am': gen"rali' more 
i'wenuesofempioyrner.,. All your apprehen-
sions wi!! not hold aWily. 

I would like to submit that even today 
the economic an.d industria; policies of 
Gandhiji are relevai"li f'Jr th" conntry. ihe 
welfare of trle country lies in c,,':tags and 
SOlan scale industries i INoul j lik9 tv espe· 
cially subm'! to "lOU Ih I t If) n·." i i!;ages the 
Govemmer.l is encouraging hi\ndloom in-
dustry. There is a nljpj to 'Jive it more 
assistance. For generatlon oj err.r-JoYlnGnt 
there is a need te ~)I'ol/i iB '_'c,nbar' looms 
(charkhas) and yam 0 ' ;" D3:ticular count. 
Economy cannot be brou91"1t back. on 1he 
rails unless employme.m ;.; gcner c: ied in !~3 
villages itself. 

So far as the agricliiturt;: is CI.Jricemed, 
this time the rainfall is plehtiiu!;;; t:-:e co:.;nt!)I , 
Our country was lagging behind in th.) f"v-
duction of oilseeds. There was s'lCrLge of 
edible cils and we had 10 1r1".po~1 it in larg-:t 
quantity. Situation in the C0Ur.:!y has im-
proved because of the inCre&_SEI ';(1 the pro-
duction of oiIseeds and pulses. For ;;11$ 
achievement the hon. Minister of Agricul-

• ture deserves congratulations. At present 
India is the largest producer o~ sugar. : 
would like to submit that we must ponder 
over decontrolling sugar, which;s at pr9S::ml 
being distributed through tha Public Distri-
butiOn System, because now t~qre Is not 
much 0': a dif:arence ooh.eefl tiw I';eesale 
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prices of sugar and the price of sugar being 
distributed through the PDS. Distribution 
system puts heavy burden on the Indian 
economy. 

I would like to submit that the condition 
of the agricultural workers in the country is 
not at all good. National Agricultural Work-
ers commission was set up by Shri Rajiv 
Gandhi under the chairmanship of Shri jinna 
Bhai Darji. He highlighted many a point, 
which need to be pondered over. Agricul-
tural workers from many parts of the country 
viz. Orissa, M.P., Bihar, Eastem U.P., parts 
of Maharashtra and Andhra Pradesh travel 
thousands of kilometers in search of liveli-
hood. 

These workers are being covered un-
der the Jawahar Rozgar Yojana. But, the 
biggest draw back of the Jawahar Rozgar 
Yojana. is that wherever these workers are 
migrating there is already scarcity of labour. 
Even to these States funds under the 
Jawahar Rozgar Yojana are being provided 
by the Centre. The objective of the Jawahar 
Rozgar Yojana is the generation of work in 
the rural areas itself i.e. close to their resi-
dences _ so that they don't have to migrate in 
search of employment. I do not think it 
proper to allocate founds under the Jawdh 3r 
Rozgar Yojana to the States where influx of 
labourers is taking place. In these states 
there is already scarcity of labourers and the 
wages being offered there are much l ,ighcl 
than the minimum wages fixec . 

Special attention needs to be paid to-
wards the States, Blocks and the districts 
from where labour migration is taking place. 
Ag<iculiur:::1 workers have already been iden-
tified. Under IRDP people below the poverty 
line ha. e already been identified. There is 
a need to ~ssue identity cards to the agricul-
iu 'al workers. The Government needs to be 
:cngratulated for substantially enhancing 
fu Ids under the Jawahar Rozgar Yojana. 
He-wever, identity cards need to be issued to 
311 the agricultural workers i:) the country 
~n ., the t;)·~s provided to only those who are 
Dadly in need of employment. In many a 
State it is being misused. 

Most of the agriculture In India is depen-
dent on rainfall and at present several areas 
are in the grip of drought. Formula evolved 
by the ninth finance Comillission to tackle 
drought has not proved effective. In many 
a State lot of funds have to be spent on 
drought. But, because of this formula ad-
equate funds are not made available to 
these states as a result of which several 
difficulties are being faced by them. There-
fore, this needs to be reviewed. Maximum 
funds should be provided to those States 
which are in the grip of drought. In the plateu 
re~ion drinking water problem is getting 
worse day by day. The ground water level 
is declining in the country. Unfortunately 
neither the Union Govemment nor the State 
Govemments are formulating any scheme 
to raise the level of ground water. It should 
be considered. 

Crores of rupees are given as assis-
tance to the public distribution system. The 
Hon. Prime Minister has endeavoured to 
make available foodqrains in the tribal area~ 
at a very low price through the PDS. How-
ever, there is the nced for monitoring. a 
team cf our members should be ser:t to the 
remote areas with a view to ascertain . ~at 
the beneP .)1 this scheme reaches the genu-
ine people. 

Population explosion is a serious prob-
lem of the country. Several countries have 
enacted law about family planning. In India 
also such a law should be enacted and 
incentives given for family plannin~. In the 
various welfare schemes of the Centre and 
ot the States it should be our endeavour that 
the benefits need be allowed to be availed of 
only by those practising family planning. I 
would like to congratulate the Han. Prime 
Minister for setting upa Commission for the 
most backward section of society viz scav-
engers, in our country .. T: l rc>t!gh this thf'y 
could be liberated from tht< d!rt'j work. I 
congratulate him fort3king SUdl :i s!~'f,;n thG 
centenary year of Dr B.A. A:YIbedkal. Tht'1:' 
is a need to foilow inlc the footsteps 0:;,; Dr 
B R Ambedkar. Today in the-country a n~w 
parliament j e. tht: 'Dharam Sansad' has 
Deen Gor.stjluted. This 'Dharam Sansacf ,:; 
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taIdng an InIdaIive to change 1M constibJ. 
tion, ~ by Dr. B.A. Arnbedkar. Many 
88i'ds and 88dh6s of this 'Dharam Sansad' 
Ib5wamiVamdev and sWamI MukIananda 
have advocated changing of the' C0nstitu-
tion, which they consider to be anti Hindu. 
Shri AlaI Bihar1 Vaj)ayee, our Gurudev is 
not present in the House. He has asserted 
that whosoever raises this issue .••... 

' SHRIRAMNAlK: Heisyour'Gurudev'. 

SHRI DIGVIJAYA SINGH: He is 
'Gurudev' of the House. Though you do not 
recognise him. Sir, in his speech he has 
said •... 

MA. CHAIRMAN: There is no post of 
the namendature 'Gurudev' in the House. 

SHRI DIGVIJAYA SINGH: All right, let 
he be -Gurudev' of Shri Chandra Shekhar. ' 
He has asserted that he will oppose an the 
saints and 'sadhus who are against the 
ConsItutIon. I am quite apprehensive about 
Shri A.B. Vajpayee who all wiD he oppose. 
Toopposeusisquitenatural.butwhatabout 
the opposition and dissent he is encounter-
ing wfth in his own party? I would like to 
submit again that the will have 10 make claar 
lis stand and policy on this issue. A feeling 
,is fast developing in the nation that the BJP 
is In favour of the Varna Vyanvastha' of the 
Manu'. This is not my assertion, but I would 
Ike to quote from the "Bunch of Thoughts' of 
Guru GoIv8Ikar where he says: 

(EngI;sIr) 

"The tOque picture of our society is the 
cIYer8e kn:tionaI gMl!PS. The present day 
rrW1d accustomed to viewing through for-
eign 'isms' and their ~ slogans 
of equality, has failed to grasp this unique , 
feature and they talk of cluslsss society. 
The.glorious mUl feabnwhich once distin-
gui8hed our ,societies was the Varian 
VyavasIha. "But It is being dubbed as 
CII_1am and sooffed at.. The feeling of 
InequaIty a880CialedwithVama VyavaaltUl 
is comparatively recent The scheming 

BIIJther eccMIUIfed ~ ~. Varna 
Vyavaatha dd not iq)Iy any dIIcItrIndIon. 
There are aome who never tirad ~ prop&-

, gating that C88l8 system was raepoIli8IbIe 
for out downfaI. ThIs is not true, the 80-
caIid caste-ridden society has remained 
undying and a.n:onquerabIe whereas the 
so-called '"ca8IIess'" societies cn.tnbIed at 
the v8ry OllIs of foreign conquests .• 

, [TnmslationJ 

GoIwaIaujwas himself. a supporter of 
the 'Vama Vyavastha; There are many of 
his articles and speeches which show that 
he had jusIiIied the Varna Vyavastha. Shri 
AlaI Bihari Vaj)ayee says that he would 
protest agHlSt this Nyavastha but if he 
reallywanls to protest it then he should start 
his protest with the ideas of GoIwaIcarji who 
was responsible for spreading communal 
fr8nzy in the country. 

Mr. Chairman, Sir, I would like to Sibnit 
that some people within the country have 
been leveling allegations against the Prime 
Minister from time to time that he is no 
prorilpt, in taking decisions. some of, the 
people also say that... 

SHRI MOHAN SINGH (Deoria): Mr. 
ChaIrman, Sir, such an aDegation has been 
levelled by Shri Arjun Singh, 

SHRI DIGVIJAYA SINGH: There are 
persons who opine that the hon. Prime 
Ministerhas a secret understanding with the 
BhartIya Janata party. The Hon. Prime 
·Minister desefves thanks for his decisive 
initiative in respect of economic policies. 
whenever he has got an opportunity he has 
shown his capability oftalcing decision. The 
BhartIya janaIa party was putting pressure 
thai the Places of Worship BiI should not 
be Introduced; but it was introduced without 
yiaIcing to the pressure of the BhartIya 
Janata Party. We pnMdecI consIItutionaI 
staIus to the Minoftty Commission despite a 
lot of pnaatfrom some quarters who were 
against ft. Moreover. communal 
organisations were bamed. The raIy was 
also banned. The Hon. Prime Ministar has 
taken f!MIIIY deciIion with Uy courage and 
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Mr. Chairman, Sir, throughyou,lwouId 
like to sutimlt to him that in the situation as 
it prevails in the country he should take bold 
and firm~. We do believe that 
decisionS taken by him would be right and 
opportune. 

The wort( relating to constituting the 
M"1nOIIty Commission is not yet complete. In 
view of the present communal violences 
through out the country resulting in heavy 
loss of life and property and hurting the 
feerll'lgs of minority community. 

The Minority Commission assumes its 
own importance. Nonfonnation of the Mi-
nority Commission causesconcem. I would 
like to submit that the Govemment should 
!lOOn set up this Commission and should 
~ all the required constitutional rights 
to it so that the people belonging to the 
minority class may get the benefits of aD 
those rights. 

Mr. Chairman, Sir, rumors are of many 
!IOI1s, people say that certain builders had 
::aused riots in Bombay. However, I could 
!lOt understand as to who were those build-
ars who organised those riots. Like this, 
there are numerous other rumours. The 
:l8OPIe of the B.J.P. are actually machless in 
~ng rumours. Now the need of the 
IloUr is that strong action should be taken 
ilgainst the persons irrespective of their 
IOCiaI status who were involved in these 
ncideAts of communal violence. The GoY-
ammant need not be afraid of the conse-
~. I would again submit that stem 
lCtion need be taken against all those 
'on:es that spread communal violence in the 
::ountry. 

SHRI RAM NAIK (Bombay North): 
MIhout waling for the decision of the Judi-
:iaI CoIMIission. 

SHRI D1GVAJAYA SINGH: Mcnover 
theM is a need of a white paper to be issued 
by the Govemmenf·~ the actiYitIeI 
of the Rashtriya Swayam SevakSangh ever 
since the Gandhi murder case in 1948 till the 
incident of 6th December, 1992 so that the 
people of theeountry mayeome to know the 
real face of those persons who 'run that 
organisation in the name of a social 
organisation. peopJe of the country must 
know the reality in this regard. Moreover, we 
are also required to give a sound thinking 
over the judiciaJ'reports presented after the 
Judicial inquiries into the matters of commu-
nal violences, so that we may ultimately 
come to know as to what kind of social 
organisations they are that claim to be social 
organisations but are involved in all such 
social activities that are not at all in the 
interest of the society. 

Mr. Chainrnan, Sir, the R.S.S. has 
several other allied organisations. The 
Vidhya Bharti and the Saroswati Shishu 
Mandir are the two of them. I would not go 
into other details, but I would certainly like 
to submit that tfie people of the country 
should be made aware through this House 
that the map of India as laid down in the 
courses of studies of the Vidhya Bharati 
does not have the figures of Pakistan and 
Bangladesh; they have not only changed 
the names of some villages and towns, 
rather they have also altered the names of ' 
several countries while publishing these text 
books. A meeting was held on the behest of 
the Ministry of Human Resources. There I 
apprised the hon. Minister of the fact that the 
name of Afghanistan has been changed to 
'Afgansthan' the name of Myanmar that is 
Bunna has been changed to 'Brahmdesh' 
and that of Tibet has been changed to 
'Trivishtup' 'Pakistan and Bangladesh have 
not even been' e mentioned. We have now, ' 
therefore,todecideifsuchtextbooksshould 
be included in the curricula of our schools. 
should those books not be banned? What 
is actualy required is to ban those boQks 
from being included in the courses of stud-
ies. 
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The idea of opening residential schools 
for the students belonging to the Scheduled 
Castes and Scheduled Tribes is really a 
commendable job done in the field of educa-
tion; but the input in vocational training 
mder the vocational training scheme initi-
ated by late Rajiv ji is very low. I would like 
to submit that the Govemment may arrange 
for separate shifts in our technical institutes 
having Engineering Colleges so that those 
institutes may be of maximum use. 

Mr. Chairman, Sir, by developing multi 
shit system in our industries we can not 
only, increase the production but we can 
also uppart training trains to more and more 
no trainees by adjusting the youngmen in 
ciIferent shifts, that is to say we can provide 
Ihem training in two shifts. 

lhere are many such castesltribes in 
Scheduled Castes and Scheduled Tribes 
which in one particular state belong to the 
category of scheduled caste and in some 
S1aaesthesefall underthecategory of sched-
uled tribes but at the same time in some 
oller state these do not come either in the 
caIegory of scheduled castes or Scheduled 
tribes. In this context I would like to make a 
mention of a particular tribe 'Banjara' they 
are such a lot as is residing in the whole of 
the country from Kashmir to Kanya Kumari. 
They have one uniform language every-
where. They speak same dialect. Their 
cuIure is the same. But in certain States 
1hey faI in the category of scheduled castes 
whieinsomeolherstates they belong to the 
categoryofscheduled Tribes, nevertheless, 
there are States where they have been 
included neither ill the category of sched-
uled castes nor in the scheduled tribes. 
s.niIarIy. there are various other castes that 
have been included in the list of scheduled 
castes in a particular district of a state 
whereas in another district of the same state 
they have not been included in the list of 
even scheduled Tribes. I WOUld, therefore, 
like to submit th~t the Govemment should 
adopt such a policy as if 3 particular caste 
has been put in the category of $Cheduled 
casIes in Gne state or place then it should 

invariabiliy fall in the category of scheduled 
caste e~rywhere in the country and so the 
case should be in respect of scheduled 
tribes. Such a policy should be adopted and 
implemented through out the country. 

( Interruptions) 

Mr. Chairman, Sir, the decision to set 
up backward Class Finance Corporation is 
really a commendable act of the Govern-
ment. Whatever decision the Government 
has taken in respect of Mandai Commis-
sion, it should be implemented at the earli-
est. Today there is a heavy shortage of 
power in the country and it is increasing day 
by day. Therefore, it is imperative to give a 
serious thought to find out the alternate 
sources of energy at once. As we have 
limited coal reserves and water resources, 
we have to pay our attention to generate 
nuclear power. We should notforget that we 
have been having a large amount of waste 
in the country and this waste can be utilised 
for producing manure and generating power. 
A national policy should be formulated in this 
regard. The Central Government should 
prepare a national policy to utilise the waste 
throughout the country whether it is human 
waste or city or city waste. 

Mr. Chairman, Sir, I would like to submit 
that a reference has been made in the 
president's Address that Pakistan is openly 
supporting terrorism in Punjab and Kashmir. 
It is not only opportune but necessary also 
to condemn the motion passed by Pakistan 
regarding the mention made in the 
President's Address. Today we have to 
realize it. We have many evidence in this 
regard . Our Minister of Extemal Affairs is 
sitting here. He isa seasoned politician. We 
hope that he will hold discussion with the 
Government of Pakistan to solve these prob~ 
lems. 

Mr. Chairman, Sir, I would like to submit 
. that the concern expressed by the Hon'ble 
President was not only esseential but 
oportune also. We will have to fight against 
the communalism not only in this House but 
outside the House also. It is to be dealt with 
In every street, road and cross road. 
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Mr. Chairman, Sir, today three are a 

number of problems in the country. To solve 
these problems, the Govemment has taken 
positive initiative and it has attained sucess 
also. One of the main problems being faced 
by the country is communalism and a con-
cern has also been expressed in the 
President's Address in this regard. Under 
these circumstances, I would like to request 
particularly to my colleagues who belong to 
the National Front and the Communist Party 
to raise across their ambitions and intemal 
disputes and develop a consensus in the 
country as to how this st;uggle can be 
fought. 

Mr. Chairman, Sir, lastly, I would like to 
submit that a writer has explained as to how 
a group of killers workers. A person of the 
group commits a murder. The second per-
son considers the inCident as unfortunate 
and the third one asserts that it was inevi-
table . The fourth person enumerates the 
vices of the victim and proves that he was a 
bad man and he deserves for it. The fifth one 
tries to justify the murder. Then all of them 
assemble to hatch a conspiracy for the next 
murder. 

Mr. Chairman, Sir, Mahatma Gandhi 
was the first victim of such a conspiracy. 
Sixth December was the second occasion 
when secularism was slaughtered. They 
could not justify the murder of Mahatma 
Gandhi even till today because the credibil-
ity of Mahatma Gandhi was peculiar, whereas 
the credibility of our secularism was not so 
high. Due to this reason, they are getting, 
immense success. 

Today, it is the need of the hour and 
very essential to understand this conspira::y. 
Now that group of murderers has started 
hatching a conspiracy to murder the democ-
racy of this country. It is theirthird objective. 
The sum and substance of the President's 
Address and his message to the Nation is 
whether we would be able to face jointly this 
challenge or not. 

[English] 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai) : Mr. Chairman, Sir, the 

preSident's address has got its priorities 
right. Without any ado, it begins by address-
ing itself to the issue that, since July, 1992, 
has distracted our natiQn from its destiny. 
For the last seven months, we have been 
dragged backwards to obscurantism and 
obfuscation by dark atavistic forces that 
want to take our country into the 21st cen-
tury- B.C. The 8th December was as the 
Address says, a 'Tragedy' because on that 
day these forces of atavism won a battle. 
The task before us is to win the war. We will . 
Of that, I have no doubt. 

We wili win the war, Mr. Chairman, sir, 
because the 6th December might still go 
down in history not as the day on which our 
nationhood was destroyed but as the day on 
which our nation at last woke up. for it was 
on that day the Sangh Parivar and its politi-
cal marinonettes forfeited the trust of this 
Government and the confidence of this 
House. All of us, whether of the National 
Front or the Left Front, the congress or its 
allies, woke up on that day to certain uncom-
fortable realities. 

On that day, we on the treasury benches, 
learned to our cost- and to the cost of the 
nation- the meaning of the wages of ap· 
peasement. The appeasement of the Sangh 
parivar was based on the assumption that 
they really could not be as terrible as they 
themselves said they themselves weTe. So, 
we embarked on a path of dialogue witt: 
them. The Prime Minister's policy was a 
policy of conciliation consensus and con-
cord. It was a path applauded by 
backbenchers in most sections of the House, 
by the congress parliamentary party, by the 
Congress at large and by the country at 
large. Certainly, much of our Press emerged 
as champions of pursuing with the Sangh 
parivar the path of reason. 

0., Hi !: 6th ( ,f D€V:·~~tr, eli of :.:s , 
believed j, w;,, ", ;:. ;;::,;~. i !:l :'" !(; re " SOfl w!~h the 
Sangtl ?ariv<lr , woke wp ;.;. Uk tact of our 
betrayal. 

The Sixth December might yet prove to 
be a red letter day, i(\.!E' have, in fact, iearr.t 
;,)ur lE'sson that we .,..,;;3 , 'i lw er , never again 
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bUst the SMIIt parivat. , C3tonfy speak for 
.myperty. Butlhopemyfriands,mynewfculd ' 
friends d Ihe natioI\aJ Front wiI forgive me 
• I remm them that Ihere was only one 
reason forlheBJP Phenomenon.,1he 1989 
elections. In that election, the B.lP trans-
lated a four per cent increase in its popular 

. vote into 8 400 per cent increase in its seats 
il this House. That maIhematicaI miracte 
happened for one reason and one reasoo 
only, namely the seat adjustment entered 
into by the National Front with the B.lP.' It 
was also that same seat aqustment which 
gave the B.lP in Mardl1990. the unprec-
edented gift of power in the States- Madhya 
Pradesh and Himachal Pradesh on their 
own and a share in the governance of 
Rajasthan Md Gujarat. The sixth Decem-
ber could yet prove to be a red letter day, if 
the secular forces represented in the Na-
tional Front- and I haVe flo doubt at aD that 
aD the forces represEQed in the National 
Front are secuIar-wouJtI pledge, not to this 
House but to their owh hearts, that they will 
never, never,never again enter into any 
electrical understanding with the commu-
nalism of the Sangh Parivar. 

EquaIy to my old friends of the Left- I 
say 'old' because Sir, I too was in my 
misguided youth one of them -I p6ead that if 
they were to pledge to themselves that they 
too wi1I never, never, never against support 
entities that include the BJP. the Sixth De-
cember might yet prcMi the second 15th of 
August in our ciscovery of modem India. 

Permit me to remind the House Sir, that 
the only State the BJP has ever won on its 
own is Uttar Pradesh in 1991 . Yes, they won 
that election. But it was no 'Jana Asdesh. 30 
per cent supported them. 70 per cent 
opposed them. Our task in the future is to 
consolidate that 70 per cent and thus end 

. forever. the menace of the Sangh Parivar. 

Sir, Advaniji is quoted in the latest issue 
of India Today as saying that he is embar-
rassed at being referred to as ·the future 
Prime Minister of lNia. Mr. Chairman, Sir, 
t have no desire to embtraSS Mr. Advani. let 

me 811Uf8 '*" that he .. never, never, 
nIN8f be the Prfme AfnIIfIr d IncIa. 

The Presidenf. Adc:Jreea then goes on 
to give its central message loud and clear. 
For, at the end 01 half 8 page, the Address 
~tells the nation that we are sick and 
tired 01 letting the Sangh parivar set this 

~. nation's agenda. We have other things to do 
than avenge ourselves on history. We are 
a grown up people. Jet us stop pJaying 
Meccano with places 01 worship in this 
cou~. The nation cannot keep looking 
back. It has to move forward. 

To move forward. we need reform. We 
are engaged in an agonising process of 
structural adjustment, agonising because 
we seek to make change without losing our 
moorings and our anchoring 'in the funda-
mental philosophy of Nehruvian Sociafasm. 
We want Tirpati plus Avadni. Other coun-
tries have had to go through the agony of 
structural reform. Every one of them has 
suffered much. much more than we have. 
The miracle of Manmohanomics is that the 
transition s being effected with so little real 
pain. In the first year of reform. 1991-92. we 
arrested the slide to disaster. In the second 
year of refprm, 1992-93, we have already 
started the process of recovery. I have no 
doubt that the next President's Addresslwill 
see us roUnd the comer and on to the great 
future that awaits us. Aajiv Gandhi may no 
longer be with us but his vision 01 India is still 
our vision . I have no doubt that the dawn of 
the 21 st Century wiD see India overtaking 
the City-states and oil-Hush countries of 
East and south East Asia. The end of that 
centuary will see many caRing it the InolBn 
Century .. For 4800 01 the last 5,000 years, 
India has been in the vanguard of the global 
economy. In the next century , we wiH merely 
be recovering the place that has been ours 
as of right for most of human civilisation. 

At the same time Sir, I caution, it was 
Aajiv Gandhi who reminded us that our 
ultimate goal can never be to merely recover 
pur place in the global economy. Our larger 
goal. he repeatedly stressed, must be to 
recover our place in the vanguard of human 
civilization~ for that. we need. above ai, 
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.duel'on- ,._ ec:U:aIion- education lor Ish an AJl.Party CommiIIee to prepare a 
.. ~ uceplbi. The PnJs;denI'. Ad- model draft biR fortheconsidel'ation of Stale 
dres81s~fortheemphasis it gives Assemblies 80 that we might carry forward 
tothedavelopnaentofourhumanresoun:ea, the spirit of national consensus that ani-
SbUIIngwlh ........ Iiteracy and universal mated the work of the Joim Select Commit· 
elementary education. I have two specific tees and this House as a whole in regard to 
I8QUesIS to make of the Prime Minister powerforthepeople. falsohopewecanset 
when he rapIies to this debate. One that he the next Presidenfs Address as the dead-
announce . the target date by which this line by which State legislatures will pass 
country wiI eann8Ik six per cent of its GOP their revised Panchayati Raj and Nagarpaika 
foreducation. Two. that he outfane the steps Acts. 
bywhich respoIlSibiityforrunningand main· 
taining primary schools wi. be devolved to 
our Panchayats and NagarpaIikas. 

I am also delighted Sir at the steps that 
have beetn announced In the Presidenfs 
AddI9S8 for one haH of our population- our 
I1'IOthers and our sisters. But f am disap-
pointed that there is no reference to the 
revolutionary programme for awareness, 
conscieI dization and empowerment for the 
women of India that we were promised last 
year. the Indira MahiIa Yojana. I request the 
Prime Ministertoclarify the present status of 
that Yojana When he replies to this debate. 

I submit that the Presidenfs Address 
has been far too modest in congratulating 
this Parfiament and this country on the 
revolutionary step we took in December last 
year to bring about the most significant 
systemic reform in the governance of this 
nation, since the Constitution was adopte6 
in 1950. I mean, of course, the passing of 
the Constitution Amendment Bills refating to 
the Panchayats and the Nagarpalikas. It 
was my friend Shri Mohan Singh of the 
National Front, who reminded this House 
that the passage of the Bills constitutes a 
beginning. not an end. Much remains to be 
done. Wdhin the next few months, we must 
encourage ~ least haH as at least half our 
Stale Legislatures to ratify the amendments 
so that they become part of the Constitution. 
We can then move on to the questioA CIIthe 
new State Legislation that must follow the 
entry Into fon:e of the Constitutional amend-
"**. 

What has happened in Punjab and 
Assam in recent months has given the 
nation immense satisfaction. Sustained 
action aganlst terrorism has established 
how Mile it is to attempt to appease those 
who carry the gun. 'They have to be fought 
to the finish but always with the knowledge 
that if they lay down arms they are free to go 
to the people democratically. That is the 
lesson we have learned al the way from 
Panditjrs actions in Nagalands to Rajivji's 
tackling of the Mizoram, Tripura and 
Gorkhaland problems. I would suggest that 
this House consider sending messages of 
congratulation to the Chief Ministers of 
Punjab and Assam for their astonishing 
achievements. If that is not possible, I hope 
Government wiH suitably recognize them 
when our courts permit the announcement 
of this year's Padma Awards. 

I finally tum to Foreign Policy. In the 
year that has passed, Nonalignment has 
been reaffirmed and resurrected as the 
sheetanchor of not only our Foreign Policy 
but as that of a hundred other countries. I 
am sure all sections of the House would 
agree with me that Shri P. V. Narasimha 
Rao's unobtrusive leadership of the N0n-
aligned Movement has had Much to do with 
this achievement. The Rajiv Gandhiji Action 
Plan for Global Disarmament has bElen 
brought on to the work! Agenda. I do not 
know why the name of the Action Plan has 
been altered from the original in the 
Presidenfs Address- perhaps our veteran 
Extemal Affairs Minister will clarify· but if it is 
to be altered I suggest it be called the Action 
Plan for Global disarmament and a New 
World Order because the first part of the 
plan is technicalities; it is the second part 
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that contains the vision. 

All of us here in Parliament have a 
particular responsibility to ensure through 
Inter-Parliamentary forums that the world 
understands two things; one, that we are 
unshakable in our resolve never to accede 
to the unequal, neo-colonial Ne-proliferation 
treaty; and, two, that the only rational ap-
proach to Nuclear disarmament is the Rajiv 
Gandhi Action Plan. In this connection, I 
wish to share with the House the information 
that I have passed on privately to the Minis-
try of External Affairs that a very important 
political party in Pakistan has authorised the 
publication of an article in the Pakistani 
press welcoming the approach to nuclear 
disarmament outlined in the Rajiv Gandhi 
Action Plan, as reiterated by our Prime 
Minister at the U.N. Security Council Sum-
mit last year. 

I particularly welcome, Sir, the empha-
sis laid in the President's Address on the 
energing States of Central Asia. Our entire 
history and civilization is bound with that part 
of the world. Indeed, begging the pardon of 
the Sangh Parivar, I am certain the Aryan 
immigration into this land took place from, or 
at any rate, through some of the recently 
liberated tracts of Central Asia. It is only in 
the last two or three hundred years that 
London or New York have played a bigger 
role in our lives than Samarkhand, Balkh 
and Bokhara. We need to again make 
Uzbekistan and Turkestan, Kirghizistan and 
Kazhakistan, Tadjikistan and Azerbaijan part 
of the everyday vocabulary of the Indian 
nation. We must also work towards these 
nations being made part of the Asianre 
surgence. The opportunity beckons for us 
to resume the process started at the Asian 
Relations Conference in March 1947. 

As a first step, I urge our new Foreign 
Minister to remember that back in 1968, 
when he was the Commerce Minister of this 
country he was instrumental in setting up the 
Council of Minister for Asian Economic Co-
operation under the aegis ot ECAFE. The 
t1lstonc task 'lOW awaits him of reviving the 

Council under the aegis of ESCAP. It is the 
obvious route to start resurrecting an Asian 
personality in world affairs. . 

May I also congratulate our Govern-
ment on not having mentioned Israel in this 
year's Address. some of us- emphatically 
not me- but some of us had placed some 
hopes on the change of Govemment in that 
country. But those illusions have been-
shattered. The face of Zionisam wears 
different veils at different times. But the 
factor remains the same. Zionism is a 
narrow-minded exclusives. So it the reli-
gi.on-based chauvinism thal was respon-
sible for the "Two-nation Theory" So also is 
the ideology of the Sangh Parivar. We reject 
all three and for the same reason. India can 
only be built on a large-hearted vision of an 
India that belongs to all of us. The 
Sangt\parivar alone rejects that ample view, 
all the rest of us accepted it. Let us together 
build our country and marginalise the saf-
fron bridge. I reiterate my support to the 
Motion of Thanks. 

MR. CHAIRMAN: Motion Moved: 

"That an Address be presented to the 
President in the following terms:-

"That the Members of Lok Sabha as-
sem~led in this Session are deeply grateful 
to the President for the Address which he 
has been pleased to deliver to both Houses 
of Parliament assembled together on the 
22nd February, 1993." 

Hon. Members present in the House, 
whose amendments to the Motion of Thanks 
have been circulated, may if they desire to 
move their amendments, send slips to the 
Table within 15 minutes indicating the serial 
numbers of the amendments they would like 
to move. Those amendments only will be 
treated as moved. 

At list showing the serial numbers of 
amendments treated as moved will be put 
up on the Notice Board shortly thereafter. In 
case any Member finds any discrepancy in 
the list, he may Kindly bring it to the notice of 
the officer at the Table without delay. 



625 Motion of Thnaks on 
16.07 hrs 

PHALGUNA 10, 1914 (SAKA) Presiclenfs Address 626 

(SHRI PETER G. MARBANIANG in the 
Chait) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Mr. Chairman, Sir, I move my 
Amendments to the Motion of Thanks on the 
President's Address which was proposed by 
Shri Digvijay Singh. I am not going to read 
all my Amendments but I deem it that all 
these Amendments will be treated as moved 
because I do not want to waste my time in 
reading all those Amendmentswhich are 
listed against my name viz. Nos. 116 to 223. 

Sir, I have a great regard for the Presi-
dent of India as the Head of the State and 
,,;50 to his person. I had the honour to work 
with him for several years as a colle:jgue 
aild : am fully aware of his views on political, 
soci"l. national and intemational issues but 
I am sorry to say that the President's 
Address as has I:leen presented to the Joint 
Se~sion of Parliament, which of course is a 
f]·tll.fomenl on behalf of the Centra! Govem-
ment has tailed 10 take do account the 
}.:resenl serious national situation. This 
Address does not reflect the seriousness of 
our r;a:ional Situation iii all walks of our life, 
whether 50.:;1al, economic or political. This 
also i9,10r",5 tha 5erioUi> c"langes which are 
lakin') place on the ir;temational scene. The 
country hiS e nlere<' into a very Crihcal de-
cade. J hcpe :hal the GO'Jemment of Shri 
Narasirr,:la Rae will t" I<.-3 necessary cogni-
z~:nc :) of ti1e emergence of national as we!1 
U3 internaMnal forces and wili give a lead to 
the country to m%t serious challenges. But 
I am sorry to say that I am highly disap-
pointed that this Address tries to ignore 
major changes and emergence of cortain 
forcas at a very high cost. We must under-
stand that this country, after almost haH of a 
century of its independence, is facing one of 
the mot serious challenges in our national 
life. Our economic condition is very bad. 
The Gove;nment over the last three or four 
years, has always been coming forward and 
saying that we are facing the most serious 
upheava! in our economic life. Our ec0-
nomic credibility has gone very much down. 
today, India stands 146th in the world so far 

as per capita income is concerned. We are 
one of the most poorest country in the world. 
Even among the develotling countries, we 
are losing our position every day. Today, 
when I am addressing this parfiament, my 
attention goes to the youths of this country. 
Almost three crore to four crore of educated 
youths today are unemployed, without any 
future, with out any hope. almost two crore 
who havesecur9d education upto high scMoI 
are unemployed. 

One hundred twenty five thousand en-
gineers, 40,000 doctors are without jobs; 
and there is no hope of getting any jobs for 
them in near future. This is going to be a very 
explosive situation. If we do not take neces-
sary effect steps to meet this growing unem-
ployment among our younger generation, 
the country will be facing a very serious 
explosive situation. 

I do not find al'Y .t;0nous concrete 
programme in the Address not each in the 
Central Budget; no serious planning, no 
serious economic strat;::gy is there to meet 
this challenge, which I say is a serious threat 
to our country's unit and integrity. I am 
saying this in the Presidentsspecial back-
ground because Ihe history recordS it and all 
the instarlces in the history Indicate that 
when ul'employment grows, poverty in-
creases, when prices touch the sky. when 
disparity between different sections of the 
society of different regions of the country 
grows, then who takes the adVantage of all 
this. 

. The reactionary forces, the fcrces of 
vested interests, try to take full advantage of 
such situation; and today, this is what is 
happening in India. I am glad that the 
President has at least in the first paragraph 
of his Address has taken note of this danger 
but danger has not been taken s proper 
note. 

The Prime Minister, in this House, after 
6th of December, when the mostuntortu-
nate national tragedy took place in this 
country, when the forces of fascesin in this 
country openly defied the Constitution of 
this country, they disobeyed the direction of 
the highest court they open said in our 
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in our Partiament that they did not have any 
expect for the law of the country so far as 
that particular place, disputed place of wor· 
ship was concemed. they went becI< on their 
CM'n words given to this Pattiament. given to 
the National rntegratlon CouncB. they took 
uncont:oIIed crowd with a design to demol-
ish the, historical place of worship, when 
that thing happened in this country, the 
Prime Minister said that he had been be-
trayed. 

I charge this Govemment that this Gov· 
emmem has noc been able to understand 
the nature iSr:d character ot these forces; 
and !hey h7 ..... e been compromising with 
!ham at every step since their political base 
Sl'!rtedwea!l:ening, since poor people in this 
..;oomr}. ~,",<:; ~ weaker section in this 
country. ! .... ._;. ,iJ. after half a century of our 
independence. that the real benefit of the 
growth and dewIopmenl. was going to a 
handIuI of II'88I8d intet'8Sts In this country. 
whether the), are in Industry. in land in 
~. in administration or in whatever 
areas they are; these vested interests hall8. 
a total gnp aD every aspectS In OCJr hational ... 

Then the Congress Party started com-
p.-omlsing with the communal forces and 
issues in this country. They thought that this 
country beIoI.ged only to Hindus and H they 
c:ompromised wiIh Hindu Communal senti-
mei1ts. if thfl'/coopenJted with BJP. pemaps 
they wiI be a poitical beneficiary; and that 
was why the Ayotktfa Incident could take 
'pIace. The lock was unlocked. It was the 
first comprise by the congress Government. 
The second compromise was that shiianyas 
was done. The 1hird compromise was that 
the Leader of the congress party went to 
Ayodhy, in 1989 Lok Sabha elections and 
;rom there he said that they are going to 
bring Ram Ra;ya in this country. These 
were me compromises. without understand-
i'Ig this that If congress would gO one step 
Iofward in appeasing the communal forces 
in thi& country. the real communal forces 
WOUld go tar. steps torward. 

After aft Congress Party has a history It. 

The Congress Party was in the foIehOl'lt at 
the national struggle of this ccumy. It has 
the cradt and honour d Ieadirlg the bra-
lion forces in this country. But this party 
startedCOfl1)romising wilhc:on1l'lUlBltorats. 
Shri Mal'll Shankar Aiyar. after 1977 and you 
must understand it. 

Even today.l'!\Uy I ask the Prime Mlnis-
ter that how he thought that on 4Ih d 
December • he would talk 10 some of the 
Sangha Parivar Ieade .... they w<Ud give 
him honest assurance. they wouJd stand by 
their commitment. they would go by the 
constitutional provisions. Hent he faIed to 
undorstand the real ChanIdar d the co.~ 
muna,( fon:es and the Sangh Pariwar. I am 
still requesting the. Prime Mir\isIer that ~:' 
party is stills big political fcn:e.tn this coun-
try, Your party has to play a rote in ti'e 
national iotegration of 1tU9CCU1by. but please 
u~ders+..anci !he danger$ from 1heee ton:es. 

This Is the most cruciIf decade In our 
history. This Is the decade d c:riees. The 
new world i& emerging. The new kln:eG a~ 
coming on the International as wei as on 
national sC900 also. 

Sir. this decade lfIa dangerous decade 
in one seflU. that Ihe communal tan:es, the 
vested interest forces, !he forces of status· 
quoism are U'ying to strengttl8n their ~ en 
the society. They are trying to mislead the 
political. social f()(CM and masses d .1hi$ 
country. But. at the r.ame Ume W$ i$ a very 
crucial d.,.~. a ~~in wIlic:tltt .. emec-
~~ of new popoiar fon:es Is on :he St::ene 
also. If yoo see in our CCIlIn8'y the you wi: 
find that lhfl doYm-trodden people. Ihe s0-
cially and economlcaliy ~ people for 
centuries. have got & voice today. They are 
asserting for their equaJ place In the 8OCiety. 
They are asserting for the;r place in the 
8dministrav~m . They am f9'Iting for tOOl1 
rightful place in govemarx:edChis~. 
That is wtlV I am sa) ~ng 1t:al a t'J:op8r r~ 
has net been takEm in the Pnt.., .. ~s M-
dress OUM emergenc90Hlle&enew~ 
in this d&cade. 

Sir. I will say '''''t !his . Adchsa ~. 
pleteiy falI9C to f.f'l 8 ""'1 new at:&<eg'j to 
meet the CtX\murur challenge Irt ~ C(.st.;!l-
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try. BJP and Sangh Parivar. in my opinion. a proper nace -~ it. 
are not only communal organisations but 
they are semi-fascist organisatlona. They 
way they are trying to destroy democracy in 
this country. the way they are openly chaJ- • 
lenging the law of the land. the way they are 
defying the highest court of the land. the way 
they are trying to misuse religion in this 
country. may I ask this Government that 
when our elec:tion law makes a dear provi-
sion that no political party can use.any 
religion symbol or can take the help ~ 
religion in their election c:ampalgn. how is it 
that the Government is sleeping over this 
fact that BJP is openly using religion? It is 
going aft out to use not only the religious 
symbol but is making a national campaign 
on religious basis. Has the Government to 
say anything on this? 

In the President's Address why they 
have not taken any note of this? WheIher 
they are going to do anything against this? 

Therefore. Sir. the major question to-
day before our country is whether we want 
a Hindu Rashtraorwe want a secularSbde? 
Now this question hal to be squarely an-
swered today. A party which is trying to say 
that they are going at out. they wiI not say 
openly perhaps they want a Hindu Rahtra. 
There are aomany members intheir~ 
Parivar and even they have gone to the 
extent of denignding this Parliament. They 
have said openly that so far the qwsIion 01 
Ram is concerned. the faith in Ram is con-
cemed. it wiD not be decided by this sansad. 
It will be decided by their Ohanna Sansad. 
They said that It would be decided by their 
Dharma Sansad. This is most degrading to 
this Partiament. degI'ading to the highest 
Court in this country. degrading to 
theConstiIution in this country. degIIIding to 
the elec:tion law in this country anddeglrdilg 
to the law of the land in this CCUIby. This is 
a clear challenge today. I take it as a 
national and serious challenge. 

Here I will say that the ruing party has 
got the biggest responsI)iIity. They .. not 
yet responding. they are not yet seeing this 
danger and that is where I .... that the 
Prelidenfs Address has notlaken • noee • 

I would like to INIke one Itting .Iftry 
clear. which has not been made clear so far. 
That in this country a party ike the BJP is 
trying to prqect ilseIf as a Hindu party. as if 
the Hindus have been denigraIed in this 
coootry. as • the HincU have been ignored 
in this country. and as. great injustice has 
been done to tmdus in this counuy. It is not 
a question of Hindu ornoo:Hindu. T odaythe 
BJP has clearly shown that it is not a Hindu 
party but it is a party with a Brahminical 
system. It wanIS to pursue the Brahminica.l 
system which lor 3.000 years in this country 
tuniiaIed the WOI1cing classes and tuniIi-
&ted those people; whc) produce the capital 
for this country. T'tMpfc:x'e. this is a party at 
Brahminical system and is openly 
advocatiIlgIhaI aJjAam. But in the name of 
thSuism they ..... to dMde this country 
and haft the ~ man:h of social justice 
movernent. .. 

I ~ .. to ask one question. Shri 
Viclyac:I'Iiftn StUta is hefe. I teet that it is 
high ........ his party should also give a 
~ to tilis. Why are the 
people being aIb~ to them? Why are 
they IIying to mislead the people? 'fJhV? 
The simple reason is that in the last half, 
c:enIuIy. W. had one 01 the h9leSl unem-
pIc:rted youIhs in this coontry. Our per 
capital income is one of the lowes( in the 
whd& world. Disparities between the rich 
and the poor are growing 6'I8fY year. One-
third of ow population is ''Iing sIiIl below the 
poverty... Twenty-bwo per cant 01 our 
pap IIation is not even able to gat pure 
drinking water after 50 years 01 indepen-
dence! 

WhaI is happening in this country? The 
main reason is thai h Congress Party has 
gillen fuI aIlention ody to elitist sections 01 
oursoc:iety. Democracy also means a share 
in the goyemanc:e of the cc:u1Iry. 

The Mover d the Resolution said that 
they had decided to implement the Mandai 
Cornn-,lIion Repon. May I ask one ques-
tiOn? FIly-two per cent of ow popuIatioo 
consiIts 01 sodaIy and educationaDy badt-
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ward classes. There was a clear cut provi-
sion in our Constitution that the Govemment 
would take every necessary step for their 
socio-economic upliftment and also to give 
them an adequate share in the governance 
of the country. 

Why is it that though the Constitution 
came into existence in 1950 and we are now 
in 1993, but the Govemment did not do 
anything., It was left to the Janata Party 
when it came to power in 1977 to take steps 
to appoint the Mandai Commission. After 
the Mandai Commission was constituted, 
when the Congress came into power, for a 
whcle decade, as they did with the Kaka 
Kalelkar Commission , they threw the 
Manada! Commission Report in the waste 
paper !lasket. They did not do anything. 

it was again IAft te the V.P . Singh 
Govemment - the Janata Oal and National 
Front Government - to take action when it 
came to powe.-. When Shri V.P .Singh came 
to power he nctifH30 at least twenty-seven 
per cent of reservation to the Backward 
Classes. Later on which Narasimha Rao 
Govemment came. knowingly they amended 
the notifi(:ation to dilute the Mandai Com-
mission . Knowing it wall that it is against the 
Constitution. It wili not stand the scrutiny of 
the court. They thought perhaps in the 
Supreme Court it will take some time, few 
years. They wanted to postpone it. But the 
Supreme Court did the right thing ty striking 
Down the amended notification 01 Narasimha 
Aao Govemment. May I ask what is hap-
pening today? The Supreme Court gave a 
clear judgement that by 16th of March, a 
committee should give its report about those 
who should not be benefited of reservation 
whom they called 'the creamy layer '. By 
excluding them, they said, the Mandai 
Commission's Report should be imple-
mented. They also said in their judgement 
that the Govemment, by one or the other 
excuse, has not implemented it for the last 
forty years. This was a clear severe stricture 
on the perfonnance of the Congress Party 
Govemmentthatthey were always in search 
of excuses not to implement the recommen-

dations of the Mandai Commission. 

Now you are paying tribute to Dr. 
Babasaheb Ambedkar. It is a new fashion 
for the Congress Party to pay tribute to the 
great leader of the down-trodden people of 
this country, Dr. Babasaheb Ambedkar. Is 
it enough that you announce the establish-
ment of some foundation, establishment of 
some institutions and then totally ignore his 
ideas? They are sleeping over his ideas. 
Badasaheb Ambedkar knew that the down-
trodden people, specially those beloRging to 
Scheduled Castes and Scheduled Tribes 
will be now here unless reservations are 
given to them. Why is it that even after forty-
two years of our Constitution having come 
into eXIstence, even ten per cent reservation 
for Scheduled Castes and Scheduled , Tribes 
has nOl been able to get? Why is it thai 52% 
of our population backward classes have 
not got even single per cent reservation in 
our administration? 

I am raising another important ques-
tion. I feel that in democracy it is not enough 
that you give representation in the legisla-
tive bodies - in parliament and Legislatures. 
The bureaucracy is an important instrument 
for the implementation of socio-economic 
programmes and policies. Bureaucracy in 
any system is one of the most important 
organs. Today democracy is dominated 
only by ten per cent people in our society. 
Indian bureaucracy is, in character and na-
ture , an elitist bureaucracy. It has no sensi-
tiveness. If it has any understanding, it has 
the only understanding to sc:;botage all the 
policies and programmes which are meant 
for the weaker sections, for the poor sec-
tions of the SOCiety. Therefore, I demand 
today that the Government must come out 
with a scheme with a time-bound programme 
that during the next ten years the Govern-
ment will see to it that every section of our 
society will be given adequate representa-
tion in the administration of our country as 
per the Constitutional provisions which are 
there. Therefore, the Govemment must 
make special recruitment in the next ten 
years to see, firstly, that twenty-seven per-
cent reservation for socially and education-
ally backward classes is fulfilled and sec-
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ondly that the un-fulfilled the reservation ·..vhether it was about racial regime in South 
quota of Scheduled Casstes and Scheduled Africa or whether it was about armament 
Tribes is also fulfilled. The third question i race, evel)'Where India used to playa lead-
am raising is that the major minority Muslims ing role. But India has no voice today. India 
in our country are also inadequately repre- is totally ignored. India t!oes not figure 
sented - rather they have almost no repre- anywhere. The only reason is that India, as 
sent at ion in the Government services . Their it is compromising on our national issues, is 
representation is falling down every year. :ryingtocompromi<;c' on international issues 
Forexample, Muslims are one of the biggest also . 
. not one of the biggest but the biggest -
minority in our country. Tiley are 12 to 13 
percent population in our country Vljr.a! IS 
their position? Like the backward cias:..,.Js 
who are 52 per cent in the population tul 
having less than four per cent repr9senta· 
!ion in our adminIstration and. Muslims wi10 
are 12 to 13 per cent of our popuiation are 
having less than 1 .5 per cent representation 
In our administration. The ngure is coming 
down almost to one per cent. Therefore, in 
the name of democracy, in !he name of 
strengthening the democracy :n this coun· 
try, in the name of justice i demar>d thaI th€ 
Govemment should restruclIJ.re its adm:nis· 
!rative machinery its recruitment policy and 
see to it that during the next ten years, the 
proper representalton , including adequate 
representalton to minorities. in this country . 
is given in the Government services. l! 
should be done. If it is not done . then 
democracy will be weakened: delT'ocI''Jcy 
will become meaningless and democlacy 
will have no purpose. T'1ereiore. i em; 
demanding that the Governnsnt must "n· 
nounce the reservation ~ollc:! 

I will also say that the President's Ad-
dress has totally ignored the internatlona! 
situation and India's role. It is a matte:' of 
great regret that India, WhiCh used to playa 
major role even when we were not tree, has 
no voice now in the International area. The 
voice of Mahatma Gandhi. the voice of 
Jawaharlal Nehru were heard on the Inter-
national scene when fascism was growing in 
Germany; when fascism was growing in 
Italy; when imperialism was trying to sup-
press the liberation movements in every 
part of the world. Even at that time our voice 
was respected. It was heard and our coun· 
try was able to playa role whether it was a 
war against Vietnam or whether it was an 
attack of Israel on the Arab countries or 

OUI frtlS"ds froiT' the Congress party 
have said that now the eCGnomy has started 
picking and our posnior! is very soond so far 
as the economy is concerned. i (lnty give 
two examples . Wt,at is the pOSition of our 
debts- exterr,ai debts and jnternal debts in 
our country? I am giVing the figures which 
are availabie \-".'iln me: they must before than 
that. The extemal debt 3$ on 3151 march. 
1992 IS 57,125 mi!lion U.S. dollars; !?qua! to 
As. 1,7 i,310 crams, That is. the ext~maI 
detlt of,)urcou""try FertIle sarna period our 
internai debt is Rs . :; 50.473 97 crores. This 
is much bigger "nd the intemal debt is 
almos! doubie ine figure of our annual Bud-
get and the external debt figure is also much 
bigger Ina') 0'J f anf'U,,! Budget. 

Where 00 we ~·!anfj now? are we not 
becorrllng an indeotad country? Are we not 
seeing th is dange, :hat because of our 
economic sl!'jatlo!'< \)1e external forces are 
trYing to takG fuP advantage of this? 

i am sorry :0 S2' 1hdt the President's 
.Address comrietely ,gnores the results ot 
t!'le !law economv.: policy , They are onty 
sayirg ln3! oeC:iUse they have successfuUy 
negoilated and 90tthe loan from I.M.F.; loan 
from the World Bank and loan from Asia 
Development Bank, a;ld, therefore, our p0-
Sition is very ,.oona. Let us not close our 
eyes and behave like an ostrich. 

Toeay the fact remains that India's 
e~onomy has become very vulnerable. 
India's rate of growth carne almost to one 
pm cent or less than one percent. Every one 
in the wond feels that unless and until a 
country of India's Size, a country of India's 
res'Julces achieVes a growth 01 ato 10 pef 
GePt. we h'lw no future. V'Ihat is the growth 
'atia (" Chh,a'7 13 per cent Of 14th per cent 
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or 15 per cent per year. What is the position 
ot China? They ar.e surplus in expofts and 
imports. Every,year, their surplus is more 
than 15 billion dollars. And what is our 
position? Every year we are giving conces-
sions after concessions to the capitalis1s 01 
our country. but our import is increasing. 
export is going down, our deficit is increas-
ing and simunaneously our debts are also 
increasing. and therefore, no one has ever 
objected. Sir, in this House that in today's 
world we should not ask for loans from any 
intemational agency. That can be done, it 
has always been done, but on what condi-
tion and in what capacity? If we are not 
increasing our capacity to repay the loans, 
.f we are no: taking full advantage of those 
loans, what has happened in the recent 
Budget speech of the finance Minister? I am 
sorry to say. Sir. that this Budget speech will 
give more strength to the capitalist system 
in this country . This Budget is going to 
strengthen the capitalist base in our country. 
The most dangerous thing which I say is that 
unlimited, unrestricted import. reduction in 
customs duty even in mspect of capital 
goods is going to destroy the heavy indus-
tries in India which have ~ built over a 
period. we have got some of the best heavy 
industries in this country. but they are gang 
to be damaged because of IheGO'lefl"!ment's 
expoft-impoft policy and its new customs 
and excise policy. Sir. I see a danger to our 
setf-reliant policy. SeI-re1iance has bfMIn 
our rMin goal and our main CItJiedMt. No 
country. particularly a counIry Qf India's 
magnitude, of popIlIation..:t size and c0m-
plexity d problems can afford 10 tel ow its 
total economic policy and trade policy. 'see 
this danger thai 0l.I' seI-f8Iiance poficy is 
going to be weakened and we-.. opening 
our mar1tel to the intemational ton:es, 10 the 
multinational corporations and our whole 
effort is·how to aIIract them, our eftor1 is not 
how to strengthen our economy. our internal 
industry. whether it is smaII-sc:aIe Of rr.e-
dlum-scaJe. Sir. almost three lakhs of smaR 
and medium-scale industries closed during 
last two year in this country. Eith'~; there 
was lock·out Of they have been forced to 
close. There is no liquidity in cur IndiaI' 

market today, there is no seemingly rapid 
growth in our market today and we have nol 
succeeded to capture anywhere the export 
market. Wtry? Again. I will say this. I feel, 
in my opinion the bureaucracy is a big 
hurdle. it is unimaginative bureaucracy. This 
bureaucracy has an elitist character. this 
bureaucracy does not have that feeling for 
the I4)1ifment of the poor of this country. 
Therefore. I command radical re-structuring 
of Indian bureaucracy not only by giving 
proper and adequate representation to vari-
ous sections of our society. but also we must 
improve their quality. we must improve their 
understanding which is totally lacking today 
and therefore, bureaucracy is one hurdle for 
which nothing has been said in this 
President's Address and bureaucracy, as I 
said earlier, is an important instrument tor 
the implementation of socio-economic 
programmes implications. . 

Sir. finaDy I would say that the time has 
come now tor US to give a very serious 
thought as to what kind of In<ia we want to 
build and what wi. be the place of India in a 
new wOOd order. The capitalist view is, they 
want to see a world order with their own 
vision. with their own understanding keep-
ing in view their own t~ inlerests. and 
their domination~ They ale aI united today; 
the seYen industrialised countries are united 
as seven and the entire Europe is trying for 
unity and even they are 1hinking of forming 
one Government; the Not1h Americans are 
united. E'ICII!f\ ASEAN countries have taken 
~ conctete common s1eps. But, it is 
not the case in souIh Asia where India can 
play an important role. FiIeen years ago. a 
cptStion was raised in the United Nations 
staling thai Incia is no more a developing 
CCU*y; India is a ~eklped country with its 
vast natural resoun::es, with its large scien-
tific, techilical and educational man power. 
Bur, today that situation is 'no more there. 

Sir. the new economic policy and the 
new approach of the Government has reaHy 
weakened the future prospects of our coun-
try . so. this is high time that the Government 
of India must take into account the emer-
gence of new soctal forces in O'Jr country 
There will be confrontation . I say!h4s is a 
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forces at change and the forces of statt lS I do not take as an anft I di 1n revolt by 
quo and It~re win be a contronfatl"Jrl be- tn •. ", oeople of Kashmir Of b'.' .. -; people 01 
tween the~ two forGes. The do'Imtroddcn Punjab or by the p.. .... ~);e (It t I !~east ZO'le 
pe·;.lpIe.I~ sv:ial groups which have been of our COUlltry. It isa powe1, .. ·"'i)(25Sic.n, 
(!xplooed for c,".;ntunes, the Scheduled i1 is ar1 assertion for lhe.r rig " tbi place and 
CBsles the Scth.) :Juled Tribes. the b..'1Ck. lAAir l'l']I'oIful shari) in (!ur t.'Ef'10 C' 11" :: set up . 
w.pj Cla~:;..es, tria Minori:ies whc w~w (le· We mus! take tnt,J$d thi,,,JS !,·to cunsider· 
oie:] Ju" xe and who were oomed even self ,'ttl(,H1 . 
dignity i~ our !;;o;xiety , wil, fight lor their 
cighlfL!1 place. Th": anti-democratic forces. 
In!, ai1ti·ch~ftge !crc~ 'Nhk'.h are reflected in 
tf1e $3nq:Ii" 1:wanvili C\'!lle out ope:1ly,and 
!h~v w;!1 :oin :>ands Wlt"'. national capiiallSti. 
:'1t",m.<;\i,:.rn;t r; 'lP'laiis!s and thai will try Ie 
~)(pIOl1 t;:0! b!!ckw~rd h:(.linJS 01 the masses, 
tnt; rehgic.t lS f,-'elll'9'~o' the people. Theywill 
try to Slop the o!'1ward marr..h of the socia! 
brr;':'san1tr.effifon:.! . there. will be acodron 
tatlOO. T!10f'" will b;} violence also. But , I 

want to) s;::y that no pc ..... , \fhethor it ;$ 

vested interest forces or th .eng ioolicies 
oftheCongress~artyorthet~-mpromises!J 
the Congwss Party ':Ir the Sangh Parivar's 
commu:'la! poIicit~ and programmes. will be 
able to stop this onward march of the 85 per 
cent of our people. 

Sir, this is an era of the people; this is an 
era of the social justice and this is an era 01 
the change in favour of the toiling masses in 
this country. This fact must be recognised. 
I am sorry to say that this ta<:t is not 
recognised by the ruling party. 

Sir, you come trom a beautilul region of 
our country. what was the reason for dis-
contentment there? It is because Ihe people 
in that beautiful part of our country, North 
eastern zone feb that injustice was done to 
them and their natural feelings and aspira-
lions were not recognised. They weft! not 
given their due place in a free India and 
therefore. that part was in trouble by ex· 
tremists IOfCes . by the forces which did flO( 
believe in democracy. The same thing has 
happened in Kashmir also, which is a beau· 
tiful part 01 our great country. We cali 
Kashmir as the 'Paradise on the Eartl'l' . 
There IS growing unemployment now. thell 
cottage industries are in distress; their trade 
and tourism difficulties, the youth unimate!y 
took te arms . 

Witt :i'lt.'Se w.]rj . >:op.! H18 C':>Qvem· 
me;,! 01 !n·::ia will accep\ '>'.i( '\(110 'Idmants 10 
the vote 01 Presid';>il,'S ,V·'<'jp··.,,; il;npe the 
Governm.ent will t!~.~ ~r,.. ... 'OI",jz a:lce of ~h:' new 
ntuation 'Ynd ~i'::O ,1, '.los with a j(:k;mination 
which lacks in ftlisG<.vonme ' I. ; ~" Jp~ . wilh 
a viSion, with a pcfitical ~vili , , : ·;h a detenni· 
nation and with " sense o' .1 ~stice , the 
Government Olll'li;~3 'wtil acce .,t 1hl) amend, 
f>1snts lIlat iNe ~!ave propose.1 :mc then \'.' 
wiii t'e able to send a unanim "~S tha .... " · 10 
the ;;resident of !ndia. 

[Translation) 

That at the F.!nd of the motion, the following 
t-e added, namely:' 

"but regret that there is no mention in 
the Address about reconsidering the 
comprehensive agriclJltlJre policy with 
a view to resolving ttte difficulties faced 
by the farmers, providing remunerative 
prices and raising their standard of 
living in the country particularly in 
Madhya Pradesh and Rajasthan which 
have been neglected" (183) 

That at the end of the motion, the following 
be added, namely:-

"bul regret that there IS no mention in 
thE Address about the all round and 
balanced industrial development 01 tribal 
dominated Madhya Pradesh to bring it 
al par with other industrially developed 
States: (184) 

That at the end of the motion, the following 
be added. namely:' 

"but regret that there is no mention in 

[!')e Address about holding elections II') 

:Jttar P :-adeoh . rladhY3 Pradesh. 
RaJastkll" and Himachal Pradesh at an 
e"rI'.i ';<1 ;\' ." (225) 
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That at the end of the motion, the following 
be added name"'!:-

"but regret that there is no mention in 
the Address about opening of new spoI1s 
stadium in Madhya Pradesh."(226) 

That at the end of the motion, the tollowing 
be added namely:-

"but regret that there is no mention in 
the Address about an effective plan to 
curb infiltration across the bor-
ders,"(227) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about opening Kendriya 
Vidyalaya/Navodaya schools in 
Mandsaur district of Madhya 
Pradesh."(228) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about bringing agriculture 
at par with industry."(229) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address for holding ear1y elections 
to the Delhi L.egistative Assembly." 
(230) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about curbing increasing 
prices of essential commodities par-
ticularly food items."(231) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 

the Address about early construction of 
Ram Mandir at Ram Janma Bhoomi in 
Ayodhya."(232) 

That at the end 'of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about constructing the 
Masjid in Ayodhya outside the 
'Panchkoshi Parikrama."(233) 

That at the end of the motion, the following 
be added. namely:-

"but regret that there is no mention in 
the Address about the achievements of 
the National Literacy Mission iaunched 
under National Education PoIic.y which 
was implemented at a hea\'Y cost'-{ 4 70) 

1hat at the e~ • of the motion. the following 
be added, namely;-

"but regret that there id no mention in 
the Address about providing remunera-
tive prices to the farmers for wheat, 
groundnut and cotlon.'(471) 

That at the end ,of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about the need to the 
import of wheat and cotton, curbing the 
unprecedented increase in the prices of 
chemiCal fertilisers and taking positive 
steps for augmenting agricultural pro-
duction."(472) 

The! at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about taking positive steps 
for curbing increasing extremist and 
terrorist activities in 'Dada' region after 
the happenings in Kashmir valley as a 
resun of which the life in the area is not 
normal and people are disappointed 
and constrained to migrate."(473) 

That at the end of the motion, the following 
be added, namely:-
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"but regret that there is no mention in 
the Address about an effectivd National 
Health poiicy to control goiter, 
elephantiasis and similarotherdiseases 
which have spread as epidemics in 
many areas and affected thousands of 
people,"(474) 

That at ~ end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address abOUttaking effective steps 
to provide employment opportunities to 
educated and semi-educated youth in , 
the country."(475} 

That at tile end of the motion, the follOwing 
be added, name!y:-

-but regret that the Address fails 'to 
mention about the slC'w functioning of 
Consumer Protection Councils at the 
district level and their inability to resolve 
the difficulties of consumers in the face 
of increasing prices particulaily in 
Mands::ur RaUam, Ujjain and Shajapu; 
districts of Madhya Pradesh.'(476) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about any long term policy to 
augment the irrigation facilities for agri-
culture in Uttar Pradesh, Rajagthan and 
Madhya Pradesh."(628) 

That the end of the motion, the following be 
added, namely;-

"but regret that the Address does not 
mention about any plan to generate 
more electricity and to provide electric-
ity to the farmers in the country spe-
cially in Madhya Pradesh, Rajasthan 
and Uttar Pradesh."(629) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 

the Address to reconsi,der India's 
Nuclear Programme despite the fact 
that Pakistan has confirmed that it was 
making Atom Bomb."(888) 

That at the end of the motTon, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about opening residential 
schools for the Scheduled Castes and 
Scheduled Tribes in Madhya Pradesh 
and Rajasthan'"(889) 

PROF, PREM DHUMAL: I beg to move that 
at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in 
the address about taking concrete steps 
10 check price rise, malpractices and 
unemployment in the country'"(19) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address of the curbs imposed by 
the Govemment on the democratic right 
of the political parties to hold rallies and 
public meetings in the capital"(91) 

That at the end of the motion, the 
following be added, namely:-

"but regret that there is no mention in 
the Address about the need to prepare 
common civil code for all Indians."(92) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about the need to prepare 
common civil code for alllndians."(93) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address of having a Human Rights 
Commission instead of the Minorities 
Commission in the country."(94) 
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That at !he end c·t the mobon, the FoIowing 
be added narMly:-

"bot regret ffiat there G no mentiD!'t if I 
the Address about fomoving o f 
disparties in 'One Time Increase (OTli ' 
scheme announced for the ex-

servicemen"(208) 

That at the end 0( the motion, the follow-
ing be added, namel'(:-

"but regret that there is 00 
mention in the Address abolJt the resto-
ration of spe-
cial status te Hill Stales like Himachal 
Pta<:J.~h .. (2.)g) 

That at the end of the mo.."ltlon . the loll(lwm~ 
be added, lIame~;,:-

"but regret ttal there IS 00 m';onboli if' 
the Address dbout the special recruit · 
ment drive tc the Armed Fort::es ano 
Para military Focces Partic;;!a1y from 
Himachal Pcadesh, Punjab. J & k and 
Haryana .'(210) 

Thai at the end of ~he motion, the fcllowhlg 
be added, namely:-

"but regret that there is no mention in 
Ihe address for giving royalty to 
Himachal Pradesh on electricity gener-
ated by Hydro-electric Projects 
there.'(211 ) 

[Translation J 

SHRI NITISH KUMAR: [Barch) : I beg to 
move: 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention i.'1 
the Address about taking eflec1i'Je 
measures for providing equal opportu-
nities of education and checking influ-
ence of money power. particularly in the 
field of higher education. *(38) 

That at the end of the motion, the followIng 
be added. namely:-

"but regret that thare is no mention in 
ftle A~ rb)Ut c..~ the de-
wetapmen1 pro;ects ':1fl schedule as re-
sui'! 01 wNch on the on6 hand ~""e COS! 
escalates to 7,r"" wheteas 00 !tIe other 
hand the country does n01 beMfit from 
the developm>:c'f':t.*{3S} 

rf\J.! at end of the :110\>'00, the 'onO'-'nng be 
adoied, namety:-

'but mgfUt that there is no "j'let;t~n in 
It'-.e AddIe$s atxx.:l it1~"Ier!ii~~ £! lime 
bound Programr!'!>E' #01 &lI.l pn")i" de· 
velopment of 'MS·,' iivin0 below :i,e 
po.oOOy ttne."(4.?; 

That ai the end of the : ,,{)~ion . the fcHo ..... ing 
be ~. l\afTIely> 

·but regret !hal th<l(~ is nc;.; mention if' 
the Address about revamping the 
pmsent Public Oisirib~,ton System which 
has faited ill cuming [;1(' prices of CO!)-

sumar gorxlS in the \;:.pN I mWk.et (laT-
b.."'Ularty essentnl cc·m,r:Oditi,:'!i "('; ~ I 

That at the end of lhe motion, (tIt: following 
OCl added. namely:-

*but regret that there is no mention in 
the Address about safeguarding the 
interest 01 76% marginal and small 
fanners and providing them remunera-
tive suPPOrt price and raising the cost of 
agricultural production during the next 
10 years."(42) 

Thai at the end of the motion, the following 
be added. name'y :-

"but regret that there is no me'llion 10 
the Address about reformulating the 
policy regarding foreign ass:stance in 
view of utilising 500/0 funds during the 
current fl'lallCial year:(43) 

That at the end of the motion, the following 
~ added, namely:-

"but regret that theft ~ no mention in 
the Address about (~illing n:a prom-
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the Address about fuIfiIing the pr0m-
iseS made in the Constitution in a time 
bound Programme:(44) 

That at the end 01 the motion , the folowing 
be added, nameIy:-

"but regret that there is no mention in 
the Addr:ess about formulating a poley 
for increasing the production during the 
currnnl financial year, particularty 01 
powergeneration, steel, coal and means 
of tl'allSpOftation and also to make the 
products produced in theses sectors 
mote competitive in the international 
marbt..·(45) 

That at the end of the motion in the foIowing . 
be added, nameIy:-

"but regret that there is no mention in 
the Address about implementing a time 
bound Programme for employment 0ri-
ented education and itS expansion. '(46) 

That at the end of the motion, the fOllowing 
De added. namely:-

-but regret thai there is no mention in 
the Address abqut implementing a spe-
cial programme for the development of 
badtward areas in the country and 
bringing them at par with other areas: 
(47) 

That at the end of the motion, the following 
I:>e added. namely:-

"but regret that htere ;s no mention in 
the Address about making provision of 
reservation in the examination being 
condJcted by UPSC on the basis of 
Mandai CommissiOn recommenda-
\lOI1s:(48) 

That at the end of the motion, the folowing 
::'e added, namely:-

"but regret that there is' no mention in 
the Addfess about making remedial 
changes in the present admenistrative 
structure and functioning to do away 
with malpractices and nepotism .• (49) 
IEngIishJ 
SHAI SUDHIR GIRl: I beg to move : 

mat at the end of the motion. the foIowing 
:Ie added, namely:-

"but regret that the Address fails to 
condemn strongly the fundamentalist 
fon::es responsible for the demolition of 
the Sabri Masjid."(80) • 

That at the end of the motion, the following 
be added. namely:-

"but regret that the Address fails to 
correctly assess the degree of danger 
the vicious communalism may bring to 
the society at large:(81) 

That at the end of the motion, the following 
be added namety:-

"but regret that the Address fails to 
mentiOn the sufferings of the common 
people due to the price rise of essential 
commoclities:(82) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address fails to 
indicate the demerits of the exist policy 
pursued by the Govemment."(83) 

Thai at the end of the motion, the following 
be added, namely:-

"but regret that the Address fails to 
mention the strained relations between 
the States and the Centre and need to 
restore mutual understanding on the 
basis of economic parity among them-
selves:(84) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the address fails to point 
out the basic causes of the industrial 
sickness and indicate the steps to be 
taken towards the remedy:(85) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address fails to 
mention about the inability of the Gov-
emmentto prevent atrocities on women 
in the country."(204) 
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That at the end of the motion, the following 
be added, nameIy:-

"but rag&nt that the Address fails to 
mention about the inactive role of the 
Government in effecting land reforms 
to' prevent atrocities on the Scheduled 
Caste and Scheduled Tribes 
people. -(205, 

ThaI at the end of the motion, the following 
be added. nameIy:-

'but regret that the Address fails to 
mention the evil effects of effects of 
dechanaisation of the import and distri· 
bution of petroleum products."(206) 

ThaI at the end of the motion, the foHowing 
be added, nameIy:-

"but regret that the Address fails to 
indicate the gravity of the unemploy· 
ment problem and the remedial mea-
sures there for."(295) 

That at the end of the mOlion, the following 
be added, nameIy:-

"but regret that the Address fails to 
mention about the atrocities perpetrated 
on women in different parts of the coun-
try:(296) 

That at the end of the motion, the following 
be added, namely:-

"but regrent that the Address tails to 
implement the Directive Principle of 
compulsory universal education 
~ the country:(297) 

ThaI at the end of the motion, the following 
be added, nameIy:-

"but regret that the Address fails to note 
Ihe StIterings and hatdships caused to 
the poor peasants due to hike in fertil· 
izer prices"(298) 

ThaI at the end of the motion, the following 

be added, namely:-

"but regret that the Address fails to 
mention the danger posed by the gangs 
of poachers to the rhinos in the coun-
try ,"(299) 

That at the end of the motion, the following 
be added, namely:· 

"but regret that the Address fails to 
mention the failure of the Government 
to supply good quality coal to the power 
plants of the States in time:(300) 

That at the end of the motion the following be 
added, namely:-

"but regret that the Address fails to 
mention about the steps to be taken to 
initiate political activities in Jammua 
and Kashmir to solve the prob· 
lems."(592) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address fails to 
mention the hardship being faced by 
the Universities in the country because 
of the curtailment of grants by the Union 
GOllernment."(593) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address tails to 
indicate the weakness of the Govern-
ment in persuading international com· 
munity for solving the Palestinian prob-
lems."(594) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address tails to 
mention about the Government's sur-
render of economic soveriegnty of the 
country to the IMF & Wor1d Bank.'(595) 

SHRI CHinA BASU(BARTAT) : I beg 
to move: 

That at the end of the motion, the following 
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"but regret that the Address does not 
reflect the realities of life and the Indian 
Polity of today'"(86) 

That at the end of the motion, the 
following be added, namely:-

"but regret that the Address does not 
refer to the failures of the economic 
and industrial policies adopted by the 
Govemment under the pressure of 
the IMF - World Bank."(87) 

That at the end of the motion the follow-
ing be added, namely:-

"but regrent that the Address not men-
tion about the urgent neet forthereversal 
of policies which are anti-people as well 
as harmful to the interest ot the na-
tion'"(88) 

That at the end of the motion, the 
following be added, namely:-

"but gregret that the Address does not 
spell out any action programme to fight 
the menace of communalism."(89) 

[ Translation] 

SHRI BHOGENDRA JHA (Madhubani) 
I beg to move: 

That at the end of the motion, the 
following be added, namely:-

"but regret that there in no motion in the 
Address about providing adequate re-
lief in Bihar and other drought prone 
areas of the country'"(95) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about taking effective steps 
\0 comp\e\e mu\\i-pufl)OSe prO\ects over 
rivers Koshi, Kamla, Bagmati, Kamali 
and Pancheswar early with a view to 
control bloods to irrigate and generat-
ing power."(96) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about any concrete steps 
to be taken for acquiring the surplus 
land from ceiling and dsitributing it 
amoug the landless by the end of 
1993."(97) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about any check on institu-
tionalloans from banks to private whole 
sale traders with a view to control rising 
prices."(98) 

[English] 
Shri Chandrject Yadav (Azamgarh) : 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address makes no 
menlton about the disastrous results of 
the New Economic Policy resulting in 
large scale unemployment rising prices 
01 ess~ commodities, lock outs, 
industrial sickness and stagnation in 
overall ric\lelopment."(115) 

That at the end of the motion, the followin be 
added, namely:-

"but regret that the Address has not 
mentioned · about the concrete steps 
being taken by the Govemment to pre-
ventthe communal riots and to promote 
peace and communal harmony among 
various communities in the coun-
try'"(116) 

That at the end of the motion, the following 
be added, namely:-

"but regret that the Address does not 
mention about the failure ot the Gov-
emment to take efffective steps to give 
27 per cents reservations to socially 
and educationally backward classes 
and to make provision for the fulfilment 
of their quota."( 117) 
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That at the end of the motion, the foIowing 
be added. nameIy~. 

'but regret that the Address makes no 
mention of the effective measures c0n-
templated by the Govenvnent to fulfil 
the quota of SCIST which remains 
unfulfilled even after 42 years of consti-
tutional provision,·(118) 

That at the end of the motion, the folowing 
be added. nameIy:-

"but regret that the Address does not 
mention about the concrete steps con-
templated by the Govemment to make 
a provision the give right to W()It( to 
every citizen of the country,·(119) 

That at the end of the motion, the following 
be added, nameIy:-

"but regret that the Address makes no 
mention about the steps to be taken by 
the Union Government to secure so-
cial, economic and political justice to 
every Incian citizen as pnMded in the 
Preamble of Indian Constitution"(120) 

That at the end of the motion, the following 
be added. namefy:-

"but regret that the Address makes no 
mentioO about the removal of disparties 
between different regions. communi-
ties and different sections of our soci-
ety"(121) 

That at the end of the motion,the f~ng 
be added, nameIy:-

"but regret thai the Address does ~ 
mention about the effective steps to be 
taken toeradicateilereracyin thecoun-
try and also 10 giweff8e and compulsory 
edration to f!NfIty IncIan child below 
the age of 14 as diIad8d by .. Su-
preme CcxJrt of India. 1122) 

ThaI at the end of the motion, the foIowing 
be added. namefy:-

"but regret that the Address makes no 
mention about the role ot Government 
ot India to achieve total disarmament in 
strengthening the wodd peace and the 
steps being taken to develop economic 
cooperation between North South and 
South South countries"(123) 

r TransIaIion) 

SHRI MOHAN SINGH[ Deoria): 'beg to 
move: 

That at the end of the motion, the following 
be added, nameIy:- . 

"but regret that there is no mention in 
the Address about increasing unem-
ployment problem amoung the edu-
caIed unemployed youths"(66) , 

That at the end of the motion, the following 
be added, nameIy:-

"but regret that there is no mention in 
the Address about any effective scheme 
to be formulated by Government to 
provide remunerative prices to the farm-
et'S for !heir produce and reducing the 
prices of inputs like fertilizers. pesti-
cides, electricity and irrigation for the 
benefit of farmers in the country."(167) 

That at the end of the motion, the following 
be added, nameIy:-

"but regret that there is no mention in 
the Address about formulating an ef-
fectiveschemefor ameIorating the con-
dition cliandless agricuIturaJ labourers 
living below the poverty line and also 
the poorest of the poor"(168) 

. That at the end of the motion, the folowing 
be added, nameIy:-

"but I198t that there is no mention in 
... Address about any time bound 
prograrmMJ to impcwe the condition of 
Scheduled Castes and Scheduled 
Tri»es wiIh a resolve to dear the back-
log of resecved quo&a for them in Gov-
ernment jobs"(169) 
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That at ht end d the rriotion, the foIowing 
be added, nameIy:-

'1JUt regret t1IIII therP. • no ~ in 
the Address about the re1ief measures 
." be provided to Wle minorities and 
~sedions whohalloe been nlined 
inlhef8Cel1tialge scalecommunat riots 

. in the counIry:(l7U) 

Tnat at it.e end of the motion, the following 
De added, namety:-

'but regrellhat there is no mention in 
(he Address about pnwiItng guidelines 
ic< ~ fle ~ of weavers en-
ga.;e<' in handloom and cot"~ indus-
100"> <And St1\ve their problem of live!i · 
hood: (111; 

6~~&Je'cl';~~~ motion. the following 

'but regrnl ~".lt there is no mention in 
1M .Addre$s about incIeasing the in-
COin ... "-tax exemption ;;mit Md providing 
essential consumer commodities at rea-
sonable prices to the fixed income 
~ in the counlry.-(172) 

Thai at the end of the motion, the foUowing 
be added, nameIy:-

'but regret .. .at there is nc menllon in 
the Address about any ptan to provide 
inexpensive and expeditious justice to 
the masses:(l73) 

That at the end of the motion, the following 
be added. nameIy:-

"but regret that there is no mention in 
the Address about removing malprac-
tices rampant in administration and Gov-
ernment Departments and to clean the 
body poIitic'-( 174) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about a resolve to provide 
civil liberty and equality before law to 
the peopIe:(l75) 

[English) 

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): I beg to move" 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is nO mention in 
the Address of holding elections of the 
Delhi Assembly and Municipal Corp<>-
.ration."(192) 

That at the end of the motion, the foliowing 
be added, namely:-

"but regret that there is no mention in 
the Address about the need to check 
the rising prices of essential commodi-
ties."'193) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about the need to check 
the lerrorism in the country."(l94) 

That at the end of the motion, the following 
be added. namely:-

"but regret that there is no mentioo in 
the Address to seal our borders with 
Bangladesh and Pakistan 10 check the 
activities of the infiitratOfS who are en-
gaged in disturbing peace and commu-
nal harmony in the countty."(195) 

That at the end of the motion, the following 
be added, namely:-

"but regret there is no mention in the 
Address about to check unauthorised 
entry of Bangladeshis in our coun-
tl)'."(196) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about abolition of bonded 
labour in the country'"(197) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about the need to provide 
Metro railway service in Delhi:(198) 

That at the end of the motion, the following 
be added, namely:-
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"but regret that there is no mention in 
the Address about opening of new 
schools and'colleges in Delhi."(199) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention in 
the Address about the need to provide 
free medical facilities in remote villages 
of the country."(200) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about the need for opening 
Of more Medica! Colleges in Delhi to 
cope with the increasing demand of the 
people."(201 ) 

That at the end olthe motion, the foliowlOg 
be added namely:-

"but regret that there is no mention in 
the Address about the creation a sepa-
rate Ministry of Internal Trade to guide 
the traders and to promote intemal 
trade in the country.'(202) 

That at the end of the motion, the following 
be added, namely:-

"but regret that there is no mention In 
the Address about the need to provide 
employment to the millions of unem-
ployed in the country."(203) 

SHRI TARA CHAND KHANDELWAL: I beg 
to move : 

That at the end of the motion, th£ following 
be added, namely:-

"but regret that there is no mention in 
the Address about the steps to be taken 
by Government to minimise malprac-
tices in Government Departments. 
(757) 

That at the end of the motion, the following 
be added, namely:-

'but regret that there is no mention in 

the Address about the need for reduc-
ing the inflow of black money." (758) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about the need for abroga-
tion of Article 370 of the Constitution in 
respect of Jammu and Kashmir.·. (759) 

That a1 the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the ,lI.ddress about the need be hold 
earty elections to the fo' j; states as-
semblies i.e. U.P. Madhya Pradesh 
Rajasthan and H.P· (760) 

That at the end of the mOllon the following 
be added nar.1ely:-

"but regret that the Address fnils to 
condemn those who disrespect, the 
National Flag (tearing and burning! In-
citing people to boycott the Republic 
day. independence Day, etc." (761) 

That al the end of the motion, the loilOwing 
be added namely:-

"but regmt that there is no mention I" 
the Address about India's stand With 
regard to the Pakistan's regular anti-
India propaganda, encouraging terror-
ism and imparting terrorist training to 
the people." (762) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about infringement of Fun-
damental fights particularly the free-
dom of speech and holding peaceful 
rallins etc.' (763) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no meniion in 
the Address about abolition of Sales 
Tax in Delhi and withdrawal of the in-
creased Sales Tax." (764) 

That at the end 'of the motion, the following 
be added namely:-
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"but regret that there is no mention in justice to poor litigants at cheaper rates 
the Address about the destruction of as also early disposal of cases in the 
temples in Kashmirand also in Pakistan courts." (772) 
an~ Bangladesh etc., ~nd need .for SHRIINDRAJiTGUPTA(~idnapore): Ibe 
taking up the matter WIth respective to move' g 
Govemments." (765) . 

That at the end of the motion, the following 
be added namely:-

"but regret thal there is no mention in 
the Address about the need for com-
mon Civil Code tor all Indians: (766) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about th~ need for formu-
lating Human Rights Commission in-
stead of Minorities Commission." (767) 

That at the end of the motion, tIWoIlowing 
be added namely:-

"but regret that there is no mention in 
the Address about family planning 
Programme for one and all irrespective 
of casts, creed and religion." (768) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about payment of equal 
compensation to the riot affected per-
sons once and for all." (769) 

That at the .end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about early construction of 
Ram Mandir at Ram Janambhoomi in 
Ayodhya and Babri Masjid outside 
Pachkosi Parikarma."(nO) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about the need for com-
plete ban on cow slaughter in India." 
(nl) 

That at the end of the motion, the following 
be added namely:-

"but regret that there is no mention in 
the Address about the need to provide 

That at the end of the motion. the following 
be added namely:-

"but regret that the Address does not 
mention of any Programme to revitalise 
the Public · Sector where the largest 
capital is invested: (246) 

That at ihe !'lnd of the motion, the following 
be added nameiy:-

"bu! regret that he Address does not 
mention of any time bound programme 
to reduce the heavy' foreign debt of 
India." (247) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention of any steps to be taken for 
checking tax evasion and generation of 
black money which is the root cause of 
continuous rising budget deficit. (248) 

That at the end of the motion, the following 
be added namely:- . 

"but regret that the Address does not 
mention about the need for enacting 
law to separate politics from religion 
and to have effective law to check use 
of communalism in election or other-
wise." (249) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention of any effective measures to 
be taken to help the drought affected 
Bihar." (250) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention of the need for creation of 
Jhar1<hand State." (251) 

That at the end of the motion. the following 
be added namely:-

"but regret that the Address does not 
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mention of .restructuring the Centre-
State reIatioc:Is·pat\ic:ularly the financial 
aspect in view ofthe:fact!hilt some poor 
State are unable to meet even the day-
to-dayexpenditure.· (252) 

That al the end of the motion, the following 
be added nameIy:-

"but regret that the Address does not 
mention of continuous neglect of Khadi 
and Gramodyog so favourite to 
Gandhijee and also on which depend 
severallaiksh of families. (253) 

That at the end of the motion, the following 
be added nameIy:-

"but regret that the Address does not 
mention of U.S. penal action against 
ISRO and levying of heavy taxes on 
expolt of Indian medicines to USA.· 
(254) 

That at the end of the motion, the following 
be added nameIy:-

"but regret that the Address does not 
mention 01 the fact that demolition of 
Babri Masjid and subsequent events 
have lowered the prestige of India as 
wei as Hindus abroad.· (255) 

That at the end 01 the motion, the fclawing 
be added rwnety:-

"but regret that the Address does not 
mention of any time bound programme 
for building SuIabh Sauchalayas for 
women in the viIages." (256) 

That at the end 01 the motion, the following 
be added nameIy:-

"but regret that the Address does not 
mention of any domestic fuel policy for 
rural areas as the green trees are being 
recklessly destroyed causing heavy 
environmental problem. (257) 

That at the end of the motion, the followil1g 
be added namely:-

'but regret Ihat the Address does not 
mention 01 communaIising the history 
and other text books." (258) 

Ttlal at the end 01 the motion, the foIowing 
be added namtIIy:-

"but regret that the Addc"ess does not 
mention of any special programme for 
the deveIopmenI of POllef1y zone c0n-
sisting 01 Bihar. Orissa. and Eastern 
U.P. etc.· (259; 

That at the end of the motion. the foIowing 
be added nameIy:-

"but regret that the Address does not 
mention of the strong movement 
launChed by women in many parts of 
ttte counIr)' ike Andhra Pradesh and 
Halyana pat1icuIarty for fuIfiIing the 
obligation under Article 47 of the Coo-
stltution to have prohibition to check 
heavy drinking and use ' of iniurious , 
drugs." (2&0) 

That at the end of the motion, the following 
be added nameIy:-

"but regret that the Address does not 
refer to the serious ttweat 01 c0mmunal-
ism and th8 need for an action plan to 
root it out." (261) 

That at the end 01 the motion, the following 
be added nameIy:-

"but r8gret that the Address does not 
mention 01 the spate 01 communal riots 
broke out as an aftermath of the dem0-
lition of Babri-masjid at Ayoctlya on 
December 6, 1992." (262) 

That at the end of the motion, the following 
be added nameIy:-

"but iegret thai the Address doesnot 
mention about the serious conse-
quences of accepting the Dunkel Draft 
on trade negotiations," (263) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not - , . 
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take.!IOIe of the steeply f~lIing value of 
~ against dollar;" (264) 

'\ 
That at the tnd of the motion, the following 
be added.namely:-

"but regret that the Addr~ss does not 
take note of the widening gap of the 
balance of payment position:(265) 

That at the end of the motion, the foUowing 
be added namely:-

"but regret that the Address does noI 
take noIe of the ever increasing backlog 
of educated and unemployed persons 
due to the increasing rate of number 0' 
unemployed and diminishing rate of 
placement." (266) . 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention about the Govemment's policy 
regarding workers participation in man-
agement: (267) 

That at the end of the. motion, the following 
be added namely:- . 

'but regret that the Address does not 
mention about the need to make "Right 
to Work" a fundamental right: (268) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention about any National Programme 
for providing old age pension for the 
aged living below poverty line: (269) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention about the need for a Central 
legislatiDn for the welfare, of the agricul-
tural workers: (270) 

That at the end of the motion, the following 
be added namely:-

"but regret'1hat the Address does not 
takes serious note of the growing inci-
dents of atrocities qn women: (271) 

That at the end of the motion. the following 
be added namely:-

"but regret that the Address does not 
mention about the need for creation Ql 
a Uttarakhand hill ~tate consisting 01 
nine hit districts of UP i.e. Dehradun, 
Chamoli, Pauri, GarhwaJ. Haridwar, 
Nanital, Almora and Pithoragarh con-
sidering the fact that geographical situ-
ation, social problems languages, and 
culture of this. hill region are different 
from those of other parts of U.P. (272) 

.' That at the end of the motion, the following 
be added namely:-

, . 

"but regret that the Address does not 
take serious note of the ever incteasing 
public debt of the country both inIemaI 
and. external and need to pass a legis-
lation to limit the public debt 10 a C8ftain 
percentage of the gross domestic: pr0d-
uct: (273) 

That at the end of the motion, the foIowiIlQ 
be added namefy:-

"but regret that the Address does not 
express serious concem overthe short-
age and exorbitant rise in prices of file. 
saving drugs and need 10 take eftedive 
measures to make effective mdasures 
to make Ife.saving drugs easily avail-' 
able at reasonable prices.- (274) 

That at the end of the motion. the IaIowing 
be added nameIy:- . 

"but regret that the AddreS1s does not 
express serious concem overthe large 
scale retrenchment of employees in 
public sector and sharp decline in em-
ployment opportunities as a result of 
the .Implementation of the new eco-
nomic policy'- (275) 

That at the end of the motion, the following 
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be added namely:-. 
"but regret that the Address does not 
express serious concem over the delay 
in the creation of separate tribal State 
comprising Adivasi dominated areas of 
chhotanagpur and Santhal Parganas in 
Bihar." (276) 

That m the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
express serious concem over fast de-
clining employment opportunities for 
SC & ST candidates in public sector 
undertakings including banks, Insur-
ance companies, hotels and tourism as 
a consequence of the new industrial 
and economic policy which is more for 
privatisation thereby restricting the 
scope of availing reservations." (277) 

That at the end of the motion, the following 
be added namely:-

"but regret that despite Security Scame 
involving thousands of crores of rupees 
there is no mention in the Address of 
any programme to check malpractices 
which is eating the vitals of our national 
life." (510) . ' 

SHRI NIRMALKANTI CHATTERJEE (Dum-
dum) I beg to move: 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention the fact that the growth in 
foreign exchange reserves is due to 
further borrowings from wood bank and 
I.M.F." (373) 

That at the end of the motion, the following 
be added nameIy:-

"but regret that the Addf!'tss fails to 
mention the main source of our crisis 
i.e. imbalance in our foreign trade con-

tinues to be grave." (374) 

That at the end of the motion, the follOwing 
be added namely:-

"but regret that the Address fails to 
mention the nexus between current 
economic policies and the securities 
scam." (375) 

That at the end of the motion, the foHowing 
be added namely:-

"but regret that the Address fails to 
highlight the dependence of the 
country's on IMF world bank, foreign 
Multinationals and national monopolies 
because of the Govemment's so-called 
economic reforms 'and liberalisation." 
(376) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Add~ fails to take 
note of making the Indian Foreign policy 
subservient to U.S. irilplementalism. " 
(377) 

That attha end of the motion. the following 
be added namely:-

"bl.:t regret that the Address fails to take 
note of Governments failure to ensure 
Education upto the age of 14 years as 
a fundamental right. (378) 

PROF. MALINI BHATTACHARYA (Jadav 
Pur): I beg to move:-

That at the end of the motion. the following 
be added namely:-

"but regret that Address does not men-
tion about the failure of the Government 
to control price rise." (379) 

That at tha end of the motion, the following 
be added namely:-

"but regret that the Address failed to 
mention that wowing to unprecedented 
liberalisation of import, there is going to 
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be crisis in Balance of Payment posi· "but regret thai the ~ fails 10 
Iion.- (380) mention 1hat Budgelary ....... be 

given to Ihe ptjJIic 88CIor" ........ 
That at the end of the motion, the following ings: (387) 
be added namety:-

"but regret that there is no mention in 
the Address about the need to make 
small savings more attrative as against 
Mutual funds. (381) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention about the failure of the Gov· 
ernment to protect the Babri Masjid at 
ayodhya: (382) 

That at the end of the motion, the following 
be added namely:· 

"but regret that the Address fails to 
mention the atrocities being committed 
on women>" 

That at the end of the motion, the following 
be added namely:· 

"but regret that the Adress fails to mer--
tion about the increased number of 
dowry deaths in the country particularly 
in Delhi: (384) 

That at the end of the motion, the following 
be added namely:· 

"but regret that the Address fails to 
mention about the communal situation 
prevailing in different parts of the coun-
try: (385) 

That at the end of the motion, the following 
be added namely:· 

"but regret that the Address fails to 
mention that a number of workers are 
unable to join their duties in large indus-
trial sectortiH howparticular1y in Bombay 
after communal riots." (386) 

That at the end of the motion, the following 
be added namely:· 

That at the end of Ihe motion. the lololliny 
be added nameIy:-

"but regret thallhe Adress fails 10 ...... 
lion aboutlheneedforexamilillgcU*!l 
Draft any decision is taIaI ..... 1>. 
(490) 

That at the end of the motion. the lAMilly 
~be added nameIy:-

"but regret 1hat thI! Adchss fais 10 
mention about tfie faiJure cI the Galt-
emment to extinguish fire in 100 coal 
mines in Jharia in Bihar. in Ralliyilllj in 
West Bengal and in Ma<tlya Pradesh 
thus salve jlng millions of coaIvaluedai 
rupees 1 00 crores_~ (491) 

That at the end of the rJl9Iion. the foIowing 
be added namely:-

"but regret that the Address faIs 10 
mention about the failure of the Golf.. 
emmen! to set ~Oamodar Action Plan 
on the line of Gange Action pIan." (-492) 

That at the end of the motion. the lolo .... y 
be added namely:-

"but regret that the .Address fais to 
mention about the faiure cl1he Golf.. 
emment to implement the tec::oii ....... 
dation made in the RepatoflJeGtaca 
Committee on Revival of Sick P\tiic 
Sector Industries set '" by the ~ 
Ministry .. (493) 

That at the end of the motion, the foIowiIlIg 
be added namety:-

"but regret that the Adchss fais 10 
mention about the faAwe 10 iii; I e UtI" 

. the Report of the Lak our ......,.5 
Committee on Rurall..abouiels.· (4SM) 

That at the end of the motion. lie foIIMiI4g 
be added namely:-
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"but regret that th8 Address fails to 
mention about the failure to initiate ~ 
fledged land reforms in the country." 
(495) 

That at the end of the motion. the following 
be added namely:-

"but regret that the Address fails to 
mention about the failure of the Gov-
ernment to protect and promote the 
interest of children." (496) 

That at the end of the motion. the following 
be added namely:-

"but regret that the Address fails to 
mention about the taBure of the Gov-
ernment to achieve tun itetaey." (497) 

That at the end of the motioo. the following 
be added namely:-

"but regret that the Actress fails to men-
tion about the failure of the Government 
to revive and modernise liSCO: (498) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Adress fails to men-
tion about the failure to prevent acci-
dents. including fatal accidents. on rail-
ways. highlight of which, is fatal acci-
dent met by Rajdhani Express .• (499) 

That at the end of the motion. the foIowing 
be added namely:-

"but regret that the Address fails to 
mention about the failure of the Gov-
ernment to improve improve safety and 
welfare in coal mines and other mines 
of the country: (500) 

That at the end of the motion, the folowing 
be added namely:-

"but regret that the Address fails to 
mention about the failure of the Gov-
ernment to concede the VIII national 

c:onfenInce on Safely in Mines.· (SOl) 

That at the end of the motion. the following 
be added namely:-

"but regret that the Address ... to 
mention about the failure of the Gov-
emment to recognise CLW IabcuUnion 
and RPF Association." (502) 

That at the end of the motion. the following 
be added namely:-

"but regret that the Address fails to 
mention about the failure of the Gov-
ernment to impIeinent the rec0mmen-
dations of majority trade ..nons on 
Trade Union Recognition and Industrial 
Relations." (503) 

That at the end of the motion. the following 
be added namely:-

"but regret that the Address fails to 
mention about the fature of the Gov-
ernment to prevent de-nationalisation 
of coal industry." (504) 

That at the end of the motion. the. following 
be added namely:-

"but regret that the Address fails to 
mention about the failure of the Gov-
ernment to re-inslate discharged rai1-
way workers in spite of admission of the 
Government to do so." (505) 

SHRI SOMNATH CHATTERJEE 
~r): I beg to lay; 

That at the end of the motion. the Ioiowitlg 
be added namely:-

"but regret that the Address does not 
mention about the need to implement 
the Longowal Awatd within a definite 
tine kame of not more than one year." 
(399) 

That at the end of the motion. the foIowing 
be added nameIy:-

"but regret that the Address does not 
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manIion .tJout IMt faIunt of the Gov- protect Sabri masjid." 
envnanI to pnMN'I the damoitioI. of 
BabriMasjidatAyoct.yaon8liOecem- That at the end of the moIion, the foIowiiig 
ber,l992: (400) be added namely:-

That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention about the necessity CJI taking 
political initiative in normalising the situ-
ation in Jarrmu and Kashmir. (401) 

That ~ !he end of the motion, the following 
be added namety:-

1XIt ft98f that there is no mention in 
the Address about the faiure of the 
Government to prevent the construc-
tion ofthcso-caliedtempleatthesle of 
the mosque: (402) 

That at the end of the ~ the following 
bg added nBi1l9Iy:- ' 

"but I'e9ret that the ~ does not 
mention ~. rt the failure 01 the govern-
ment to obtain a ·· decision of the su-
preme court urlder artick',l38 (2) of the 
consIilution on aa matters which are 
now pending before different courts of 
law." (403) 

That at Ih!: gnd 0I1he ~. the following 
be added nameIy:-

"but n!ognrt lhat'the Address does n()t 
mention about the POslpolilliem of the 
eleclicns Ie) the Tripura LegisIaIive As-
sembly which is a dear incldm8l11 of 
the State Governmen .. Md abpuit the 
!'teed tor imposition 01 the President's 
Aa.- in the State of T,.,... at an early 
daIe.- (686) . 
SHRI AIOYMUKHOPADHYAY:'beg 

tOmc:Mt: 

i"tiat at the end of the motion, the following 
be .,dded name!'/:-

"'bul regretht lie Addles IUs to men-
1Ion1bout .. fail," ci ~:o 

"but regret that .the Address faIs to 
mention the ftIldamentalist fOlCeS re-
sponsible for demolition of Sabri Masjid 
and country-wide communal riots: 
(412) 

That at the end of the motion. the fOllowing 
be added nameIy:-

"but regret that the Address fails to 
mention about the failure of the of the 
Government to start effective political 
process to combat terrorism in Jainmu 
and Kashmir." (414) 

That at the end of the motion, the folowing 
be added namely:-

"but regret that the Adress fails to men-
tion about the lack of initiative to impIe-
ment Rajiv-Longwal Acconr (415) 

That at the end of the motion. the following 
be added nameIy:-

"but regret that the Address fails to 
mention about the inability of Gc:Nem-
ment to stop the biggest everscandal in 
securities transactions of the banks 
and financial'nsIitutions.· (416) 

That at the end of the motion, the following 
be added nameIy:-

"but regret hd the Address fails to 
menIion the fai'" of the Government 
to check rise in prices of essential com-
mOdities:(417) 

That at the end of the motion, the foIowing 
be added nameIy;-

"but regraI ''It the Address fails to 
mention that the mosque would be built 
on the sile of the demolished structure 
at Ayodhya: (418) 

That at tile end of the motion, itlo following 



671 Motion of Thnaks on 
[Sh. Ajoy Mukhopadhyay) 

MARCH 1, 1993 President's Address 672 

be added namely:-
~ 

"but regret that the Address fails to 
mention about the unhelpful attitude of 
the Govemment in regard to the resto-
ration of subsidies on food articles.-
(419) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention about the failure of the Gov-
emment to tackle the growing unem-
ployment problem." (420) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention. the inability of the Govem-
ment to implement radical land reform.:.." 
(421) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails te 
mention about the Failure of the Gov-
emment in regard to take positive steps 
to stop industrial sickness." (422) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention about the failure of the Gov-
ernment in regard to procurement of 
foodgrains. (423) 

That at the end of the motion, the following 
be added namely:-

:but regret that the Address fails to 
mention about the failure of the Gov-
ernment in strengthening the Public 
Distribution system." (424) 

That at the end of the motion, the following 
be added namely:-

'but regret that the Address fails to 
mention about the inability to protect 
the economic sovereignty of the COun-
try.- (425) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention about the need to reinstate 
those Railway employees who were 
dismissed under Rule 14(2) and in 
whose favour either High courts or CAT 
(Central Administrative Tribunal) have 
given favourable judgements." (427) 

SHRI HARDHAN ROY: ! beg to move; 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention about the hike in administre<i 
prices of coal and sugar and introduc-
tion of dual pricing of kerosene and LPG 
on the eve of the Budget Sessi011 and 
by-passing the pariiamtJ'1t." (428) 

That at the end of the motion. the following 
be added namely:-

"but regret that tho Addres:3 fails to 
mention about the failure ')1 the Gov-
ernment to prevent and ·:;ontrol :he 
comrnun&i riots in various pc:rts of the 
country. (429) 

That at the end of the motion, :r,c fclk~\''' ;:"c 
be added namely:-

"but regret that the Address tails to 
mention about the failure of the Gov-
emment to protect the. babri madjio 
which was demolished on 6th Decem-
ber, 1992. " (430) 

That at the end of the motion, the following 
be added namely:-

"but regret that the A(:drf.'SS fails to 
mention about the f<1ilure of ihoa Gov-
ernment to" provide budgetary support 
te_; the public sector undertakings." (431) 
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That at the end of the motion, the following 
be added namely:-

"but regret that the Address does not 
mention about the need to strengthen 
public distribution system in view of rise 
in prices of essential commodities.-
(432) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention about the rise in prices of 
essential commodities .. (433) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention about distortion of historical 
facts in th~ text books in certain States." 
(434) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention about the atrocities are com-
mitted on SC/ST including backward 
classes in different parts of the coun-
try." (435) 

That at the end of the motion, the following 
be added namely:-

"but regret that in the Address there is 
no mention about the atrocities are 
committed on women including bride 
burning in different parts of the coun-
try.- (436) 

That at the end of the motion, the following 
be added namely:-

but regret that the Address fails to 
mention large scale lal'd subsidence 
which are taking place in Raniganj-
Asansol area due to unscientifio coal 
mining and there is urgent need to save 
the life and property of the people of 
that· area. (437) ._ ", '~ .. ,-

That at the end of the motion, the folowing 
be added nameIy:-

"but regret that the Address fails to 
mention about the seritJous unemploy-
ment problem of the country and which 
is growing day by day due to the 
Govemment's poIicy.- (438) 

That at the end of the motion, the following 
be added namely:-

'but regret. that the Address fails to 
mention that there is urgent need to 
withdraw the Exit Policy and Mew In-
dustrial Policy the interest of the coun-
try." (439) 

That at the end of the motion, the following 
be added namely:-

"but regret ' that the Address fails to 
mention about the need to examine the 
Dunked Draft before a decision is taken 
thereon. (440) 

That at the end of the motion, the following 
be added namely:-

but regret that the Address fails to 
mention about the large scale sick in-
dustrial units and its number are in-
creasing day by day thereby increasing 
the number of unemployed persons of 
the country." (441) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention about the large-scale retrench-
ment of workers, lock-cuts, closures in 
a large number of industrial units of the 
country and failed to protect the interest 
of the workers. (442) 

That at the end of the motion, the following 
be added namely:-

"but regret that the Address fails to 
mention that there is urgent need for 
modemisation of ISCQ, West Bengal 
which is pending for time" (443) 
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"but regret that the Address fails to 
mention the ~ of pnMnI-
ing ina8asing incident of dowry 
~aths:(456) 

That at the end of the motion. the foIowing 
be added nameIy:-

"but regret that the Address fails to 
mention that there is need for 
modernisation of Refractory and Ce-
ramic units of Bum Standard Company 
ltd.; Cycle Corporation of India. Bharat 
Ophthalmic Class Ud.; MAMC. Reha-

. ·bilitation Industrial Corporation: (444) 

That at the end of the motion. the following 
be added nameIy:-

'but regret that the Address fails to 
mention about the need for 
modernisation of engineering units of 
Bharat Bharti Udyog Ud.· (445) 

That at the end of the motion. the folowing 
be added nameIy:-

"but regret that the Address fails to 
mention that after imposing ban on 
certain organisation. th8y are till active 
as before the ban:(446) 

That II the end of the motion. the following 
be added nameIy:-

..".. regret that the Address fails to 
mention about modernisation of NTC 
,.. .• (447). 

. DR. SUDHIR RAY (Burdwan): I beg tf' 
move: 

That at the end of the motiOn. the 
following be added. namely: 

"but regret that the Address fails to 
mention anyting regan:ling impIe-
mentation of land reforms 
Programme:(455) 

. That at the end of the motion. the 
following be added. namely: 

That at the end of the motion. the 
foIIowiIlg be added; namely: 

"'but regret that the Address fails to 
mention anything regarding 
moderanisation programme of In-
clan Iron Steel Company. West 
BengaI:(457) 

That at the end of the motion. the 
foIowing be added. namefy: 

"but regret that the Address fails to 
mention . increasing atrociIies on 
DaIis. Harijansand Girijans. ·(458) 

That at the end of the motion. the 
foIowing be added. namely: 

"but regret that the Address fails to 
mention the need for ~ 
lion of Rajiv longowai Accord 
:(459) 

That at the end of the motion. the 
toIIowin9 be added. namely: 

"but regret that the Address fails to 
mention the need forWOft(e(s par-
ticipation in Management:(460) 

That at the end of the motion. the 
foIowiIag be added. namely: 

"but regret that the Address fails to 
mentionthe need for speedy impIe-
mentation of the Sarkaria 
Commission'srecommendationon 
CenInt-State Relations. -(461) 

That at the end of· the motion. the 
foIowiIlg be added. namely: . 

"'but. th8t the Address fails to 
. mention the danger of capitation 

fee c:harged in colleges." (462) 

That at the end of the motion. the 
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lalcMillg be added, namely: which was demoIishedbycommu-

. nil fon:es. -(489) 
'but regret that the ~falsto 
menIion the mounting w~ 
menI problem in the CXU1by.-(463) 

That at the end of· the motion, the 
following be added. namely: 

'buI regret that the Address fails to 
mention the problem ofchldlabour 
in the COtmby.-(464) 

That at the end of the motion , Ihf 
following be added, namely: 

".,. regret that the Address fails 
mention the urgent need of proper 
Alpllirand rnaintera'aofNalional. 
Highways.(465) 

That at the end of the motion, thtt 
foIowing be added. namely: 

"but regret that the Address fails to 
mention the need of a National 
Drug PoIicy .. (466) 

ThIIt at the end of the motion , the 
toIowing be added.. namely: 

"but regret that the Address faIs to 
mention the · danger of Dunkel 
D,.''''(467) 

ThIIt at the · end of the motion, the 
foIowiIlg be added nam8Iy: 

1JUIragnIC thallhe Address does 
not mention IIbcUIhe failure of the 
GcMtmmentto pnwent the demo-
.... ofBlbri ....... AyocIIyaon 
8-12-1~.·(488) 

....... .. the end of the malon, the 
fOIIowiIlg be added • ....ely: 

"but ...,. thllthe Addntss does 
, not mention about the faiIur8 of 
the Government to prevent the 
c::onsIructionoflheao<:eledtample 
althe8leoflhemoaque .. AyocIIJa 

( TtanSI.ttion) 
• 

, PROF.RASASINGHRAWAT(A;ner): 
, I beg to mov.e: 

That at the end of the motion, the 
following be added, namely: . 

'but regret that there is no mention 
in the Address about conducting 
earty elections in Rajasthan. unar 
Pradesh, Himachal Pradesh and 

. MacI1ya Pradesh .. (533) 

That at the end of the motion. the 
following be added • namely: 

1d regret that there is no mention 
in the Address about 'the attempts 
of GoIIemment to divide the c0un-
try into ma;onty and minority ~ 
munities and thereby aeate dis-
content among peopfe.- (534) 

• That at the end of the motion. the 
following be added. namely: , 

"but regret that thefe is no.mention 
in the Address about getting a 
fresh mandate in view of the senIi-
ments of CfOf8S of people. -(535) 

That at the end of the motion, the 
follOwing be added. nam.e&v: ' 
1d regret .thatthefe Is no menIion 
in the Address about the COIICNeI 
....... to solve the AyocIIya 
diIpute in an amicable way and to 
construct MancIr of RaM LaIa .. ' , 
GaIbhgrih in order to remcwe the 
..... ntmellt among people of .. 
88Ctionsandconstructinga mosque 
outside the Panchkosl 
Parikrama. -(536) 

That at the end of the motion:the 
following be added • namely: 

"but regret that there is no mention 
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following be added namely: in .. AdIRes abouI the failure of 

.. GowermIent to Implement the 

........ CivI Code .. (537) 

1bal aI .. aid d 1he motion , the 
IoIIowiiIg be added, namely: 

"but tagret 1ha11here is no mention 
in .. Address about the steps to 
be taken to check smuggling, iI. raIiM and tenorism particu-
..., in border aJ88S of the coun-
try"(9OO) 

1bal aI 1he end of the motion, the 
foIowiIlg be added, namely: 

"but tagretlhal1he we is no mention 
in .. Address about the need to 
pnJIIide jobs to every hand, due 
wages 10 every worker, water to 
everyield, shelertoevery per son 
... dher basic requirements to 
every person in 1he country.· (901 ) 

1bal al1he end d the motion, the 
foIowiIlg be added, namely: 

"but regret that there is no men-
IorWIg 1he Address about the fail-
unt d 1he Govenvnent to check 
..... scale inegIUrities in the se-
adies in the c:ounIry .• (902) 

1bal alile end of the motion, the 
IUIuIIing be added, namely: 

'1JUI18gR!t lhallhere is no mention 
in .. Address about the need for 
Idling elections to legislative As-
semble d Delhi and Municipal 
Colpoialion"(903) 

• 
1bal aI the end of the motion, the 

IoIIowiiIg be added, namely: 

"but regretlhallhere is no mention 
in .. Address about the failure of 
.. GoIIemmenI to check the in-
aa .. ilg popIlIation in the country. 
"(904) 

ThaI aI the and of the motion, the 

"but regret that there Is no mention 
in the Address about the failure of 
the· Government to implement the 
recommendations d the Mandai 
Commlssion.·(905) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the failure of 
the Government to provide au-
tonomy to electronic media by en-
forcing the Prasar Bharati (Broad-
casting Corporation of India) Act. 
1990."(906) 

That at the end of the motion. the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the failure of 
the Government to make thecoun-
try self relaint in the oil sector." 
(907) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no men-
tioning the Address about the con-
stant failure of the Government to 
check the rising prices and to fulfill 
the assurances given to the 
people. "(908) 

[English) 

SHRI JITENDRA NATH DAS 
(Jalpaiguri): I beg to move: 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
is the Address about the abnormal 
rise in prices." (596) 

That at the end of the· motion , the 
following be added, namely: 
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"but regret that there Is no mention 'but regret that there Is no mention 
in the Address about inclusion of in the Address about the problem 
-Right to Wor1(' as a fundamental of the farmers due to the rise in 
right in the Constitution of India. prices of fertilizer." (603) 
(597) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about land re-
forms"(598) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the need for 
distribution of 14 essential com-
modities at fixed price throughout 
the country through Public Distri-
bution system."-(599) 

That at the end of the motion, the 
following be added, namely: 

"but regret that the Address fails to 
mention about providing uniform 
and free education to all children. 
(600) 

That at the end of the motion, the 
following be added, namely: 

"but regret that the Address fails to 
mention about the failure of the 
Government to bring down the 
prices of essential committees te 
1990 level as promised bv the 
Governrnent. • (601) 

That at the end of the motion the 
following be added, namely: 

"but regret that there is no mention 
in there Address about 
reorientation of the Centre State 
shares in the total economy of the 
country." (602) 

That at the end of the motion, the 
following be added, namely: 

That at the end Of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the exact 
places in Ayodhya there Mosque 
and Temple will be constructed by 
the Govemment."(604) 

SHRI RAM VILAS PASWAN: (Rosera) 
I beg to move: 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the drastic 
results of the New Economic Policy 

, causing large scale unemployment, 
abnormal rise in ~ rices of essential 
commodities, industrial sickness 
and lack-outs and stagnation in the 
overall development."(687) 

That at the end of the motion, the 
following be added, namely: 

''but regret thatthe Address makeS, 
no mention of the communal vio-
lence in the country weakening 
country's economy and the mea-
sures taken by the Union Govern-
ment to prevent it and to protTlote 
communal harmony among vari-
ous communities. -(688) 

That at the end of the motion, the 
following be added, namely: 

"but regret that the Address makes 
no mention about the failure of the 
Government to take suitable steps . 
to give 27 per cent reservation to 
socially and educatlonallv back-
ward classes and to make provi-
sion forthe fulfillment of their quote.' 
(689) 
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foIIowihg be added, namely: That at the end of the motion, the 

following be added, namely: 

'but regret thai the Address does 
not mention about the measures 
conterIIpInd by the GoIIemment 
to fulfill the quota of CSsISTs re-
maining unIuIiIIed 8Y8n after 42 
years of enfon::entenI of the Con-
stlution: (690) 

That at the end of the motion, the follow-: 
ing be added, namely: 

'but regret thai the Address makes 
no mention about the steps taken 
by the Govemmenttogave right to 
work to fNM'/ ciizen of the coun-
try.- (691) 

ThaI at the end of the motion,the follow-
ing be added, namely: 

'but regret thai the Address does 
not make any mention about the 
steps contempIaled by the Union 
GoIIemment and the State Gov-
ernments to secure social ec0-
nomic and poIaticai justice to the 
Indian citizens as provided in the 
PleambleoftheCanstilution.-(692) 

That at the end of the motion, the 
foIowing be added, namely: 

'but regret thai the Address does 
not mention abcU the strategy, if 
anyu, fonnuIated by the G0vern-
ment to eradiac ...-acy in the 
counIry free and CXJII1)UIsOIy edu-
calion to chiIdnIn up to 1he age of 
14 years .. (693) . 

That at 1he end of 1he motion, the 
ftIIcwiIlg be added, namely: 

'but regret that the Address makes 
no mention about provicIng ad-
equate r8tief to Bihar to meet the 
acute drought conditions in the 
State .. (694) . 

That at the end of the motion, the 

'but regret that1he Address makes 
no mention about the Government 
policy to remove the regional dis-
parities in the country and to raise 
per capita income in 1he backward 
areas .. (695) 

That at the end of the motiOrt, the 
following be added, namely: 

'but regret that the Address makes 
no mention about Govemment's 
industrial and eCIOItOmic policies 
adapted under the dictates of_the 
IMF and WOOd Bank'-(696) 

( Translalion) 

That at the end of the motion, the 
folowing be added, namely: 

'but regret that there is no mention 
in the Address about Cf88tion of a 
"Uttrakhand state-. (697) 

That at the end of the motion. the 
folowing be added, namely: 

'but regret that there is no mention 
in the Address that the judgement 
of Supreme Court on 16th Novem-
ber, 1993 regarding Mandai 
Commission's recommendations 
would not be applicable t08fl1)loy-
ees belonging to Scheduled castes 
and Scheduled Triles.- (698) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the needs for 
referring the ,..aer of Rarnjanam 
Bhoomi Sabri Masjid to Supreme 
Court I.,"cter Article 138(2) of the 
Constitution. -(909) 

That at the· end of the motion, the 
following be added, namely: 

'but regret thai there is no mention 
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in the Address about creation of a take note of the huge national and 
separaIe VlCIlafbha State: (910) international debt with its baneful 

affects.· (703) 
(Englishl 

SHRI BRAJAKISHORE TRIPATHY: I 
beg to move: 

That at the end of the motion, the 
following be added.~ 

"but regret that the Address does 
not mention about the failure of the 
Gcwemment, to check the increas-

. ing ru.... poverty and resultant 
WOI'S8Iillg quality of life in rural 
areas and to take measures to 
reverse the trend at National 
leve ... (699) 

That at the end of the motion, the 
folowing be added, namely: 

'but regret that the Address fails to 
mention about the resolve for pro-
viding water to fNfK'I field, employ-
ment to fNfK'I man, education to 
fNfK'I child and medicill8 to every 
patient.- (700) 

That at the end of the motion,' the 
following be added, namely: . 

'but regret that the Address fails to 
mention about the inclusion of 
~to Work" in the fundamental 
Right.-(701 ) 

That at the end of the motion. the 
following be added. namely: 

"but regret that there is no mention 
in the Addrass Ibout the need to 
take noIe of the fact that the so 
c:aIIedincrl .. intoraignexchange 
reserve is criy dIa to external 
bonowings. - (702) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the need to 

That at the end of the motion, the 
following be added, nameJy: 

but regret that the Address does 
not express concern over the c0n-
tinued rise in prices of essential 
commodities and does not men-
tion about any effective measures 
to check the same, '(704) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the surrender 
of the Government to the IMF and 
World Bank through the new I~ 
dustrial, Fiscal and Trade PoIiciEfs.· 
(70S) 

That at the end of the motion, the 
following be added namely: . 

, 

but regrdi that there is no mention· 
in the Address to show concem 
Oiler growing unemployment prob-
lem:(706) 
" 

That at the end of the motion, the 
following be added, namely: 

'but regret that there is no mehtion 
in the Address about the ~ 
rating law and ordersiluation in the 
country,- (707) 

That at the end of' She motion. the 
following be added. namely: 

'but regret that there js no mention 
in the Address Ibout non-irI'Ipe. 
metatioooflandrelormsandLand 
Ceiting Ad in many States in the 
country:(708) . 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
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in the Address about the collapse 
of Public Distribution System 
throughout the country." (709) 

That at the -end of the motion, the 
following be added, namely: 

'but regret that there is no mention 
in the Address about comprehen-
sive legislation providing for pay-
ment of minimum wages to land-
less labourers." (710) 

That at the end of the motion, the 
following be added, namely: 

'but regret that the Address fails to 
mention about the need for imple-
mentation of the major recommen-
dations of the Sarkaria Commis-
sion for restructuring the Centre-
State relations." (711) 

That at the end of the motion. the 
following he added, namely: 

"but regret that in the Address fails 
to mention about the need to give 
more powers to the States."(712) 

That at the end of the motion, the 
following be added, namely: 

"but regret that the Address does 
not mention about the growing ie-
gional and economic disparities 
among the States in the country 
and Govemment's strategy to solve 
the problem." (713) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the mea-
sures to control the natural calami-
ties in the country, particularly in 
Orissa." (714) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 

in the Address about a time. bound 
programme for enacting a legisla-
tion for comprehensive and sys-
tematic electoral reforms.· (71S) 

That at the end of the motion, the 
following be added, nal'nel'y: 

"but regret to mention in the Ad-
dress about the need to check 
corruption at higher level." (716) 

That at the end of the motion, the 
following be added, namely: 

"but regret to mention in the Ad-
dress about any assurance to pro-
vide special assistance to Orissa 
to overcome its economic back-
wardness.' (717) 

That at the end of the motion, the 
following be added, namely: 

'but regret that there is no mention 
in the Address about the revision of 
the Royalty on Coal. payable to 
States of Orissa, Bihar, West Ben-
gal, Madhya Pradesh in order to 
achieve sustained economic 
growth in these States." (718) 

[Translation] 

SHRI DAU DAYAL JOSHI :(Kota) I beg 
to move: 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about providing 
special central assistance for 
greening and developing of Aravali 
mountain range of Rajasthan." 
(795) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about providing 
special central assistance to State 
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Government to check soil-ero-
sion and expanding desert in 
Rajasthan." (796) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about opening of 
Navodaya Vidyalayas in each Dis-
trict of Rajasthan."(797) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about clearing one 
more irrigation project on river 
Chambal in Rajasthan." (798) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about opening a 
Kendriya Vidyalaya in Kota city: 
(799) 

That at t.he end of the motion, the 
foilowing be added. namely: 

"out regret that there is no mention 
In the Aadress abcut declaring Dara 
sanc:uary of Kota in Rajasthan as 
f13tional wildli!e sanctuary." (800) 

That at the end of the motiGn, the 
lollowing be added, namely: 

'but regret that there is no mention 
in the Address about providing 
central assistance and clearing the 
proposed irrigation scheme 9 Me-
dium Irrigation) in Bundi District of 
Rajasthan." (801) 

That at the end of the motion. the 
following be added, namely: 

'but regret that there is no mention 
in the Address about providing 

central grants for the renovation of 
fifth century temples of archaeo-
logical importance situated in Kota 
District of Rajasthan: (802) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about providing 
sufficient central assistance to solve 
the problem of drought conditions 
permanently which occur every 
year in Rajasthan." (803} 

That at the end of the motion. the 
following be added, namely: 

"but regret that there is no mention 
in the Address about formulating 
any central scheme for setting up 
petrochemical industry in Kota Dis-
trict of Rajasthan." (804) 

That at the end of the motion, the 
following be added, namely: 

"but regret :hat there is no mention 
in the Address about opl'!ning of a 
Hospital with a capacity of 50 beds 
in Kota District of Rajasthan for the 
welfare of bidi workers with the 
assistance of Central Government." 
(805) 

Tna! at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address of wide spread re-
sentment caused by the Pre bud-
get increase in the prices of sugar 
and coal."(806) 

That at the end of the motion, the 
following be added, namely: 

'but regret that there is no mention 
in the Address about construction 
of a building for a post office in Kota 
District of Rajasthan:(807) 
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ARREST OF MEMBER ment of the GovemrnMtt. Thelafole. when 

we oppose them,. is nata disI8spect to the 
,... ..... Hon. President, rather it is an opposition to 

the Government's policies expressed 
(English] through Plesidenl's AddreIs . 

. ' 
MR. CHAIRMAN: I have to Inform the 

House that the h«in. Speaker has received 
the toIowing communication dated 28th 
Februaty, 1993 frorri 'the Station House 
OI'&cer, Partiament Street, New Delhi, 10-
day: 

·Atebout 2.20 p.m., the Deputy Super-
II IleIldentof Police, Faizabad, Uttar Pradesh, 
handed 0lI'8l' a letter to the Duty Officer, 
Police Station. PaItiament Street. New Delhi 
that be was taIdng Shri Ymya Kaliyar. MP 
to- CenII8t Jail, Naini, Allahabad, Uttar 
Pradesh after anesting him under section 
~, of .. NtitianaI Security Act. He has 
taI8en away Shri Ylnaya Katiyar with him ..... ~ ..... 

This is tOr information of the House .. 

rrlanslaliM) 

OR. LAXMINARAYAN PANDEYA 
(MandIaur): Today. at the very beginning of 
She House, the hon. Speaker had stated that 
• was not properto arrest a Member in this 
manner. II is not proper to arrest the hon. 
Member when the House is in session .... 

. (IIItenuptions) 

11.47hrs. 

MOnON OF THANKS ON THE 
PRESIDENT'S ADDRESS- CONTD. 

(TranslalionJ. . 
SHRI RAM VILAS PASWAN (Rosera): 

Mr. Chairman. Sir, through you , would like 
to express my views on President's AlJ-
drass.Just as Shri Chandrajit Yadav pointed 
out short wtme ago that our opposition to the 
various.aspects in the President's Address 
is not a disrespect to the Hon. President in 
8Ir'f way. We all respect him but the 
PIesideofs Address is a sheer attempt of 
exaggerating the preceding year's achieve· 

The present Govemment has com· 
pleted 20 months and if two evaluate the 
achieYemenls of the Govenwnent during 

. this period. we do nat find fIIIf'/ reason 10 
support the govemment policies. The Hon. 
Pr8sident, In the very first lneof his Address 
has said that 

"The most impoI1anI task before 
us today· is· 10 restore confidence 
and communal amity which have 
been shaken by the tragic events 
of the 6th December last year and 
what followed thereafter. The ba-
sic premise of secutarism and the 
rule of law has been threat· 
ened ......... • 

Through you,l would like to submit that 
the country OOsecws 6th December as a 
black-day. The inC:idenI that took place on 
this day brought cIsgrace to us not only 
within thecounby but also in-othercountries. 
We may say with pride that we ate Incians 
bUt we cannot saythat we are secular. 

One of my friends is a Professor. He 
was invited to Australa but he did not go 
there, because he had 10 deliver a talk on 
secularism there. He found it ironical 10 say 
that ours is a secular cotr*y. We a~ no 
more secular. Who is to be blamed for it? Is 
it only B.IP that is to be blamed, or the 
Government also has some responsibility. 
Just now, Shri Digvijay Singh was speaking, 
he related the whole episode how every. 
thing happened. Althat momentlhadporied 
out that if any theft is commitIed then the 
pollee officer has also role to play. !s it not 
so? 

Mr. Chairman, Sir, my submission is 
that for the incident of 6th Dec::emt!er for 
which the Hon. President had tof8gf8f. in the 
very beginning at hi:; Address by admiIIing 
that the incident of 6th December had 
brought disgrace to the fXUlby Govem-



693 Arrest 01 Member PHAlGUNA 10,1914 (SAKAl Arrest 01 Member 694 
m8nt of IncIa is lObe blamed. h should have and 8ahadur Shah .ZafaI NpIied:-
8drniIted Ihrough the Presldent's Address 
1hattheyhavec:ommilledablunderandlhat "Hinclyon main boo rahegi, jab talk 
they are prap8I8d to feel sony for .. Many lman ki, 
cf the han. Members expressed their views 
with regard to the incident of 6th December. TakMlandontak chaIegi, tag Hindustan 
So far as the raIy is concerned, we have kr 
been fighting for our fundamental rights. But 
it hardy matters whethtr it was the rally cf 
251he or any 9Ib@r day the question is why 
a ban was imposed? yesterday, one" of the 
Members had asked whether we are for-
eigners? SometiI.i8S I do,"1 that the British 
rulers were beltlerin some respects. At least 
.they did not assassinate Ganc:III;. Britishers 
came after the MughaIs. But they dicI not 
demolish eiIher Sabri · Masjid or a temple. 
Recently IhadbeentoAndaman & Nicobar 
and I visited the CeIauar jail thef8 .1 was cf 
the view that a large number cf pensons 
would have been hanged thef8. ~ and 
sound programme is organised at 6 P.M. 
evety dayther8. I was IUprised when I was 
told that only one poIticaIprisonerwasgiven 
the death serd8nce thef8. His name was 
Sher Ai. Why he waS hanged? lwastoldthat 
the jailer was a very cruel man. He used to 
torture the political prisoners. Everybody 
opposed it, but Sher Ai was such a damg 
man that he pounced on him like a tiger and 
killed him on the $pOl The result was that he 
was given death selileilCe •. Iiowaver, when-
ever there is any reference to pabiotism, 
Sher Ali ~ not be remembered any-
where. 

I went to Mallin UllarPradash, ..... 
was under curfew. Brigadier lJsna\ had his 
residence thef8. Some cf his nil ... told 
me that BrigacIer Usman was depl*d at 
border in Kashmir and when he was hi wiIh 
bullets, he raised the slogan' BharaI Mala Ki 
Jar, and elect Bahadw Shah 'ZIIIBI was 
fighting against the Britishers. We remem-
ber one of his poems even tat.y. The 
Britishers appealed-

"Dum cbne main cbn nahin hili. Khair 
mango jaan ki, 

Aiy Z8par ab ho chuki Mi. kbair 
hindustan lei .. 

War was going on with Pakistan in 
1965. AbclJIHamiddiedwhilefighlingforthe 
country in 1hatwar. and was given Paanvir 
chakra poaItunousIy. But today the paIrids 
like Abdul Hamid, Brigadier Usman and 
Sher Al8I8C011Siderad foreigIl8IS while the 
peqons such as Harshad MehIa. who de-
spite being HIndu tuIgIed thausands cf 
c:rores cf rupees. are b8aI8d _ paIriots. 
Therefore. my submission is. ... _ 

SHRI AHHA JOSHI (Puna): "Halshad 
MehIa bungled a Jarge swn cf money in the 
nameof.......... . 

SHR1 RAM VILAS PASWAH: WII you 
_ teach .him? Joshij, I respect you wiIty mudt. 

I had been 10 LucIcnow. There is BecPn 
Hazrat MahaI Park initial city. Has~ 
read the .. history of ~ HazraI MIhal 
who sacr ... her 118 " in the belle. The 
name oflllll8egum Haznd Padt has been 
changed to lJrn6 Park. If • is in lhecapac-
IV of .. GcHei ...... I may change .. 
nameofAbcU ..... PadtIOHaIshadPart. 

SHRI NITISH KUMAR (Barh): Thefa is . 
__ .......... tIa*Sbeaftet1he ..... 
ofBhupen~ 

StRRAalVIlASPASWAH:Mr.a.ir-
man • Sir • .., plaid for HIndu nIIIion but 
they do nat .... courage to IghI against 
leuorism in PwIiIb. Th8y ........ fn:Im 
Kashn* ... CIIgIrise -rally at Boat 'QIb 
~. . 

They .. raising issues in .. ...... 
pers and _ Pftl¥OIcing ht _ ..... of 
people in ......... areas. Thent _ a 
Hanuman In TNIayug in Ayociw,a who had 
set lMIkaan ..... HanumanolKalyugis 
goinglOUlld~ in a bid IOsatlon tire. 
Through-,au.lwouId"tosaylhatperheps 
ncbocIy ._ ........ as much disrep .. lelo 
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Hindu religion as the people who plead for given by the hon. Home MInister on that day 
the Hindu religion. one would find ~t he had said in his 

Mr. Chairman, Sir, 80 per cent popula-
tion of Indonesia is Muslim but the name of 
its airtines is the Garud Airtines. Ramayan is 
worshipped these in every house. Rarnayana 
is a national festival there. They people have 
acted in such a way that Ramayan will no 
longer celebrated asa national festival there. 
I would like to say one thing mora that this 
conflict is not Hindus versus Muslims but it 
is Hindus versus Hindus. We talk of back-
ward classes which constitute 52 per cent of 
our population, whether the people belong-
ing to these 52 per cent backward classes 
are not Hindus. On the one side are explotied 
Hindus and on the other are exploiter Hin-
dus. We talk of 25 percent people belonging 
Scheduled Castes and Scheduled tribes 
whether these 25 per cent people of Sched-
uled Castes and Scheduled Tribes are not 
Hindus. They together account for n per-
cent and there are 16 percent people be-
longing to minorities and all these together 
constitute 93 per cent. If we do not take into 
account the 5 percent people belonging to 
minorities identified by Mandai Commission 
even then there remain 85 per ce ... t Hindus. 
We, who are talking of 85 percent Hindus 
are the enemies of Hindus and those who 
are talking of 10 percent exploiters are 
patriots and the champions of Hindu's cause. 
Therefore, Mr. Chairman, Sir, the Govern-
ment of India did not discharge its duty. For 
the first time, on 22nd November, the day 
when the session of Par1iament commenced 
all the OppOSition, parties expect BJP and 
the people of entire country had given the 
mandate and the power to the Prime Minis-
ter to ~al with the situation in any way to 
maintain the national integration secularistic 
character of the country and the Constitu-
tion. But with regret. I have to say that the 
Government and the Prime Ministerfailed to 
discharge its duty. 

A debate was held on 3rd December. 
Prior to 6th December, on 3rd December 
each and every party including some M.Ps 
of Congress had the warned the Govern-
ment that such and such incidents could 
take place. But if one goes through the reply 

statement that he was conscious of the 
whole situation and would take suitable take 
action at appropriate time. Today Govern-
ment used water cannons. Did the Govern-
ment have these water canons on that 
fateful day. These were availabfe on that 
day, then why did the Government not use 
them. Does the Govemment not has the 
rubber pellets? When Government was 
determined to apprehend Bhindrawale it 
ordered the security forces to enter the 
Golden Temple, security forces in a bid to 
arrest Bhindrawale not only entered the 
Golden Temple but caused damage to the 
building and killed Bhindrawale as well as 
many people. But Govemment did not have 
even rubber pelletes to use on that day. 
Several members of B.J.P. knew that the 
Government will come forward to take ac-
tion, it will arrest the people and use the 
teargas shell to disperse the mob and then 
they will runaway from there. But the Gov-
ernment deteriorated the situation. The 
Govemment had deployed CRPF and B.S.F. 
there, the same C.R.P.F. and B.S.F. which 
imposed emergency here in Delhi on 25th 
February but failed to arrest and make the 
people flee from the scene of incident. Could 
the Govemment not use the tear gas on that 
day? Therefore, I said that this Government 
had not political will. On the 3rd December 
I had said that this congress Government 
had managed to get the lock of the temple 
opened, it worked place the statues and 
perform the shilanyas. This Government 
helped to construct the chabutra there. Al)d 
now this Government is working to con-
struct the temple after the demolition of the 
mosque an all this is being done by this 
Government. 

Government had said in the President's 
Address that they had referred this issue to 
the Supreme Court under Article 143 of the 
Constitution. Ghulam Nabi Azad ji, why un-
der Article 143 and not under Article 138(2). 
Will the Supreme Court Judge decide as to 
whether there existed a religious place on 
that site as long as one thousand year or two 
thousand year ago ? 
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Therefore, I would like to ask as to what 
is the intension of the Government? The 
hon. Prime Minister first made a statement 
that the mosque would again be constructed 
there but later he said that not only mosque 
but temple and mosque both would be con-
structed. We would like to resolve the issue 
at the earliest. Today muslim youths are not 
like shri Ghulam Nabi Azad. Muslim youths 
of the day are not accepting their old leader-
ship. 

We had gone to Lucknow to attend a 
meeting convened by Ali Mia I saw the 
Muslim Youth full of rage and anger. Today 
the Government is facing the Kashmir prob-
lem and trying to bring about peace in 
Punjab. Now, I would like to warn you that 
Muslim youth is not coming on the road, and 
expressing its resentment in the confines of 
their houses. But police did not spare them 
there too. It opened fore on them. What do 
you want to show? What would have hap-
pened in the country if Kashi Vishwanath 
Temple would have been demolished? Has 
anybody thought about if? But today if a 
Muslim protests even in his houses, de-
mand is made to impose the curlew. Earlier 
curlew was imposed in each street. Fire was 
opened in Teen mahal. What will be the 
situation if the youth loses faith in law and 
order situation in the country. Sikhs were 
confirwd to a particular area i.e. only in 
Punjab. But Hindus and Muslims are there in 
every nook and corner of the country. The 
foreign powers are working to disintegrate 
the country and the Government is always 
talking about the terrorism. If that terrorism 
spreads all over the country then will the 
Government send army in every village? 
Who will be responsible for it? 

Mr. Chairman, Sir, therefore, through 
you I would like to say that history will never 
forgive Narasimha Rao Government even if 
it gives assurances. We also have dialogue 
with the members of Congress. They too, 
have started accepting that Congress is no 
more a secular party. Earlier our charge or 
allegation was that the Prime Minister of the 

country is not a secular now our charge is 
that since they people have started to sup-
port the hon. Prime Minister, so the whole 
Congress party has deviated from the path 
of secularism. Today you. are doing over 
work to prove that. 

Mr. Chairman, Sir, a ban has been 
imposed on communal organisations. I had 
visited Allahabad on 27th as well as Yester-
day. I would like to ask as now B.J.P. is not 
in power as to who was the administrator, 
who invited Ashok Singhal to hoist flag in the 
University on 26th January. When Shri 
Anugrah Narayan Singh the ex-M.L.A. tried 
to oppose it then the police resorted to lathi 
charged there. 15 persons were hospitalised. 
Anugrah Narayan Singh" M.L.A. was man 
handled and physically assaulted by the 
police. Is there a B.J.P. Government in 
U.P.? A meeting of 13 political parties was 
scheduled to be held in Varansi under the 
national integration mission. Our three 
programmes were conceled by the district 
magistrate of Varansi, who belongs to R.S.S. 
He imposed ban on our meeting. Can you 
not transfer him? 

Recently, I have been to Betul. Aonla is 
situated near Betul. Dr. Sunilam, the na-
tional General Secretary of Youth Janata 
Dal requested in black and white on 12th to 
the district administration to allow them con-
Vene a meeting but he was not allowed. We 
urged that we would take part in the social 
justice convention being held near the statue 
of Baba Saheb Ambedkar. When we were 
returning from the meeting we were stoned. 
All the wind screen of the car w.ere broken. 
We have given all this in writing to the hon. 
Speaker an as it was our personal matter I 
did not want to raise it in the House. Is there 
a B.J.P. Government there? Both of you are 
the two sides of the same coin. Mr. Chair-
man, Sir, I would like to saythatthe intention 
of the Government of India is malafied and 
is not clear. When Atal Bihari Vajpayee sat 
on hunger strike on that day, it seemed as 
if on the next day that an earthquake had hit 
the country. When section 144 is in force 
then the person found responsible for violat-
ing it, is either arrested or he suspends his 
programme. 
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very explosive situation was created in the 
entire country and section 144 was imposed 
in Delhi. The police officers were requesting 
either to ban.the T alkatora rally or to permit 
them to arrest the rallyists. Shri Vajpayee 
said that he will sit on fast. Shri V.P. Singh 
went to the Shiv Sena stronghold and went 
on fast there. His life was in danger due to 
kidney and liver disorder. But there was no 
reaction from the Government . When Shri 
Atal Bihari Vajpayee went on fast, it occu-
pied the headliness, of next day's newspa-
pers and the Home Minister immediately 
went to meet him leaving behind the Parlia-
ment session. lfthey make one demand, the 
Government fulfills three demands. The 
country cannot run in this way. If you want to 
follow secularism, you have to differentiate 
between secular and communal forces. Ei-
ther you ban communal forces or our party. 
But if you put a ban on communal forces and 
also on our party, it will not do. Ban was 
imposed on the Vishwa Hindu Parishad, the 
Bajrang Dal and the RSS, but what was its 
resun. You are making them heroes. One of 
our friends said about Shri Vinay Katiyar. 
They are getting much pUblicity. The Gov-
ernment should have got them arrested at 
4 0 ' Clock in the morning. But when this is 
done during day time, their photos came out 
in the newspapers and T.V. and in this way, 
their purpose was solved ... (Interruptions) 

Shri Vinay Katiyar comes from eastern 
Uttar Pradesh and belongs to a backward 
class. The Bajrang Dal is there to fight and 
Shri Vajpayee and Shri Advani are there to 
rule. (Interruptions) 

SHRI ANNA JOSHI: We have the high-
est number of Harijans and Adivasis as 
Members. What are you saying? (Interrup-
tions) Are you speaking seriously? 

SHRI RAM VILAS PASWAN: I am 
speaking seriously. (Interruptions) who are 
the leaders of Vishwa Hindu Parishad. One 
is Shri Ashok Singhal and the other is Shri 
Dalmia. Is it not a party of businessmen? 
One collects funds, the other fights and the 
third GoVerns. The R.S.S.1s behind all this. 
(Interruptions) The Harijans have nothing to 

do with the temple. We do not want to get 
ourthumbs severed by going for Ram Rajya, 
( Interruptions) 

The thumb of Eklavya and the neck of 
Sambuk were severed. Who can survive 
after one's neck has been severed . , 
(lnterruptions)1 would have asked this from 
Shri Lal K. Advani, the leader of the oppo-
sition, he had been here. While sitting in the 
Parliament, they say that they have no faith 
in the Parliament, but in the 'Dharma-
Sansad". You take oath by the Constitution 
will have to be charged .. .. (Interruptions) 

They say that they would not abide by' 
the constitution. ('Interruptions) It seems as 
if· the heaven wllI fall, if the Muslim 
Organisations boycott 26th January cel-
ebrations. But no action is taken against this 
Dharma Sansad which says that it does not 
accept this Constitution. (Interruptions) 

In the press-conference, Ritambharaji 
said that Shri Atal is a Congress agent 
( Interruptions) 

I will show ittoyou. You can read itinthe 
newspapers. 

MR. Chairman, Sir, it has been written 
in the Preamble of the Constitution that 

[English) 

'We, ,the people of India, having sol-
emnly resolved to constitute India into a 
sove/- reign, socialist, secular, democratic 
republic and to secure to all its citizens; 
justice, social, economic and political; .. .. .. 

[ Translation) 

We have not been able to achieve any 
of these things. Are we a sovereign country? 
This is the plight of the Scheduled Castes 
and Scheduled tribes and this is the condi-
tion of social justice in our country. I would 
like to congratulate Shri Wasnik for his 
becoming a Minister. The clay before yester-

'day we had dinner at his house to celebrate 
the occasion. The eonvener of our fOrum, 
Shri Arvind Netam has also become a Min-
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ister. All the officers of the forum have day? Their intentions are not clear. We had 
beCome Ministers. provided As 130 crores for the training 

centres, but this Government has cut it 
SHAI SOMNATH CHATTEAJEE down to As. 10 crores only. 

(BoIpur): What happened to Shri Buta Singh? 

SHAI RAM VILAS PASWAN: I don't 
know about Shri Buta Singh. I would like to 
tell you that there had been two incidents. 
We had moved a resolution in that regard. 
You may remember that there had been an 
incident at chundur and the other at Kumher. 
Not a single personhas been arrested in this 
connection till now. The men of the Con-
gress party and the Bhartiya Janta Party 
were behind both these incidents. If this is 
denied, I can get it proved by my friend Shri 
Kalka Das who is sitting here. So please do 
not make a noise. Fourteen districts of 
Andhra Pradesh are affected with naxalite 
problem today. Have you ever thought who 
these people are 99% of them are down-
trodden trebles, poor and are from back-
ward classes. Have you ever tried to find out 
why these people have become naxalites? 
Why Phoolan Devi became a dacoit? I would 
like to warn you that whenever any down-
trodden youth loses his faith in the law and 
order situation, the will take to guns. The 
minorities are not saying anything at present, 
because they do not have such feelings yet. 
If they leave the path of non-violence, it will 
create an explosive situation in the country. 
I have a request in regard to social justice. 
You reach Kashmir by air. 

17.13 hrs. 

[MR. DEPUTY SPEAKEA in the Chait1 

Mr. Deputy Speaker, Sir, I would like to 
submit through you that he has just now said 
about Ambedkar Centenary. In this regard 
we had chalked out a 45 point programme, 
but out of them 40 points have been dropped 
and only 5 points shave been taken up. We 
had made an allocation of As. 5000 crores 
for removing scavenging system. But on 
15th of August this Govemment announced 
that As. 500 crores have been provided for 
the scavengers. On 31st of March, 1992, 
As. 500 crores were released from it. How 
such a huge amount could be spent in a 

We had given consent to reinstate 101 
officers in the centenary year of Pandit 
Jawaharlal Nehru. Out of them only 3 offic-
ers have been taken. 

The people of all the political parties 
alongwith Shri Buta Singh of the Congress 
party had said that there are serious charges 
against the M.D. of the scheduled Castes 
and Scheduled Tribes Financial Corpora-
tion. Not only one or two but more than one 
dozen officers belonging to Scheduled 
Castes and Scheduled Tribes were sacked 
and Kesriji, who does not have any record 
and is least concemed with anything, stated 
that action is being taken in this regard. This 
process of taking action had been going on 
for the last one and a half year but actually 
no action has since been taken. Therefore 
the social justice of which they often talk, is 
merely hypocrisy. You tried to create every 
sort of hinderances in the way of the 520/0 
backwards of the country, who were to gel 
some benefit through implementation of the 
Mandai Commission report. You had in-
serted a clause to the effect that the people 
belonging to the upper castes should also 
get 10% reservation which has been de-
clared unconstitutional by the Supreme 
Court. The Supreme Court has upheld the 
concept of Shri V.P. Singh in toto in this 
regard. It did not contain the element of 
creamy layer. Time and again it was said 
that the economic criteria should be the 
basis of reservation. Now the element of the 
creamy layer had also been included and 
everything had been finalised. Then why it 
had not been implemented . The report of 
the Mandai Commission was kept. pending 
for one and a half year in the Supreme Court. 
The Supreme Court gave its verdict. The 
last date for submitting applications for the 
lAS. and I.P.S. examinations was 22nd 
February. Even that date has expired but no 
clause regarding other Backward Classes 
was added to it. No efforts were made or 
orders issued to include this clause. What 
the Government have to say in this regard? 
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were likely to go to the Backward Class 
youths but you have delayed their chances. 
Mandai Commi~sion had never advocated 
to include Scheduled Castes and Sched-
uled Tribes in it but your officers created 
hindrances and raised an issue that the 
reservation facilities should not be made 
available in case of promotion with a view to 
raise a dispute between the people belong-
ing to other backward classes and the Sched-
uled Castes. When the issue of reservation 
in promotion was raised, Shri Sitaram Kesri 
stated on 22nd that it will not be discontin-
ued. 

No letter was written after 22nd. Only 
one letter has been written and that by the 
hon. Prime Minister. The Welfare Ministry 
has said that it will not be applicable to the 
Scheduled castes and Scheduled Tribes but 
the hon. Prime Minister had made a correc-
tion in it and has said in one sentence 
implement Mandai Commission. No letter 
was sent by the hon. Welfare Minister. The 
letter is sent at the time of the meeting of the 
Ambedkar centenary committee and I raised 
this issue in that meeting. We were told at 
that time that the-letter has been sent. When 
we asked about the date, it was not told to 
us. Later on we came to know that on the 
same day in the evening, the letter was sent. 

Had Ram Vilas Paswan been the Min-
ister of Welfare, such an action would not 
have taken place. No officer could have 
done so and none could have dared to do so. 
Therefore here it is the question of political 
will and the intention of the Government. 

Just now ourfriend was speaking on the 
15 point programme. But the fact is that 
none of the officers of your Ministry knows 
as' to what this 15 point programme is ? 
When we started implementing this 15 point 
programme in our Ministry, the officers re-
marked on the very first day that the commu-
nal riots will take place due to it. I said that 
it was not my programme but it was the 
progra'mme of the hon. Prime Minister. Had 
that 15 paint programme been implemented 
the percentage of minorities in Government 
Services would not have been only one 

percent. It would have been at least 10%. I 
urge upon this House that the Government 
should bring a Bill in this House providing 
reservation facilities to the minorities and 
the Government will have to do so. The 
people belonging to the minority commurii-
ties are not the second grade citizens of the 
country. Those who are 16% of the total 
population are not even 1 % in the Govern-
ment jobs. Therefore, you should provide 
10% reservation for the minorities. The con-

. stitution may be amended, if need be. Fear 
in the name of Hindu Rashtra will not serve 
your purpose. On one hand we have the 
people belonging to Backward Classes in 
the country and on the other hand we have 
Scheduled Caste and Scheduled Tribe 
people yet there are people like Maliniji, 
Somnath Chatte~ee, V.P.Singh who do not 
belonq to the upper castes ... .... (Interrup-
tions) 

It is good that you do not believe in caste 
system and whatever you have said is cor-
rect. Malini Bhattcharayaji had said that she 
did not believe in caste system but the fact 
is that caste is such a thing in this country 
which is ever lasting. "Jatf in Hindi language 
means, a thing which is going but it surviews 
till death. There are such people even. 

Therefore, I would like to urge upon you 
to unite all these forces. Try to bring a new 
system in the country and we all should 
extend our support in this work. I would like 
to say oneiTIore thing that do not talk about 
$ocial justice or secularism since there is a 
caste in the high castes even, which is 
taking the share of all other castes. The 
Rajputs are not even in the Govemment 
services. The number of Kayaths, 
Bhoomihars and Marathis have also de-
creased. The number of Jats has also come 
down by 1 % . When the reservation issue 
will come up, the Backwards and the For-
wards will be made to fight. Therefore, this 
Government has failed. This Government 
has failed to give social justice and to protect 
secularism in the country. 

Mr. Deputy Speaker, Sir, the budget 
was presented here by the Governrnent. 
Apparantly it appease good. During one 
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year you have raised the prices of sugar by not hear that slogan nowadays. Today 2 
60% have raised the price of steel too. The crore people are suffering from T.B. About 
railway fare has been increased by 12% and two crore people are blind in our country. In 
even then it is claimed that the prices have our country 10 lakh chiltlren die just after 
come down, these have come at the level of their brith. They close their eyes even before 
7% you have raised the prices of all the seeing the light for a day. The Government 
commodities and have reduced the price of has not so far been able to issue health card 
the lip-slic. We are making imports. Our to every individual detailing one's blood 
country is in debt of As . 2 lakh thousand group, the disease from which one is suffer-
crores. We are so much indebted to the ing or disease which one can contract etc. It 
foreign countries that even the child in the has failed to conduct a survey for this pur-
mother's womb is under a debt of 3 thou- pose as yet. Out of 6 lakh village 2 lakh 
sand crores. villages do not have drinking water facility. 

Mr. Deputy Speaker, Sir, during the last 
session, we had asked the per-capita in-
come. You will be surprised to know the 
answer that only Bangala Desh is below us. 
All the other neighbouring countries are 
ahead of us. Our per-capita income is 6 
thousand rupees while that of Switzerland, 
it is 6 lakh rupees. Pakistan, Shrilanka and 
China are wealthier than us, but our Govern-
ment claims that we have made progress. 
What kind of progress we have made the 
height of the 40 or 25 year's old youth. which 
should have been 6 feet has come down to 
3 feet only. Now they can claim that Instead 
of one feet he has grown upto 3 feet and this 
is the progress but I do not call it a progress. 

Mr. Deputy Speaker, Sir, I charge the 
Govemment with raising prices in the present 
Budget. It will again raise the prices when we 
assemble in the next session after three 
months. In a statement on the Budget it has 
been stated that L.P .G. cylinder costs Gov-
ernrAent Rs. 1501- but the Government sup-
plies it at as As. 84/- only. It means that in 
future the Government will supply a cylinder 
at price of Rs. 1501- per cylinder. Today one 
can purchase 5 kilograms of gold and can 
convert his black money into white by selling 
it. The Government has provided an oppor-
tunity to rich people to covert up their black 
money. Therefore, my submission is that we 
are gradually becoming slave from eco-
nomic point of view. 

Mr. Deputy Speaker, Sir, there is a 
question of health. I remember when I had 
come as an M.P. the Government had given 
a slogan-Health for All by 2000. But we do 

The condition is such in the tribal areas of the 
country that human beings and the animals 
drink the water from a common source. If 
you go to Bastar you will find that there are 
worms in the water. when a person drinks 
this water, the worm comes out of him 
causing damage to the body after six months 
or so and the man dies. We have not been 
able to provide irrigation facilities to the 
villages so far. As regards irrigation, the 
condition of the country is very miserable. 

Hon. Mr. Depu(y Speaker, Sir, in our 
country there is a law barbing begging. A 
person can be arrested for committing the 
crime of begging. If any body is to be sent for 
jail for committing the crime of begging, it is 
the Prime Minister who should be sent to jail 
first of all in view of the quantum of alms 
begged by the Prime Minister from ottler 
countries . He has taken alms of 2 lakh 
thousand crore rupees. The Government 
has failed on every front. It has totally failed 
in protecting the fabric of secularism and 
social justice in the country. It has failed to 
safeguard secularism and social justice in 
the country. It has not been able to give 
social justice to people so far. 

Even after 45 years of Independence, 
the Government could not fulfill the 15 per 
cent quota reserved for the youths belong-
ing to the Scheduled Castes and the Sched-
uled Tribes. We has announced in 1990 to 
clear all the backlogs by April 14, 1991 and 
failing which the officer responsible for it will 
be awarded punishment of imprisonment 
for 6 months. Our Bihar GovernmeBt has 
enacted a law in this regard. Can we not do 
so here in the centre. Everytime in the 
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beginning of the session of Parliament Shri 
Sitaram Kesri advises us not to make hue 
and cry and assures, us that a Bill will be 
introduced soon about it. But this Bill has not 
been introduced till date. Therefore. I de-
mand that the backlog of the quota reserved 
for the persons belonging to Scheduled 
Castes and Scheduled Tribes should be 
cleared and a law should be enacted by 
Govemment in this regard. At present all 
this is done under an order of the Govern-
ment and not under any law. I demand the 
Government to introduce a Bill during this 
very session and enact a law providing for a 
punishment of six months jail to the officer 
violating this law. 

Secondly. the reservation polity for the 
Scheduled Castes or the Backward classes 
should be included in the ninth Schedule of 
the Constitution. so that nobody dare go to 
court against these provisions. 

Shri Pilot has now assumed the office of 
Minister of Intemal secwity. He has been 
emphasising on security. I . demand the 
Government to raise an Anti-Communal 
Force. Persons belonging to every caste. 
every religion may be recruited to it. Other-
wise. personnel of existing police force be-
longing to each caste. backward class. reli-
gion such as Christians. Sikhs etc. should be 
included to make a composite force and it 
should be sent to riot affected areas. What 
happens during communal riots now a days? 
The Muslims are not afraid of Hindus. but 
they are very scared of the PAC. The 90 
percent of people killed in police firing be-
longed to minority communities, This force 
should be constituted immediately and an 
inquiry commission headed by sitting judge 
of the Supreme Court should be appointed 
to probe into the riots which took place after 
the incident of 6th December, The guilty 
whoever they may be should be punished 
those responsible especially. for the Bombay 
riots. That day they said that they had no 
relation with the Shiv Sena and Shri Bal 
Thackarey. Are people afraid of Shri Bal 
Thackarey? I have never heard anything 
against Bal Thackarey from the hon, Prime 
Minister. Is he the real king of Bombay? He 
is not killing only Muslims but Biharis also. 

He is killing those who have from Uttar 
Pradesh, He is openly threatening every 
outsiders to flee from there. Earlier he was 
asking people from South to flee from there. 

The Govemment of India is the hotch-
potch of heterogeneous elements. If it is at 
all a Govemment. it should function like a 
Govemment. What for the Govemment has 
been provided with force? It has been pro-
vided to maintain law and order situation, If 
the Govemment has taken prompt action on 
the 6th December. no untoward action would 
have come to pass, We had gone there. We 
saw the entire incident on a cassette on 
television. Had the Govemment thrown even 
through pipes and fired plastic pellets the 
persons trying to demolish mosque would 
have fled from there. The police were made 
merely silent spectator and the Govemment 
said that it had confident on them but has 
been betrayed. In whom did the Govern-
ment confide? It did not express faith in us 
nor did it has in the congress. the Left Front. 
It had confided in those who always betray. 

Without taking much time. I have told in 
the very beginning that we have full regard 
for the President. But referring to the policy 
of the Government presented by the Presi-
dent in his address. be it social justice or 
secularism. I would like to say that the 
Government has failed on every front. 
Morever. the Government has tarnished the 
image of India in foreign countries during 
last one year through its acts. It should 
amend itself in future. 

I would like to warn the Government 
that if it fails in protecting the minorities and 
resolving the problems of the people be-
longing to the SchedUled Castes and the 
Scheduled Tribes and Adivasis. it must re-
member that though the people of the old 
generation have endured or tolerated the 
atrocities but the new generation is not 
prepared to lead a life of slavery. They want 
to lead a lite of honour and respect, They 
want to break the chains of slavery, I hope 
that the Government which claims to secu-
lar. will take measures in this direction and 
if required it will certainly take ever the most 
stringent steps, We have supported the 
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Government for taking every good step. If 
it takes any good step in future we will 
support it. 

The Government has presented its 
policy through the President's Address. 
There is nothing which deserves our sup-
port. Therefore, we oppose it. 

With these words, I express my thanks 
for giving me time to speak here. 

[English) 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Mr. Deputy Speaker Sir, 
the President's Address is not actually the 
President's Address. Rather, it is he policy 
of the Government. So , when we say 
certain things about the Address, it is no 
reflection on the President. 

This year when the President has made 
his address, our nation faces the worst ever 
crisis. Not only is our Constitution and secu-
larism challenged, but thousands of people 
died because of communal hatred. The 
common man is suffering but the President's 
Address do not reflect his suffering at all. As 
a matter of fact, it reflects not a single aspect 
of the problems faced by our natiori 

Sir, I say so because of what had 
happened at Ayodhya. Sixth of December 
was the darkest day in our post -Indepen-
dent India. And this was not an accident in 
itself. This has been the process started by 
a particular political party and this has been 
working in this country for so many years. 

The other day, the Prime Minister has 
stated that he was betrayed. By whom was 
he betrayed? He was' betrayed by those 
forces, by that particular political party re-
sponsible forthe death ofthe Mahatma. The 
Prime Minister was not betrayed. I would 
rather prefer to say that he has betrayed the 
nation. Henas betrayed the nation because 
of his desire to stay in power. He has 
betrayed the nation by continuing his eco-
nomic policies that are country to the Direc-
tive Principles enshrined in our Constitu-
tion.lf the BJP is guilty of tearing the secular 

fabric of our society, the present Congress 
Party is also responsible for betraying our 
nation by acting against the Directive Prin-
ciples of the Constitution. 

So , it cannot be denied that they are 
two aspects of the same coin. When the 
Government says that communalism is 
really a dangerous thing, we feel is the 
Government serious about it? If the Gov-
ernment is really serious about it, it would 
have advanced certain proposals to meet 
this communal situation. But there is no 
indication of it. 

Under Article 143 when the Govern-
ment referred the Ayodhya issue to court to 
decide as to whether there was a mandir or 
a masjid, our Communist friends warned 
the Government that by doing this it will 
open a pandora's box. We said that it is 
matter of history; what would happen if 
some incident takes place there. At that 
time we asked the Government, is it seri-
ously thinking about the steps to be taken to 
meet the communal challlenge. But I think 
the reference to Article 143 was more to 
appease BJP than to really fight communal-
ism. 

We know, Sir, under what histOrical 
circumstances these communal forces grew. 
These forces grew when there is confusion; 
when there is alienation and when there is 
suffering of the masses. This is the base 
from which these forces take their strength. 
Our effort should be to see that this base 
should not be allowed to grow. It is not a one 
sided-battle. 

Regarding the Economic Policy which 
this Government is pursuing, I would like to 
know in what direction the Government is 
taking the economy of this country. Govern-
ment is saying that our economy is booming. 
I would like to know is it in the field of export 
or in the field of industry. Government says 
that our agricultural production is very much 
on the increase. But if you compare it with 
China-where the cultivable land is less- it 
produces 447 million tonnes of foodgrains 
whereas we produce only 176 million tonnes 
of foodgrains. 
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Our agricultural production was on the 

increase mainly due to the application . of 
new technology. The application of fertiliz-
ers is one important factor. But, as per your 
new Fertilizer Policy, you have not only 
withdrawn subsidy on the fertilizers but you 
have made certain category of fertilizers 
costlier. So, your policy is going to ruin the 
fertilizer industry. Have you taken that into 
consideration? 

That means, the agricultural production 
will be thrown into the laps of the foreign 
monopolists and the outcome will be, in-
stead of bringing self-sufficiency in food, we 
will be importing food. If that is the direction 
in which you are going to take our economy 
and also by importing these things and 
making them cheaper, you are going to 
create trouble for indigenous industries also. 
How many indigenous industries have been 
closed? How many wil! be closed? What will 
happen to those industries which import 
components from outside? When will the 
convertibility of the rupee come? Has the 
Government considered it? The Govern-
ment has considered it in the interest of a 
few. That is why I am saying that the prob-
lems of the common man are not reflected 
in the President's Address . 

I want to bring to the notice of the 
House, the problems being faced In 
Kalahandi and three other districts of Orissa. 
There, people are suffering due to drought. 
Women are being sold at Rs. 30/- . It is a 
national shame. We went and represented 
to the Prime Minister also. The hon. Member 
from Bolangir gave documents in proof of 
this particular incident. 

So, what are you going to do for those 
people? What impetus you are going to give 
to the agricultural production.? That is not 
still clear and concretised. 

They are bad slogans. Unemployment 
problem has increased. How are you going 
to solve the unemployment problem? No 
indication has been given. If unemployment 
grows; the suffering of the people grows and 
if the country's economy faces a crisis, then 
this will be a breeding ground of fascism and 

you cannot fight it. For fighting fascism and 
for protecting secularism in democracy you 
need courage. They are inter linked as one 
problem. You cannot separate one from the 
other. 

Today, my friend has said that the Left, 
the NF and Congress can come together. If 
the requirement is there and if the time 
demands, for saving the nation; the Consti-
tution, it can be done. It is a historical 
necessity now. How can this historical ne-
cessity come about? How can the forces 
unite? Whenever the Government thinks 
that fascism should not be allowed to pass 
over, then it is the responsibility of the 
Government to take steps. No doubt, the 
Congress Party has a rich heritage. Its 
economic concepts, the international con-
cepts and so on were framed with certain 
values. Now, there is a gap. Unless you 
represent and bring a harmonious relation-
ship with different sections of our society , 
how can the unity come? How can you save 
the co~ntry? Is it not a problem to ponder 
over? Can you fight communalism by this 
way? So, naturally, if you want sincerely to 
unite the secular forces, it is the need of the 
hour that all the forces must come together. 
You will have to introspect. 

You will have to draw a conclusion for 
such a unity; you will have to create a base 
for such a unity. Without creating such a 
base, such an appeal is superfluous. Then 
your realisation of the gravity of the situation 
is not there. This has not only happened 
now, but this will continue to happen in 
future also. 

Therefore, I plead here that now it is the 
responsibility of the Congress Party to cre-
ate a condition for the secular parties to 
come together; and this is possible only if the 
policy that will be taken up represents the 
interests of different sections of the society; 
and there is a harmony and there is no ' 
discrimination. Without this being the basis. 
defeating the communal forces will only be 
a dream. So, I would say that while we have 
come to this conclusion to have communal 
harmony. it would be better if the Govern j 

ment realises its responsibility; the Govern{ 
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ment should introspect; the Govemment achievements. The world has undergone a 
should realise the situation that has been change.So,naturallythereisaneedtohave 
brought here. Pend the picture that is domi- a fresh thinking. Our main strategy will be to 
nating the country today, as far "as political consolidate the gains we have ma~e and 
parties are concerned, a political party which (llso to have a new approach to the problems 
is having a democratic set up can continue where we are not advancetl or have failed. 
democracy in the country. The Congress So that requires a thinking and I want to say 
party is not fully democratic. another thing in this regard. 

I remember when Mrs, Indira Gandhi 
declared emergency. I had different views 
with my party. I said, a party in which there 
is no democracy, how can we expect that 
party will protect democracy; and that hap-
pened. Today, unless the Congress Party is 
fully democratised, they cannot be a weapon, 
they cannot be a real successor of Gandhiji 
and Nehruji. That is also another task before 
the Parliament. So, when the necessity of 
unity has become a historical fact, there 
should be introspection not only in you but in 
other parties also. Previously, the political 
parties were guided by the national heritage, 
national values; and they were determining 
their policies in linked with the values and 
objectives. Today, that has vanished; today, 
the political parties take up positions fortheir 
political gains where to go and where not to 
go; that is the main consideration. So, this 
also requires to again establish our faith on 
the values that give impetus to our national 
movement and rouse crores of people. So, 
that is another requirement today. 

To come to that, to re-establish our link 
with our values and heritage, the Congress 
Party first will have to make an exercise and 
go through it and accept their mistakes and 
acts of omission and commission thereby 
creating a base for the country's unity and 
';;'Iity of the secular forces and safeguard-
ing the Constitution and the national heri-
tage and national freedom. 

In this regard, I will say one thing about 
the new economic policy. I know the new 
economic policy. Our conviction is that the 
new economic policy will destroy what we 
have so far achieved. 

We have made some achievements in 
this country. We have made some progress 
and our strategy will be to protect these 

I have already said about the fertilizer 
question. I have said that States are 
agitated over the relationship between the 
centre and the States. People of many 
States feel that they are discriminated. This 
aspect is not reflected in the President's 
Address. 

What new changes in orientation you 
want to bring in the Centre State relations, 
that is another area which requires to be 
looked into for the unity and strengthening 
of secular democracy. That area has not 
been touched, nor the Govemment's mind 
is there. The Govemment,s mind is not 
there when the rise in prices is hitting the 
common man. 

No, doubt, the Govemment says that 
they will give something to education and 
health. What is there? How far it will mitigate 
that position ? . 

So it requires another approach not by 
money, but to mobilise the nation, the youth 
in the new changing world. If Gandhiji could 
mobilise the youth for freedom struggle why 
could not we also mobilise our people for 
national construction? 

What is wrong? The people today have 
no relationship with administration. Ourhon. 
friend Shri Yadav was speaking about our 
bureaucracy. Today our bureaucracy is most 
unresponsive to the people's sufferings. Do 
you realise it? Why it is so? Ourbureaucracy 
was originated from East India Company 
and Lord Hastings who was very corrupt 
was the father who crated the basis of Indian 
bureaucracy. 

After independence we have made 
necessary reforms there. Even the recruit-
ments are supposed to be on merit. Merit is 
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something which has to be shown to the that some efforts should be made to solve 
society and the society needs the education the problems of the people. The problems of 
which alienates a man from the society. A the people will not be solved by the Govern-
man who has the merit is an alienated man, ments grants alone. But they should be met 
that has to be cOllGidered. So there should in cooperation with the people, by mobilising 
be drastic changes in recruitment rules. The the people, not by bureaucratic administra-
sufferings undergone by those people who tion only. If this is done, then only the 
have suffered during their student career nation'S resolve to protect its democratic 
will from another part of merit. If 50 per cent and secular character will be possible. If this 
is given to merit then they will be given the is not done, you cannot protect and history 
rest of the 50 per cent. I think, by that alone will notforgive you, those who are now in the 
you can reorientate the bureaucracy. Congress and who are in Government. We 

What is happening in the Panchayat 
Raj which you have given to the States now? 

In the Panchayat Ra j system the Col-
lector or the Sub-Divisional Magistrate can 
supersede. That is the h 'edom you are 
giving to Panchayat Raj in practice. I know 
that it is happening in many areas. 

I want to draw the attention of the 
House and the Government to areas which 
are chronically affected by drought and cy-
clones. They should be identified in the 
country, where there is a consistent suffer-
ing of the people. A specific plan, a central 
plan should be devised to mitigate the 
suffering in those areas. If that is not done 
the economy of those areas will always 
remain backward, and women will be sold 
for Rs. 40. 

Therefore, while ending my speech, I 
want to say one thing which is agitating all of 
us, to save the country, to save its Constitu-
tion, to save its democracy to show that the 
Directive Principles of IState Policy are a 
part of the Constitution. 

Is your economic policy consistent with 
the Directive PrinCiples of State Policy en-
shrined in the Constitution? I think, they are 
not. They are not. 

If the BJP is responsible for attacking 
secularism, you are also responsible for 
attacking them. This needs a correction and 
unless that is corrected, you cannot save 
the country. 

The second point that I want to say is 

may be in the Opposition but the Congress 
should come to a position that the permit of 
view of the Opposition has also to be met. If 
it does not come to that position, then it will 
be helping the BJP's fascism to come to 
power in India. 

I know Shri Lal K. Advani Shri Narasimha 
Rao said that he was betrayed. When India 
was not independent, Shri Jawaharlal Nehru 
refused to meet Hitler, though he was invited 
to meet him. He refused to meet Mussolini 
also. That was Shri Jawaharlal Nehru. He 
refused to meet them. Now you like to meet 
Shri Advani and take his counsel for the 
solution of the problems and to continue in 
power. Thereby you are throwing the whole 
country, its Constitution and the peoples to 
the winds. 

17.58 hrs 

[English] 

STATEMENT BY MINISTER 

(Tripura) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): The dl.ration of the 
existing Tripura Legislative Assembly ex-
pired on 28th February, 1993. Earlier, the 
Election Commission had called for General 
Elections in terms of the provisions of the 
Representation of People Act, 1951 for con-
stituting a new Legislative Assembly for the 
State of Tripura. For the above purpose, 
general election were scheduled to be held 
on 15th February, 1993 in all the 60 Assem-
bly constituencies in the State of Tripura. 



717 Staff. by Minister PHAlGUNA 10, 1914 (SAKA) Staff. by Minister 718 

The Election Commission of India vide 
its order dated 12th February, 1993, how-
ever, postponed the elections to Tripura 
Legislative Assembly scheduled on 15th 
February, 1993. While passing this order , 
the Election Commission directed that: 

(a) the poll in all the sixty Assembly 
Constituencies of the State of 
Tripura shall be taken on 3rd April , 
1993, subject to the law and order 
situation in the State of Tripura 
being improved and being made 
fully conducive to the holding of a 
peaceful. free and fair poll; and 

(b) the date before which the election 
shall be completpd shall be 6th April, 1993. 

At 11 .30 A.M on 27th Feburary, 1993, 
Shri Samir Ranjan Burman, Chief Minister, 
Tripura submitted his resignation to the 
Govemor of Tripura. The resignation letter 
was considered and accepted by the Gover-
nor. The Govemor has, however, requested 
the Council of Ministers headed by Shri 
Samir Ranjan Burman to continue as care-
taker Ministry till altemative arrangement is 
made. 

[ Translation] 

18.00 hrs. 

SHRI NITISH KUMAR (Barh): Is it a 
news item? This news was given on T.V. and . 
radio. 

SHRI S.B.CHAVAN: One will have to 
go throu\::h the facts. (Interruptions) 

[English) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, this is nothing but an insult to 
the Parliament. What we raised today on the 
floor of the House, on the basis of which the 
statement is supposedly being made, is the 
order of the Election Commissioner, dated 
27th of February, where he has given cer-
tain directions and I would like to know 

whether the central govemment has any-
thing to say on that. Not one word had been 
said on that. What is this statement for ? 
From the Home Minister I would like to know, 
is this ~10t an affront to the Parliament. It is 
a deliberate affront to the parliament. We 
cannot be party to that. What is the basis of 
this statement? Everybody, even a child in 
India knows what is being read. What is 
this? ..... (Interruptions) Is this a solemn 
occaSion? Is this a solemn statement? You 
are saying what was done on the 27th of 
February by the Govemor of Tripura. That 
everybody knows in this country. What we 
raised today was with reference to the Elec-
tion Commissioner's order dated 27th Feb-
ruary. I would like to know that when there is 
no Assembly and the Govemment has been 
indicted, when the Govemment has been 
held responSible, then what is the role of the 
Govemment of India? Do you want the 
election to be a farce? Have you got any 
commitment to holding elections in a free 
and fair manner? This is what we want to 
know, not this statement.. (Interruptions) It 
is a shame, it is an insult to the Parliament. 
I am sorry that the Home Minister of India is 
behaving in this manner ... (Interruptions) 

SHRI S. B. CHAVAN : Sir, I have clearly 
stated this moming that there are two as-
pects of this. One is with which the Home 
Ministry deals and the other is dealt with by 
the law Ministry. The Law Ministry will be 
looking into the other aspect of the question. 
So far as the Home Ministry is concemed, 
these are the facts which have been brought 
to my notice. which I have reported to the 
House ...... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, 
my comment remains .. .. (Interruptions) 

MR. DEPUTY SPEAKER: NowtheHouse 
stands adjoumed to meet again tomorrow 
at 11 a.m. 

18.03 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Tuesday, the 2nd March, 
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